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 LOK  SABHA

 Wednesday,  July  26,  967/Sravana  4,
 3889  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 विशालापत्तनम  बन्दरगाहु  के  कर्मचारियों
 हारा  हड़ताल

 +
 *38i.  श्री  हुकम  चन्द  कछवाय  :

 भरी  राम  सिंह  प्रयरवाल  :
 श्री  भारत  सिंह  चौहान  :

 क्या  श्रम  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  t964  से
 ले  कर  967  तक  की  अवधि  के  लिए  बॉनस
 की  मांग  के  सम्बन्ध  में  विशाखापत्तनम
 बन्दरगाह  के  सात  सौ  कर्मचारियों  ने  हड़ताल
 कर  दी  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  हड़ताल
 का  प्रभाव  उन  जहाजों  पर  पड़ा  है  जिन्होंने
 इस  पत्तन  पर  लंगर  डाले  हैं  ;

 (ग)  यदि  हां,  तो  इस  मामले  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ;

 (घ)  तीन  वर्षों  के  बोनस  की  देय  राशि
 कितनी  है  ;  और

 (=)  इस  हड़ताल  के  कारण  प्रति
 कितनी  हानि  हो  रही  है  ?

 श्रम  तथा  पुनर्वास  मंत्री  (श्री  हाथी)  :
 (क)  विशाखापत्तनम  बन्दरगाह  के  186

 नौभरक  कर्मचारी  10 से  29  अप्रैल,  :967
 तक  हड़ताल  पर  रहे ।

 (ख)  जी  हां  ।
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 (7)  सरकार  ने  यह  विवाद  न्याय-
 निर्णय  के  लिए  श्रौद्योगिक  न्‍्यायाधिकरण  के
 पास  भेज  दिया  |

 (घ)  प्रौद्योगिक  न्यायाधिकरण  ने  झमभी
 तक  निर्णय  नहीं  दिया  हूँ  ।

 (=)  यह  सूचना  मिली  है  कि  जहाज
 मालिकों  को  लगभग  2i  लाख,  श्रमिकों
 को  2  लाख  और  पोर्ट  ट्रस्ट  को  एक  लाख  20
 हजार  रुपये  का  नुकसान  हुम्ना  है  ।

 श्री  हुकम  चन्द  कछुवाय  :  मैं  यह
 जानना  चाहता  हूं  कि  यह  संघर्ष  या  इत
 मजदूरों  का  आन्दोलन  पिछले  कितने  दिनों  से
 चला  शा  रहा  था,  और  इसके  सुलझाने  में
 सरकार  की  ओर  से  विलम्ब  के  कारण  क्‍या
 हैं?  इस  प्रकार  के  मामले  इतने  लम्बे  न  चलने
 पायें  इसके  लिए  सरकार  ने  कौन  से  कदम
 उठाये  हैं  ?

 श्री  हाथी  :  में  पूरी  तौर  से  सहमत  हूं
 कि  मामले  लम्बे  नहीं  चलने  चाहियें  मार्च
 महीने  से  मेरे  खयाल  से  समाधान  करने  की
 शुरूआत  हुई  थी  ।  समाधान  तक  पहुंच  भी
 गये  थे  और  कुछ  तय  होने  वाला  था  |  लेकिन
 ग्रापस  में  एक  यूनियन  ने  एक  मांग  की  और
 दूसरी  ने  दूसरी  मांग  की  ।  एक  ने  मांगा  कि
 4  परसेंट  मिनिमम  दिया  जाये।  दूसरी  ने  कहा
 कि  हमें  ढाई  महीने  तनछच्वाह  दो  ।  इस  तरह
 की  बातचीत  में  कुछ  तय  नहीं  हो  सका  |
 मामले  को  ट्टाइब्यूनल  के  पास  भेज  दिया
 गया  |

 ह । ह  हुकम  चन्द  कछुवाय  :  क्‍या  मंत्री
 महोदय  बतलाने  का  कष्ट  करेंगे  कि  क्या उनको
 मजदूरों  ने  एक  ज्ञापन  दिया  है  जिसमें  यह  मांग
 नहीं,  इसके  ग्रतिरिक्त  अन्य  अनेक  मांगें  हैं  ?
 जैसा  मंत्री  महोदय  ने  बतलाया  कि  मामला
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 विचाराधीन  है  और  इस  वक्‍त  न्यायाधिकरण
 में  मामला  चल  रहा  हैँ,  तो  इसमें  कितना
 समय  लगेगा  सुलझाने  में  और  उनकी  मांगें
 क्या-क्या  हैं  तथा  उनका  फैसला  कब  तक
 होगा  ?

 शी  हाथी  :  अब  विचाराधीन  नहीं  है  t
 निर्णय  भी  कर  दिया  गया  है  और  ट्राइब्यूनल  को
 भेज  दिया  गया  हैं  ।  अब  कोई  विचार  को
 बात  नहीं  हैं  ।  जल्दी  से  जल्दी  इसका  फैसला
 भी  झा  जायेगा  ny

 थी हुकम  चन्द  कछवाय  :  मैंने  पूछा  था
 ॥!  यो  ज्ञापन  दिया  हूँ

 श्री  हाथी  :  जो  झगड़ा  हँ  बहू  बोनस
 के  लिये  है  ny

 श्री  हुकम  श्चन्द  कछुवाय  :  इस  के  अलावा
 और  भी  मांगें  तो  श्री  ?

 शनी  हाथो  :  झोर  मांगें  मेरे  पास  नहीं
 हैं,  वह  वहां  दी  होंगी  ny

 Defects  in  Qutab  Minar
 +

 #1383.  Shri  Sharda  Nand:
 Shri  J.  B.  Singh:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  an  Expert  Committce
 appointed  to  go  into  the  defects  in
 the  foundations  of  the  Qutab  Minar
 has  recently  submitted  its  report;

 (b)  whether  the  Committee  have
 recommended  further  cementing  of
 its  foundations;  and

 (c)  if  so,  whether  Government
 Propose  to  provide  necessary  funds
 for  the  purpose?

 शिक्षा  मन्त्रालय  में  राज्य  स्त्री  (६. 3
 बोर  सिह):  (क)  जी,  हां  ।

 (ख)  जी,  हां।

 JULY  26,  967  Oral  Answers  34636

 (7)  जैसे  ही  धनराशि  उपलब्ध
 होगी  |

 श्री  टल  बिहारी  वाजपेयों  :  कहां  से
 घन  उपलब्ध  होगा  ?

 श्री  शेर  सिह  :  जहां  से  आप  लोग
 मंजूर  करेंगे  ।

 श्री  अटल  बिहारो  वाजपेयी:  क्‍या
 आसमान  की  तरफ  नजर  रख  कर  मंत्री  महोदय
 बैठे  हैं  ?

 लो  शेर  सिह  आप  लोग  मंजूर  करेंगे  ।

 श्रो  छटल  बिहारी  वाजपेयों:  सरकार
 यह  बतलाये  कि  पैसे  देने  जा  रही  हैं  या  नहीं  ।
 पैसा  मिलने  पर  कहने  का  क्या  मतलब  हैं  ?
 अगर  मांगेंगे  तभी  तो  हम  लोग  देंगे  ।

 शो  शारदा  नन्द :  क्‍या  मंत्री  जी  बतलाने
 की  कृपा  करेंगे  कि  जो  समिति  नियुक्त  की
 गई  थी  उसने  कितने  दिनों  में  अपनी  रिपोर्ट
 दी  और  उस  पर  कितना  खच  हुमा  ?

 श्री  कर  सिंह  :  समिति  जुलाई,  i964
 में  नियुक्त  हुई  और  मई,  9  65  में  उसने  अपनी
 रिपोर्ट  दी  ।  कितना  खर्च  हुआ  इसके  लिये
 मुझे  नोटिस  चाहिये  ।

 क्री  ज्ञारदा  नन्‍द  :  क्‍या  सरकार  इस  पर
 जल्दी  से  जल्दी  विचार  करके  इसको  ठीक
 कराने  का  प्रयत्न  करेंगी  ताकि  दर्शकों  को
 सुविधा  हो  सके  ?

 शी  शेर  सिह:  अ्रभी  हमने  इसके  लिये
 L0  लाख  20  हजार  रुपये  का  एस्टिमेट  तैयार

 करवाया  हैं  ।  पहले  इसकी  बुनियाद  जो
 कमज़ोंर  है  उसको  ठीक  करने  के  लिये,  इसमें
 सीमेंट  भरने  के  लिये,  फोल्डिंग  एरेक्शन  के
 लिए  और  ऊपर  सारा  मजबूत  करके
 जो  पत्थर  खराब  हो  गये  हैं  उनकी  जगह  पर
 दुबारा  अच्छे  मजबूत  पत्थर  डालने  के  लिये,
 एस्टिमेट  तैयार  हो  गया  है,  झौर  जैसे  ही  पैसा
 मंजूर  हो  गया  इस  पर  काम  चालू  हो  जायेगा  t
 मैं  समझता  हूं  कि  अगर  जल्दी  हुया  तो  इस  चले
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 वर्ष  में  आरम्भ  हो  जायेगा  या  फिर  अगले  वर्ष
 में  जरूर  आरम्भ  हो  जायेगा  ।  इसमें  केवल
 ऐसी  बात  है  कि  जितना  रुपया  इस  वक्‍त  हैँ
 उसमें  यह  काम  शुरू  नहीं  हो  सकता  हैं  ।
 ग्रसल  में  जब  काम  शुरू  हो  तो  अच्छे  ढंग  से
 होना  चाहिये  |  एक  बार  काम  छोड़  दें  तो  काफी
 रुपया  होना  चाहिये  1  इसीलिये  मैंने  कहा
 कि  धनराशि  उपलब्ध  होने  पर  काम  शुरू
 होगा  ।  काफी  धनराशि  उपलब्ध  हो  तभी
 काम  को  छेड़ना  चाहिये  1

 श्री  हुकम  च्बम्व  कछवाय  :  कब  होगा,
 कहां  से  होगा  और  कैसे  होगा  ?

 श्री घर  सिह  :  मैंने  बतलाया  कि
 l0  लाख  20  हजार  रुपया  का  एस्टिमेट

 बनाया  गया  है  गौर  तीन  फेसेज  में  यह  काम  होना
 हैं  ।  पहले  फेज  में  7  लाख  20  हजार  कु०
 खर्च  होगा,  दूसरे  फेज  में  5  लाखः  रुपया  खर्च
 होगा  और  तीसरे  फेज  में  4  लाख  रु०  खच
 होगा  ।  इस  प्रकार  से  इसके  लिये  इस  वक्‍त

 LO  लाख  20  हजार  रुपये  का  एस्टिमेट  ते  यार
 हो  गया  है  |  पहली  स्टेज  के  लिये  जैसा  मैंते
 बतालया  |  लाख  20  हजार  रुपया  लगेंगे
 उसको  ठीक  प्रकार  से  चलाने  के  लिये  ।

 Shrimati  Jyotsna  Chanda:  May  I
 know  whether  the  Government  is
 aware  that  residential  accommoda-
 tion  for  students  is  not  available  in
 other  cities?

 Mr.  Speaker:  We  are  not  on  that
 question  now.

 श्री  प्रकाशवीर  शास्त्री  :  मैं  जानना  चाहता
 हूं  कि  कुतुब  मीनार  के  शरीर  को  सम्भालने
 के  साथ  साथ  कुतु  बमीनार  के  इतिहास  के
 सम्बन्ध  में  भी  कुछ  काय  क्‍या  किया  जा
 रहा  है--इतिहास  वैत्ताओ्ों  में  इसके  सम्बन्ध
 में  बड़ा  मतभेद  उतन्‍न्न  हो  गया  है--ताकि
 इस  शरीर  के  साथ  साथ  इस  की  आत्मा  की
 रक्षा  भी  की  जा  सके  ।  क्या  इस  के  लिये
 कुछ  रुपया  मंत्री  महोदय  निर्धारित  करेंगे  ?
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 श्री शेर  सिह  :  अभी  आत्मा  की  रक्षा  का
 प्रश्न  इस  रूप  में  नहीं  भ्राया  -  शरीर  की
 रक्षा  के  प्रश्न  जरूर  है  और  इस  के  लिये
 योजना  बनाई  गई  है  ।  माननीय  सदस्य
 आत्मा  की  रक्षा  के  लिये  कोई  बात  लायें  तो
 हम  वह  भी  करेंगे  1

 Shri  Chintamani  Panigrahi:  May
 we  know  when  exactly  this  repair
 work  would  start—this  year  or  next
 year?  Can  we  know  the  date?

 श्री शेर  सिह  :  जितनी  जल्दी हो  सकेगा
 करेंगे  |

 श्री  शटल  बिहारी  वाजपेयी  :  मंत्री  जी
 ने  कहा कि  i964  में  कमेटी  बनी  और  965
 में  उस  ने  रिपोर्ट  दी।  आज  i9672  ny
 अभी  तक  मंत्रालय  पहले  फेज़  के  लिये  |  लाख
 20  हजार  रुपये  भी  जमा  नहीं  कर

 सका  है  1  मैं  जानना  चाहता  हूं  कि  क्या  शिक्षा
 मंत्रालय  ने  इस  सम्बन्ध  में  कोई
 ठोस  प्रस्ताव  वित्त  मंत्रालय  के
 सामने  रक्खा  है  ?  क्‍या  मैं  यह  समझ
 fe  वित्त  मंत्रालय  कुतुब  मीनार  को
 बनाये  रखने  के  लिये  शिक्षा  मंत्रालय  की

 L  लाख  20  हजार  रुपया  भी  देने  को  तैयार
 नहीं  है  1

 ai  शेर  सिह  :  हमारा  विचार  इस
 साल  करने  का  था  ।  लेकिन  अभी  केवल
 मरम्मत  के  काम  के  लिये  i  are  50
 हजार  रुपया  इस  बार  मंजुर  हुआ  है,  बौर  इसमें
 बहुत  सारे  काम  ऐसे  हैं  जिन  के  कमिटमैंट

 पहले  से  है  जो  पहले  से  चालू  हें।  चालू  कामों
 को  हम  छोड़  नहीं  सकते  |  «3  छोटी  छोटी
 योजनायें  हें  जिन  पर  लाख  50  हजार
 to  मंजूर हुआ  है  भ्रौर वह  सवखर्च  हो  जायेगा
 इन  चालू  कामों  को  हम  छोड़ नहीं  सकते  t
 जिन  कामों  के  लिये  पैसा  मिला  है  उन  को
 हम  को  पूरा  करना  पड़गा  कि  जो  दूसरे
 काम  चालू हैं  उन  को  बीच  में  छोड़  कर  दूसरे
 काम  शुरू  करने  से  तो  सब  अधूरे  रह  जायेंगे  |
 इस  से  कोई  लाभ  नहीं  है  -  इस  लियेजो 1
 लाख  50  हजार  क्या  मिला  है  वह  जो  3
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 छोटी  छोटी  योजनायें  हैं  उन  के  लिये  रख
 दिया  गया  है  ।  जिस  समय  और  पैसा  मिलेगा
 उस  समय  इस  काम  को  भी  हम  ल ेलेंगे  |

 Shri  C.  K.  Bhattacharyya:  Will  the
 Minister  kindly  state  whether  the
 Qutub  Minar  is  inclining  to  a  side
 and  if  so  to  which  side  is  it  inclining?
 (Interruptions).  The  entire  structure

 is  inclining  to  northwest  or  south-
 west,  it  is  stated.  What  is  the  degree
 of  inclination  till  now.

 Shri  Sher  Singh:  Qutub  Minar  is
 also  following  a  policy  of  non-align-
 ment.  It  is  neither  to  the  left  nor  to
 the  right.  There  is  no  inclination  ४
 far.

 श्री  सथु  लिसये:  कम  से  कम  कुतुब
 मीतार  खड़ा  रहेगा  बीच  में  ?

 श्री  अटल  बिहारी  वाजपेयी  /  जो  जड़
 होते  हें  वे  ही  उसी  नीति  अपनाते  हैं  ।

 Shri  ‘Tenneti.  Viswanatham:  Apart
 from  the  question  of  the  major  re-
 pairs,  I  want  to  know  whether  the
 Government  will  pay  a  better  atten-
 tion  to  keep  the  surroundings  of
 Qutab  Minar  neater  and  cleaner,  to
 give  the  garden  q  better  look  and  to
 make  the  canteen  a  Ittle  more  pre-
 sentable  to  the  foreigners  and  also  to
 the  Indians  who  come  from  outside
 Delhi  and  have  got  a  high  notion
 about  the  Qutub  Minar.

 Shri  Sher  Singh:  For  encouraging
 tourism,  the  Ministry  of  Education  is
 thinking  of  establishing  a  liaison  with
 the  Ministry  of  Tourism  so  that  with
 the  help  and  guidance  of  the  other
 Ministry  we  could  improve  these
 monuments  and  make  them  more
 attractive  for  the  tourists.  (Inter-
 ruption),

 An  hon,  Member:  That  is  not  the
 reply  to  the  question.

 Shri  Bal  Raj  Madhok:  According
 to  historical  researches,  this  Qutab
 _——

 JULY  26,  967  Oral  Answers  4640
 Minar  was  never  built  by  Qutubuddin
 Aibak  who  ruled  over  Delhi  only  for
 four  years,  from  6i2  to  ‘1616,  but  it
 Wag  built  by  Vishal  Dey  who  ruled
 over  Delhi  for  a  long  time.  I  would
 like  to  know  whether,  in  view  of  this
 fact,  and  in  view  also  of  the  fact  that
 our  motto  is  Satyameva  Jayate,  the
 Government  will  accept  this  fact,  and
 name  this  tower  as  Vishal  Stamb
 instead  of  Qutub  Minar?

 Shri  Sher  Singh:  When  it  is  estab-
 lished  that  sat  is  sat  it  is  accepted.

 Shri  Bal  Raj  Madhok:  Are  you  pre-
 pared  to  appoint  a  committee  to  go
 into  the  matter  and  find  out  the  real
 man  who  built  it?  Here  is  a  histori-
 cal  fact.  If  you  do  not  accept  it,
 then  you  could  appoint  a  committce
 of  scholarg  to  go  into  the  whole  mat-
 ter.

 Shri  Sher  Singh:  It  is  a  matter  for
 the  historians  and  experts  to  decide.
 (Interruption).  The  Government  is

 not  in  a  position  to  make  any  decla-
 ration,

 Shri  Bal  Raj  Madhok:  Are  you  pre-
 pared  to  form  a  committee  of  scholars
 to  go  into  the  whole  question?  Please
 say  yes  or  no

 Mr.  Speaker:  Are  you  prepared  or
 not  prepared?  One  need  not  go  into
 the  merit:

 Shri  Sher  Singh:  We  have  got  a
 commitlee  which  is  writing  the  his-
 tory  of  India.

 sh  बलराज  सघोक :.  इस  स्तम्भ  के
 बारे  में  कोई  कसेटी  नियुभत  करं  को  क्‍या
 भाप  तैयार  हैं  जोकि  सारा  जो  एतिहासिक
 डाटा  है  उसको  देख  कर  निर्णय  करे  कि  इसे
 किसने  बताया  था  और  उसके  झनुसार  इसका
 नाम  रखा  जाए  ?

 Shri  Sher  Singh:  As  I  have  already
 said,  there  is  a  committee  headed  by
 Dr.  Targ  Chand

 Mr,  Speaker:  For  this  purpose?
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 Shri  Sher  Singh:  No.  (Interruption)
 Mr,  Speaker:  Then,  for  this  ques-

 tion,  please  say  yes  or  no  for  heaven's
 sake,

 Shri  Sher  Singh:  This  matter  could
 also  be  referred  to  that  committee.
 There  is  no  need  to  appoint  another
 committee.  The  committee  is  there
 and  this  matter  can  be  referred  to
 that  committee.

 थो सु०  कु०  तापड़िया  :  आपने  इनका
 सवाल  सुना  होगा  हां  या  न  कहिये  |  क्‍या
 ब्रेन  ड्रेन  है  वहां  ।

 शिक्षा  के  स्तर  में  सुधार
 न

 *1384.  शीक०  ना०  लिवारो  :
 श्री  विभूति  मिश्र  :
 शी  सिद्धेश्वर  प्रसाद  :
 श्री  मोलह  प्रसाद  :
 श्री  शिवपूजन  शास्त्री  :
 श्रो  रामचरण  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  1950-51
 के  i965-66  तक  की  ग्रवधि  में  परीक्षा  में
 उत्तीर्ण  हुए  विद्याथियों  की  संख्या  की  दृष्टि
 से  शिक्षा  के  क्षेत्र  में  जो  विस्तार हुआ  है,  उसके
 अनुपात  में  शिक्षा  के  स्तर  मे  सुधार  नहीं  हुभा
 है;

 (ख)  यदि  हां,  तो  क्या  उन्हें  आशानुकूल
 सरकारी  तथा  गैर-सरकारो  क्षेत्रों  में  रोजगार
 मिल  रहा  है;  झौर

 (ग)  यदि  नहीं,  तो  छात्रों  की  शिक्षा
 के  स्तर  में  सुधार  करने  के  लिग्रे  सरकार  ने
 क्या  कार्यवाही  की  है  ?

 The  Minister  of  Education  (Dr.
 Triguma  Sen):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.
 LT-203/67).
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 For  the  benefit  of  Members,  may  I
 Say  a  few  words?

 Mr.  Speaker:  Yes.

 Dr.  Triguma  Sen:  Referring  to  part
 (a)  of  the  question,  the  percentage  of
 passes  of  students  at  various  examina-
 tions  shows  an  improvement  over  the
 last  45  years.  But  to  my  mind,  this
 is  no  criterion  of  improvement  or
 otherwise  in,  educational  standards.
 The  overall  picture  about  educational
 standards,  I  think,  is  a  mixed  one.  On
 the  one  hand,  there  has  been  some
 increase  in  the  sub-standard  institu-
 tions  due  to  rapid  expansion  accom-
 panied  by  inadequate  investment  and
 resources.  There  has  been  also  a  big
 rise  in  the  number  of’  first  genera-
 tion  learners.  But  there  is  also  a
 brighter  side  to  this  picture.  There
 has  been  a_  distinctive  improvement
 in  the  teaching  of  several  subjeets
 such  as  natural  sciences,  agriculture,
 engineering,  medicine,  economics,
 sociology,  etc.  Good  institutions  and
 first-rate  students  are  now  more
 numerous  ang  qualitatively  also  bet-
 ter.  But  due  to  expansion  and  lack
 of  resources  and  teachers,  there  are
 also  sub-standard  institutions.  It  is
 a  mixed  one.

 Regarding  (b),  I  agree  thatin  the
 first  three  five-year  plans,  the  output
 of  matriculates  and  graduates  in  arts
 and  commerce  has  been  very  large
 and  hag  outstripped  the  employment
 opportunities  available.  This  has  in-
 creased  the  volume  of  educated  un-
 employment.  Many  students  are
 under-employed,  according  to  their
 qualifications.

 Regarding  (c),  the  improvement  of
 educational  standards  depends  on
 several  factors,  but  the  most  impor-
 tant  to  my  mind  is  that  the  student
 should  be  taught  in  the  language  in
 which  he  thinks  and  dreams.  That
 depends  also  on  the  quality  of
 teachers  and  motivation  of  students.
 A  series  of  measures  have  been  taken
 by  the  Ministry  of  Education,  UGC
 ang  NCERT  in  this  respect,  The
 Education  Commission  also  has  made
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 certain  reeommendations  and  they
 are  under  the  active  consideration  of
 the  ministry.  But  you  will  agree
 with  me  that  we  have  not  been  able
 to  create  a  climate  of  hard  work  and
 dedication  and  intensive  utilisation  of
 facilities.  This  is  one  of  the  reasons
 why  we  cannot  raise  the  standard  of
 education.

 Go  ato  तिवारी  :  टेबल  पर  जो
 वक्‍तव्य  मंत्रों  महोदय  ले  रखा  हू  उससपें
 उन्होंने  बताया  है  :

 “Good  institutions  and  first-
 rate  students  are  now  more  nu-
 merous  and  qualitatively  even
 better.”

 are  जगह  पर  दिया.  गया  है  कि  सब-सोंडर्ड

 स्कूल और  टीचर्स  हैं।  गरीब  जो  लड़के  हैं,  वे  गुड
 इंस्टीट्यूझ ंज  में  जहां  पर  स्टाफ  भी  प्रच्छा  होता
 है,  कब  भी  ज्यादा  पड़ता  हैं,  और  पढ़ाई  भी
 अच्छी  होती  है,  नहीं  जा  सकते  हैं।  इसलिए  उन
 का  जो  स्हेन्दर्ड  होता  है  बह  भ्रच्छा  नहीं  होता
 हैं।  में  जानता  चाहता  हूं  कि  क्या  गवर्न  मेन्ट
 कोई  ष््सी  स्क्रीम  बनाने  जा  रही  ६  कि  एक
 ही  स्टेन्डड  सभों  के  लिए  रहे,  जिसमें  अच्छे
 टीचर्ज  रखे  जायें  शौर  जिसमें  सभी  लड़कों
 को  ईक्वल  फैसिलिटीजु  हों  ताकि  सभी  का
 सेंड  wea  हदो  सके  ?

 Dr.  Triguna  Sen:  We  are  trying
 our  best  to  give  equal  opportunities
 to  all  the  students.  But  the  hon.
 member  must  be  aware  that  in  the
 professional  institutions  particularly,
 there  are  25  to  30  per  cent  vacancies
 in  the  recruitment  of  teachers.  We
 lack  in  teachers,  equipment,  etc.  We
 are  trying  our  best

 Shri  Ramga:  But  thousands  of  train-
 ed  teachers  are

 Dr.  Triguna  Sen:
 where?

 Mr,  Speaker:  Will  he  kindly  re-
 sume  his  seat?  Mr.  Tiwary.

 "st  क०  ना०  तिवाशी :  स्टेटमेंट  के  बी
 भाग  में  लिखा  हुझा  है  :

 “It  ig  true  that  in  the  first
 three  five-year  plans.  the  output

 yed, ‘ed.
 May  I  know
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 में  जानता  चाहता  हूं  कि  जो  साइंस  के
 स्टुडेंद्स  पास  करके  निकलते  हैँ,  जो  टैक्नीकल
 स्टूडेंट्स  पास  करके  टैक्निकल  इंस्टीट्यूशंज  में
 से  निकलते ऐ  तथा  मैडीसिन  और  डाक्टरी  प्रौर
 इंजीनियरिंग  पास  करके  निकलते  हैं  उतमें  से
 जो  अनएम्पूलाइड  हें  उनका  नम्बर  क्या  है,
 कितने  लोग  पास  कर  चुक  हैं  ज्नौर  कितने
 बेकार  बैठे  हुए  हैं  जिनको  नौकरियां  नहीं
 मिली  हूं

 Dr.  Triguna  Sen:  Sir,  I  want  notice
 for  it.  Numbers  I  cannot  supply
 now.

 श्री  सिद्धेधवर  प्रसाद  :  माननीय  मंत्री
 जी  ने  अभी  शिक्षा  का  स्तर  गिरने  के  कुछ
 कारण  बताएं  हैं  ।  क्‍या  सरकार  का  ध्यान
 इस  बात  की  तरफ़  भी  गया  है  कि  जिन  लोगों
 के  पास  काफ़ो  सम्पत्ति  है,  जो  साधन-सम्पन्न
 है,  उन  के  बच्चे  तो  भअ्रच्छे  स्कूलों,  कालेजों  ग्रौर
 विश्वविद्यालयों  में  पढ़ते  हैं  और  इस  लिए
 उन  की  शिक्षा  के  स्टडड  में  कोई  कमी  नहीं
 आई  है,  लेकिन  पिछले  बीस  वर्षो  के  दौरान
 शिक्षा  के  विस्तार  में  जो  नये  नये  स्कूल,
 कालेज  झौर  विश्वविद्यालय  खुले  हैं,  चूंकि
 सरकार  ने  उन  में  पर्याप्त  सुविधायें  नहीं  दी  हैं
 और  चूंकि  शिक्षकों का  वेशन  उनमें  बहुत कम  है,
 इस  लिए  देश  की  साक्षशण  जनता  के  बच्चे  जो
 शिक्षा  प्राप्त  करते  हैं,  उसका  स्तर  गिरता  जा
 रहा.  है,  यदि  हां,  तो  इस्त  कमी  को  दूर  करने
 के  लिए  सरकार  ने  क्‍या  कायंवाही  की  है  ?
 Dr,  Triguna  Sen:  Sir,  we  agree  hat

 the  status  of  teachers  in  the  colleges
 and  schools  should  be  improved.  As
 a  matter  of  fact,  that  is  the  first
 recommendation  of  the  Education
 Commission  also—improvement  in  the
 status  ang  quality  of  teachers—in
 addition  to,  of  course,  improvement
 and  upgrading  of  curricula.  Recent-
 ly,  the  University  Grants  Commission
 has  upgraded  the  salary  scales  of
 teachers  in  the  colleges  and  universi-
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 ties.  It  is  the  intention  or  endeavour
 of  the  Ministry  of  Education  to  see
 that  the  salary  scales  of  teachers  in
 the  Primary  and  Higher  Secondary
 Schools  are  also  improved.  We  are
 giving  prior  importance  to  that.

 att  मोलहू  प्रसाद  :  प्रध्यक्ष  महोदय,
 क्‍या  मंत्री  महोदय  इस  बात  पर  गौर  करेंगे
 कि  जब  तक  देश  का  राज-काज  देश  की  बोली
 में  नहीं  चलाया  जायेगा  और  जब  तक  गणित,
 भूपोल,  इतिहाप्त  और  विज्ञान  झादि  जनता
 की  बोली  में  नहीं  पढ़ाए  जायेंगे,  तब  तक
 शिक्षा  का  विकास  नहीं  हो  सकता  है  ?  बहुत
 सदियों  पहले  जब  इस  देश  में  आयों  का
 राज्य  था,  तो  राज-काज  संस्कृत  में  होता  था
 शौर  जनता  उससे  अलग  थी  ।  मुसलमानों
 के  राज्य  में  सारा  राज-काज  अरबी-फारसी
 में  चला  और  जनता  उस  से  भ्रलग  रही  ।
 अंग्रेजों  के  राज्य-नकाल  में  सारा  राज-काज
 अंग्रेजी  में  चला  और  जनता  उस  से  अलग
 रही  |  प्राज़ादी  मिलने  के  बाद  बीस  बरस
 से  इस  देश  में  जनता  का  राज्य  है  लेकिन
 राज-काज  जनता  की  बोली  में  नहीं  चलाया
 जा  रहा  है  और  जनता  की  बोली  में  शिक्षा
 नहीं  दी  जा  रही  है,  इस  लिए  शिक्षा  का
 विकास  नहीं  हो  रहा  है।  उदाहरण  के  लिए  हमारे
 गोरखपुर  में  आज़ादी  से  पहले  केवल  एक
 कनबेन्ट  स्कूल  था,  लेकिन  बीस  साल  के
 कांग्रेसी  राज्य  में  वहां  पर  नो  कनकेन्ट  स्कूल
 खुल  गए  हैं  ।  इस  देश  में  अंग्रेजियत  को
 बढ़ावा  दिया  जा  रहा  है  और  इस  लिए  शिक्षा
 का  स्तर  गिरता  जा  रहा  है  7  जब  तक  इस
 देश  में  कनवेन्ट,  नसंरी  और  मान्टेसेरी  स्कूल
 समाप्त  नहीं  किये  जायेंगे,  तब  तक  शिक्षा  का
 सुधार  नहीं  हो  सकता  है  ।  मैं  यह  जानना
 भाहता  हुं  कि  इस  प्रकार  के  स्कूलों  को  खत्म
 करने  के  बारे  में  सरकार  का  क्‍या  विचार  है  ।

 Dr.  Triguna  Sen:  Sir,  I  think  I  made
 a  statement  declaring  the  decision  of
 the  Government  that  education  will
 be  through  the  mother  tongue  or  re-
 gional  languages.  I  think  that  satis-

 fies  the  question  of  the  hon.  Mem-
 ber.

 SRAVANA  4,  889  (SAKA)  Oral  Answers  14646

 tt  मधु  लिसये  :  माननीय  सदस्य  का
 प्रश्न  यह  है  कि  सरकार  खर्चीले  अंग्रेजी  माध्यम
 के  स्कूलों  के  बारे  में  क्या  कर  रही  है  1  वह
 कहते  हैं  कि  शिक्षा  का  स्तर  तभी  सुधरेगा
 जब  गरीबों  के  स्कूलों  में  प्रमीरों  के  बच्चे,
 भी  जायेंगे  ।  अंग्रेजी  माध्यम  के  जो  स्कूल
 बढ़  रहे  हैं,  उन  को  समाप्त  करने  के  लिए
 सरकार  क्या  कार्यवाही  कर  रहा  है  ?

 शी  सोलह  प्रसाद  :  जब  तक  फैन्सी  स्कूल
 समाप्त  नहीं  किये  जायेंगे,  तब  तक  शिक्षा
 का  स्तर  नहीं  उठ  सकता  है  ।

 Br.  Triguna  Sen:  It  is  not  a  ques-
 tion;  it  is  an  opinion.

 st  क्च  लिसये  :  माननीय  सदस्य  का
 प्रश्न  यह  है  कि  सरकार  खर्चले  स्कूलों,  अंग्रेजी
 स्कूलों,  तथा  कथित  पब्लिक  स्कूलों  को  कब
 खत्म  कर  रही  है  ।

 Br.  Triguma  Sen:  The  question  is,
 there  are  certain  recommendations  in
 the  report  of  the  committee  of  parlia-
 mentarians  which  we  are  going  to
 consider  on  the  9th,  l0th  and  th
 of  next  month—you  have  very  kind-
 ly  allotted  me  time  for  that—ana
 Government  will  be  guided  by  the
 opinion  of  Members.  We  cannot  take
 a  decision  now.

 at  मोलहु  प्रसाद :.  अध्यक्ष  महोंदय,
 ग्रभी  इस  प्रश्न  की  सफाई  नहीं  हुई  है।  जब
 ये  लोग  दो  प्रकार  के  स्कूल  चला  रहे  हैं,  तो
 फिर  एकला  के  भाषण  क्‍यों  देते  हैं  ?

 =  सहोबय  :  आर्डर  आर्डर  |

 श्रीमती  जयाबेन  शाह:  शिक्षा  का
 स्‍्टैंडंड  गिरने  का  एक  कारण  यह  भी  हो
 सकता  है  कि  यूनिवर्सिटो  और  हायर  सेकंडरी

 एजुकेशन  में  एग्जामिनेशन  का  मापदंड
 गिस्ता  जा  रहा  है  और  यूनिवर्सिटीज़  तथा
 स्कूल  एक  दूसरे  से  कम्पीट  करने  के  लिये
 विद्यार्थियों  को  उन  की  योग्यता  से  अधिक
 मार्क्स  दे  रहे  हैं  ।  इस  के  झतिरिक्त  सारे  देश
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 में  जो  मेडिकल  और  इंजनियरिंग  कालेज  खुल
 रहे  हैं,  उन  में  मेडिकल  एडमिशन  की  स्थिति
 यह  है  कि  जो  लोग  दस,  पंद्रह  हजार  रुपये
 डोनेशन  देते  हैं,  उन  के  बच्चों  को  एडमिशन
 मिल  जाता  है,  चाहे  उन  के  मार्क्स  पैंतीस  या
 चालीस  परसेंट  ही  क्‍यों  न  हों।  जब  ऐसे  बच्चे
 शिक्षा  संस्था्रों  में  जाते  हैं,  तो  शिक्षा  का
 स्टैंडर्ड  ज़रूर  कम  होगा  ॥  मैं  मंत्री  महोदय
 से  यह  जाना  चाहती  हुं  कि  क्या  शिक्षा  के
 स्टैंड  गिरने  का  यह  भी  कारण  नहीं  है,
 यदि  हूँ

 तो  इस  सम्बन्ध  में  क्या  उपाय  किये
 जायग  |

 Dr.  Triguma  Sen:  Perhaps,  the  hon.
 Member  referred  to  some  bad  prac- tices  in  the  institutions  like  capitation fee  and  influence  by  which  students
 of  lower  calibre  are  admitted.  I  think
 everybody  agrees  that  this  should  not
 be  there.  We  must  be  above  board.

 Mr.  Speaker:  I  am  afraid  it  is  a
 question  meant  for  the  Health  Minis-
 try.  Anyhow,  he  is  answering  it.

 Dr.  Triguna  Sen:  The  only  thing
 we  can  do  is  to  request  the  heads
 of  departments  to  be  honest  and  just
 and  admit  students  on  merit  and  not
 on  pressure  and  other  considerations.

 Shri  Swell:  The  Minister  said  that
 one  of  the  means  by  which  to  bring
 about  an  improvement  in  the  stan-
 dard  of  education  is  that  the  student
 shoulq  be  taught  in  the  language  in
 which  he  thinks  and  talks.  I  think  he
 is  referring  to  the  switching  on  to
 the  regional  language  as  medium  of
 instruction.  Now,  may  I  know  whe-
 ther  it  is  a  fact  that  many  of
 these  regional  Janguages  are  most  ill-
 equipped  to  be  the  media  of  instruc-
 tion  even  in  schools,  not  to  speak  of
 colleges  and  universities.  In  that
 context,  does  the  Minister  still  stick
 to  his  decision  that  the  switching
 over  will  be  within  a  period  of  five
 years  and  how  does  he  expect  that
 the  standard  of  education  wil]  go  up
 within  that  period?

 Mr.  Speaker:  Before  the  Minister
 answers  this  question,  may  I  inform
 the  House  that  we  are  discussing  the
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 Education  Commission  Report,  for
 which  yesterday  the  Business  Advi-
 sory  Committee  has  allotted  0  hours,
 which  is  sufficient  time.  At  that
 time  we  can  have  a  thorough  discus-
 sion  on  policy  matters,  which  can-
 not  be  asked  or  answered  during  the
 question  hour.  So,  let  us  cut  short
 the  time  for  this  question  and  take
 some  other  question.  Now  the  hon.
 Minister  may  answer  the  question.

 Dr,  Triguaa  Sen:  The  hon.  Member
 asked  whether  it  is  not  a  fact  that
 some  of  the  regional  languages  are
 below  par  and  cannot  be  the  media
 of  instruction;  may  be.  But  I  do  not
 agree  with  that.  Unless  we  try,  we
 cannot  improve  them.  I  firmly  be-
 lieve  that  it  can  be  done,  if  we  want
 to  do  it.

 Shri  Swell:  The  second  part  of  my
 question  has  not  been  answered.  The
 Minister  -has  admitted  that  some  cf
 the  regional  languages  are  below
 standard.  My  question  is  how  does
 he  expect  to  jmprove  the  standard
 of  education  by  switching  over  to
 these  languages  as  media  of  instruc-
 tion,  when  they  are  below  standard.

 Dr.  Triguma  Sen:  |  would  request
 hon.  Members  to  wait  for  five  years
 and  see  if  we  can  improve  the  langu-
 ages.

 Shri  S.  Eandappan:  In  answer  to
 part  (c)  of  the  main  question  the
 hon.  Minister  has  stated  that  for  the
 improvement  of  educational  standards
 we  have  to  improve  the  quality  ot
 the  teaching  staff.  In  that  connection,
 may  I  point  out  about  the  pay  scales
 announced  by  the  University  Grants
 Commission  and  accepted  by  the  Cen-
 tral  Government  though  they  have
 been  intimateg  to  the  States,  their
 response  has  been  very  Meagre  and  in
 many  cases  they  have  not  at  all  res-
 ponded.  Unless  all  the  States  im-
 plement  the  scheme,  of  what  avail
 will  it  be  to  announce  a  scheme  and
 then  say  or  proclaim  that  they  have
 enhanced  pay  scales?  I  would  like
 to  know  whether  the  Government
 would  see  to  it  that  the  enhanced  pay
 scales  are  properly  implemented.
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 Dr.  Triguna  Sen:  The  Government
 has  decided  to  bear  80  per  cent  of
 the  enhanced  expenses;  only  20  per
 cent  is  to  be  paid  by  the  State.  May
 I  request  the  hon,  Member,  through
 you,  to  impress  upon  his  party  chief
 in  the  State  to  implement  it?

 att  विभूति  मिन:  अध्यक्ष  महोदय,  प्रश्न
 यह  है  कि  शिक्षा  का  स्तर  कैसे  ऊंचा  हो  tT
 मैं  समझता  हुं  कि  शिक्षा  का  स्तर  ऊंचा  करने
 के  लिए  किसी  भाषा  की  ज़रूरत  नहीं  है,
 बल्कि  जैसी  भी  हमारी  भाषा  है,  हम  उस  के
 द्वारा  ठीक  ढंग  से  शिक्षा  की  व्यवस्था  करें  ।
 क्‍या  मंत्री  महोदय  यह  क्षतायेंगे  कि  दिल्ली
 स्कूल  आफ  इकानोमिक्स  की  पढ़ाई  का  जो
 स्टैंडर्ड  है,  क्या  वही  स्टैंड  पटना  यूनिवर्सिटी
 या  किसी  और  सूबे  की  यूनिवर्सिटी  का  है,
 झगर  नहीं  है,  तो  सरकार  जितना  यहां
 खर्च  करती  है,  उतना  और  यूनिवर्सिटीज़
 पर  भी  खर्च  कर  के  सही  शिक्षकों  को  क्‍यों  नहीं
 रखती  है,  ताक  शिक्षा  का  स्टैंड  ऊंचा  हो  ?

 Dr.  Triguna  Sen:  It  is  desirable
 that  we  improve  al]  the  institutions—
 of  course,  that  requires  resources—
 and  it  will  be  our  endeavour  to  im-
 piove  the  standard  of  institutions
 throughout  the  whole  country.

 Shri  Hem  Barua:  Are  Government
 aware  of  the  fact  that  with  some
 education  has  become  almost  an  in-
 dustry—particularly  Delhi  is  noto-
 rious  about  that—and  that  that  -  is
 responsible  for  lowering  educational
 standards  in  the  country;  if  so,  what
 steps  have  Government  taken  to  see
 that  education  in  this  country  is  not
 allowed  to  flourish  as  an  industry  by
 private  management?

 Dr.  Triguna  Sen:  I  may  only  draw
 the  attention  of  the  kon.  Membcr  to
 the  recommendation  of  the  Educa-
 tion  Commission  in  this  regard.  They
 have  also  advised  that  each  State
 should  come  forward  with  an  Edu-
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 cation  Act  to  put  a  stop  to  these
 things.  It  will  be  discussed  here  also.

 श्री  शिवनारायण  :  अध्यक्ष  महोदय,
 हमारे  शिक्षा  मंत्री  खुद  वाइस-चांसलर  रहे
 हैं,  शिक्षक  हैं,  मैं  उन  से  पूछता  चाहता  हूं
 कि  क्‍या  आप  ने  इस  बात  पर  ग्रौर  किया  है
 है  कि  एजूकेशन  करीक्यूलम  आप  का  इतना
 हँवी  है  और  एक  एक  क्लास  में  35  के  बजाय
 सौ  सौ  लड़के  जमा  होते  हैं  तो  क्या  इन  सब
 चीजों  को  दूर  करने  के  लिए  आप  एक  करी-
 क्यूलम  हिन्दुस्तान  भर  में  लागू  करेंगे,  इस
 गरीब  मुल्क  में  एक  करीक्यूलम  लागू  करेंगे,
 जिस  किताब  को  मैं  पू  वही  दूसरे  पढ़ें,  ऐसा
 इंतजाम  करेंगे  ?

 Dr.  Triguna  Sen:  I  most  humbly
 want  to  suggest  through  you  that  the
 hon.  Member  should  not  threaten  n.e
 with  his  finger.

 Mr.  Speaker:  Minus  that  you  cau
 answer.

 Dr.  Triguna  Sea:  The  Government
 thinks  of  and  js  trying  its  best  to
 evolve  a  good  curriculum  for  each
 subject  through  its  research  and
 training  institutions;  at  the  same
 time,  I  do  not  believe  that  there
 should  be  one  curriculum  for  the
 whole  of  the  country.  There  will  be
 some  standard  guide  which  will  be
 developed  by  each  State.

 श्री  दशिवनारायण  :  अध्यक्ष  महोदय,
 वी  सौ  लड़के  जो  एक  एक  क्लास  में  होते

 हैं  उस  के  बारे  में  नहीं  बताया  ।

 Shri  Ranga:  May  I  know  wkcther
 Government  would  do  its  best  to
 prevent  at  least  these  elementary
 school  teachers  from  being  thrown
 out  of  employment  on  the  ground
 that  there  is  this  economic  recession,
 need  for  economy  and  so  on?  Actual-
 ly,  it  ig  happening  in  Andhra.  More
 than  a  thousand  teachers  are  threa-
 tened  with  unemployment,  If  they
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 cannot  do  anything  else  by  way  of
 raising  their  salaries,  allowances  and
 anything  like  that,  at  least  let  them
 see  that  these  trained  teachers  are
 not  thrown  out  of  employment.

 Dr.  Trigung  Sen:  I  have  not  heard
 that  trained  teachers  are  being thrown  out  of  employment  in  Andhra
 State;  rather,  it  is  only  last  week
 that  I  addressed  letters  to  the  Educa-
 tion  Ministers  of  States  concerned  to
 make  primary  education  free  and,  if
 we  cannot  make  it  compulsory,  at
 least  let  us  have  opportunities  so  that
 it  is  available  to  all  the  children  of
 the  soil.  It  is  a  news  to  me  that
 the  trained  teachers  who  are  employ-
 ed  in  schools  are  being  thrown  out.
 I  will  inquire  about  this.

 Shrimati  Sushila  Rohatgi:  Since  the
 present  tendency  is  to  acquire  more
 knowledge  than  to  gain  education
 which  is  necessary  for  moulding  the
 character  of  students,  may  I  request
 the  Government  to  reduce  the  num-
 ber  of  subjects  in  the  curriculum  so
 that  students  may  not  have  co  fritter
 away  their  energy  in  studying  sub-
 jects  which  are  not  so  necessary  for
 building  up  their  character  and  may
 coneentrate  on  these?

 Mr.  Speaker:  That  is  a  suggestion.

 श्री  'शिवनंत्र  हाः  ग्रध्यक्ष  महोदय,  मैं  मान-
 नीय  मंत्री  जी  से  पूछता  चाहता  हूं  कि भारतीय
 शिक्षा  के  संबंध  में  ग्राम  तौर  पर  देखा  गया
 है  कि  उन  का  स्तर  कुछ  अमेरिका  और  इंगलैंड
 के  स्तर  से  नीचा  होता  है,  और  वजहों  के
 अलावा  एक  वजह  उस  की  यह  है  कि  लिखने
 का  काम  यहां  कम  होता  है।  हिन्दुस्तानी
 विद्यालयों  में  क्वेश्वन  आन्सर  उस  तरह  से
 नहीं  कराया  जाता  और  विद्यार्थी  नोट  बगैरहू
 पढ़  कर  के  पास  हो  जाते  हैं।  लिखने  की  ग्रादत
 कम  होती  है  शीर  ओरिजिनल  काम  कम  कर
 पाते  हैं  जबकि  वहां  फर्स्ट  ईयर  से  ही  सेमिनार
 रिपोर्ट  वगैरह  उन  से  बनवाते  हैं  जिससे  औरि-
 जिनलिटी  बढ़ती  है  और  ओरिजिनल  काम
 बहू  करते  हैं  |  तो  हिन्दुस्तान  के  विश्वविद्याल
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 लयों  में  रिसर्च  को  एक  तरह  से  कम्पल्सेरी
 रूप  में  रख  कर  राइटिंग  का  काम  वह  ज्यादा
 करें  ।  इस  तरह  का  सिलसिला  सरकार
 चलाने  जा  रही  है  या  नहीं  ?

 Dr.  Triguna  Sen:  I  do  not  agree
 with  the  hon,  Member  about  adopting the  system,of  education  that  is  in
 vogue  in  Arferica.  We  must  evolve
 a  system  suited  to  our  soil,

 Leng  distarce  Telephone  and  Teie-
 graph  Commanications

 +
 #1385,  Shri  Yashpal  singh:

 Shri  S.  0.  Samanta:
 Will  the  Minister  of  Communica-

 tions  be  pleased  to  state:
 (a)  whether  Government  are  im-

 proving  the  long  distance  telephone
 and  telegraph  communication,  with
 strategic  areas  as  Assam  and  Jammu
 and  Kashmir;  and

 (b)  if  so,  when  it  is  to  be  complet-
 eq  and  put  into  operation?

 The  Minister  of  State  im  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I,  K.
 Gujral):  (a)  Yes,  Sir.

 (b)  A  microwave  link  capable
 of  providing  high  grade  telephone  and
 telegraph  circuits  has  been  commis-
 sioned  between  Calcutta  and  Shillong
 and  some  other  towns  in  Assam.
 A  system  comprising  coaxial  cable
 and  microwave  link  connecting  Delhi
 with  Jammu  and  Srinagar  is  nearing
 completion.  Other  schemes  involv-
 ing  microwave  systems  and  land  line
 carrier  systems  are  taken  up  progres-
 sively  for  implementation.

 श्री  य्ञापाल  सिंह:  श्रीमन्‌  966  के

 अक्तूबर  तक  गवर्नमेंट  ने यह  एलान  किया  था
 कि  जम्मू  और  काश्मीर  से  डाइरेक्ट  कनेक्शन
 हो  जायगा  यानी  एक  डायल  घुमाकर  सीधे
 बातचीत  हो  जायगी  |  अब  अक्तूबर  भी  चला
 गया  और  अवतुबर  के  बाद  इतने  दिन  और
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 गए  तो  क्या  कारण है  कि  ज़म्मूऔर  काश्मीर
 जेसे  जो  सामरिक  महत्व  के  स्थान  हैं  इतनी
 इम्पार्टन्ट  जगह  के  ऊपर  आज  तक  भी  कोई
 डाइरेक्ट  कनैक्शन  नहीं  हो  सका  ?  इतनी  देर
 जो  हो  रही  है  उस  का  क्‍या  कारण  है  और
 कब  तक  टारगेट  आप  देंगे  कि  इस  टाइम  तक
 यह  हो  जायगा  ।

 श्री  इ०  Fo  गुजराल  :  जनाबगआला  ,
 यह  आतरेबल  मैम्बर  ने  ठोक  फरमाया  कि
 जम्मू  कश्मीर  के  साथ  माइक्रो  बेव  सिस्टम
 जल्दी  हो  जाना  चाहिये  था  लेकिन  कुछ  हालात
 की  वजह  से  लेट  हो  गया  ।  में  यह  विश्वास
 दिलाना  चाहता  हूं  कि  अगले  दो  महीने  के
 अन्दर  यह  हो  जायगा  |

 श्री  यन्नपाल  सिंह  :  यहां  बोर्डर  के  संबंध
 में  जब  हम  सवाल  करते  हैं  या  कालिंग  प्रटैन्शन
 नौटिस  देते  हैं  तो  स'कार  वार  बार  कहती  है
 कि  इन्फार्मेशन  नहीं  आई  जब  कि  चाइना
 के  65  रेडियो  वहां  लगे  हुए  काम  कर  रहे  हैं
 जो  कि  माइक्रोफोन  के  ग्रन्दर  हर  वक्‍त  हमारे
 खिलाफ  जहर  उगल  रहे  हैं  और  हम  अपने
 देश  में  भी  नहीं  कर  सके  कि  नागा  हिल  &  बारे
 में  या  मिजो  विद्रोहियों  के  बारे  में  सवाल  पूछे
 जायें  तो  उन  का  उत्तर  तक  नहीं  मिलता  |
 तो  मैं  यह  पूछना  चाहता  हूं  कि यह  कब  तक
 हो  जायगा  ?

 श्री  इ०  Fo  गुजराल  :  जहां  तक  बार्डर
 का  ताल्लुक  है  शिलांग  के  साथ  कलकत्ते  का
 माइकोवेव  चालू  हो  चुका  है  बर  वहू  काम  कर
 रहा  है  |  झआसाम  के  बाकी  शहरों  के  साथ  भी
 कर  रहे  हैं  ।  जोरहाट  के  साथ  हो  चुका  है  |
 बाकी  जितने  शहर  हैं  ग्रगले  साल  के  जून,  जुलाई
 तक  सोधे  उन  से  रिश्ता  कलकत्ते  तक  जुड़
 जायगा  |  मैं  आनरेबल  मैम्बर  को  यह  यकीन
 दिलाना  चाहता  हूं  कि  गवर्नमेंट  को  इस  बात्त
 का  पूरा  एहसास  है  कि  बोर्डर  एरियाज  के
 साथ  सेंटर  का  पूरा  रिश्ता  सोधा  रहना  चाहिए
 शर  इसलिये  माइक्रोवेव  सिस्टम  जो  किया  तो
 उस  की  सब  से  पहले  प्रायररिटी  हम  ने  जम्मू
 और  काश्मीर  को  दी  ।
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 Shri  8.  C.  Samanta:  May  I  know

 whether  auto-transmitter  system  of
 pre-punching  tapes  has  been  intro-
 duced  in  the  strategic  areas  of  Assam,
 Jammu  and  Kashmir  and  other  border
 areas  and,  if  so,  what  improvement
 is  contemplated  during  the  Fourth
 Five  Year  Plan?

 Shri  I.  K,  Gujral;  If  I  have  under-
 stood  ihe  hon.  Member  rightly,,  he
 has  asked  if  we  have  introduced
 miscrowave  system  in  Assam  and  in
 Jammu  and  Kashmir.  In  reply  to  the
 main  Question,  I  have  said  that  Cal-
 cutta  is  already  linked  since  last  year
 by  microwave  with  Shillong  and  also
 with  Jorhat,  Other  stations  are  being
 linked  up  with  Jammu  and  Kashmir.
 Work  is  almost  complete  and,  as  I
 have  said,  in  the  very  mear  future  it
 will  be  through.

 Shri  Liladhar  Kotoki:  May  I  know
 from  the  hon,  Minister  whether  it  is
 not  a  fact  that  the  trunk  telephone
 connection  between  Delhi  and
 Gauhati  in  Assam  and  other  places
 frequently  breaks  down?  Even  this
 morning,  the  line  is  out  of  order.
 Will  he  kindly  enquire  into  it?

 Shri  I.  हू,  Gujral:  It  will  be  en-
 quired  into.

 Mr.  Speaker:

 LT,  Lid.,  Bangalore
 oe

 ph  oe  George  Fernandes;
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Communsica-
 tions  be  pleased  to  state:

 Next  Question.

 (a)  the  cost  of  a  telephone  manu-
 factured  at  the  Indian  Telephone
 Industries  and  whether  this  cost  com-
 pares  favourably  with  that  of  foreign
 manufactured  telephone;

 (b)  whether  there  has  been  any
 export  market  for  Indian  manufactur-
 ed  telephones:  and

 (९)  whether  a  new  type  of  tele-
 phore—far  superior  in  performance
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 and  less  costly  than  those  known  so
 far—has  been  designed  by  the  L.T.L?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and.
 Communications  (Shri  L  EK,  Gujral):
 (a)  The  Indian  Telephone  Industries
 Limited  manufactures  a  variety  of
 telephone  instruments.  The  price  of
 a  typical  automatic  telephone  imstru-
 mem  is  Rs,  112  and  this  compares
 favourably  with  the  price  of  foreign-
 manufactured  telephones.

 (b)  Yes,  Sir.
 (c)  No,  Sir.  But  a  new  type  of

 receiver  having  superior  performance
 and  costing  less  than  the  existing
 receiver  has  been  designed  by  the
 Indian  Telephone  Industries  Limited
 for  use  with  the  existing  telephones.

 श्री  ज्ञा्ज॑  फरनेंहरोज  :  जब  इस  मुल्क  में
 जितने  ठेलीफोन  की  आवश्यकता  है  वह  पूरे
 नहीं  हो  रहे  हैं,  जैसे  कि  बम्बई  शहर  में  तो
 इस  वक्‍त  करीब  30  हजार  लोगों  की  बेटिंग
 लिस्ट  है,  तब  सरकार  क्यों  यह  उचित  समझती
 है  कि  हिन्दुस्तान  में  बने  हुए  टेलीफोन  का
 निर्यात  बढ़ा  दिया  जाये  ?

 श्री  Fo  Fo  गुजराल :.  मेरे  खयाल  में
 माननीय  सदस्य  ने  यह  पूछा  है  कि  वम्बई  में
 बेटिंग  लिस्ट  बहुत  लम्बी  है  शर  उसे  हम  पूरा
 कपों  नहीं  कर  सकते  ।

 श्री  ज्ञाजं  फरनेंडोज  :  मेरा  प्रश्न  यह  है  कि
 सरकार  यह  निर्यात  तब  कर  रही  है  जब  देश
 में  ही  टेलीफोनों  की  कमी  है  और  बम्वई  शहर
 में  ही  30  हजार  लोगों  की  वेटिंग  लिस्ट  है  ?
 ऐसा  क्‍यों  हो  रहा  है  ?

 श्री  इ०  Fo  गुजराल :.  इन  बातों  का
 ग्रापस  में  कोई  सम्बन्ध  नहीं  है  कि  बम्बई  में
 या  दिल्‍ली  में  या  सारे  देश  में  कितने  टेलीफोन
 लगाए  जायें  1  यह  उस्ती  हिसाब  से  लगाए
 जाते  हैं  कि  प्लेन  में  कितना  रुपया  इस  महकमे
 को  दिया  जाता  है  ।  जैसा  मैं  ने  बजट  के  वक्‍त

 कहा  था  जितना  रुपया  दिया  गया  है  वह  बहुत
 कम  हूँ  हमारी  जरूरत  के  हिसाव  से  ।  जहां  तक
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 एक्सपोर्ट  का  ताल्‍्लुक  है,  इस  के  मुताल्लिक
 इंडियन  टेलीफोन  इंडस्ट्रीज  में  काफी  मैन्‌-
 फैक्चरिंग  कंपेसिटी  है।  प्रगर  हम  और
 रुपया  लगायें  तो  हम  और  भी  टेलीफोन  देश
 में  दे  सकते  हैं  ।  एक्सपोर्ट  के  मुताल्लिक  जो
 आनरेबल  मैम्बर  ने  पूछा  है,  उस  की  इस  वक्‍त
 यह  पोजीशन  है  कि  हम  जितना  सामान  बाहर
 भेज  सकें  वह  हमारे  देश  के  ति  में  होगा
 फारेन  एक्सचेंज  की  दृष्टि  से  '

 श्री  ज्ञाजं  फरनेंडीज  :  इसी  प्रश्त  को
 दोहरा  कर  मैं  दूसरा  प्रश्न  पूछता  चाहता  हूं  ।
 यह  बात  मानी  हुई  है  कि  इस  वक्‍त  हमारे  यहां
 टेलीफोन  की  बहुत  कमी  है  ।  फिर  भी  हमारे
 मंत्री  महोदय  कहते  हे  कि  हम  निर्यात  तो
 करना  ही  चाहेंगे  |  मैं  जानना  चाहता  हूं  कि
 झाई०  टी०  आई०  की  जो  कंपेसिटी  है  उस
 को  बढ़ा  कर  क्या  सरकःर  एक  और  टेलीफोन
 बनाने  वाला  का  रखाना  खोल  कर  देश  के  लोगों
 की  टेलीफोन  की  परेशानी  को  दूर  करेगी  ?

 श्री  इ०  कु०  गुजराल  :  जहां  तक  इंडियन
 टेलीफोन  इंडस्ट्रीज  की  कैपेसिटी  का  ताल्लुक
 है,  वह  तो  पूरी  इस्तेमाल  हो  रही  है  |  जहां  तक
 देश  में  दूसरी  फैक्टरी  खोलने  की  चन्द  लोगों
 की  मांग  का  ताल्‍्लुक  है  जैसा  मैं  ने  बतलाया
 इस  वक्‍त  हमारे  देश  में  जरूरत  &  हिसाव  से
 कोई  60  लाख  टेलीफोन  लगने  चाहियें  लेकिन
 लगायेगें  हम  चौथी  प्लैन  में  सिर्फ  साढ़े
 6  लाख  |  इस  की  वजह  सिर्फ  यह  है  कि

 प्लैन  में  जितना  रुपया  इस  महकमे  को  दिया
 गया  है  वह  बहुत  कम  है  1  अगर  इंटरनल
 रिससिज  में  इस  महकमे  को  प्रायरिटी  दी  जाये,
 हमें  फारेन  एक्सचेंज  नहीं  चाहिये,  और  अगर
 पालियामेंट  इस  महकमे  को  रुपया  देने  को
 तैयार  हो  जाय  तो  मैं  यह  वादा  कर  सकता  हूँ
 कि  जितनी  इस  देश  की  मांग  है  वह  पूरी  कर
 दी  जायेगी  ।

 शी मधु  लिमये  :  अब  तक  मैं  टेलीफोन
 मंत्रियों  को  चिट्ठियां  लिख  कर  थक  गया  हूं  t
 जब  कभी  टेलीफोन  उठाओो,  घंटी  बजती  है,
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 टेलीफोन  उठाते  ही  वह  चन्द  हो  जाती  है  ।
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि  यह
 खराबी  जो  मशीन  बनाई  जाती  है  उस  में  है  या
 जो  लाइन आप  लगाते  हैं  उस  में  है  या  एक्सचेंज  में
 जो  सारा  सामान  है  उस  में  है  ?  क्या  कभी
 आप  ने  इस  की  जांच  की  है  ?

 श्री  नाथ  पाई  :  टैपिंग  भी  होती  है  ।

 श्री  मधु  लिसमये  :  वह  दूसरी  बात  है,
 और  गृह  मंत्रालय  का  मामला  है  ।  मैं  टैंपिंग
 के  बारे  में  इस  वक्‍त  नहीं  पूछ  रहा  हूं।  मैं
 जानना  चाहता  हूं  कि  जो  मैं  ने  तीन  चीजें
 बतलाई  हैं  उन  में  से  कौन  खराब  हैं  या  तीनों

 खराब  हे  ?

 संतबु-कार्य  तथा  संचार  मन्त्री  (डा०  रास
 चुमग  सिंह)  :  एक  चिट्ठी मुझे  मिली  थी।
 उस  के  बाद  उस  की  जांच  की  गई  और  उस  से
 उन  को  काफी  सन्तोष  हुआ  ।  झाज  मुझे
 ्ाइचर्स  हुआ  कि  उस  को  देखने  के  बाद
 उन  के  मुंह  से  निकलती  है  ऐसी  बात  ।  वह
 एक  महीने  की  बात  है।  उस  के  बाद  उन्होंने
 श्राज  बतलाया  कि  उन  का  टेलीफोन  नहीं  चल
 रहा  है।  लेकिन  ग्रगर  झाज  भी  कोई  दिक्कत  है
 तो  सारी  चीजों  को  देख  कर  ठीक  करने  की
 कोशिश  की  जाएगी  ।

 श्री  मघ  लिसये  :  मेरे  प्रशन  का  जवाब  नहीं
 बाया । मेंने  अपने  बारे  में  जो  कहा  वह  तो

 एक  पृष्ठभूमि  थी  -  सवाल  यह  है  कि  मशीनों  में
 खराबी है  या  लाइन  जो  लगाते  हैं  उस  में  खराबी
 है  या  जो  एक्सचेंज  है  उस  में  कोई  खराबी  है  ?

 श्री  इ०  Fo  गुजराल  :  यह  सवाल  खराबी
 का  नहीं  है  ।  मैं  न ेबजट  के  वक्‍त  अर्ज  किया  था
 कि  यहां  जितने  टेलीफोन  लगे  हुए  हैं  उन  के
 मुकाबले  में  मांगें  बहुत  ज्यादा  है  ।  इसलिये
 जितनी  काल्स  एक  टेलीफोन  से  की  जाती  हैं,
 बह  उस  के  हिसाब  से  बहुत  ज्यादा  हैं.  जितना
 यहां  का  एक्सचेंज  बर्दाश्त  कर  सकता  है  ny
 नतीजा  यह  निकलता  है,  जैंसे  कि  मिसाल  दूं,

 आप  मुझे  माफ  करें,  कि झगर 16 फीट  चौड़ी
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 सड़क  में  जहां  दो  मोटरें  चल  सकती  हैं,  शाप
 6  मोटरें  छोड़  दें  तो सारी  गड़बड़ी  हो  जायेगी  |

 श्री  महाराज  सिह  भारतीः  मंत्री  महोदय
 के  कथनानुसार  जितने  टेलीफोन  इस  देश्ष  में
 मांगे  जा  रहे  हैं  उन  सब  को  कनैक्शन  देने  की
 क्षमता  सरकार  में  है  और  इतना  सामान
 अप  तैयार  करते  हैं

 श्री  हठ  Fo  गुजराल  :  कर  सकते  हैं  |

 श्री  महाराज  सिंह  भारती:  कर  सकते  हें,
 और  उस  से  मंत्रालय  को  फायदा  हो  रहा  है,
 हालांकि  डाक  तार  विभाग  आज  घाठे  में  चल
 रहा  है  ।  आप  के  टेलीफोन  में  इतनी  आमदनी

 हो  रही  है  जिस  के  लिये  मैं  कह  सकता  हूं.  कि
 जैंसे  टेक्स  से श्राप  को  आमदनी  होती  है.  उसी
 तरह  से  इस  में  होती  है।  और  इस  की  जिम्मेदारी
 देश  के  बड़े  आदमियों  पर  पड़ती  है  1  वह
 मांगते  हैं  गौर  आप  में  देने  की  ताकत  भी  है  ।
 करोड़ों  रूपये  श्राप  इस  से  आमदनी  बसूल  कर
 सकते  हैं,  झौर  यहां  बहुत  सी  ग्रान्टों  के  ऊपर
 बिना  बहस  किए  हुए  आप  ले  भी  सकते  हैं,
 तब  फिर  क्या  वजह  है  कि  आप  ने  अपने  लिये
 रुपया  लेने  की  कोशिश  नहीं  की  ?

 श्री  इ०  Fo  गुजराल  :  ऑ्ानरेबन  मेम्बर
 ने  यह  ठीक  कहा  कि  हम  सारा  सामान  बना
 सकते  हें,  यह  भी  ठीक  है  कि  लोगों  की  मांग  है,
 यह  भी  ठीक  है  कि  हमें  टेलीफोन  कनेक्शन्स
 से  जितना  रिटने  होता  है  उतना  शायद  किप्ती
 और  इंडस्ट्री  में  नहीं  होता,  यह  सारी  दुनियां  का
 माना  हुआ  उसूल  है,  लेकिन  मुश्किल  यह  है
 कि  जब  प्लैन  बनाई  जाती  है  उस  में  पालियामेंट

 एक  खास मद  रखती  है  कि  फलां  मद  के  लिये
 इतना  रुपया  हम  देते  हैं  -  उतने  रुपये  के  अन्दर
 हमें  गुजारा  करना  पड़ता  है  t  भ्रगर  वह  रुपया
 श्राप  बढ़ा  दें  तो  मैं  वादा  करता  हूं  कि  हम
 झाप  की  सब  जरूरतों  को  पूरा  कर  देंगे  ।

 Shri  K.  Lakkappa:  May  I  know
 whether  Government  have  constituted
 any  committee  to  investigate  into  the
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 production  of  defective  phones  manu-
 factured  in  the  ITI  and  and  if  so,
 why  the  committee  has  not  examined
 the  matter  and  if  not,  why  the  com-
 mittee  has  not  been  constituted?

 Shri  LK,  Gujral:  I  do  not  know
 what  for  the  hon,  Member  wishes  a
 committee  to  be  appointed.

 Shri  हू,  Lakkappa:  The  produc-
 tion  in  the  ITI  is  defective  and  they
 are  supplying  defective  materials.
 May  I  know  whether  Government  are
 going  to  constitute  a  committee  to
 look  into  the  matter?

 Shri  L  हू,  Gujral:  I  beg  to  refute
 the  allegation  of  the  hon.  Member.
 The  ITI  is  supplying  goods  right  upto
 the  standards;  in  fact,  it  is  not  only
 that  but  we  are  having  an  increasing
 export  market,  and  in  every  export
 market  we  are  effectively  and  success-
 fully  competing  with  all  the  develop-
 ed  countries  in  the  matter  of  tele-
 communications,

 Shri  M,  EB.  Krishna;  Which  are  the
 countries  which  are  purchasing  the
 Indian  made  telephones?  May  I  know
 whether  any  modifications  have  been
 carried  out  on  the  advice  given  by
 those  countries  which  are  already
 purchasing  our  telephones?

 Shri  I.  K.  Gujral:  There  is  a  long
 list  of  the  countries.  If  the  hon.
 Member  wishes,  I  can  send  him  the
 list,  For  instance,  we  have  recently
 supplied  to  Kuwait  and  to  the  Middle
 East  countries,  We  are  also  now
 trying  in  Malaysia  and  also  trying  to
 tender  in  Iraq.  It  is  a  long  list  and
 it  hag  already  been  given  in  the
 annual  report  of  the  ITI  which  I
 have  placed  on  the  Table  of  the
 House.

 So  far  as  the  modifications  are  con-
 cerned,  no  such  suggestion  has  been
 made  to  us  for  modification  of  our
 instrument,  On  the  contrary,  the
 new  receiving  instrument  that  we
 have  evolved  with  our  own  research
 is  now  receiving  more  attention  and
 it  is  being  patented  abroad.

 Shri  5.  K,  Taperiah:  The  impor-
 tance  of  a  telephone  instrument  lies
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 in  what  we  can  hear  through  it  over
 long  distance  and  also  short  distance
 rather  than  the  ‘visibility  and  the
 beauty  of  it,  One  of  the  latest
 models  of  the  telephone  has  been  call- ed  Priyadarshini,  which  means  ‘Good
 to  look  at’.  May  I  know  whether  it
 has  been  named  after  the  Prime
 Minister?

 Mr.  Speaker:
 not  be  answered,

 Shri  P.  K,  Deo:  He  should  reply to  it,

 This  question  need

 Shri  Nath  Pai:  He  must,  you
 will  agree  with  me,  be  a  very  lucky
 man  who  can  get  a  number  he
 wants  at  the  first  attempt  or  whose
 call  is  not  imterrupted.  Apart  from
 overloading  on  the  line,  bad  equip-
 ment  etc,  what  is  the  contribution
 of  Shri  Chavan’s  Ministry  in  inter-
 rupting  and  tapping  the  lines?

 The  Minister  ef  Home  Affair:
 (Shri  ¥.  B.  Chavan);  None  at  all,

 श्री  तुलशीवास  जाधव  :  टेलीफोन
 एक्सचेंज  में  जो  लोग  काम  करते  हैं  वे  ठोक  और

 सुनने  जसे  बोलें इस  तरह  की  व्यवस्था  करना
 कोई  कठिन  काम  नहीं  है।  यदि  ग्राप  वहां  पर
 स्त्रियों  को  ज्यादा  काम  दें  और  पुरुषों  को  वहां
 से  हटा  कर  हार्ड  काम  दें  तो  अच्छा  होगा।
 मैं  जानना  चाहता  हूं  कि  क्या  श्राप  एसा  कोई
 इंतजाम  करने  जा  रहे  हैं  ?

 Mr,  Speaker:  Unfortunately,
 question  is  only  about  the  cost  of
 production  in  ITI.  From  that  we  are
 now  going  to  the  exchanges,  the
 CBI  interfering  or  Shri  Chavan's
 Ministry  interfering  and  so  on.  All
 this  has  absolutely  no  relevance.  We
 shall  better  go  to  the  next  question.

 the

 बनारस  हिन्दू  विश्वविद्यालय

 “1387.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  3  फरवरी,  966  को
 बनारस  हिन्दू  विश्वविद्यालय  में  हुई  घटनाओं
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 "e  जांच  करने  के  लिये नियुक्त  भायोग  न ेदि (३  अच्छा  असर  नहीं  पड़ता  है।  इसलिए
 अ्रपना  प्रतिवेदन  पेश  करदिया  है  ;

 (ख)  यदि  हा,  तो  उस  की  मुख्य  बातें
 क्या  हें;  और

 (ग)  यदि  नहीं,  तो  इस  में  विलम्ब  के
 क्या  कारण  हैं  ?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  The  single-mem-
 ber  Commission  of  Inquiry,  which
 was  set  up  by  the  Government  of
 Uttar  Pradesh  on  February  5,  1966,
 has  since  submitted  its  report  to  the
 State  Government.

 (b)  The  report  is  yet  to  be  released
 by  the  State  Government,

 (९)  Does  not  arise.

 st  सिद्धेद्वर  प्रताद  :  बनारस  हिन्द
 विश्वविद्यालय  एक  केन्द्रीय  विश्वविद्यालय
 है  और  उस  में  फरवरी  में  जो  उपद्रव हुए  उसकी
 वजह  से  विश्वविद्यालय  को  काफी  नुक्सान
 पहुंचा  था  |  फिर  भो  केन्द्रीय  सरकार  ने  न  तो
 अपनी  तरफ  से  कोई  जांच  करवाई  और
 उत्तर  प्रदेश  को  सरकार  ने  जांच  करवाई  तो
 यह  भी  जानने  को  कोशिश  नहीं  की  कि  उस
 जांच  की  रिपोर्ट  क्या  है।  मैं  जानना  चाहता
 हुं  कि  क्यों  सरकार  ने  इसकी  उपेक्षा  की  है  ?

 Dr.  Triguna  Sen;  On  enquiry,  the
 UP  Government  have  informed  us
 that  the  Report  of  the  Commission
 has  been  received  by  them.  They
 have,  however,  stated  that  the  Report
 will  first  be  placed  before  the  State
 Assembly  before  it  is  released.  There-
 fore,  it  is  not  possible  for  us  to  know
 what  is  in  the  Report  at  this  stage.

 श्री  सिद्धेश्वर  प्रसाद  :  क्‍या  यह  सही
 नहीं  है  कि  बनारस  विश्वविद्यालय  की  स्थिति
 दिन  प्रति  दिन  खराब  होने  की  वजह  यह
 है  कि  वहां  आपस  में  ही  काफी  मतभेद  हैं
 आर  उनके  इन  मतभेदों  का  विद्यार्थियों  पर

 598  (ai)  LSD—2.

 ऐसी  स्थिति  में  न  तो  वहां  प्रभी  तक  उपकुलपति
 की  बहाली  हो  सकी  है  और  न  और  व्यवस्थायें

 [की  जा  सकी  हैं,  क्या  यह  सही  नहीं  है?
 |  अगर  यह  सही  है  तो  इसके  लिए  केन्द्रीय

 सरकार  क्‍यों  नहीं  आवश्यक  कदम  उठाती  है  ?

 Dr,  Triguna  Sen:  What  the  hon.
 Member  has  said  about  Banaras  Hindu
 University  is  not  correct.  I  was  there
 for  a  pretty  long  time  and  J]  have
 come  here  only  four  months  back.  I
 think  we  took  the  opinion  of  the
 Ministry  of  Law.  They  also  advised
 us  that  we  cannot  insist  on  the  State
 Government  to  supply  it  to  us  unless
 they  release  it.  They  want  to  have
 it  discussed  in  the  local  Assembly
 and  then  release  it.  We  will  know
 about  #  then.

 डा०  राम  मनोहर  लोहिया:  मंत्री
 महोदय  काशी  विश्वविद्यालय  के  उपकुलपति
 रह  चुके  हैं।  क्या  यह  सही  नहीं  है  कि  वहां
 जो  दंगे  हुए  थे  व  क्या  नाम  को  ले  कर  नहीं
 हुए  थे?  क्‍या  यह  भी  सही  नहीं  है  कि
 एक.  शिलालेख  काशी  विश्वद्यालय  की
 स्थापना  करते  हुए  पंडित  मदन  मोहन
 मालवीय  ने  रखा  था  और  उप्तके  ऊपर  यह
 लिखा  हुआ  था  अंग्रेज़ी  मे ंबना रस  हिन्दू  यूनि-
 बसिटी  और  नागरी  में  केवल  काशी  विश्व-
 विद्यालय  ?  वहां  हिन्दू  शब्द  नहीं  है।  क्सी
 के  साथ  साथ  क्‍या  यह  भी  सही  नहीं  है
 कि  अभी  तक  जो  विश्वविद्यालय  के  छात्रों
 को  इम्तहान  पास  कर  लेने  के  बाद  प्रमाण
 पत्न  मिलते  हैं  उन  में  देवनागरी  में  हमेशा
 केवल  काशी  विश्वविद्यालय  लिखा  रहता  है  ?

 श्री  झटल  बिहारी  वाजपेयी  :  ये  सवाल
 इस  में  से  कैसे  उठते  हैं  ?

 Mr,  Speaker:  He  has  asked  the
 question  and  answered.  You  have
 only  to  corroborate,

 Dr.  Triguna  Sen:  What  he  says  is
 correct.
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 Assistance  to  Sanskrit  Organisations

 +
 *1389,  Shri  A.  B,  Vajpayee;

 Shri  N.  8,  Sharma;

 Shri  Yajna  Datt  Sharma
 Shri  BR.  S.  Vidyarthi

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have  in-
 vited  applications  from  voluntary
 Sanskrit  Organisations  and  institu-
 tions  for  offer  of  financia]  assistance;
 and

 (b)  if  so,  the  number  of  such  appli-
 cations  received  and  the  total  assis-
 tance  offered  to  them  by  Government
 and  other  steps  taken  for  making
 Sanskrit  more  popular  during  1965-
 66  and  1966-677

 शिक्षा  मन्‍्त्रालय  में  राज्य-सन्त्रो  (करी
 जेर  सिह)  :  (क)  जी  हां।

 (ख)  क्रमशः  240  और  260  प्रार्थना
 पत्न  मिले  1965-66  में  और  966-67
 में  i965-66  में  7  लाख  77  हजार
 रूपये  संस्थाओं  को  दिये  गये  और  966-67
 में  8  लाख  67  हजार  रुपये  दिये  गये  इसमें
 संस्कृत  के  गुरुकुल  भी  ा  जाते  हैं  a  इसके
 अलावा  और  जो  योजनायें  हैं  व्यक्तियों  को,
 संस्थाप्रों  को,  राज्य  सरकारों  को  मदद  देनी
 की  संस्कृत  की  शिक्षा  के  प्रसार,  प्रचार  के  लिए,
 उसके  लिए  i965-66  में  45  लाख  9

 हजार  रुपये  खर्च  हुए,  i966-67  में
 5  लाख  47  हजार  रुपये  खर्च  हुए  ।

 श्री  अटल  बिहारो  वाजपेयी  :  मंत्री

 महोदय  के  उत्तर  से  स्पष्ट  है  कि जो  धन  दिया
 गया  है  वह  पर्याप्त  नहीं  है।  मैं  जानना  चाहता
 हूं  कि  जिन  संस्थाओं  ने  आवेदन  दिये  उन
 संस्थाओं  ने  कितने  घन  की  मांग  की  थी  शौर
 उसमें  से  कितने  प्रतिशत  केन्द्रीय  सरकार

 पूरा  कर  सकी  ?
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 भरी  घोर  सिह  :  इतनी  डिटेल  में  इन-
 फार्मेशन  मेरे  पास  नहीं  है।  एक  एक  संस्था
 के  लिए  कि  कितनी  कितनी  उसने  मांग  की
 थी  और  कितनी  'राशि  उनको  मिली  है,
 यह  इनफार्मेशन  तो  मेरे  पास  नहीं  है  7
 इसको  इस  वक्‍त  देना  तो  कठिन  है  लेकिन
 मेने  जो  टोटल  हूँ  वह  को  बता  दिया  हैं
 कि  1965-66  में  कितना  दिया  और  966-
 67  में  कितना  दिया  ।  इस  वर्ष  के  लिए  भी
 आप  जानना  चाहें  तो  वह  भी  मैं  बता  सकता  हूं  ।
 1967-68  में  हम  35  लाख  22  हजार

 रुपया  ख़र्च  कर  रहे हैं  |  अगली  योजना  का  भी
 बता  सकता  हूं  ।  लेकिन  संस्थायें  बहुत  हैं
 शौर  सभी  संस्थाओं  में  से  हर  एक  ने  कितना
 मांगा  यह  बतलाना  कठिन  है  |  पूरा  का  पूरा
 देना  भी  कठिन  है

 श्री  टल  बिहारी  वाजपेयी  :  कितना
 भांगा  है  ।

 क्री  शेर  सिह:  लेकिन  जितना  हम
 दे  सकते  हैं,  देते  हैं.  ।

 श्री  झटल  बिहारी  वाजपेयी  :  :  प्रश्न

 यह  है  कि  संस्थाओं  ने  कितना  मांगा  और  उसमें
 से  सरकार  कितना  दे  सकी।  यदि  मंत्री
 महोदय  के  पास  इस  समय  आंकड़े  उपलब्ध
 नहीं  हैं  तो  वह  आश्वासन  दें  कि  वह  इस  सूचना
 को  सदन  के  मेज़  पर  पख  देंगे  ताकि  सदन
 यह  देख  सके  कि  मांग  कितनी  थी  शौर  उस
 में  से  कितना  दिया  गया?

 शी  झेर  सिह  :  अभी  तो  नोटिस  चाहिये
 लेकिन  सदन  के  पटल  पर  इस  इनफार्मेशन
 को  रख  दिया  जाएगा।

 श्री सघु  लिखये  :  फिर  नोटिस  किस
 लिये  ?

 शी  क्षारवानन्द  :  उत्तर  प्रदेश  से  कितने
 प्रार्थना  पत्र  इस  प्रकार  के  आए  हैं.  जिन्होंने
 संस्कृत  के  लिए  भ्रनुदान  मांगा  है
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 ओर  शेर  सिह  :  राज्य  के  ढंग  से  हम  नहीं
 कंरते  हैं  7  जितनी  संस्थायें  हैं  वे  संभी  किंसी
 किसी  न  किसी  राज्य  में  हैं।  सभी  संस्थाओं
 को  जो  मांगती  हैं  देने  की  कोशिश  करते  हैं।
 अगर  भाप  झलग  से  चाहें  कि  उत्तर  प्रदेश
 से  कितनी  संस्थाओं  ने  प्रार्थना  पत्न  दिये  तो
 उसके  लिए  झलग  से  मालूम  कर  आप  को
 बता  दिया  जाएगा।  लेकिन  उसके  लिए
 समय  चाहिये।

 हैदराबाद  के  निजाम  की  उपाधियां

 *1390.  श्री  प्रकाशवोर  श्ञास्त्रो  :
 श्री  शिवकुसार  शास्त्री  :
 श्रो  रघुबोर  सिंह  ज्ञास्त्री  :
 श्री  मंठ  रं०  कृष्ण  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  स्वर्गीय  निजाम
 हैदराबाद  के  पोते  को  निजाम  की  गद्दी  का
 उत्तराधिकारी  मान  लिया  है;

 (ख)  यदि  हां,  तो  क्या  स्वर्गीय  निजाम
 के  वर्तमान  उत्तराधिकारी  को  अपने  नाम
 के  साथ  कुछ  उपाधियां  लगाने  का  भी  अधिकार
 है;

 (ग)  क्‍या  वर्तमान  निजाम  को  अपने
 नाम  के  साथ  कुछ  ऐसी  उपाधियां  लगाने
 का  भी  अधिकार  है  जो  ब्रिटिश  सरकार  ने
 स्वर्गीय  निजाम  को  दी  थीं;  और

 (घ)  यदि  हां,  तो  यह  कहां  तक-
 संविधान  के  झनुकल  है?

 गृह-कार्य  सन्‍्त्रालय  में  राज्य-भन्त्री  (की
 विद्याचरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान  |

 (ख)  और  (ग)  भारत  के  गवर्नर
 जनरल  शौर  'निज्ञाम  के  बीच  25  जनवरी,
 950  को  जो  समझौता  हुआ  था  उसकी

 घारा  3  के  अधघीन  निज्ञाम  को  अपने  नाम
 के  साथ  उत  उपाधियों  को  लगाने  का  अ्रधिकार
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 था  जिन्हें  +  बह  5  अगस्त,  947  के
 ऐन  पहले  तंक  लगाते  थे,  और  धारा  5  के
 अधीन  भारत  सरकार  ने  उत्तराधिकार  (विधि
 तथा  रीति  के  अनुसार)  उपाधियों  के  बारे
 में  भी  स्वीकार  करने  की  सुरक्षा  दी  थी।

 (घ)  हमारे  परामशंदाताशों  के  प्रनुस्तार
 यह  बात  संविधान  के  प्रतिकूल  नहीं  है।

 श्री  प्रकाशवीर  शास्त्रों  :  स्वतंत्रता-प्राप्ति
 के  बीस  वर्ष  बाद  भी  किसी  भारतीय  राजा
 को  अंग्रेजों  की  दी  हुई.  उपाधि
 अपने  नाम  के  साथ  लगाने
 का  अधिकार  देना  भारतीय  स्वतंत्रता  के
 गौरव  के  प्रतिकल  है।  मैं  मंत्री  महोदय  से
 यह  जानना  चाहता  हूं  कि  क्‍या  इस  प्रकार
 के  समझौते  के  सम्बन्ध  में  कभी  संसद  या
 संविधान  सभा  को  भी  विश्वास  में  लिया
 गया  है  कि  भारतीय  राजा  स्वतंत्रता-प्राप्ति
 के  बीस  वर्ष  बाद  भी  अंग्रेजों  क ेसमय  की
 उपाधि  लगां  सकेंगे  श्रौर  भारत  सरकार
 उनको  स्वीकार  करेगी।

 श्री  विद्याचरण  शक्ल  :  जब  से  भारत
 गणराज्य  हुआ  है  तबसे  अंग्रज़ों  की  दी  हुई
 उपाधि  या  टाइटिल  को  व्यक्तियों  के  नाम
 के  आगे  या  पीछ  लगाने  की  मुमानियत
 कर  दी  गई  है।  परन्तु  जिन  पुराने  रूलर्ज
 को  काबिनेन्ट  में  यह  भअ्रधिकार  दिया
 गया  था  कि  वेये  टाइटल  काम  में  ला
 सकते  हैं  उत  के  विषय  में  अ्पवाद  किया
 गया  था  और  बाकी  जगह  कहीं  भी  अंग्रेजों
 के  टाइटल्ज  को  काम  में  लान ेका  श्रधिकार
 नहीं  दिया  गया  है  1

 क्रो  प्रकाशवोर  शास्त्री  :  जब  वर्तमान
 निजाम  के  प्रिवी-पस ंमें  उनके  जेब  खर्च
 में  काफी  कमी  कर  वी  गई  है,  तब  तत्कालीन
 निज्ञाम  को  अंग्रेज़ों  की  दी  हुई  उपाधियों
 को  वर्तमान  निद्वाम  द्वारा  लगाये  जाने  के
 अधिकार  को  समाप्त  करने  में  क्या  बाघा
 है?  मंत्री  महोदय  ने  जिस  समक्षौते  का

 ज़िक्र  किया  है,  वह  पुराने  निज्ञाम  के  साथ
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 हुआ  था,  उनके  उत्तराधिकारियों  के  साथ
 नहीं  हुआ  था।  इस  अवस्था  में  निञ्ञाम'  का
 कोई  उत्तराधिकारी  किस  प्रकार  उन
 उपाधियों  का  उपयोग  कर  सकता
 है  शौर  भारत  सरकार  कंसे  उनको  संवै-
 घानिक  मानती  है  ?

 श्री  विद्यायरण  शुक्ल  :  यह  प्रिविलेज
 का  सवाल  है।  निज्ञाम  के  उत्तराधिकारी
 का  प्रिवी  पर्स कम  कर  दिया  गया  है  लेकिन
 उनके  प्रिविलेजिज  को  कम  नहीं  किया  गया
 है।

 श्री  प्रकाशवोर  श्ञास्त्री  :  अध्यक्ष  महोदय,
 मेरा  सवाल  बड़ा  स्पष्ट  था।  अंग्रज़ों  का  जो
 समझौता  हुआ  था,  वह  निज़ाम  उस्मान  झली
 के  साथ  हुआ  था।  निज़ाम  के  पोते  के  साथ
 अंग्रेजों  का  कोई  समझौता  नहीं  हा
 था।  इसलिए  उनका  वे  उपाधियां  लगाने
 का  अधिकार  संवेधानिक  नहीं  है।  इस  स्थिति
 में  भारत  सरकार  वर्तमान  निज़ाम  को  स्वतंत्र
 भारत में  पंग्रेज़ों  द्वारा  दी  हुई  गुलाम  हिन्दुस्तान
 की  उपाधियां  लगाने  का  अधिकार  कैसे
 दे  रही  है?

 श्री  विद्याचरण  शुक्ल  :  उनके  जो  भी
 प्रिविलेज्िज  थे  उनके  उत्तराधिकारी  के
 आने  के  बाद  भी  उन  में  किसी  तरह  की  कमी
 नहीं  की  गईं  है।  जहां  तक  उनके  प्रिवी  पर्सिजञ
 का  सम्बन्ध  है  यह  सदन  जानता  है  कि  उनको
 कम  किया  गया  है।  प्रिविलेजिज़  के  बारे
 में  भी  कई  तरह  के  प्रश्न  उठाये  गये  हैं।
 उस  पर  सोच-विचार  हो  रहा  है  |  यदि  यह  तथ

 हुआ  कि  प्रिविलेज्िज  को  भी  कम  किया  जाये
 तो  उस  दिशा  में  अवश्य  कदम  उठाया
 जायेगा  |

 शी मधु  लिसये  :  भ्रध्यक्ष  महोदय,
 मंत्री  महोदय  के  उत्तर  पर  मेरा  व्यवस्था  का
 श्रशन  है।
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 Mr,  Speaker:  There  is  no  question
 of  any  point  of  order,  We  have  de-
 cided  that  during  the  question  hour
 there  will  be  no  point  of  order.

 stag  feat:  हमारे  प्रधिकारों
 को  किन्‍हीं  निर्णयों  से  कभी  नहीं  खत्म  किया
 जा  सकता  है।

 मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  हमारे
 देश  में  संविधान  सार्वभौम  है।  संविधान  के
 अनुच्छेद  is  के झनसार  हम  लोग  अंग्रेज़ों  के
 द्वारा  दिये  गये  खिताबों  को  नहीं  रख  सकते
 हैं।  इसके  ग्मतिरिक्‍्त  अनुच्छद  3  में  कहा
 गया  है  कि  पहले  के  जो  कानून  संविधान  की
 ब्यवस्थाश्मों  के  विरुद्ध  हैं  वे  वायड  होंगे ।
 इस  प्रनुच्छद  में  “कानून”  की  परिभाषा
 इतनी  व्यापक  है  कि  रस्मो-रिवाज  रीति
 आदि  सब  उसमें  झा  जाते  हैं।  एसी  हालत  में
 क्या  सरकार  का  यह  कर्तव्य  नहीं  है  कि  जो
 करार  या  संधियां  आदि  हमारे  संविधान  के
 बुनियादी  सिद्धांतों  से  टकराते  हैं  उन  को  ख़त्म
 कर  दिया  जाये  ?  आप  इस  पर  श्रपनी
 व्यवस्था  दीजिए  |

 Mr,  Speaker:  I  will  do  it.

 श्री  मधु  लिसये  :  श्राप  व्यवस्था  कब
 देंगे  ?

 Snort  Notice  Question

 Nagarjunasagar  Dam  Project
 +

 SNQ.  35.  Shri  Ranga:
 Shri  Gadilingana  Gowd:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  so  far  transplantation  of  paddy
 has  not  taken  place  in  more  than  75
 per  cent  (about  4  lakhs  of  acres)  in
 the  Krishna  delta  till  now  (Le,  one
 month’s  delay);

 (b)  whether  it  is  a  fact  fhat  such
 a  delay  usually  results  in  about  25



 14669  Oral  Answers

 Per  cent  reduction  in  the  eventual
 paddy  yields  in  view  of  the  setting of  pests,  harmful  and  cyclonic  winds
 and  shortness  in  crop  growth  period;

 (c)  whether  this  delay  in  the  supply of  water  at  the  Krishna  anicut
 through  the  Krishna  channels  is  due
 to  the  Andhra  Pradesh  Government’s
 efforts  in  holding  up  water  at  the
 Nagarjunasagar  Dam  for  the  purpose of  raising  the  water  level  at  the  Dam
 to  such  a  height  as  to  facilitate  the
 release  of  water  through  the  Sagar
 channels  on  and  after  the  ceremonial
 occasion  of  opening  the  Sagar  chan-
 nels;

 (d)  whether  Government  are  aware
 that  this  delay  in  letting  water  down
 to  the  anicut  has  further  worsened
 the  condition  of  supply  of  water  upto
 the  anicut  because  of  the  late  arrival
 of  the  monsoon  and  the  scarcity  of
 rain  fall  in  this  year  in  the  lower
 catchment  area;  and

 (e)  whether  Government’s  consent
 had  been  obtained  for  this  holding
 up  of  water  at  the  Sagar  and  the
 consequent  delay  in  the  supply  of
 water  at  the  Vijayawada  anicut  and
 to  the  delta  areas?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  LL.  Rao):  (a)  to
 (e).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement
 (a)  and  (b).  There  was  some  delay

 in  the  transplantation  of  paddy  in  the
 Krishna  Delta.  Such  delays  may,
 under  unfavourable
 affect  the  yield  of  paddy.

 (c)  to  (e).  It  is  not  a  fact  that
 water  is  being  held  up  at  Nagar-
 junasagar  Dam  for  the  purpose  of
 facilitating  the  release  of  water  for
 a  ceremonial  occasion.  There  was
 considerable  delay  in  the  onset  of  the
 monsoons  this  year,  both  in  the  head
 reaches  as  also  in  the  Krishna  delta
 where  rains  have  started  only  recent-
 ly,  i.e.  in  the  middle  of  July.  Tne
 late  arrival  of  rains  has  _  largely
 caused  the  delay  in  transplantation
 operations.  In  spite  of  the  low  in-
 flows,  supplies  of  water,  to  the  extent
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 feasible,  and  in  excess  of  the  river
 inflows,  were  made  available  to  the
 Krishna  delta  from  the  waters  stored
 at  Nagarjumasagar.  The  plugging
 operations  of  the  temporary  tunnel  at
 300’  level]  necessitated  the  stoppage  of
 outflows  from  the  Nagarjunasagar
 for  a  few  days,  but  during  this  period,
 water  to  the  extent  available  was
 supplied  to  Krishna  delta  from  the
 water  stored  at  Krishna  Barrage.
 The  supplies  from  the  resevoir  were
 resumed  before  the  water  stored  at
 Krishna  Barrage  was  exhausted.
 Thus  all  steps  have  been  taken  to
 ensure  that  the  available  water  was
 supplied  to  the  delta.

 There  have  been  heavy  rains  in
 the  Delta  from  the  middle  of  July
 and  the  canals  are  flowing  full.
 Transplantation  is  also  now  in  full
 swing  in  the  Delta.

 Shri  Ranga:  Looking  into  the  state-
 ment  here,  one  finds  ¢hat  there  are  a
 number  of  statements  which  are
 gross  understatements,  The  hon.
 minister  has  stated  here  that  the
 plugging  operations  of  the  temporary
 tunnel  at  300’  level  necessitated  the
 stoppage  of  outflows  from  the  Nagar-
 junasagar  for  ‘a  few  days’.  Actually
 it  is  not  a  few  days;  it  is  a  few  weeks.
 By  the  end  of  June  every  year  as
 much  ag  fifty  per  cent  of  the  total
 area,  five  lakhs  of  acres  in  that  delta
 used  to  be  transplanted,  by  the
 middle  of  June  75  per  cent,  and  by
 the  end  of  this  month  almost  the
 whole  of  that  area  would  have  been
 transplanted  usually.  Is  it  a  fact  that
 this  year  as  much  as  33  and  I/3  per
 cent  of  the  area  had  not  been  trans-
 planted  and  only  in  the  last  seven  or
 eight  days  during  the  period  when
 this  short  notice  question  was  hang-
 ing  fire,  there  had  been  some  rains
 and  some  transplantation  had  been

 in  progress?

 Dr,  K.  L.  Rao:  Water  was  not
 floroing  at  from  the  Nagarjunasagar
 dam  between  the  5th  and  llth  of  July.
 These  were  the  days  when  water  was
 not  going  out.  It  is  true  that  trans-
 plantation  should  be  in  full  swing  in
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 the  delta  area  at  this  time.  This  year
 unfortunately  there  has  been  delay  in
 the  arrival  of  monsoon,  combined  with
 low  flow  in  the  river.  Ag  I  submit-
 ted,  nothing  could  be  done  for  a  week.
 But  afterwards  the  position  improved
 and  transplantation  is  now  in  full
 swing  in  the  delta.

 Shri  Eanga:  Would  government
 give  this  assurance—afier  having
 caused  all  this  terrible  damage
 amounting  to  a  loss  of  at  least  a
 lakh  of  tons  of  foodgrains  in  the
 delta—that  in  future  these  so-called
 Plugging  operations  at  the  Nagar-
 junasagar  dam  would  mot  be  indulged
 in  and  that  regular  water  supplies
 would  be  made  available  from  the
 Nagarjunasagar  dam  at  the  time  of
 transplantation  in  the  usual  fashion
 taking  into  consideration  the  rainfall
 both  above  as  well  as  below  the
 Nagarjunasagar  dam?
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 Dr,  K,  L.  Rao:  Plugging  is  doue
 once  only  snd  there  is  no  question  of
 reopening  it  again.  The  tunnel  had
 ween  pluges4  with  concrete.  Thece
 is  no  question  of  any  more  reopening.
 If  ti.c  oom.  Member  wants  an  assur-
 ance  We  can  state  very  firmly  that
 the  delta  will  be  greatly  benefited  by
 Nagarjunasagar.

 Shri  Gadilingama  Gowd:  [fhe
 members  from  Rajya  Sabha  from
 that  area  tell  me  that  about  ten  lakhs
 of  acres  are  affected  as  a  result  of
 this  delay.  Would  the  hon,  Minister
 tell  us  definitely  what  is  the  extent
 of  the  loss  due  to  this?

 Dr.  K,  L.  Bao:  I  repeat  again  that
 the  plugging  operations  were  for  only
 one  week.  Whereas  other  dams
 generally  take  more  than  a  month,
 for  this,  it  took  only  one  week.  The
 main  reason  is  the  low  flow  in  the
 river,

 Mr,  Speaker:  He  is  talking  about
 the  extent.  He  says  that  ten  lakhs
 of  acres  had  been  affected,

 Dr.  हु.  L,  Rap:  There  is  no  question
 of  ‘affected’  area  because  as  I  sub-
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 mitted,  the  river  itself  was  in  low
 flow  and  nothing  could  be  done.

 Shrj  Mohamed  Imam:  In  respect  of
 the  Nagarjunasagar  dam  there  is  a
 dispute  between  Mysore,  Maharashtra
 and  Andhra  Pradesh,

 Mr.
 Speak not  re.

 er:  This
 that.

 question  does

 Shri  Mohameg  Imam:  It  is  with
 regard  to  availability  of  water.  Re-
 presentations  had  been  sent  from  the
 government  of  Mysore  that  more
 water  from  Krishna  is  diverted  out-
 side  the  basin.  They  have  also  said
 that  Nagarjunasagar  dam  should  not
 be  proceeded  with.  Will  the  Minister
 take  speedy  action  to  appoint  a
 board  as  contemplated  under  the  In-
 ter-State  Water  Disputes  Act  to  re-
 solve  all  the  differences  that  exist
 between  these  states?

 Dr.  K.  L.  Rao:  That  is  a  separate
 question,  an  entirely  separate  ques-
 tion,  But  I  should  like  to  say  that
 every  effort  is  being  made  to  arrive
 at  a  harmonious  settlement  of  6
 problem  (Interruptions.)

 Mr,  Speaker;  It  looks  as  if  we  are
 going  to  cover  the  whole  water  dis-
 pute,  This  specific  question  is  about
 letting  out  water  for  this  crop.  There-
 fore,  it  ig  not  a  question  about  which
 all  members  from  Maharashtra,  My-
 sore  and  Andhra  Pradesh  should  get
 up.  Otherwise,  the  whole  purpose  of
 the  question  will  be  vitiated.  It  is
 about  water  for  this  year’s  crop.

 Shri  Shivajirao  s.  Deshmukh:  On  a
 point  of  order.

 Mr.  Speaker:  I  have  told  Mr.
 Limaye  that  during  the  question  hour
 there  should  be  no  point  of  order.
 Does  it  not  apply  to  you?

 Shri  Shivajirao  8s.  Deshmukh:  You
 allowed  him,

 Mer.  Speaker:  Did  I  answer  his
 point  of  order?
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 ®  Shri  Shivajirao  S.  Deshmukh  rose—

 Mr.  speaker:  I  know  you  want  to
 put  a  question.  You  can  put  it  later
 on.

 Shri  Shivajirao  S,  Deshmukh:
 It  is  literally  and  in  words  a  point  of
 order.  The  point  of  order  arises  out
 of

 Shrimatj  Lakshmikanthamma:  You
 must  also  allow  me  to  raise  a  point
 of  order,  after  him.

 Shri  Shivajirao  5  Deshmukh:
 My  point  of  order  arises  from  the
 words  which  fell  from  your  mouth.
 You  were  pleased  to  say  that  the
 question  is  not  about  the  Krishna-
 Godavari  water  dispute  but  it  is  about
 the  water  being  less  for  irrigation
 purposes.  It  is  only  partly  correct,
 Sir.  Because,  part  (c)  of  the  question
 is  quite  relevant  to  my  point  of  order.
 It  says  that  the  letting  of  water  for
 irrigation  purposes,  for  the  delta  irri-
 gation,  arises  out  of  the  anxiety  of
 the  Government  to  store  water  and
 raise  the  level  in  time  for  the  cere-
 monial  inauguration  of  the  Nagarju-
 nasagar  project.

 Mr.  Speaker:  That  has  nothing  to
 do  with  the  dispute  also.

 Shri  Shivajirao  8S,  Deshmukh:
 It  has.  The  so-called  ceremonial  let-
 ting  of  water  in  the  Sagar  channels
 under  the  guspicious  hands  of  the
 hon,  Prime  Minister  has  been  objected
 to  by  the  Maharashtra  State  Govern-
 ment  on  the  ground  that  the  dam
 design,  construction  and  the  arrange-
 ments  made  for  fixation  of  the  gates
 are  such  that  they  involve  the  cons-
 truction  of  the  dam  including  Stage  I
 and  Stage  II  which  has  been  forbid-
 den  by  the  Central  Government.
 Therefore,  this  is  relevant  to  the
 question  and  my  point  of  order.

 Mr,  Speaker:  Shri  Tenneti  Viswa-
 natham.

 ‘Shrimati  Lakshmikanthamma:  ‘You
 have  not  heard  my  point  of  order.
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 Mr.  Speaker:  I  will  certainly  hear
 your  point  of  order.  Now,  let  the
 question  be  over.

 Shrj  Temneti  Viswanatham;  The
 Minister  was  referring  to  the  low  flow
 of  water  in  the  river.  What  are  the
 primary  causes  for  it?  Is  it  merely
 want  of  rainfall  jn  proper  time  or  is
 it  also  due  to  the  fact  that  more  than
 98  TMC  of  water  has  been  dammed
 up  in  the  Koyna  reservoir  without
 the  knowledge  or  consent  of  Andhra
 Pradesh?

 Shri  हे,  Lakkappa:  Sir,  |  want  to
 raise  a  point  of  order.

 Mr.  Speaker:  I  will  call  you  alse.
 When  Maharashtra  waits,  you  wilt
 also  wait.

 Dr.  K.  L.  Rao:  I  wanted  to  submit
 that  it  was  mainly  due  to  the  low
 rainfall  and  also  due  to  the  untimely
 rainfall.  That  is  what  I  wanted  to
 submit.  But  I  cannot  say  at  the  mo-
 ment  whether  and  to  what  extent
 the  flow  has  been  affected  by  the  up-
 stream  reservoir.

 Shri  Thirumala  Rao:  May  I  know
 if  the  Government  are  satisfied  that
 in  view  of  the  low  rainfall  and  de-
 layed  transplantation  even  now,  the
 whole  of  the  ayacut  under’  the
 Krishng  pasin,  about  2  lakh  acres,
 will  be  ultimately  covered  though
 transplantation,  may  be  delayed  a
 bit?

 Dr.  K.  L,  Rao:  Actually  there  is
 water  in  both  the  canals  and  there
 may  be  No  delay  in  transplantation.
 If  there  be  no  unfavourable  factors;
 there  will  also  be  a  good  crop.

 Shrimati  Lakshmikanthamma:  My
 point  of  order  is  this.

 Mr,  Speaker:  Ask  a  question.  No
 point  of  order  now.

 Shrimati  Lakshmikantfhamma:  The
 question  is  very  relevant.  The  coun-
 try  is  very  much  perturbed;  it  is  in-
 terested  in  seeing  that  even  one  acre
 shoulg  not  go  without  timely  supply
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 of  water.  This  is  a  national  forum
 where  all  these  kinds  of  State  quar-
 rels  should  not  be  brought  ard  only
 national  considerations  should  be
 looked  into.

 Mr.  Speaker:  What  is  the  question?
 Shrimati  Lakshmikanthamma:  About

 what  he  had  said,  [  said  I  would  raise
 a  point  of  order.  As  far  as  the  ques-
 tion  is  concerned,  there  is  no  dis-
 pute.  The  Koyna  project....

 Mr,  Speaker:  Now,  you  are  raising
 a  dispute.  Shri  Girraj  Saran  Singh,

 Shri  Girraj  Saran  Singh:  May  I
 ask  the  Minister  whetlier  this  res-
 triction  on  the  release  of  water  has
 been  entirely  due  to  the  fact  that  the
 Prime  Minister  is  que  to  release  it
 ceremoniously?

 Mr.  Speaker:  It  has
 with  this.

 nothing  to  do

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Students’  Home  in  Delhi

 *1382,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have
 opened  any  students’  home  in  Delhi:

 (b)  if  not,  the  reasons  therefor;  and
 (c)  whether  it  is  a  fact  that  there

 are  thousands  of  students  in  Delhi
 who  do  not  have  any  proper  residen-
 tial  accommodation?

 The  Minister  of  Education
 Triguna  Sen):  (a)  No,  Sir.

 (b)  Residential  acconrmodation  is
 provided  by  hostels  attached  to  edu-
 cational  institutions,  particularly  col-
 leges.  The  remaining  students  live
 with  their  guardians  or  in  the  city.

 (Dr.

 (c)  I  may  be  that  many  students
 may  not  have  proper  residential  ac-
 commodation,  Government  do  not
 have  any  precise  data  of  the  numbers.
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 Cut  in  Sugar  quota  in  Delhi
 #1388,  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether,  because  of  the  cut  in
 sugar  quota  in  Delhi,  nearly  25,000
 persons  who  work  in  the  aerated
 water  factories  are  likely  to  lose  their
 jobs;  ४००

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  No.

 (b)  Does  not  arise.

 Fellowship  to  Retired  Teachers.

 1391,  Shri  Onkar  Lal  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whetrer  it  is  a  fact  that  a  pro-
 posal  for  granting  fellowships  to  re-
 tired  teachers  is  under  consideration
 of  Government;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  the  number  of  retired  teachers
 to  be  benefited  therefrom?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  The  University
 Grants  Commission  is  already  run-
 ning  a  scheme  for  assisting  Univer-
 sities  and  Colleges  to  avail  of  the
 services  of  outstanding  teachers  who
 have  retired.  This  scheme  was  insti-
 tuted  in  1961-62.  No  other  scheme  is
 under  consideration  of  Government.

 (b)  Under  the  scheme,  universities
 and  colleges  are  being  helped  to  uti-
 lize  the  services  of  outstanding  tea-
 chers,  who  have  crossed  the  normal.
 age  of  superannuation  but  are  other-
 wise  fit  to  continue  teaching  and  re-
 search.  An  honorarium  of  Rs.  6,000
 per  annum  plus  an  annual  grant  of
 Rs.  1,000  is  provided  to  each  teacher.
 In  addition  the  institution  where  the
 teacher  works  may  also  give  him
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 assistance  upto  Rs.  4,000  per  annum.
 The  selections  are  made  by  a  Com-
 mittee  of  the  University  Grants  Com-
 mission.

 Assistance  js  initially  limited  to  a
 period  og  three  years  and  may  be
 extended  for  two  years  at  a  time  upto
 the  age  of  68  and  in  exceptional  cases
 it  may  be  extended  beyond  68.

 The  teachers  are  required  to  parti-
 cipate  in  teaching|seminar  work  for  at
 least  six  hours  per  week,  in  addition
 to  their  own  research  work.

 (९)  Since  the  inception  of  the
 scheme,  280  awards  have  been  made.
 At  present  173  retired  teachers  are
 working  under  the  scheme.

 Education  in  U.P.
 #1392,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Uttar  Pradesh  State  is  comparatively
 backward  in  Education;

 (b)  if  so,  whether  a  scheme  is  being
 prepared  by  the  Central  Government
 for  bringing  it  to  the  level  of  other
 States;  ang

 (९)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  The  development
 of  primary  education  in  general  and
 of  girls’  education  at  all  stages  in
 Uttar  Pradesh  is  much  below  the
 average  for  all  the  States.

 (b)  No,  Sir.  The  Central  and  the
 Centrally-sponsored  schemes  of  the
 Ministry  of  Education  are  meant  for
 all  States  and  in  implementing  them,
 preference  is  given  to  all  backward
 States,  including  Uttar  Pradesh.

 (c)  Does  not  arise.

 Appointment  of  Civil  Servants  as
 Governors

 *I393,  Shri  Samar  Guha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  basic  considerations  for

 the  selection  of  Civil  Servants  as
 ‘Governors  of  States  after  their  re-
 tirement?

 The  Minister  of  Home  Affairs  (Shri.
 ¥.  B,  Chavan):  In  making  appoint-
 ment  to  the  high  office  of  Governor,
 the  main  consideration  jis  the  suitabi-
 lity  of  an  individual.

 Survey  on  the  Emp.oyment  position.
 of  Engineering  Graduates

 #1394,  Shri  D.  श्र,  Patodia:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 _(a)  whether  it  is  a  fact  that  a  Com-
 prehensive  country-wide  survey  ‘on
 the  employment  position  of  the  Engi-

 Graduates  and  diploma-
 holders  has  been  undertaken  by  Gov-
 ernment;

 (b)  if  so,  when  the  said  survey  is
 likely  to  be  completed  and  the  pur-
 pose  for  which  it  was  undertaken;  and

 (c)  whether  any  interim  measures.
 have  been  devised  by  Government  to
 better  the  employment  opportunities
 to  the  Engineering  Graduates  and
 other  Engineers?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  to  (ce).  A
 scheme  for  such  a  survey  has  been.
 prepared  and  the  first  phage  covering
 the  alumni  of  Roorkee  University  has
 recently  been  launched.

 The  first  phase  of  the  survey  at
 Roorkee  is  expected  to  provide  the
 basis  for  any  modifications  that  may
 be  required  in  regard  to  the  design,
 and  the  questionnaire  for  the  sur-
 vey,  I¢  is,  therefore,  not  possible  at
 this  stage  to  indicate  precisely,  the
 date  by  which  the  results  of  the  all-
 India  Survey  would  be  available,  The
 Main  purpose  of  the  survey  is  to  pro-
 vide  factual  data  regarding  the  em-
 ployment  conditions  of  engineers
 which  would  assist  in  the  planning  of
 engineering  education;
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 Various  development  schemes  in-
 cluded  under  the  4th  Five  Year  Plan
 are  expected  to  create  an  increasing
 number  of  employment  opportunities
 for  unemployed  persons  including  en-
 gineers.
 Beturn  of  Migrants  to  West  Pakistan

 +1395.  Shri  S.  K.  Tapuriah:  Will
 the  Minister  of  Home  Affairs  be  plea-
 sed  to  state:

 (a)  the  number  of  persons  from
 Barmer  Sector  who  had  gone  to  Pa-
 kistan  at  the  outbreak  of  hostilities;

 (b)  the  number  who  have  returned;
 and

 (c)  whether  any  action  has  been
 taken  against  those  returning  under
 Section  325  of  the  Indian  Penal  Code
 or  did  any  DIR  enquiry  reveal  charges
 against  the  national  interests?

 The  Minister  of  Home  Affairs  (Shri
 Y¥.  B.  Chavan):  (a)  According  to
 the  information  furnished  by  the
 State  Government  4,7l3  persons  of
 Barmer  District  had  gone  over  volun-
 tarily  to  Pakistan  during  Indo-Pak
 conflict.

 (9)  64
 (०)  Cases  under  Rule  25-A  of  D.LR.

 have  been  registered  against  34  per-
 sons,

 Sealing  of  Indian  Borders  with  East
 Pakistan  and  Burma

 "1396.  Shri  Liladhar  Kotoki:
 Shri  N.  BR.  Laskar:
 Shri  Shri  Gopal  Saboo:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  any  security  arrange-
 ments  have  been  made  to  seal  off
 the  Indian  border  with  Pakistan  and
 Burma  in  order  to  prevent  the  Nagas
 and  Mizos  from  escaping  to  those
 countries;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  “Vil-

 nistry  of  Home  Affairs  (Shri  Vidya
 ‘Charan  Shukla):  (a)  and  (b).  Ade-
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 quate  border  security  arrangements
 have  been  made  on  the  border  of  In-
 dia  with  East  Pakistan  and  Burma,
 However,  it  is  not  possible  to  seal
 off  the  entire  border  on  account  of
 several  factors  such  as  difficult  ter-
 rain  and  the  length  of  the  border.
 Pakistan  infiltration  in  Poonch-Rajouri

 Sy  Sector
 1397,  Shri  Virendra  Kumar  Shah:

 Shrimati  Sharda  Mukerijee:
 Shrj  D.  N.  Tiwary:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal:
 Shri  Raghvir  Singh  shastri:
 Shri  ¥.  §.  Kushwah:
 Shri  Shiy  Kumar  Shastri:
 Shri  Atam  Das;
 Shri  Parkash  Vir  Shastri:
 Shri  Marandi:
 Shri  oO.  P.  Tyagi:

 Will  the  Minister  of  Home
 be  pleased  to  state:

 Affairs

 (a)  whether  Government's  attention
 has  been  drawn  to  the  press  report
 that  Pakistan  authorities  have  pushed
 about  10,000  persons  towards  the
 cease-fire  line  area  jn  Poonch-Rajouri
 Sector  with  a  view  to  push  them  clan-
 destinely  across  the  cease-fire  line  in-
 to  Kashmir;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  prevent  stich  a  large
 scale  infiltrations;  and

 (c)  the  number  of  Pakistani  infil-
 trators  who  are  already  in  the  border
 areas  of  Jammu  and  Kashmir  State
 and  the  steps  taken  to  deport  them?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  to  (ec).  Govern-
 ment  have  seen  the  report  which  sug-
 gests  that  the  Pakistani  authorities
 have  pushed  to  the  cease-fire  line
 persons  most  of  whom  had  migrated
 to  Pakistan  occupied  Kashmir  in
 1965,  In  this  connection  attention  is
 invited  to  the  reply  given  to  Un-
 starred  Question  No.  4572  in  the
 House  on  5th  July,  ‘1967.  No  such
 large  scale  movement  as  has  been  re-
 ferred  to  in  the  press  report  has  taken
 place.
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 The  infiltrators  who  had  come  in
 August—September,  965  had  been
 either  killed,  captured  or  driven  out
 and  there  are  no  infiltrators  at  large
 within  the  knowledge  of  the  Govern-
 ment,  Every  possible  effort  is  made
 to  prevent  Pakistani  infiltrators  from
 coming  in.

 Appeintment  of  Governors  from  Non-
 Congressmen.

 *398..Skhri  K,  P.  Singh:  Deo:
 Shri  9.  N.  Deb:
 Shri  M.  0.  Majhi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Governments  have  asked  the
 Government  of  India  to  appoint  Gov-
 ernors  from  among  the  non-Congress-
 men;  and

 (b)  if  so,
 thereto?

 Government’s  reaction

 The  Minister  of  Home  Affairs  (Shri
 Y¥.  B.  Chavan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 at  ऋतु  में  दिल्‍ली  के  मकानों  को  गिरने  से
 बचाने  &  लिखे  सूरवोपाय

 *1399.  श्री  यशवन्तसिह  कुशवाह  :
 श्री  ्यात्स  दास  :
 श्री  रघुबोर  सिंह  शास्त्री  :
 डा०  सूर्य  प्रकाश  पुरो  :
 श्री  प्रकाशवीर  शास्त्री  :
 श्री  शिवकुसार  शास्त्री  :
 थी  रासावतार  शर्मा  :

 क्या  यृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्ली  नगर
 निगम  ने  वर्षा  ऋतु  ग्रारम्भ  होने  से  पहले
 दिल्‍ली  में  पुराने  मकानों  के  सम्बन्ध  में  कोई
 यूवोपाय  नहीं  किये;

 (ख)  क्या  यह  भी  सच  है  कि  बरसात
 आरम्भ-होते  ही  राजधानी  में  भ्रव  तक  छः
 पुराने  मकान  गिर  चुके  हैं;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  ने
 सम्बन्धित  अधिकारियों  के  विरुद्ध  कोई
 कार्यवाही  करने  का  देश  दिया  है;  शौर

 (घ)  इन  मकानों  के  गिरने  के  परिणाम-
 स्वरूप  कितने  व्यक्ति  मारे  गये  और  कितने
 व्यक्ति  जख्मी  हुए  ?

 गृह-कार्य  सन्‍्त्रालय  सें  राज्य-मन्त्रों  (श्री
 बिद्या चरण  शुक्ल)  :  (क)  दिल्‍ली  नगर
 निगम  ने  वर्षा  प्रारम्भ  होने  से  पूर्व  ही  पुराने
 मकानों  के  सम्बन्ध  में  परर्वोपाय  कर  लिये
 हैं।

 (ख)  छः:  मकानों  के  कुछ  हिस्से  बरसात
 में  गिर  गये  ।

 (ग)  यह  जहूरी  नहीं  समझा  गया

 चूंकि  निगम  ने  किसी  कर्मचारी  की  लापरवाही
 नहीं  पाई  ।

 (घ)  एक  तीन  वर्ष  की  लड़की की  मृत्यु
 हुई,  9  लोगों  को  चोटें  आई।

 “Pak  Spy  Ring  Case”
 *1400,  Shri  Surendra  Nath  Dwivedy:

 Shri  Hem  Barua:

 Dr.  Sushila  Nayar:
 Dr.  Ranen  Sen:

 Shri  Indrajit  Gupta:
 Shri  Ram  Kishan  Gupta:
 Shri  Ram  Charan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Additional  Chief  Presidency  Magistra-
 te,  Calcutta  has  discharged  all  ac-
 cused  persons  jncluding  Mohit  Chou-
 dhry  and  Sunil  Das  in  the  “Pakistan
 Spy  Ring  Case”  as  the  complainant,
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 Shri  Ramesh  Singh,  D.S.P.,  C.B  i,
 absented  himself  from  the  court;

 (b)  whether  Government  had  in-
 structed  this  Officers  to  do  this  in  or.
 der  not  to  proceed  with  the  case;

 (c)  whether  any  other  case  or  cases
 are  pending  against  the  accused  per-
 sons;  and

 (d)  whether  investigation  against
 them  has  been  completed,  and  if  not,
 why  it  has  taken  such  a  long  time?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-204/
 167].

 “शोझनोग्राफर  नामक  असरीकी  जहाज

 *240I.  श्री  क०  सि०  सघुकर  :
 श्री  रामावतार  शास्त्री  :
 श्री  चल  शेखर  सिह  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  भारत  सरकार  को  हिन्दी
 महासागर  में  ग्रमरीकी  जहाज  “ओशनो-
 ग्राफर”  द्वारा  की  गई  खोजों  तथा  इकट्ठी
 की  गई  जानकारी  का  पता  है;  और

 (ख)  यदि  हां,  तो  प्रशिक्षण  सम्बन्धी
 उन  लाभों  का  ब्यौरा  क्‍या  है  जिनके  लिये

 भारत  सरकार  ने  अमरीकी  जहाज  को  हिन्दी
 महासागर  में  चलने  की  अनुमति  दी
 गई  है  ?

 हिक्षा  मन्त्रों  |  प्बी  जिगुण  सेन):
 (क)  जी,  झभी  तक  नहीं।  यह  दत्त  सामग्री

 अन्तर्राष्ट्रीय  सामग्री  विनिमय  माध्यम  द्वारा
 तब  उपलब्ध  होगी,  जब  जहाज  अपनी

 समुद्री  यात्रा  पूरो  कर  लेगा  झौर  दत्तसामग्री
 का  प्रक्रिककरण  तथा  विश्लेषण  पूरे  कर
 जैगा।
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 (ख)  इस  जल  यात्रा  में  शामिल  होने
 ह

 वाले  थोड़  से  भारतीय  बैज्ञानिक  विभिन्न
 आ्राधुनिक  सप्ुद्-विज्ञान  सम्बन्धी  उपकरणों
 को  देख  सके  और  उनसे  झपने  को  परिचित
 बनाने  में  समर्भ  हो  गए  1

 Delhi  Municipal  Corporation  Schools

 #1402,  Shri  Bal  Raj  Madhok:
 Shri  Jagannath  Rao  Joshi:
 Shri  R.  s.  Vidyarthi:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Municipal  Corporation,  Delhi  has
 proposed  to  transfer  all  the  Middle
 ang  Higher  Secondary  Schools  run
 by  it  to  the  Delhi  Administration;
 and  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  this  proposal  of  the  Delhi
 Municipal  Corporation?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No,  Sir.

 (b)  Question  does  not  arise.

 Reviewing  Committee  of  C.S.LE,

 #1403,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  4556  on  the  5th  July,
 967  and  state:

 (a)  whether  the  Reviewing  Com-
 mittee  of  the  Council  of  Scientific  and
 Industrial  Research  had  compliment-
 ed  the  CSIR  on  setting  up  a  number
 of  technical  servicing  units  at  the
 Headquarters;

 (b)  whether  the  Governing  Body
 of  the  Council  of  Scientific  and  Indus-
 trial  Research  converted  these  units
 into  Directorates  with  a  view  to
 strengthening  them;

 (c)  if  so,  the  reasons  for  the  pre-
 sent  reversal  of  this  policy;  and
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 (d)  whether  it  is  a  fact  that  no  ac-
 tion  has  been  taken  so  far  on  the  Re-
 viewing  Committee’s  recommenda-
 tion  that  the  administrative  staff  at
 CSIR  Headquarters  shoulg  be  re-
 deployed  and  distributed  to  the  tech-
 nical  units?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,  as  a  part  of  advance
 action  of  the  4th  Five  Year  Plan.

 (c)  The  Directorates  still  exist.  The
 Governing  Body  of  the  CSIR  in  its
 meeting  held  on  the  l9th  November,
 966  decideg  that  “the  Fourth  Five
 Year  Plan  proposals  of  the  CSIR
 should  be  scrutinised  carefully  de  novo
 and  items  which  might  not  have  im-
 mediate  relevance  to  the  country’s

 needs  may  be  deleted,  and  that  if  any
 anticipatory  or  advance  action  has
 been  initiated,  this  should  also  be  re-
 vieweq  with  the  same  end  in  view.
 The  Governing  Body  further  decided
 that  the  President,  CSIR  be  authoris-
 ed  to  appoint  a  small  Committee  to
 help  the  Director-General  in  this
 task.”

 The  4th  Plan  Committee  has  been
 of  the  view  that  there  had  been  con-
 siderable  growth  in  non-research  ac-
 tivities  of  the  CSIR  and  recommend-
 ed  that  the  technical  units  at  the
 Headquarters  which  were  meant  to
 perform  certain  staff  functions  and
 assist  the  Director-General  in  his

 ‘work  should  not  have  separate  exist-
 ence  as  they  had  at  present  with  their
 own  Executive  Councils  and  powers
 as  if  they  were  similar  to  the  Labo-
 ratories  and  their  being  so  set  up  was
 incompatible  with  the  functions  which
 these  units  were  expected  to  perform.
 The  Report  was  placed  before  the
 Governing  Body  at  its  meeting  held
 on  5th  July,  1967.  No  final  decision
 has  been  taken  on  the  recommenda-
 tion  of  the  Committee.

 (d)  No,  Sir.  The  Technical  Servic-
 ang  Units  have  been  provided  with
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 the  necessary  supporting  administra-
 tive  staff.

 Talk  on  Chandigarh-Bhakra
 #1404,  Shri  Ram  Kishan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  invite  the  Chief  Ministers  of  Pun-
 jab  and  Haryana  for  talks  on  the
 future  of  Chandigarh  and  Bhakra-
 Nangal  Project;

 (b)  if  so,  whether  the  official  invi-
 tations  have  been  sent  to  both  the
 Chief  Ministers;  and

 (c)  when  the  proposed
 likely  to  be  held?

 talks  are

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  and  (c).  Not  as  yet,  but  it  is
 intended  to  invite  the  Chief  Ministers
 shortly  for  talks.

 Facilities  for  Labour  in  Private  and
 Public  Sector  Industries

 1405.  Shri  Shiva  Chandra  Jha:
 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 labour  in  the  public  sector  enjoys
 certain  facilities  which  are  denied  to
 the  labour  in  the  private  sector-indus-
 tries;

 (b)  if  so,  what  are  they  and  the
 reasons  for  this  discrimination;  and

 (c)  what  would  be  the  policy  of
 Government  towards  agricultural]  and
 industrial  labour  both  in  the  public
 and  private  sectors  during  the  Fourth
 Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  (a)
 Such  a  generalisation  would  not  be
 true,

 (b)  Does  not  arise.
 (c)  Government’s  policy  has  been

 detailed  in  Chapter  XXII  on  Labour
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 Policy  and  Programme  of  the  draft
 outline  of  the  Fourth  Five  Year  Plan.

 /एनल्स  ्ाफ  बायो-कंमिस्ट्ी  एण्ड  एक्सपेरी-
 मेंटल  मेडिसिन”  नामक  पत्रिका  कार्यालय

 41406.  डा०  राम  मनोहर  लोहिया  :
 श्री  रधि  राय  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  “एनलूस
 आफ  बायो-केमिस्द्वी  एण्ड  एक्सपैरीमेंटल
 मैडिसिन”  नामक  पत्निका  के  कार्यालय  को
 जो  i94.%  कलकत्ता  से  प्रकाशित
 हो  रही  थी  और  इाल  में  प्रतिमास  निकाली
 जा  रही  थी,  दिल्‍ली  ले  जाया  गया  है  और
 उसका  नाम  बदल  कर  उसे  एक  त्रैमाप्तिका
 पत्रिका  बना  दिया  गया  है,

 (ख)  क्‍या  यह  भी  सच  है  कि  जब  उक्त
 पत्रिका  कलकत्ता  से  प्रकाशित  हो  रही  थी  तो
 उसका  परिचालन  अधिक  था  और  उसके
 बदले  में  कई  हजार  रुपये के  मूल्य  के  विदेशी
 पत्न-पत्रिकायें  प्राप्त  होते  थे,

 (ग)  क्‍या  अब  उसका  परिचालन
 काफी  कम  हो  गया  है;

 (घ)  क्या  इस  पत्रिका  का  कार्यालय
 दिल्‍ली  लाते  समय  कोई  प्राश्वासन  दिया  गया
 था  और  यदि  हां,  तो  उसे  किस  तरह  पूरा
 किया  गया  है,  और

 (=)  क्‍या  प  पक्निका  के  कार्यालय  को
 वापस  कलकत्ता  ले  जानो  और  इसका  प्रबन्ध
 पु:  पुरनि  प्रैबन्धकों  को  सौंपने  का  कोई
 प्रस्ताव  सरकार के  विचाराधीन  है  ?

 विक्षा  मंत्री  (डा०  ज्रिगुणसेन)  :  (क)
 जी,  हां  ।  पत्रिका,  को  इंडियन  जनरल
 आफ  बायो-कैमिस्ट्री  ताम  से  त्ैमासिक
 रूप  में  प्रकाशित  किया  जा  रहा  है  7
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 (ख)  और  (7).  नई  पत्रिका
 के  ग्राहकों  और  उसके  बदले  में  बाने  बाली
 विदेशी  पत्र-पत्रिकाओं  की  संख्या  कम  नहीं
 हुई  है,  बल्कि  बढ़ी  है।

 (घ)  यद्यपि  इसके  स्थानांतरण  के
 समय  पत्निका  को  इसफे  मूल  नाम  में  ही
 प्रकाशित  करने  का  आश्वासन  दिया  गया  था
 फिर  भी  देश  के  जीव  रसायनज्ञों  की  इन्छा  को
 ध्यान  में  रखते  हुए  और  वैज्ञानिक  तथा  ग्रौद्यो-
 गिक  अनुसंघान  परिषद्‌  के  शासी  निकाय  की
 स्वीकृति  से  पत्रिका  का  नाम  बदल  दिया
 गया  था।

 (ड)  जी  नहीं।

 Space  Satellite  Communication  Centre

 #1407.  Shri  M.  L.  Sondhi:
 Shri  T.  P.  Shah:
 Shri  O.  P.  Tyagi:
 Shri  Beni  Shankar  Sharma:
 Shri  Brij  Bhushan  Lal:
 Shri  Onkar  Lal  Berwa:
 Shri  Bharat  Singh  Chauhan:
 Shri  Hardayal  Devgun:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  Government  have  de-
 eided  to  import  equipment  worth
 Rs.  3  crores  for  building  ground
 station  near  Poona  communicating
 with  space  satellite  to  be  launched
 over  Indian  Ocean  in  1968;

 (b)  the  time  likely  to  be  taken  by
 Government  in  completing  the  con-
 struction  work;

 (ce)  the  countries  which  will  be
 served  by  proposed  satellite;  and

 (d)  to  what  extent  the  existing  sys-
 tem  of  overseas  communication  wil)
 prove  its  usefulness,  after  the  coming
 into  operation  of  the  proposed  satel-
 lite?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  K.
 Gujral):  (a)  The  question  of  import
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 of  equipment  for  the  Ground  Station
 is  still  under  consideration.

 (b)  It  is  proposed  to  set  up  the
 Groung  Station  by  the  end  of  1968.

 (c)  The  present  indications  are  that
 about  20  countries,  including  India,
 will  operate  with  the  Indian  Ocean
 Satellite  as  soon  as  they  are  techni-
 eally  equipped  to  do  so.  The  names
 of  these  countries  are  U.K.,  Germany,
 Italy,  Spain,  Nigeria,  East  Africa,
 Zambia,  Baharain,  Kuwait,  Lebanon,
 Hongkong,  Ceylon,  Thailand,  Indo-
 nesia,  Japan,  Malaysia,  Pakistan,
 Philippines,  Australia,

 (d)  The  existing  system  will  conti-
 nug  to  be  used  for  communications
 with  countries  whith  wil]  not  have
 switched  over  to  satellite  working,  and
 any  equipment  becoming  surplus  will
 be  diverted  for  other  internal  require-
 ments,

 National  Research  Laboratories
 91408,  Shri  Jyotirmoy  Basu:

 Shri  K.  Ramani:
 Shri  E.  EK,  Nayanar:
 Shri  Mohammad  [smail:
 Shri  IN.  R.  Patil:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Research  Laboratories  under
 the  Council  of  Scientific  and  Indus-
 trial  Research  have  sought  greater
 measure  of  autonomy;

 (b)  the  steps  Government  propose
 to  take  to  remove  the  discontentment
 amongst  the  scientists  and  research
 scholars  employed  in  these  labora-
 tories;

 (c)  what  are  the  recommendations
 of  the  Ramaswamy  Mudaliar  Review
 Committee  on  Council  of  Scientific
 and  Industrial  Research;  and

 (d)  the  steps  Government  propose
 to  take  to  ensure  that  the  Labora-
 tories  are  able  to  function  indepen-
 dently  within  the  general  policies  of
 the  Council?

 The  Minister  of  Education  (Dr,
 Triguna  Sen):  (a)  Yes,  Sir.  A  few
 Directors  of  the  National  Labora-
 tories/Institutes  have  sent  proposals
 for  greater  measure  of  autonomy  for
 consideration  at  the  next  Directors’
 Conference.

 (9)  the  Government  is  committed  to-
 follow  the  steps  outlined  in  the  Scien-
 tific  Policy  Resolution  of  4th  March,
 1958.

 (c)  The  recommendations  of  the
 Ramaswami  Mudaliar  Reviewing  Com-
 mittee  on  C.S.LR.  has  been  published
 in  the  form  of  a  Report,  a  copy  of
 which  is  available  in  the  Library  of
 Parliament.

 (d)  The  functions  and  powers  of
 the  Governing  Body  of  the  C.S.LR.
 have  been  considerably  delegated  to
 the  Executive  Councils  of  the  National
 Laboratories/Institutes  so  that  they
 may  manage  the  affairs  of  the  labora-
 tories  within  the  allotted  budget  pro-
 visions.  Besides,  the  Directors/Heads-.
 of  the  National  Laboratories/Institutes
 have  been  delegated  wide  financial
 and  administrative  powers.  As  far
 as  research  is  concerned,  they  have
 the  fullest  scope  operationally.

 मध्य  प्रदेश  में  शिक्षा  का  स्तर

 *1409.  श्री  tio  च०  दीक्षित  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपां  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 अन्य  राज्यों  की  तुलना  में  शिक्षा  के  क्षेत्र
 में  सब  से  अधिक  पिछड़ा  हुमा  राज्य  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  इस
 राज्य  को  शिक्षा  के  मामले  में  अन्य  राज्यों
 के  समान  लाने  के  लिये  कोई  योजना  तैयार
 कर  रही  है;

 (ग)  यदि  हां,  तो  उसका  ब्यौरा
 क्या  है;  शर

 (घ)  यदि  नहीं,  तो  इस  सम्बन्ध  में
 सरकार  का  क्या  कार्यवाही  करने  का  विचार
 है?
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 fret  मंत्रालय  में  राज्य-मन्त्रो  (श्री
 मागवत  झा  झाजाब  )  :  (क)  मध्यप्रदेश
 में  तीसरी  आयोजना  के  भ्रन्त  तक  6-10,
 LI-3  तथा  4—6  आयु  वर्ग  के  नामांकन

 की  प्रतिशतता  अनुमानत:  54,  23  और  ]
 थी  जब  कि  अखिल  भारतीय  प्रतिशतता
 क्रमश:  79,  32  और  8  के  लगभग  थी  ।
 96  की  जन  गणना  के  अनुसार  जब  कि

 देश  की  साक्षर  प्रतिशतता  23.7  थी  तो
 मध्य  प्रदेश  के  लिए  यह  संख्या  फेवल  i6.  9
 थी  t  मध्य  प्रदेश  स्पष्टतः  देश  में  शिक्षा  की
 दृष्टि  से  पिछड़  हुए  राज्यों  में  से  एक  है  ।

 (ख)  जी  नहीं  ।  मध्य  प्रदेश  सरकार
 की  सहायता  के  लिए  कोई  विशिष्टि  योजना
 तैयार  नहीं  की  जा  रही  है  ।

 (ग)  और  (घ)  प्रश्न  नहीं  उठता  ।

 Appointment  of  Judges  in  High  Courts

 1410.  Shri  Srj  Chand  Goel:
 Shri  Jagannath  Rao  Joshi:
 Shri  Onkar  Lal  BerwWa:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Law  Commission
 has  observed  that  in  the  appoint-
 ments  of  the  High  Court  Judges,  con-
 siderations  other  than  merit  influenced
 the  appointments;

 (b)  if  so,  the  steps  that  Govern-
 ment  have  taken  to  improve  the  state
 of  affairs;  and

 (c)  whether  the  Law  Commission
 had  also  recommended  that  Bar
 should  be  the  main  recruiting  ground
 for  the  appointment  of  High  Court
 Judges;  if  so,  the  steps  taken  by  Gov-

 -ernment  to  implement  the  above
 recommendation?

 The  Minister  of  Home  Affairs  (Shri
 yy  B.  Chavan):  (a)  Yes,  Sir.

 (b)  The  Government  do  not  agree
 -with  this  observation  of  the  Law
 ‘Commission  and  there  is  no  reason
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 for  any  feeling  in  any  quarter  about
 these  appointments  having  been  in-
 fluenced  by  extraneous  considerations.

 (c)  Government  have  not  accepted
 this  recommendation.  Appointments
 to  the  High  Courts  are  made  solely
 on  considerations  of  merit.

 Comthissions  and  Committees

 6673.  Shri  A,  B.  Vajpayee:
 Shri  Eanwar  Lal  Gupta:
 Shri  Yajna  Datt  Sharma:
 Shri  BR.  s.  Vidyarthi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  Commissions/
 Committees  set  up  by  Government
 during  the  last  5  years;

 (b)  the  number  of  such  Commis-
 sions  Committees  whose  recommenda-
 tions  were  not  accepted  by  Govern-
 ment;  and

 (९)  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  The
 information  is  being  collected  and

 will  be  laid  on  the  Table  of  the  House.

 Telephone  Exchange  in  Gujarat

 6674,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  automatic  tele-
 phone  exchanges  proposed  to  be
 opened  in  the  Gujarat  circle  of  the
 Posts  and  Telegraphs  Department
 during  the  remaining  period  of  the
 Fourth  Five  Year  Plan;

 (b)  the  number  of  automatic  ex-
 changes  opened  in  the  State  since  the
 new  State  came  into  being;  and

 (c)  the  number  of  telephone  con-
 nections  served  by  them  and  those  te
 be  served  by  the  new  ones?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
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 on
 (Shri  I,  K.  Gujral):  (b)  if  so,  the  details  thereof?

 a)
 (b)  74,
 (९)  7278  and  7000  respectively.

 Grants  to  Gujarat  State  Museum,

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Baroda
 मध्य  प्रदेश  को  वित्तीय  सहायता 6675.  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Education  be  6677.  श्री  aio  Wo  दीक्षित:  क्‍या
 pleased  to  state:

 शिक्षा  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :
 fa)  whether  Government  have

 given  any  assistance  by  way  of  grants  (=)  क्‍या  भध्य  प्रदेश  सरकार  को
 to  the  Gujarat  State  Museum  at  जिला-गजेटियर  तैयार  करने  तथा  उसके Baroda  during  Third  Plan  period; me  ee  P  ua  प्रकाशन  फे  लिए  वर्ष  i950  से  967

 (b)  whether  Government  propose  to
 give  grants  to  the  State  Museum  for  तक  की  अवधि  में  केन्द्रीय  सरकार  से  कोई
 its  further  development  and  if  so,  the  वित्तीय  सहायता  मिली  है  ;
 amount  thereof;  and

 (a)  यदि  हां,  तो  कितनी  ; (९)  the  details  of  the  scheme
 received  for  further  development  of
 the  Gujarat  State  Museum?  (7)  क्‍या  पूर्वी  निमाड़  जिलि  का

 The  Minister  of  State  in  the  Minis  “जेटियर  तैयार  कर  लिया  गया  है;
 try  of  Education  (Shri  Sher  Singh):

 नहीं, (a)  Yes,  Sir.  (3)  यदि  नहीं,  तो  इस  के  क्या  कारण
 और

 (9)  The  request  of  Gujarat  State  है;
 Museum  for  its  further  development
 will  be  given  due  consideration  as  (=)  वित्तीय  सहायता  की  राशि  में  से
 soon  as  final  allocation  under  the  4th  =  कितना  घन  इसको  तैयार  करने और  छपाने
 Plan  is  available.

 पर  खर्च  किया  जायेगा  ?
 (c)  Details  of  schemes  are:

 शिक्षा  मन्त्रालय  में  राज्य-मन्त्रो  (भी०
 Re.  शेर  सिह):  (क)  जी  हां  ।

 @  Minor  extension  and  special

 @
 ee  ee  (@)  35,400.00  रु०  |

 मम)  Laboratory  85,000
 (०)  Library  pepe  (7)  जी  हां।

 8,67;000,  (६8  प्रश्न  नहीं  उठता  ।

 New  Junior  Technical  School  in  (=)  i966-67  के  दौरान  पूर्व

 Gujarat  निमाड़  जिला  गजेटियर  के  संकलन  के  लिए

 (6616.  Shri  Narendra  Singh  Mahida: 14,000  To  का  सहायक  गनुदान  दिया
 Will  the  Minister  of  Education  be  =  गया  था  ।  खण्ड  के  प्रकाशित  होने  पर  उसके
 pleased  to  state:

 मुद्रण  राज्य  सरकार  द्वारा  किए  गए  खर्च
 (a)  whether  any  junior  technical  gy  40  प्रतिशत  अंश  मध्य  प्रदेश  सरकार  को

 schools  are  proposed  to  be  opened  in
 gay  उपदान  के  रूप  में  दिया  जाएगा  |

 Gujarat  during  1967-68;  and
 598  (Ai)  LSD—3.
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 Refugees  Rehabilitated  in
 Dandakaranya  Area

 6679.  Shri  Baburao  Patel:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  the  number  of  refugees  rehabi-
 litated  in  Dandakaranya  area  so  far;

 (b)  the  number  of  refugees  who
 returned  from  these  areas  and  refused
 to  be  rehabilitated  and  the  reasons
 therefor;

 (९)  the  number  of  acres  of  land  in
 Dandakaranya  brought  under  cultiva-
 tion;

 (d),  the  amount  of  investment  made
 for  machinery,  imported  and  con-
 structed  otherwise  in  this  area;
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 (e)  the  number  -and  amount  of
 machinery  lying  idle  today;

 (f)  the  reasons  why  the  areas
 actually  reclaimed  diminish  from  year
 to  year;  and

 (g)  the  steps  taken  by  Government
 to  increase  the  areas  under  reclama-
 tion?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and
 Rehabilitation  (Shri  L,  N,  Mishra):
 (a)  Out  of  13,928  families  moved  to

 pl  of  resettl  it  upto  the  end  of
 May,  1967,  10,392,  families  are  in  posi-
 tion  at  village  sites  and  other  places
 of  resettlement  in  the  Dandakaranya
 Project  area.

 (b)  From  the  year  960  to  3ist  May,
 ‘1967,  3,536  families  left  villages  in
 Dandakaranya.

 The  main  reasons  for  the  families
 leaving  the  villages  are  reported  to
 have  been:

 (i)  Some  families  have  left  in
 order  to  join  other  sections  of
 their  families  resettled  else-
 where  in  the  past.

 (ii)  In  some  areas,  unscrupulous
 elements  held  out  hopes  of
 better  rehabilitation  else-
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 where  and  some  families
 were  misled  by  their  pro-
 paganda.

 (iii)  The  monsoon  in  7964  was
 erratic,  particularly  in  the
 Umerkote  Zone.  The  mon-
 soon  in  965  started  late  and
 was  weak.  Crop  yields  suffer-
 ed.  Some  families  who  got
 low,  yields  left  the  villages.

 (iv)  A  number  of  families  left  in
 i964  with  the  intention  of
 registering  themselves  as  new
 migrants  and  getting  cash
 doles.

 (९)  54,065,  acres.  of  land  have  been
 brought  under.  cultivation.

 (d)  and  (e).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha,

 (f)  The  area  reclaimed  which  was
 2,090  acres  in  7958-59  Working  Season
 inereesed:  in  subsequent  years  and
 reached  a  figure  of  34,259  झटास्ह  in  the
 1961-62  Working  Season.  Thereafter,
 the  areg  reclaimed  has  gone  down  in
 subsequent  years.

 The  area  reclaimed  in  any  year
 depends  not  only  on  the  capacity  of
 the  reclamation  unit  but  on  the  extent
 of  land  made  available  for  reclama-
 tion  by  the  State  Governments  of
 Orissa  and  Madhya  Pradesh.  The
 decline  in  the  Working  Seasons  subse-
 quent  to  96l-62  has  been  largely  due
 to  the  latter  cause.

 (g)  In  the  resettlement  Zones.
 already  opened,  all  the  available  area
 has  already  been  or  is  being  reclaim-
 ed,  The  Dandakaranya  Development
 Authority  and  the  Government  of
 India  have  requested  the  release  of
 land  in  two  new  areas.  In  one  of  the
 areas,  a  survey  is-going  on.  In  regard
 to,  the  other  area,  the  State  Govern-
 ment  are  reluctant  to  release  land
 but  attempts  to  persuade  the  State
 Government  to  release  the  land  are
 continuing.
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 National  Beok  Trust

 6680.  Shri  Baburao  Patel:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 «a).  the  number  of  beoks  published
 by  the  National  Book  Trust  since  its
 inception,  language-wise;

 (b)  the  cost  of  publishing  these
 books;

 (९)  the  sales  and  the  money  realized
 from  these  books;

 (d)  the  number
 lying  in  the  godown;

 (९)  the  reasons  why  they  did  not
 sell;

 w®  the  criteria  om  which  books  are
 chosen  for  publication;

 (g)  the  salary  and  emoluments
 paid  so  far  to  the  Chairman  of  the
 National  Book  Trust:

 ¢h)  the  number  of  staff  and  the
 amount  spent  on  salaries  annually  by
 the  National  Beok  Trust;

 (i)  the  names  of  books  scheduled
 for  publication  in  1967-68  with  their
 cost;  and

 of  unsold  books

 (j)  whether  these  books  find  a  sale
 abroad  and  with  what  resuk?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  73  books  includ-
 ing  10  reprints  have  been  produced
 by  the  Mational  Book  Trust.  The
 language-Wise  break-up  is  as  under:

 Hindi.  40
 English  30
 Assamese  z
 Gujarati
 Kannada  33
 Marathi  6

 Punjabi  9
 Sanskrit
 Tamil  0
 Telugu  ;
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 (b)  The  cost  of  52  titles  published
 independently  by  the  Trust  since  968
 is  Rs.  2,93,622.98,  The  remaining  titles
 were  published  by  the  Publicationa
 Division  of  the  Ministry  of  Informa-
 tion  and  Broadcasting  out  of  their
 own  funds.

 (०)  For  the  books  published  by  the
 Trust  independently  after  1965,  a  sum
 of  Rs.  69,202.05  has  been  realised  as
 on  March  31,  1967.

 (d)  Qut  of  the  books  published  by
 the  Trust  after  1985,  132,000  books
 are  lying  in  stock.

 (e)  Books  take  some  time  to  find  a
 market.  Some  of  the  editions  are  sold
 out  only  in  2  to  3  years.

 (f)  The  books  are  selected  by  an
 Advisory  Board  isting  of  eminent
 scholars  and  literateure  on  the  merit
 of  each  case,  The  Trust  generally
 undertakes  the  publication  of  such
 books  as  are  considered  useful  but
 in  which  private  publishers  are  not
 interested,

 (g)  The  total  salary  and  emote.
 ments  so  far  paid  to  the  Chairmen  of
 the  Trust  is  Rs.  41,000.  The  present
 Chairman  of  the  National  Book  Trust
 is  working  in  an  honorary  capacity.
 He  is  provided  with  a  free  furnished
 house  and  free  transport  for  official
 purpeses.

 (bh)  There  are  35  staff  members  ang
 their  emoluments  amount  to.
 Rs,  1,70,000  approximately  every  year,

 (i)  A  statement  regarding  schedule
 of  publication  during  ‘1967-68  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-205/87).  It
 is  not  possible  at  this  stage  to  give  the
 cost  of  books  which  can  be  calculated
 only  after  the  receipt  of  the  manus-
 cripts.

 (j)  The  Trust  was  created  essen-
 tially  to  cater  to  the  book  needs  of
 the  country.  However,  there  is  &
 demand  for  some  of  these  books.
 abroad,  ‘Phe  Trust  has,  therefore,
 very  recently  appointed  distributors
 for  the  sale  of  their  publications  out-
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 ‘side  India.  But  it  is  too  early  to  gauge
 the  results.

 Setting  up  Industries  in  Dandakaranya
 Project

 668l.  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  some  industries  in  the
 Dandakaranya  Project  in  Madhya
 Pradesh  in  the  near  future;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  émployment  and
 Rehabilitation  (Shri  L.  N.  Mishra):
 fa)  and  (b).  The  industrial  schemes
 envisaged  for  the  Dandakaranya  Pro-
 ject  area  on  the  basis  of  a  techno-
 economic  appraisal  include  Cement,
 Paper  and  Pulp  Plant;  Spinning  Mill
 and  factories  for  Hardboard,  Particle
 Board,  Ply-wood,  R.C.C.  Pipes,  Stone-
 ware  Pipes,  Asbestos  Sheets,  Glass-

 ‘ware  and  Agricultural  implements.
 Various  agencies  including  the  Re-
 habilitation  Industries  Corporation

 are  carrying  out  further  surveys  and
 investigations  with  a  view  to  formu-
 lating  feasibility  studies  and  Project
 reports.  In  the  meantime,  schemes
 for  certain  small  scale  units  for  Lime
 Burning,  Hosiery,  Umbrella  Manufac-
 ture,  Printing  Press  and  Book  Binding
 and  Tiles  have  been  formulated  by
 the  Dandakaranya  Project  Adminis-
 tration.

 Casualties  in  Delhi  due  to  House
 Collapse

 6682.  Shri  J,  Sundar  Lal:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  persons  who
 thave  died  in  Delhi  during  the  month
 of  July,  1967,  so  far  as  a  result  of
 house  collapse  due  to  rains;  and

 (b)  the  steps  being  taken  by  Gov-
 ernment  to  prevent  such  happenings?
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 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  One.

 (b)  House  to  house  survey  to  detect
 the  dangerous  and  repairable  houses
 was  started  by  the  Delhi  Municipal
 Corporation  with  effect  from  the  lst
 May,  1967.  So  far  1,46,965  houses
 have  been  surveyed  out  of  which  293
 have  been  detected  dangerous  and
 2,563  found  repairable,  Notices
 were  issued  to  both  dangerous
 and  repairable  houses  and
 demolition  action  has  been  taken  for
 204  houses.  For  the  remaining  dange-
 rous  structures,  action  of  demolition
 will  be  taken  by  the  Corporation  after
 the  expiry  of  the  time  specified  in
 the  notice.  In  addition  to  this,  the
 Corporation  has  opened  Centra]  Con-
 trol  Room  at  Town  Hall  to  work  round
 the  clock  under  the  supervision  of  a
 Superintendent  with  two  clerks.  The
 technical  personnel  of  the  Engineering
 Department  and  other  departments  of
 the  Corporation  remain  on  duty  round
 the  clock  to  attend  to  the  complaints
 promptly.  Similar  arrangements  have
 been  made  in  all  the  zones  of  the
 Corporation.

 Telephone  Exchange,  Kotkhaj  (ELP.)

 6683.  Shri  Virbhadra  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 programme  of  installing  a  telephone
 exchange  at  Kotkhii,  District  Mahasu,
 Himachal]  Pradesh,  has  not  been  going
 on  according  to  tke  schedule;

 (b)  if  so,  the  impediments  standing
 in  the  way;  and

 (c)  by  which  time  the  exchange  is
 expected  to  be  installed?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communicationg  (Shri  I  K.
 Gujral):  (a)  No,  sir.

 (b)  Does  not  arise.
 (c)  The  exchange  is  likely  to  be

 installed  and  commissioned  during  the
 current  financial  year,  i.e.  latest  by
 the  3lst  March  1968.
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 बचत  बेंक  खाते

 6684.  श्री  रामचन्द्र  वोरप्पा  :  क्‍या
 प्ंचार  मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  उन  कठिनाइयों
 की  जानकारी  है  जो  अनपढ़  तथा  थोड़ा
 पढ़ें  लिखे  उन  लोगों  को  जिनके  खाते  डाक
 घर  बचत  बैक  में  है  धन  निकालते  समय
 झपने  हस्ताक्षर  प्रमाणित  कराने  में  होती
 है;

 (ख)  क्‍या  डाक  तथा  तार  विभाग

 मुखिया  तथा  गांवों  के  पंच  आदि  द्वारा
 हस्ताक्ष  र  प्रमाणित  किया  जाना  स्वीकार
 कर  लेता  है  ;

 (ग)  क्या  पास  बुक  के  साथ  लगी  हुई
 फोटो  का  प्रप्रोग  जो  डाकबाने  से  प्रमाणित
 होतो  है  घन  निकालने  के  लिये  पर्याप्त
 समझा  जाता  है;  और

 (घ)  अनपढ़  लोगों  को  डाकधघरों  में
 अपना  बचत  खाता  खोलने  के  लिये  प्रोत्साहित
 करने  के  हेतु  और  क्या  कार्यवाही  करने  का
 विचार  किया  गया  है  ?

 संध्दु-कार्य  तथा  संचार  विभाग  में  राज्य
 मन्त्रों  (थो  Fo  Fo  गुजराल):  (क)जी  हां
 अनपढ़  तथा  थोड़ा  पढ़े  लिखें
 जमाकर्ताओं  को  अपने  अंगुठा-निशान  और
 रिकाई  में  मौजूद  अपने  नमूने  के  हस्ताक्षर
 नन  मिलने  पर  उन्हें  प्रमाणित  कराने  और
 ठीक  से  अपनी  पहचान  कराने  में  अनुभव
 होने  वालो  किसी  भो  प्रकार  की  कठिनाइयों
 को  दूर  करने  के  लिए  निम्नलिखित  उपबन्ध
 मौजूद  है--

 L.  हस्ताक्ष  र  का  किसी  भी  ऐसे  व्यक्ति
 द्वारा  प्रमाणीकरण  जिससे  डाकघर  परिचित
 हो  i

 2.  किसी  भो  एसे  व्यक्ति  द्वारा  जमा-
 कर्ता  की  पहचान  और  उसके  हस्ताक्षरों  का
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 प्रमाणीकरण  जो  उसे  जानता  हो  और
 जिसका  उसी  डाकवर  में  एक  वर्ष  से  अधिक
 समय  से  लेखा  हो  जिसमें  भ्रमतौर  पर
 500  रु०  से  कम  इतिशेष  रकम  न  रहती

 हो।

 3.  निम्नलिखित  में  से  किसी  भी  व्यक्ति
 द्वारा  हस्ताक्षरों  का  प्रमाणीकरण

 @  राष्ट्रीय  बचत  संगठन  के  जिला
 संयोजक  ।

 (li)  शान्ति  न्यायाधीश  मजिस्ट्रेट
 (अवैतनिक  मजिस्ट्रेटों  सहित)
 तथा  जज  n

 (iii)  संसद  या  विधान-सभा/परिषद
 सदस्य,  नगरपालिकाश्रों,  स्थानीय
 निकायों  के  अध्यक्ष,  पंचायतों
 के  सरपंच  ।

 (iv)  शिक्षा-सचिव  या  शिक्षा-निदेशक
 द्वारा  स्वीकृत  कालेजों  के  प्रिसि-
 पल  तथा  हाई  स्कूलों  के  प्रधान  |

 4.  डाक  पहचान  कार्ड  या  पासपोर्ट
 या  अन्य  कोई  और  पहचान  कार्ड  जिस  पर
 जमाकर्ता  का  फोटो  हो  और  जिसे  उचित
 प्राधिकारी  ने  जारी  किया  हो  ।

 (ख)  जी  हां,  यदि  डाकघर  उन्हें
 जानता  हो  |

 (ग)  पासबुकों  में  फोटो  लगाने  के
 प्रस्ताव  पर  कई  बार  विचार  किया  गया  है
 किन्तु  उसे  स्वीकार  नहीं  किया  जा  सका  है  1
 उन  जमाकर्त्ताओं  के  लिए  जो  उससे  लाभ
 उठाना  प्वहे  पहचान  के  साधन  के  रूप  में
 इस्तेमाल  में  लाने  &  लिए  प्रधान  डाकघरों
 बर  बड़े  बड़े  उप-डाकबरों  में  रिकार्ड  में
 एक  फोटो  रखने  की  सुविधा  शीघ्र  ही  उपलब्ध
 कराने  की  संभावना  है  ।

 (घ)  अनपढ़  जमाकर्त्ता  अपने  लेख  में
 किसी  पढ़ें  लिखें  एजेंट  के  माध्यम  से  जिसे
 उसने  इस  काम  के  लिए  नामजद  किया  हो
 लेन  देन  कर  सकता  है  i
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 Scholarships  te  Scheduled  Castes  and
 Scheduleg  Tribes  Students

 6685.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  candidates  be-
 longing  to  the  Scheduled  Castes  and
 Scheduled  ‘Tribes,  who  have  been
 selected  for  the  award  of  the  Overseas
 Scholarships  for  the  year  1966-67  and
 1967-68;  and

 (b)  the  names  of  the  countries  to
 which  they  will  be  sent  for  their
 studies?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  Ib  candidates  (i0  Schetluled  Castes
 and  5  Scheduled  Tribes)  were  selected
 for  1966-67  and  1967-68  awards.

 (७)  U.S.A.  and  U.K.

 Enrviment  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Educational

 Institations

 ‘8686.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  data  regarding  the
 enrolment  of  the  scheduled  castes  and
 scheduled  tribes  in  various  educational
 institutions  in  the  country  in  respect
 of  the  year  1964-65  has  been  collected;
 and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Edutation  (Dr.
 Trigutta  Sen):  (a)  This  data  is  under
 collection.

 (b)  Does  not  arise.

 महाराष्ट्र  में  राजनैतिक  पीड़ित

 6687.  श्री  देवरांव  पाटिल  :  कया

 शुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  जून,  967  तक  महाराष्ट्र  में

 राजनैतिक  पीढ़ितों  की  शोर  से  भूमि  के
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 ग्रावंटन  तथा  वित्तीय  सहायता  दिये  जनें
 के  लिये  कुल  कितने  आवेदन-पत्न  प्राप्त
 हुए  ;

 (ख)  कितने  आवेदसकर्त्ताश्रों  को  भूमि
 दी  गई  है  ;

 (ग)  कितते  आवेदनकर्त्ताओ्रों  को  वित्तीय
 सहायता  दी  गई  है  और  इसे  पर  कितना
 धन  खर्च  आया  है  और  मंहाराष्ट्र  राज्य  की
 कितनी  राशि  दी  गई  है  ;  और

 (घ)  कया  सरकांर  का  विचार  महा-
 'ाष्ट्र  सरकार  को  अतिरिक्त  सहायता  देने  का
 है  लैक  हूं  राज॑नैतिक  पीड़ितों  की  कठिनांइयीं
 को  कम  कर  सके  ?

 शुह-कॉर्य  मन्त्रालय  सें  राज्य  सन्तरी  (ली
 चिया  चरण  शुक्ल)  :  (क)  और  (ख) .
 महाराष्ट्र  सरकार  द्वारा  अक्टूबर  966  में
 दी  गई  सूचना  के  अनुसार  उन्होंने  282
 राजनैतिक  पीड़ितों  को  2486  एकड़  और
 42  गुंठा  भूमि  आवंटित  की  थी  -  उस  सरकार

 सैं  नवीनतम  आंकड़े  मांगे  गये  हैँ  और  प्राप्त
 होते  ही  सदन  के  सभा  पटल  पर  रख  दिये
 जाएंगे  |

 (ग)  और  (घ).  राजनैतिक  पीड़ितों
 की  सहायता  और  पुंनर्वास  मुख्य  रूप  से
 राज्य  सरकार  का  उत्तरदायित्व  है।  कठिनाई
 के  व्यक्तिगत  मार्मलों  में  इकट्ठे  नकद  अनुदाल
 के  रूप  में  भी  गृह  मंत्री  की  विवेकानुदान  निधि
 से  भी  सहायता  दी  जाती  है।  महाराष्ट्र
 के  9  राजनैतिक  पीड़ितों  को  इस  अनुदान
 में  से  47022  रुपये  50  पैसे  की  वित्तीय
 सहायता  दी  गई  है।

 Indian  Students  studying  Abroad

 6688.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  3874  on  the  28th
 June,  967  and  state  how  many  of  the
 students  studying  gbroad  have  been
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 gent  hy  Government  and  how  many
 have  gone  on  their  own  expense?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  The  information  is  not
 available.

 The  data  for  siudents  who  went
 abroad  in  1965-66.  were  analysed  as  a
 test  case  and  it  was  found  that  the
 sources  of  financial  support  for  stu-
 dents  were  as  follows:—

 Source  P.C  of
 Total

 Government  Sponsorship  IS3
 Own  exper  0
 Other  Sources  53'7

 Tt  may  be  (presuried  that  the  ditri-
 batten  of  all  studetits  studying  abroad
 ig  broadly  similar.

 Domestic  Servants
 0689.  Shri  G.  S.  Mishra:

 डाल  Nitiraj  Singh  Chandhary:
 Will  the  Minister  of  Labeur  and  Re-

 ‘habilitation  be  pleased  to  state:
 (a)  the  measures  taken  by  Govern-

 ment  to  improve  the  lot  of  domestic
 servants  who  ure  mostly  from  rural
 areas  and  are  teen-agers;

 (b)  whether  Government  have  pre-
 pared  any  scheme  for  their  welfare;
 and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Labeur  and  Reha-
 bilitation  (Shri  Hathi):  (a)  The  ques-
 tion  of  providing  statutory  protection

 ‘to  domestic  servants  as  well  as  explor-
 ing  ways  and  means  of  improving  their
 condition  hag  been  considered  by  the
 State  Governments  and  also  by  the
 Central  Government,  Ii  has,  however,
 not  been  found  possible  to  make  any
 statutory  provision  for  the  purpose,
 ‘mainly  because  of  the  difftculty  in  en-
 fforeing  any  such  law  and  the  possi-

 bility  of  such  an  enactment  resulting
 in  large-scale  retrenchment  of  domestic
 servants.

 (b)  No.
 (c)  Does  not  arise.

 Emptoyment  for  Agricultural  amd
 Ayurvedic  Students

 6690.  Shri  G.  S.  Mishra:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  ef  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  the  students,  passing
 out

 os
 Agriculture  College  and

 Aytiry  Colleges  are  getting  em-
 ployment  commersurate  with  their
 qualifications;

 (b)  how  many  of  such  students  are
 registereq  every  year  on  an  average
 and  how  many  of  them  secure  em-
 ployment  and  the  type  of  jobs;

 fe)  whether  Employment  Depart-
 mest  has  any  policy  to  encotrage
 these  youths  to  take  up  agriculture  end
 to  participate  in  co-operative  move-
 ment;  and

 (d)  if  so,  the  broad  details  thereof?

 The  Mithister  ef  Labour  amd  Rehka-
 bilitation  (Shri  Hathi):  (a)  No  study
 of  such  a  nature  has  been  conducted

 (b)  Information  is  not  readily  avail-
 able.

 (c)  No.
 (d)  Question  doe:  not  arise.

 Scientific  and  Technical  Books  from
 UssR

 669L.  Shri  G.  5.  Mishra:
 Shri  Nitiraj  Singh  Chawéhary:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  Scientific  and  Technical  books
 from  U.S.S.R.  are  on  sale  in  the  coun-
 try,  at  extremely  cheap  prices;

 (b)  whether  Government  are  aware
 that  these  books  contain  advanced  in-
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 formation  on  the  technical  topics  and
 are  very  popular  among  students  as
 reference  books,  but  due  to  varia-
 tions  in  nomenclatures  and  notations
 used  in  the  books,  students  find  diffi-
 culty  while  going  through  them;  and

 (९)  whether  Government  propose  to
 take  up  the  matter  with  the  publishers
 for  using  the  standard  notations  and
 nomenclatures?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Scientific  and  Tech-
 nical  books  from  U.5.S.R,  are  on  sale
 in  the  country  at  comparatively  low
 prices.

 (9)  and  (९).  The  notation  in  these
 books  is  generally  in  the  Metric
 System  which  hag  been  adopted  by
 India.  It  has  not  been  brought  to  the
 notice  of  the  Government  that  due  to
 differences  in  nomenclature  in  any
 of  these  books  students  find  it  difficult
 to  go  through  them.  In  the  case  of
 books  republished  under  the  Joint
 Indo-Soviet  Programme,  while  con-
 veying  the  approval  of  the  Govern-
 ment  of  India,  the  Government  of
 U.S.S.R.  is  advised  about  any  such
 variations  pointeg  out  by  experts  in
 India  on  whose  advice  the  republica-
 tion  of  a  particuiar  book  under  the
 Programme  is  approved.
 Khadi  Dresses  for  Class  IV  Employees

 6692.  Shri  G.  5.  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether it  isafact  that  Class  IV
 employees  of  the  Central  Government
 are  given  Khadi  for  their  dresses  in
 Delhi  and  Simla;

 (b)  whether  Ciass  IV  Employees  at
 other  places  and  in  the  States  are
 given  mill-made  serge  for  their
 dresses;

 (c)  if  so,  the  reasons  for  this  dis-
 criminatory  treatment;  and

 (d)  whether  jt  is  due  to  the  fact
 that  the  price  cf  Khadi  is  higher  than
 that  of  mill-made  serge?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  K.  S.  Rama-
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 swamy):  (a)  to  (d).  Khadi  cotton
 cloth  is  used  for  the  summer  uniforms
 of  all  employees  whether  stationeg  in
 Delhi  or  elsewhere  in  India.  However,
 in  the  case  of  uniforms  of  female
 Class  IV  employees  all  over  India
 and  male  employees  of  small  outside
 offices,  whose  requirements  of  cloth
 are  too  small  ard  can  be  met  by  local
 purchase,  mill-made  cloth  can  be  used
 if  Khadi  cotton  cloth  of  the  requisite
 specifications  js  not  available.

 Winter  uniforms  of  woollen  khadi  are
 being  given  to  Class  II  and  Class  IV
 employees  (except  Staff  Car  Drivers).
 working  in  Delhi  and  Simla,  since
 woolen  khadi  of  the  prescribed  quality
 manufactured  at  present  by  the  Khadi
 and  Village  Indusiries  Commission  is
 sufficient  to  meet  only  the  require-
 ments  of  employees  at  these  two
 places.  Class  It  and  Class  TV  em
 Ployees  working  at  places  other  than
 Delhi  and  Simla  are,  therefore,  being
 giver.  winter  uniforms  of  mill-made
 serge  till  such  time  as  woollen  khadi
 becomes  available  to  meet  their  re-
 quirements.  The  policy  is  to  encourage
 the  use  of  khadi  though  it  may  cost
 more  than  the  mill-made  cloth,

 भध्य  प्रदेद  में  प्राचीन  मन्दिर

 6694.  ग्न  नायूरामा  अहिरबार  :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कक  :

 (=)  पुरातत्व  संबंधी  विभाग  द्वारा
 मध्य  प्रदेश  में  अपने  हाथ  में  लिये  गये  प्राचीन
 मन्दिरो  के  नाम  क्या  हैं  तथा  वे  कहां  कहां  पर
 स्थित  &  ;

 (ख)  क्‍या  टीकम  गढ़  जिले  में  मद-
 खरियों  का  सूर्य  मन्दिर  तथा  ओरछा  के
 राजमहल  भी  भारत  के  पुरातत्व  संबंधी  विभाग
 ने  अपने  हाथ  में  ले  लिये  हें  ;

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण

 (घ)  क्‍या  इनकी  मरम्मत की  गई  है  ;
 और
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 (४)  यदि  नहीं,  तो  उसके  क्या  कारण
 हूँ?

 शिक्षा  मन्त्रालय  में  राज्य  मन्त्री  (श्री
 बोर  सिह):  (क)  कृपया  केन्द्रीय  संरक्षित
 स्मारकों/स्थानों  की  अखिल  भारतीय  सूची
 देख  लें  जो  संसद-पुस्तकालय  में  उपलब्ध
 है

 (ख)  जी  नहीं  ।

 (ग)  (एक)  मंदिर  के  संरक्षण  के  प्रश्न
 पर  विचार  किया  जा  रहा  है।
 (दो)  क्योंकि  ओरछा  महलों  तथा  न्य
 स्मारकों  को  संरक्षण  देने  के  लिए  राज्य
 सरकार  राजी  हो  गई  थी  इसलिए  महल  के
 केन्द्र  द्वारा  संरक्षण  के  प्रश्न  को  छोड़  दिया
 गया  था

 (घ)  जी  नहीं।

 (ड)  सस्य  मन्दिर:  इसके  संरक्षित
 घोषित  होने  के  बाद  ही  इसकी  मरम्मत
 के  प्रश्न  पर  विचार  किया  जा  सकता  है  ।

 झोरछा  महल  :  ये  केन्द्रीय  संरक्षण  में
 नहीं  हें,  इसलिए  मरम्मत  की  जिम्मेदारी
 राज्य  सरकार  की  है  ।

 दिल्‍लो  में  जालसाजी  &  मामले

 6695.  श्री  क०  मि०  सबुकर :.
 शौ  रामावतार  श्ञास्त्री  :
 श्री  चन्द्र  शेखर  सिंह  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिज्ली  में
 प्रतिदिन  औसतन  29  जालसाजी  की  घटनाएं
 होती  है  ;

 (ख)  क्‍या  दिल्‍ली  प्रशासन  जालसाजी
 की  बढ़ती  हुई  घटनाओं  को  रोकते  में  सफल
 नहीं  रहा  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  ऐसी
 घटनाएं  केवल  वर्षा  ऋतु्ें  :  Y  बढ़तो  हूं  ;
 और

 (घ)  यदि  हां,  तो  इस  ऋतु  में  ऐसी
 घटनाओं  को  रोकने  के  लिये  क्या  उपाय  किये
 गए  हैं?

 शुह-कार्य  मन्वासय  में  राज्य  मन्त्री  (श्री
 विद्या चरण  शुक्ल)  :  (क)  से  (घ)  संघ
 राज्य  क्षेत्र  दिल्‍ली  में  i-:-967  से
 I5-7-967  तक  की  अवधि  के  दौरान

 पुलिस  के  पास  जालसाज़ी  के  कंवल  86  मामले
 दर्ज  कराये  गये  जबकि  पिछले  वर्ष  की  समानः
 अवधि  के  दौरान  i23  मामले  दर्ज  हुए  थे।
 मामलों  में  कमी  हुई  |  यह  नहो  कहा  जा  सकता
 कि  ऐसे  मामलों  में  वर्षा  ऋतु  में  वृद्धि  हो  जाती
 है

 पुलिस  अधीक्षक,  अपराध  तथा  रेलवे
 की  देख  रेख  में  जालसाजी  के  बड़े  बड़े  मामलों
 पर  कायंवाही  करने  के  लिए  एक  विशेष  दस्त
 (जालसाजी  बिरोधी  दस्ता)  काम  कर  रहा.
 है।

 Civil  Servants  on  Deputation  to  the
 Central  Government

 6696.  Shri  M.  L.  Sondhi:
 Shri  Hardayal  Devgun:
 Shri  Brij  Bhushan  Lal:
 Shri  0.  P.  Tyagi:
 Shri  Beni  Shanker  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Bharai  Singh  Chauhan:

 Will  the  Minister  of  Home  Affairs.
 be  pleased  to  state:

 (a)  the  number  of  Civi]  Servants
 who  are  on  deputation  to  the  Centre
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 from  the  State  Governments;
 (b)  whether  there  is  any  selection

 committee  which  approves  the  appoint-
 ment  of  such  officers  under  the  Central
 Government;

 (c)  the  criteria  for  obtaining  the
 setvites  of  the  State  Officials  on  depu-
 tation  basis;  and

 (d)  whether  for  appointment  in  the
 Delhi  Administration,  any  weightage
 is  Ziven  to  the  neighbouring  States  of
 Punjab,  Haryana,  U.P.,  and  Himachal
 Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House,  as  soon  as  possible.

 (b)  amd  (c).  Posts  under  the  Oentrel
 Government  are  required  to  be  filled
 in  accordance  with  the  recruitment
 Tules  framed  for  each  post,  Accerd-
 ingly,  where  the  relevant  recruitment
 rules  provide  for  filling  up  of  a  post
 by  deputation  of  State  Government
 Officers,  selection  is  made  by  the  ap-
 pointing  authority  in  consultation  with
 the  State  Governments,  keeping  in
 view  the  requirements  of  ‘the  post.
 There  is  no  Standing  Committee  at
 the  Centre  for  selection  of  such  officers,
 nor  are  there  any  uniform  criteria  for

 ‘selection  which  will  depend  on  the
 requirements  of  each  post.

 (d)  No,  Sir.

 greta:  a  चिंदककिशिलिय

 6698.  श्री  रघुबोर  सिह  शास्त्री :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  नैसीताल  के
 निश्वॉसियीं  का  एक  प्रतिनिधिमण्डल  विश्व-
 विद्यालय  अनुदान  आयोग के  भ्रध्यक्ष  से  हाल  में
 मिला  था  तथा  उसने  कुमायूं  में  एक  विश्व-
 पिद्यालय  स्वापित  करने  की  मांग  की  थी  ;

 (ख)  क्‍या  इस  संबंध  में  कोई  प्रस्ताव
 शाफ्य  सरकार  से  भी  मिला  है  ;  और
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 (ग)  यदि  हां,  तो  इस  संबंध  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 शिक्षा  सन्तरी  (डा०  त्रिगुण  सेन)  :  (क)
 जी  हां।

 (ख)  और  (ग)  :  नैनीताल  में  विश्व-
 विद्यालय  "खोलने  का  एक  प्रस्ताव  चिध्व-
 विद्यालय  अनुदान  आयोग  को  प्राप्त  हुआ
 था।  आयोग  ने  कुछ  सिफारिशें  की  हैं  जो
 सरकार  के  विचाराघीन  हैं  1

 पटना  में  रेलवे  डाक  सेवा  के  कर्मचारियों  के
 लिए  सकान

 6699.  शो  रामावतार  शास्त्री  :
 ओ  क०  सि०  मधुकर  :
 थी  चनां  शेखर  सिह  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  रेलबे  डाक  सेवा  के  पटना  कार्या-
 लये  पे  कितने  कर्म  चररी  कोम  कर  रहे  हैं;

 (@)  उनमें  से  कितने  क्ंचारियों  को
 सरकारी  क्वार्टर  दिये  गये  हैं,  भौर

 (ग)  शेष  कर्मचारियों  को  कब  तके
 सरकारी  क्वार्टर  दे  दिये  जाने  की  संभावना
 हैँ!

 संसबृू-कार्य  तथा  संचार  विभाग  में
 राज्य  मन्त्री  धी  ह््०  Ho  गुजराल)  :  (क)
 43  1

 (ख)  34

 (ग)  रेल  डाक-व्यवस्था  के  कर्मचारियों
 को  दिये  गये  क्वार्टरों  की  प्रतिशत  लगभग  8
 है,  जो  कि  लगभग  वहीं  है  जो  पटना  में
 विभाग  के  दूसरे  कर्मचारियों  को  दिये  गए
 क्वार्टरों  की  है।  पटना  जैसे  स्थानों  पर  स्थान
 और  फंड  उपलब्ध  होने  पर,  कुल  कर्मचारियों
 में  से  ग्धिकतम  25  प्रतिशत  कर्मचारियों  के
 लिए  (रेल  डाक-व्यवस्पा  के  कर्मचारियों
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 सहित),  क्वार्टर  बनाने  का  विभाग  का  लक्ष्य
 है।

 लक्ष्य  के  अनुसार  निर्वारित  प्रतिशत
 क्वार्ट a  की  व्यवस्था  हो  जाने  के लिए  समय
 की  कोई  निश्चित  सीमा  नहीं  बताई  जा  सकती,
 चूंकि  उनकी  व्यवस्था  होता  साधनों  और  जमीन
 के  उपलब्ध  होने  पर  निभर  करता  है।

 पटना  में  रेलवे  डाक  सेवा  के  कर्मचारी

 6700.  श्री  रामाक्तार  ज्ञास्त्री  :

 शो  Go  fro  मवुकर :.
 थ्री  ्  शेखर  सिह  :

 कया  संचार  भेंती  कह  बताने  की  कूंपों
 करेंगे  कि  :

 [क)  क्‍या  पटेनों  के  रेंलर्व  डाक  सेवा
 कर्मचारी  संध  ने  अपनी  ४  सुत्री  मांगों  के
 बारे  में  एक  ज्ञापन  भेजा  है|  और

 (ख)  यदि  हीं,  तो  उनकी  मांगों  का
 ब्यौरा  क्या  ह ैऔर  उनके  बरि  में  सरकार  की
 क्या  प्रतिक्रिया  है?

 संतंदे-कार्प  तों  संचार  विभाग  में  राज्य
 त्री  (शी  fo  Ho  गुलराले):  (क)
 ह... |  एक  जीपन  27  जूने,  967  को  प्राप्ति
 हुआ  था।

 (@)  सभा  पटल  पर  माँगों  की  एक
 सूची  रखी  जा  रही  है  [पुरतकालय  में  रखी  गई
 देखिये.  संख्या  '  LT  =1218/67]
 चुंकि  ज्ञापन  एक  स्थानीय  शाखा  यूनियन
 द्वारा  पेश  किया  गया  था,  अत:  स्थानीय
 ग्रधिकारी  मौजदा  नियमों  के  अन्तर्गत
 आवश्यक  कारंवाई  करेंगे  ।  सभी  पोस्ट  मास्टर
 जनरलों  से  रेल  डाक-व्यवस्था  कर्मचारियों  की
 शिकायतों  की  जांच  करने  की  प्रार्थना  की  गई
 है।  शाखा,  डिवीजन  तथा  सकल  यूंनियन

 द्वारा  विभिन्न  डाक-तार  प्राधिकारियों  को
 ्  ही  ज्ञापन  भेजे  गए  हैं।

 Payment  of  PF,  in  Jayshanker  Mills,
 Barsi

 _ouei.  Shri  George  Fernandes:
 Shri  J,  मा,  Patel:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  management  of  Jayshanker Mills,  Barsi,  Maharashtra  have  not
 depositeq  both  the  workers’  contri-
 bution  and  the  employers’  contribu-
 tion  to  the  Provident  Fund  with  the
 Provident  Fund  Commissioner;

 (b)  whether  any  civil  or  criminal
 proceedings  for  breach  of  trust  and| or  breach  of  the  Provident  Fund  Act
 have  been  launched  against  the
 Management  of  the  Mills  and  if  sv,
 when;  and

 (c)  what  arrangements  have  been
 made  to  pay  Provident  Fund  dues
 to  those  workers  who  have  been
 retiring  or  otherwise  leaving  their
 jobs?

 The  Minister
 Rehabilitation
 Yes.

 of  Labour  and
 (Shri  Bathi):  (a)

 (b)  According  to  available  infor-
 mation,  recovery  proceedings  ‘were
 initiated  in  April,  965  while  criminal
 cases  were  filed  in  July,  966  and
 October,  1966.  The  management  has
 since  undertaken  to  pay  the  current
 dues  regularly  and  the  arrears  by
 instalments.  The  criminal  cases  have,
 therefore,  been  withdrawn  by  the
 State  Government  but  the  properties
 already  attached  will  continue  to  be
 under  attachment  till  the  arrears  are
 paid.

 (c)  The  Mills  have  undertaken  to
 pay  the  Provident  Fund  accumula-
 tions  in  respect  of  workers  who  re-
 tire  or  otherwise  leave  their  jobs  in
 addition  to  current  contributions  and
 instalments  of  arrears,
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 Industrial  Training  Institutes  in
 Ghoghardiha  (Bihar)

 6702.  Shri  Shiva  Chandra  Jha:
 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  the  Number  of  trainees  and
 trainee-teachers  in  the  Industrial
 Training  Institute  at  Ghoghardiha  in
 Darbhanga  district,  (Bihar);

 (b)  the  kind  of  employment  these
 trainees  get  after  completing  their
 course;

 (c)  whether  there  is  any  proposal
 to  shift  this  institute  to  some  other
 place;

 (d)  if  so,  the  reasons  therefor;  and
 (e)  when  this  institute  was  started?

 The  Minister  of  Labour  and
 Rehabilitation  (Shri  Hathi):  (a)
 Industrial  Training  Institute,  Ghog-
 hardiha  has  a  capacity  to  train  328
 trainees  and  the  number  of  posts  of
 Instructors  sanctioned  for  imparting
 training  to  the  traimees  is  26.

 (b)  They  get  employment  ag  skilled
 workers  in  the  industrial  establish-
 ments  in  Public  and  Private  sectors.

 (९)  No  such  proposal  has  been  re-
 ceived  from  the  Government  of  Bihar.

 (d)  Does  not  arise.
 (e)  The  institute  was  sanctioned

 for  establishment  from  the  session
 commencing  from  February,  1962.

 रजपत्रित  प्रधिकारियों  द्वारा  प्रस्पृश्यता  का
 व्यवहार

 6703.  शो  राम  चरण  :  क्या  गह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  पांच  वर्षो  मे  केन्द्रीय  सरकार
 के  कितने  रॉजपत्रित  अधिकारियों  के  विरुद्ध
 अस्पृश्यता  का  व्यवहा र  करने  के  लिये  कार्यवाही
 की  गई  थी  ;  और

 (ख)  कया  इस  बारे  में  कोई  अभ्यावेदन
 प्राप्त  हुआ  है  ?
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 गुह-कार्ष  मन्त्रालय  में  राज्य  सन्‍त्री  (श्री
 विद्या  चरण  शुक्ल)  :  विभिन्‍न  मंत्रालयों/
 विभागों  से  इस  बारे  में  सूचना  मांगी  गई  है  1
 शब  तक  .0  मंत्रालयों,विभागों  से  प्राप्त
 सूचना  के  अनुसार  उत्तर  इस  प्रकार  है  —-

 (क)  शुन्य ।

 (ख  )  2,  किन्तु  उन  में  लगाये  गये
 आरोप  सत्य  नहीं  पाये  गये।  शेष  मंत्रालयों।/
 विभागों  के  बारे  में  सूचना  सदन  के  सभा  पटल
 १र  रख  दी  जायेगी।

 Posts  not  filled  through  U-P.S.C.
 6704.  Shri  Ram  Charan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  such  Class  I
 and  Class  II  Gazetted  posts  in  various
 Ministries  of  which  were  not  filled
 through  U.P.S.C.  during  the  last  five
 years;

 (b)  the  number  of  posts  among
 them  which  were  later  on  regularis-
 ed  by  the  U.P.S.C.;  and

 (c)  the  mumber  of  posts  which
 Government  propose  to  get  regularis-
 ed  by  the  U.P.S.C.  in  1967-682

 The  Minister  of  State  in  the  Minix-
 try  of  Home  Affairs  (Shri  Vidys
 charan  Shukla):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 as  soon  as  possible,

 Western  Elements  Instigating  Dis-
 turbances  in  the  Country

 6705.  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:
 Shri  Manibhai  J.  Patel:

 Will  the  Minister  of  Home  ‘Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Western  elements  are  busy  instigat-
 ing  disturbances  in  different  States
 in  the  country  on  separatist  and  :eli-
 gious  issues;  and
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 (b)  if  so,  the  steps  Government

 Propose  to  take  to  counteract  these
 elements?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya Charan  Shukla):  (a)  and  (b).  The
 Government  have  no  information  that
 some  western
 instigating  disturbances  in  different
 States  on  separatist  and  religious
 issues.  However  undesirable  activi-
 ties  of  some  foreign  missionaries  in
 gome  states  have  come  to  notice,  and
 suitable  action  has  been  taken.

 दिललो  सें  मद्य  निषेष

 6706.  श्रो  कंवर  लाल  गुप्त:  क्या
 बृह-कार्प  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मद्य  निषेध
 के  बावजूद  भी  दिल्ली  में  शराब  की  खपत
 काफी  बढ़  गई  है;  और

 (ख)  यदि  हां,  तो  इसकी  खपत  को
 बढ़ने  से  रोकते  के  लिये  क्‍या  कार्षेबाही  की
 जा  रही  है  ?

 गृह-कार्य  मन्त्रालय  में  राज्य  मनतो  (आओ
 विद्या  चरण  शुक्ल)  :  (क)  जी,  नहीं
 श्रोमान्‌  |

 (ख)  प्रश्न  हो  नहीं  उठता  1

 ‘New  National  Laboratories  in  Fourth
 Plan

 6707,  Shri  Sharda  Nand:
 Shri  Eharat  Singh  Chauhan:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  provision  is  being
 made  in  the  Fourth  Plan  for  the
 establishment  of  new  national  labo-
 ‘atories  in  the  country;  and

 (b)  if  so,  the  number  of  such  labo-
 ratories  to  be  set  up?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  and  (b).  In  view
 of  the  allocation  of  Rs,  46  croreg  only

 elements  are  busy

 against  Rs.  l53  crores  asked  for  the Fourth  Plan  proposals  of  the  Council of  Scientific  and  Industrial  Research, the  Governing  Body  of  the  C.S.LR.
 decided  that  these  proposals  should be  carefully  scrutinised  de  novo  and items  which  might  not  have  imme- diate  relevance  to  the  country’s  needs
 may  be  deleted,  and  that,  if  any  anti-
 cipatory  or  advance  action  had  been
 initiated,  this  should  also  be  review-
 ed  with  the  same  end  in  view.

 In  accordance  with  the  above  de- cision  of  the  Governing  Body,  a  Com-
 mittee  was  appointed  to  review  the
 Proposals  of  the  C.S.ILR.  The  Com-
 mittee  has  submitted  its  first  Report in  which  it  has  recommended  that
 the  existing  Laboratories|Institutes
 should  be  the  first  charge  on  the
 Fourth  Plan  provision  in  order  to
 ensure  that  they  produce  fruitful
 results;  and  no  new  Institutes  should
 be  established  during  the  Fourth
 Plan  period  unless  there  are  compel-
 ling  reasons.  The  Report  was  placed
 before  the  Governing  Body  at  its
 meeting  held  on  l5th  July,  1967.  No
 fina]  decision  has  been  taken  on  the
 recommendation  of  the  Committee.

 केन्द्रीय  मन्त्रालयों  में  सहिला  राजपत्रित  अधिकारी

 6708.  श्यो  हुकम  चन्द  कछवाय  :
 थी  रास  सिह  झयरवाल  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  मंत्रालयों  में  कितनी  महि-
 लायें  राजपत्रित  प्रधिकारी  हैं;  और

 (ख)  वें  किन  मंत्रालयों  में  काम  कर
 रही  हैं  ?

 गृह-कार्य  सन्‍्त्रालय  में  राज्य  सन्‍त्रो  (धी
 विद्या  चरण  शुक्ल)  :  (क)  और  (ख)-
 इस  समय  भारत  सरकार  के  विभिन्न  मत्रालयों/
 विभागों  में  77  महिला  राजपत्रित  कर्मचारी
 नियुक्त  हैं  जिनका  व्यौरा  सभा  पटल  पर
 बे  गये  विवरण  में  दिया  गया  है।  [दें  लिये
 संख्या  LT—206/67]  |
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 सलिहाक  जेल,  बिल्‍ली  में  गड़बड़ो

 6789.  श्री  राम  सिह  अयरवाल  :
 शौ  हुकम  श्चन्द  कछवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मार्च,  7967
 में  दिल्‍ली  की  तिहाड़  जेल  में  हुई  गड़बड़ी  के
 कारण  एक  व्यक्ति  मारा  गया  था  तथा  बहुत  से
 अन्य  जर्मी  हुए  थे;

 747I9

 (a).  बदि  हां,  को  उस'  घटना  का  व्यौरा
 क्फा  है;  और

 (ग)  कितने  व्यक्ति  दोषी  फाये  गये
 तथ्य  उनके  विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 सुहतका्े  झस्वालय  में  राज्य  मस्ती  धी
 विधा चरण  शुक्ल), 2.  (क)  से  (ख).
 तिहाड़  सेंट्रल  जेल  में!  म्के  967,  में:  कोई

 चटक  नहीं  हुई  |  हां  20  मार्च,  967  को
 लगभग  दिन  के  2.15  बजे  कैम्प  जेल  में
 जहां  गौ-हल्या  विरोधी  आंदोलन  के  कैदी
 रब  गये  थे  दूध  के  बटवारे  पर  एक  झगड़ा
 हुआ  |  पत्थर,  ईटें,  ईंधन  की  लकड़ियां  और
 तम्बुबों,  के  डंडे  इस्तेमाल  किये  गये  ।  नौ
 व्यक्ति  घायल  हुए  जितका  सेंट्रल  जेल  के
 मुख्य  अ्रस्पताल  में  इलाज.  किया  गया  ।  उनमें
 से  एक  जिसे  बाद  में  गम्भोर  चोटों  फे  कारण
 इंविन  हस्पताल  में  स्थानांतरित  किया  गया
 वहां  जाकर  मर  गया  |  वह  रूपचन्द  का  पुत्र
 सोहन  था  |

 मामला  पुलिस  को  सौंप  दिया  गया  और
 सब-डिवीजनकः  मेजिस्ट्रूट  कारा  एक  जांच
 की  गई।  6  बन्दियों  पर  भारतीय  दण्ड  सहिता
 की  धारा  147/304  के  आधीन  मुकदमा
 क्लाया  गया  है  |  मामला  न्‍्यायाघीन  है  ।
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 Dy.  Ram  Manohar  Lohin:
 Shri  8.  M.  Joshi:

 Will  the  Minister  of  Home  Affairs
 he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  rule
 exists  to  the  effect  that  no  Cemtral
 Government  servant  can  have  more
 than  one  wife;  and

 @).  how  may  State  Governments
 have  made  similar  rule  for  their  em-
 ployees?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla);  (a)  Under  the  con-
 duct  Rules  applicable  to  Central  Gov-
 ernment  Servants,  so  Government
 Servant  who  has  a  wife  living  shall
 contract  another  marriage  without
 first  obtaining  the  permission  of  the
 Government,  notwithstanding  that
 such  subsequent  marriage  is  permissi-
 ble  under  the  personal  law  for  the
 time  being  applicable  to  him.

 (b)  Government  do  not  have  the
 requisite  information.  This  is  a
 matter  to  be  decided  by  the  State
 Government  within  their  own  powers.

 en  गांव  में  मकानों  में  शाज़  लगना

 67ll.  श्री  हुकम  चन्द  कछवाय  :
 शो  जगन्नाथराव  जोशी  t

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उखरूल
 डिवीज़न  के  बुंग्धा  नामक  गांव  के  20  घरों
 में  आग  लगा  दी  गई  थी  जैसा  कि  8  अपमैल,
 967  के  वीर  भर्जुत'  में  प्रकाशित  हुआ  था;

 खि)  यदि  हां,  को  उसके  कारण  कितनी
 हानि  हुईं  है;  और

 (ग)  इस  बारे  में  सरकार  ने  क्या  कार्य-

 वाही  की  है  ?

 बृह-कार्य  मन्त्रालय  में  राज्य  मन्त्री  थो
 विद्या  चरण

 झुक):  (क)  जी,  हां
 कीमन्‌  ।
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 (a)  कोई  जन-हाति  नहीं  हुई  ।  किन्तु
 2i  रिहायशी  मकान,  6  अन्न-भंडार  और
 6  भोजनालय  जल  गय  थे  ।  ग्राम  स्त्रयं  सचक
 दल  की  चार  राइफलें  और  303  शवित  के
 450  कारतूस  भी  जल  गये  ।  _कुल  हानि

 लगभग  2,500  रुपये  की  हुई  ।

 (ग)  'उख़रूल  थाने  में  घारा  436  के
 अधीन  एक  मामला  दर्ज  किया  गया  हैँ  और
 ग्रब  उसको  जांच  को  जा  रही  है  ।

 सोनाई  (उत्तर  प्रवेश)  के  डाक  व  कार कसे-
 चाएरेयों  के  लिये  झावास  तथा  चिक्तिपा

 की  सविषाये

 6712.  श्रो  जगन्नाथ  राव  जोशी  :
 ह 16  हुकस  चन्द  कछवाय  :
 श्री.  रास  हि  श्रायरवाल  :

 क्या  संचार  मत्ती  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 में  मथुरा!  जिले  में  सोनाई  गांव  में  डाक  व  तार
 कर्मचारियों  के  लिये  रिहायशी  मकानों  तथा
 चिकित्सा  की  सुविधाओं  की  कोई  व्यवस्था
 नहीं  है;  और

 ख)  यदि  हां,  तो  इन  कर्मचारियों
 को  ये  सुविधाय  उपलब्ध  कराने  के  लिय  क्या
 क्या  कार्यवाही  की  गई  है  ?

 संपद-क्ार्य  तथा  संचार  विभाग  में  राज्य
 मंत्री  थी  go  Ho  गूजराल)  :  (क)
 जी,  हां  ny

 (ख)  सोनाई  में  एक  अतिरिक्त  विभा-
 गीय  डाकघर  है  ।  कमंचारियों  में  एक'  अति-
 रिक्त  विभागीय  शाख्त्रा  फौस्ट  मास्टर  और
 एक  विभागीय  ग्राम,  डाकिया  है  be  विभाग
 अतिरिकत  विश्वागीय  एजेंटो  के  लिये  रिहायशी
 मकान  की.  व्यवस्था  नहीं  करता  और  न  ही
 नहें  निक्शित  हक  तार  कर्मचारियों  की
 तरह  चिकित्सा  की  सुविधाएं  पावे  का  हक
 है,  किन्त  ग्राम  डाकिया  स्थानीय  सरकारी
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 डिस्पेंसरी  में  चिकित्सा  की  सुविधायें  प्राप्त  कर
 सकता  हूँ  ।  रिहायशी  सकान  केवल  तवियमित
 डाक-ता र  कर्मचारियों  को  उन  स्थानों  पर
 ही  दिये  जाते  हैं  जहां  कमंचारी  भारी  संख्या
 में  काम  करते  हों  |

 सोनाई  डाक  घर  का  दर्जा  बढ़ाना

 6713.  श्री  जगन्नत्प  राच  जोडी  :
 थ्री  हुकम  चन्द  कछवाय  :
 शनी  रामरिह  झपरवाल:

 क्या  संछार  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्या  यह  सच  है  कि  उत्तर  प्रदेश
 में  मकरा,  जिले  में  सोताई  डाकघर  का:  दर्जा
 बढ़ाने,  उसमें  तार  की  सुविधाएं  उपलब्ध  कराने
 त्त्व  डाक  व  तार  घर  की  एक  अलग  इमारत
 बनाने  के  संबंध में  फिछले  कई  वर्षों  से  मांस  की
 ासी है;

 (खा)  क्‍या  यह  भी  सच  हूँ  कि  =
 संव  की  जय  संख्या  लगभग  साक्त  हजार  है
 और  वहां  सभी  प्रकार  की  परिवहन  सुविधाएं
 उपलब्ध  हैं;  और

 (ग)  यदि  हां,  तनो  इस  डाकघर  का
 र्क्जा  बढ़ाने  तथा  एक  पृथक  इमारत  बनाने
 के  लिए  क्‍या  कार्यवाही  की  गई  है  ?

 तंसव-कार्य  तथा  संचार  विभःग  में  राज्य
 मनतो  ष्ली  ro  कुन  गुजरा) :  (क)
 जीहां।

 (ख)  इस  क्षेत्र  के  खंड  विकास  अधि-
 कारी  से  यह  सुनिश्चित  किया  गया  है  कि
 इस  समय  इस  गांव  की  जनसंख्या  5,375-
 हैं  ।  डाक  लाने-ले-जाने  के  लिए  उफ्युक्त
 परिवहन  की  सुविधा  उपलब्ध  है

 (ग)  मौजूदा  अतिरिक्त  विभागीय
 शाखा  डाकघर  का  दर्जा  बड़ाकर  उसे  विभा-
 शीय  उपडाकघर  बनाने  के  प्रस्ताव  की  जून,
 1956  और  अक्तूबर,  966  में  जांच

 की  गई  थी  और  चूंकि  काम  के  न्यूनतम  घंटों
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 ai  अनुमत्य  घाटे  की  सीमा  से  सम्बन्धित
 विभागीय  मानक  पूरे  नहीं  हुए  ््तः  उसे
 समाप्त  कर  दिया  गया  ।  अतिरिक्त  विभागीय
 डाकघरों  के  लिए  विभागीय  इमारत  की
 व्यवस्था  नहीं  की  जाती  प्रतः  अलग  से  एक
 इमारत  बनाने  का  कोई  प्रस्ताव  नहीं  हूँ  ।

 National  Museum  at  Murshidabad
 aT,  Shri  Ram  Kishan  Gupta:

 Shri  Rama  Chandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  हू,  Pradhani:

 Shri  Heerji  Bhai:

 Will  the  Minister  of  Education  be
 -pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  0l  on  the
 23rd  March,  967  and  state  the  stage
 at  which  the  proposel  to  convert  the
 palace  at  Murshidabad  into  a  National
 Museum  stands  at  present?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 Because  of  financial  stringency  it  is
 not  possible  to  acquire  the  Palace  for
 a  Museum  but  the  matter  is  being
 considered  in  consultation  with  the
 Calcutta  University  and  the  Universi-
 ty  Grants  Commission  for  fitting  out
 a  Museum  of  local  jnterest  and  a
 research  centre  in  a  portion  of  the

 ‘Palace.

 कन्द्ीय  मंत्रालय  में  अखिल  भःरतोंत  सेवा
 के  उच्च  भरे का  यॉं  की  प्रता  पूबित

 67i5.  शवों  हुकम  च्चन्व  फछुवाव  :
 थ्रो  रॉन  दिह  प्रशरवाल  :
 शौ  जगन्नाथ  राव  जोश!  :

 क्या  गृहकार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  विभिन्‍न  अखिल  भारतीय  तथा
 केन्द्रीय  सेवाओ्रों  के  अधिकारियों  को  किस
 आधार  पर  केन्द्रीय  सचिवालय  में  प्रतिनियुक्त

 “किया  जाता  हूँ  और  उनकी  प्रतिनियुक्ति  की
 अवधि  कितनी  होती  है;
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 (ख)  क्या  प्रतिनियुक्ति  की  अवधि
 सामान्यतः  बढ़ाई  जाती  हैँ  अ्रथवा  विशेष
 आधार  पर  ही  ऐसा  किया  जाता  है;

 (ग)  पिछल  दो  वर्षो  में  प्रतिनियुक्ति
 पर  रहे  अधिकारियों  की  संख्या  कितनी
 हैँ  और  उनमें  से  कितने  अधिकारियों  की

 प्रतिनियुक्ति  की  अवधि  बढ़ाई  गई  ;

 (घ)  क्‍या  केन्द्रीय  सचिवालय  सेवाझं
 के  अधिकारियों  को  भी  क्षेत्रीय  सेवाओं  में
 प्रतिनियुक्ति  पर  भेजा  जाता  है;  और

 (=)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं?!

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (शो
 विद्या  चरण  शक्ल)  :  (क)  अधिकारियों
 के  चयन  का  आधार  पद  विशेष  के  लिये  उनकी
 पान्नता  और  योग्यता  होती  हूँ  ।  चुने  जाने
 बालें  अधिकारियों  की  पदावधि  तीन  से  पांच
 वर्ष  तक, होती  है  ।

 (ख)  सावंजनिक  हित  की  दृष्टि  से
 उचित  होने  पर  पदावधि  को  बढ़ाया  या
 घटाया  भी  जाता  हूँ  ।

 (ग)  ऐसे  अधिकारियों  की  संख्या
 22e  9  सचिवालय-पदों  पर  पिछले  दो

 वर्षों  से  लगातार  प्रतिनियुक्त  ह  1  अतिरिक्त
 सचिव  और  उससे  ऊपर  के  पदों  और  केन्द्रीय
 प्रशासकीय  समुच्चय  के  अधिकारियों  को
 छोड़कर  3  अधिकारियों  की  पदावधि
 बढ़ाई  गई  है  ।

 (घ)  जी,  हां,  श्रीमान।  क्षेत्रीय  संगठनों
 में  प्रतिनियुक्ति  पर  और  प्रशिक्षण  के  लिये
 भी  उन्हें  भेजा  जाता  हूँ  ।

 ड)  प्रश्न  ही  नहीं  उठता  ।
 United  Provinces  Commercial  Corpo-

 ration  (P)  Ltd,,  Calcutta
 ‘6716.  Shri  Madhu  Limaye:

 Shrj‘S.  M.  Banerjee:

 =  a
 Ram  Manohar  Lohia:

 फल  George  Fernandes:
 Will  the  Minister  of  Labour  and
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 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  about  the  dismissal]
 discharge|transfers  of  employees  of
 the  United  Provinces  Commercial
 Corporation  (Pvt.)  Ltd.,  Calcutta  from
 the  West  Bengal  State  Government;

 (b)  whether  it  is  also  a  fact  that
 the  said  Company  hag  misappropriat-
 ed.  the  employees’  Provident  Fund;
 and

 (c)  if  so,  action  taken  thereon?
 The  Minister  of  Labour  and

 Rehabilitation  (Shri  Hathi):;  (a)
 Na,

 (b)  No  misappropriation  of  the
 provident  fund  money  has  come  to
 the  knowlodge  of  the  Central  Pro-
 vident  Fund  authorities,

 (c)  Does  not  arise.

 Foreign  Nationals  in  President's
 Secretariat

 6717;  Shri  Madhu  Limaye:
 Dr,.  Ram:  Manohar  Lohia:

 s  Mi  Banerjee:
 ~—  Shri  George  Fernandes:

 Will  the  Minister  of  Home  Affairm
 be  pleased  to  state:

 (a)  whether  there  were  any  foreign
 nationals  in  the  President's  Secre-
 tariat  or  President's  Estate  during  the.
 period  950—67  (May)  in  Delhi;  and

 (b)  their  names;  their  salaries  and
 their  period  of  service?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya.
 Charan  Shukla):  (a)  Yes,  Sir:

 (b)  Information  is  as  under:

 Names  of  foreign  Period  of
 nationals  Salary  service  Remarks

 Shri  V.J.  Moore  Rs.  1600-00,  {36  years  Due  to  retire
 (British)  (present  pay)  in  3970

 Dr.  F.E.  Buckler  Rs.  1480-00  2-4-46  to  Retired  from
 (British)  (pay  at  the  time  (3-12  57  service  if  I957

 of  retirement)

 रेपन  के  कारखाने]  सुरक्षा  के  बारे  में  कुछ  सिफारिशें  की  थीं
 रेयन'  के  कारखानों  का  निरीक्षण  कराया

 6718.  जी  हुकम  चन्दे  कछवाय :  था;
 शो  भारत  सिह  चोहान  :  ,

 कारणातों शो  राम  सिह  भ्यरवाल:  ख)  यदि  हां,  तो  जिन

 थीं  जगन्नाथ  राव  जोशो  :  ने  यह  सिर्फा ें  क्रियान्वित  की  है  तथा  जिन्होंने

 क्या  श्रम  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (कं)  क्यां  सरकार  ने  l966  में  सभी
 राज्यों  में  कारखाना  परामर्श  सेवा  के  महा-
 निदेशक  के  माध्यम  से  जिन्होंने  श्रमिकों  की
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 we  क्रियान्वित  नहीं  क्या  हैं  उनके  नाम
 क्या  हैं  ;  और

 (4)  ऐसे  कारखानों  में  यह  सिफारिशें
 क्ियान्वित  न  करने  के  क्‍या  कारण  हैं  ?

 श्रम  तथा  पुनर्वास  मम्त्रीं  ों  हाथी):
 (क)  मुख्य  कारखाना  सलाहकार  के  पहले
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 के  संगठन  ने  में  रेयन  के  तीन  कारखानों  में  जांच
 की  थी  ।  सर्वेक्षण  के  परिणामस्वरूप  उनकी
 रिपोर्ट  नण  9  “सर्व  झाफ  कार्बत  डिस-
 लफाइड,  हाइड्रोजन  सलफाइड  एन्ड  सलफर
 डायोक्साइड  हैजडस  इन  दि  विसकोस  रेयन
 इडस्ट्री-  इत  इडिया“-  में  कुछ  सिफारिशें
 प्रकाशित  हुई  थीं  1

 (ख)  झर  (ग).  सूचना  एकत्न  की
 जा  रही  है  भौर  प्राप्त  होने  पर  सभा  की  मेज
 पर  रख  दी  जायगी।

 Manuscript  Found  in  Turkmania

 ‘6719,  Shri  C,  K.  Bhattacharyya:
 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3776  on
 the  3lst  August,  966  and  state:

 (a)  whether  the  restoration  and
 deciphering  of  the  manuscript  found
 in  Turkmania  has  since  been  com-
 pleted;

 (b)  whether  the  Soviet  authorities
 have  sent  full  information  to  the
 Indian  Embassy  as  promised  earlier;
 and

 (c)  if  so,  the  details  about  the
 manuscript?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  No,  Sir.  It  is  still  in  progress.

 (b)  Only  part  information  has  been
 received  so  far  from  the  Soviet
 authorities.

 (c)  The  manuscripts  have  religious
 contents  (Buddhist  canons)  written  in
 the  5th  Century  A.D.

 Post  Offices  in  Backward  Areas
 6720.  Shri  Yashpal  Singh:

 Shri  Ss.  C.  Samanta;
 Shri  A.  K.  Kisku:
 Shri  8.  N,  Maiti:
 Shri  Tridib  Kumar  Chaudhari:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state

 (a)  whether  Government  —,
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 to  open  more  Post  Offices  in  very
 backward  areas;  and

 (b)  if  so,  the  number  of  Post  Offices
 Proposed  to  be  opened  during  -1967-
 68?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communigations  (Shri  I.  K.  Gujral):
 (a)  Yes,  Sit,

 (9)  391,  subject  to  removal  of  the
 restrictions  on  the  opening  of  new
 Extra  Departmental  Branch  Post
 Offices  on  account  of  the  financial
 stringency.

 Rates  of  Telephone  Charges  in  the
 Punjab  Circle

 6721,  Shri  Shri  Chand  Goel:  Will
 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  the  rates  of  telephone  charges,
 quarterly  rents  and  charges  for  trunk
 and  local  calls  during  the  years  96l
 to  967  (year-wise)  in  the  Ambala
 Circle;

 (b)  the  authority  with  whose  app-
 roval  the  increase  was  effected;  and

 (c)  the  increase  in  annual  revenue
 resulting  from  this  increase  jn  rates|
 charges?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I  K.  Guj-
 ral):  (a)  A  statement  showing  the
 rates  of  telephone  rental,  local  and
 trunk  call  charges  in  force  from  time
 to  time  from  1961—1967  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No.  LT-207/67).

 (b)  The  increase  in  the  rates  was
 effected  by  the  Central  Government
 under  powers  vested  in  them  under
 Section  7  of  the  Indian  Telegraphs
 Act,  1885.

 (८)  Figures  relating  to  increase  in
 annual  revenue  on  account  of  in-
 crease  in  tariffs  alone  are  not  avail-
 able,
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 Employment  Exchange  near  Haldia
 Port

 6722.  Shri  Tridib  Kumar
 Chaudhuri:

 Shri  5.  C,  Samanta:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  an  Employment  Ex-
 change  has  been  opened  near  the
 proposed  Haldia  Port;

 (b)  how  many  of  the  displaced  per-
 sons  from  Haldia  have  been  benefited
 by  this  Exchange;

 (९)  the  percentage  of  Haldia  dis-
 placed  persons  and  others  respectively
 benefited  by  this  Exchange;  and

 (d)  whether  it  is  a  fact  that  persons
 registered  at  Calcutta  Port  Area  Ex-
 changes  have  benefited  most?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  Yes.

 (b)  It  is  not  possible  to  indicate  the
 number.  All  who  desire  could  benefit.

 (९)  and  (d).  Information  igs  not
 available.

 प्रशासनिक  सुधार  झ्रायोग  को  सिफारिशों

 6723.  श्री  देवराव  पाटिल  :  क्‍या
 गृह-काय  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रशासनिक  सुधार  झायोग  के
 अ्रध्ययत  दल  ने  आथिक  प्रशासन  के  बारे  में
 क्या  सिफारिशें  की  हैं;  और

 (ख)  इस  बारे  में  सरकार  ने  क्‍या
 निर्णय  किया  है  ?

 गृह-कयं  मंत्रालय  में  राज्य,  मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  ये  सिफारिशें
 झाथिक  प्रशासन  सम्बन्धी  अ्रध्ययन  दल  के
 प्रतिवंदन  में  दी  गई  हैं  जिसकी  प्रतियां  संसद
 के  पुस्तकालय  में  रख  दी  गई  हैं  ।

 (ख)  प्रशासन  सुधार  झ्रायोग  ने  भ्रभी
 तक  झपनी  सिफारिशें  सरकार  को  नहीं  दी  हैं  ।

 सुहागपुर  उप-डाकखाने  में  घन  का  गबन

 6724.  श्री  प्रटल  बिहारी  वाजपेयी  :
 श्रो  कंवर  लाल  गुप्त  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  शहडोल  के

 सुहागपुर  उप-डाकखाने  में  हुए  i0,000
 रुपये  के  गबन  का  हाल  ही  में  पता  चला  है;

 (ख)  क्‍या  इस  सम्बन्ध  में  कोई  जांच
 कराई  गई  है;  और

 (ग)  यदि  हां,  तो  उसके  नि“्कर्ष
 क्‍या  हैँ?

 संसब-कार्य  तथा  संचार  विभाग  में  राज्य-
 मंत्री  (श्रीह०  कु०  गुजराल)  :  (क)  अभी  तक
 की  गई  विभागीय  जांच  के  फलस्वरूप  नायब
 पोस्टमास्टर  द्वारा  किये  गए  लगभग  8000
 रुपये  के  ग़बन  का  पता  चला  है  |

 (ख)  प्रारम्भिक  विभागीय  जांच  के
 बाद  इस  मामले  की  रिपोर्ट  तहकीकात  के
 लिए  विशेष  पुलिस  एस्टेब्लिशभेंट  को  कर  दी
 गई  है  ।

 (ग)  विशेष  पुलिस  एस्टेब्लिशमेंट
 के  परिणामों  की  प्रतीक्षा  है  ?

 Rehabilitation  Ministers  Conference

 6725,  Shri  s.  M.  Banerjee:
 Shri  Kashi  Nath  Pandey:
 Dr.  Ranen  Sen:
 Shri  Dhireswar  Kalita:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  a  Conference  of  the
 State  Rehabilitation  Ministers  was
 held  in  Delhi  in  May,  ‘1967;  and

 (bd)  if  so,  the  decisions  taken  at  the
 conference?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
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 habilitation  (Shri  L.  N.  Mishra):  (a)
 Yes,  Sir;

 (b)  Some  of  the  important  deci-
 sions  taken  at  the  Conference  are
 mentioned  in  the  statement  below:

 STATEMENT
 l.  No  change  was  considered  ne-

 cessary  in  the  existing  policies  gover-
 ning  the  entry  of  migrants  from  East
 Pakistan  into  India  and  their  eligibi-
 lity  to  receive  relief  and  rehabiltaton
 assistance  from  the  Government.

 2.  The  State  Governments  should
 take  full  advantage  of  the  offer  on  a
 no-profit-no-loss  basis  of  the  spare
 capacity  of  the  Rehabilitation  Recla-
 mation  Organisation  for  State  projects
 involving  large-scale  reclamation  of
 land.  They  were  requested  to  inti-
 mate  their  requirements  to  the  De-
 partment  of  Rehabilitation.

 3.  The  families  of  displaced  persons
 should  be  moved  to  the  villages  ac-
 cording  to  a  planned  and  phased  pro-
 gramme,  which  shoula  be  drawn  up
 well  in  advance  and  adhered  to  as
 far  as  possible.

 4,  The  need  for  providing  irrigation
 facilities  in  the  various  agricultural
 rehabilitation  projects  was  empha:
 and  the  State  Governments  were  re-
 quested  to  undertake  irrigation  sur-
 yeys,  and  formulate  concrete  schemes
 for  the  consideration  of  the  Govern-
 ment  of  India.

 5.  It  was  felt  that  the  programme  of
 technical  training  was  one  of  the  most
 promising  lines  of  rehabilitation.
 More  training  facilities  should  there-
 fore  be  provided.

 The  problem  of  rehabilitation  of
 displaced  persons  from  East  Pakistan
 and  repatriates  from  Burma  and
 Ceylon  should  be  treated  as  8  national
 problem.  In  the  present  financial
 situation,  utmost  economy  should  be
 exercised  in  the  utilization  of  the  re-
 sources  and  efforts  made  to  recover
 the  loans,
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 Naga  Rebels  ambush  near  Kilosib
 6726.  shri  D  g  Sharma:  Will.  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  total  toll  in  the  Naga  rebels
 ambush  near  Kilosib  in  Mizo  hills  on
 the  23rd  May,  ‘1967;  and

 (b)  the  agiion  taken  to  provide  re-
 lief  to  the  families.of  the  dead?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  i6  security  per-
 sonnel  were  killed  in  an  ambush  by
 Mizo  hostiles  near  Kilosib  on  the
 23rd  May,  1967.

 (b)  Families  of  these  personnel  will
 receive  extraordinary  pensions/gra-
 tuity,  accorrding  to  the  rules  in  force.

 हिन्दी  निदेशालय  के  प्रधिकारियों  द्वारा  दौरे

 6727.  श्री  मोलहू  प्रसाद  :
 श्री  भहाराज  सिह  भारती  :
 श्री  रवि  राय  :

 क्यों  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  पिछले  एक  वर्ष  में  केन्द्रीय  हिन्दी
 निदेशालय  के  निदेशक  तथा  अन्य  अधि-
 कारियों  ने  सरकारी  काम  के  संबंध  में  कितनी
 बार  विमान  से  यात्रा  की  और  इस  प्रकार
 इस  संबंध  भें  कुल  कितनी  राशि  खर्च  हुई  ?

 ज्षिक्षा  मंत्रालय  में  राज्य-संत्री  (श्री
 शेर  सिह  )  :  सरकारी  कार्य  के  लिये  एक
 वर्ष  में  1  जुलाई  966  से  30  जून  967
 तक)  निदेशक  ने  सात  बार  और  तीन  अन्य
 अधिकारियों  ने  एक-एक  बार  हवाई  यात्रा
 की  ny  इन  हवाई-यात्नाओं  पर  कुल  खर्चा
 4648  रुपया  हुमा  |

 “कार्यालय  वीपिका''  का  प्रकाइन

 6728.  श्री  मोलहूं  प्रसाद
 शी  महाराज  सिह  भारतो
 क्रो  रवि  राय

 या  शिक्षा  मंती  यह  बताने  की  क्वपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
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 हिन्दी  निदेशालय  ने  “कार्यालय  दीपिका
 नामक  एक  पुस्तक  प्रकाशित  करने  की  एक
 परियोजना  बनाई  है;

 (ख)  क्‍या  यद  भी  सच  है  कि  इस  काम
 में  काफी  प्रगति  हो  चुकने  के  बाद  इस  परि-
 योजना  का  काम  बन्द  कर  दिया  गया  है
 और

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 शिक्षा  मन्त्रालय  में  राज्य-मन्त्रो  (श्री
 शेर  सिह):  (क)  जी  हां  ।  निदेशालय  ने
 स्वेच्छा  से  ही  द्ग  पुस्तक  को  तैयार  करना
 शुरू  किया  और  इस  पर  कुछ  कार्ये  भी  किया  I

 (ख)  और  (ग).  बाद  में  'दीपिका'
 के  प्रारूप  में  गृह-मंत्रालय  ने  इतने  संशोधन
 सुझाये  कि  उसे  पूरी  तरह  से  फिर  ही  तैयार
 करना  पड़ता  वित्त  मतालय  फे  स्टाफ  निरीक्षण
 यूनिट  ने  केन्द्रीय  हिन्दी  निदेशालय  के  कार्य
 का  कुछ  समय  पूर्व  अध्ययन  किया  था  जिसके
 फलस्वरूप  निदेशालय  के  अमले  में  काफी
 कटौती  कर  दी  गई  है  अत:  निदेशालय  के
 लिए  'दीपिचा'  के  संशोधन  का  श्रतरिक्त
 कार्य  तुरन्त  हाथ  में  लेता  सम्भव  नहीं  है  ।
 मितव्ययता  की  दृष्टि  से  इस  समय  हल  कार्य
 को  पुरा  करने  के  लिये  ग्रतिरिक्त  कर्मचारी
 नियुवत  करना  भी  वांछतीय  न  होगा  ।

 State  Emblem

 वाक  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  786  on  the
 ‘th  June,  967  and  state

 (a)  whether  Government  have  con-
 sidered  the  question  of  removal  of
 words  “Satyamev  Jayate’  jn  Devana-
 fari  script  from  the  state  Symbol  and
 substituting  them  in  the  regional  lan-
 puage  and

 ma
 .if  so,  the  decision  taken  in  the

 Beaters:
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 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  हू,  8.
 Ramaswamy):  (a)  and  (b),  The  posi-
 tion  is  that  the  motto  “Satyamev
 Jayate”  ig  still  there  in  the  State
 Emblem  of  Government  of  Madras.
 But  when  the  Emblem  is  used  ‘with
 the  inscription  in  Tamil,  Tamil  equi-
 valent  “Vaaimayae  Vellum”  for  the
 words  “Satyamev  Jayate”  is  being
 adopted  jin  accordance  with  the  prin-
 ciple  of  usirig  the  official  language  of
 the  State  progressively.

 Chea‘ing  of  Postal  Department,  Delhi
 6730.  Shri  Vishwa  Nath  Pandey:

 Shri  N.  R.  Laskar:
 Shri  Atam  Das:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Police  are  looking  for  members  of  an
 alleged  gang  of  forgers  who  have
 cheated  the  Postal  Department,  Delhi
 of  several  thousands  rupees  during
 the  past  few  days;  and

 (b)  whether  the  gang  has
 traced  and,  if  so,  the  action
 in  the  matter?

 The  Minister  of  state  in  the  De-
 partments'‘of  ‘  Parliamentary  Affairs
 atid  Cétnmunications  (Shri  I.  हू,  फिच्े-
 ral):  (४)  Yes,  ‘Sir,

 been
 taken

 (b)  The  police  have  arrested
 person  50  far,
 in  progress.

 one
 The  investigations  are

 Reservations  of  Class  I  &  II  Posts  for
 BC.  &  S&T.

 6731.  shri  ER.  Barua:  Will]  the  Min-
 ister  of  ‘omit  Affairs  be  ‘pleased  to
 refer  to  the  reply  given  to  Unstarred
 Quéstion  No.  589  on  the  5th  April,
 9467  and  state

 (a)  the  number  of  posts  reserved
 for  Scheduldd’  Castes  “and  Schediifed
 Tribés  in  ‘Class  I  &  II  under  the’  Cen-
 trat  ‘Governnient’  and  how  fat  '  fliey
 are  in  accordance  with’  the’  instrire-
 tions  on  the  subject;  and
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 (b)  whether  guitable  training  pro-
 grammes  have  been  initiated  for  such
 persons?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Home  Affairs  (Shri  छू.  5.  Ra-
 masWamy):  (a)  The  Ministries/De-

 partments  of  the  Government  of  India
 reserve  vacancies  in  Class  I  &  II  posts
 in  accordance  with  the  instructions
 issued  by  Government  on  the  subject
 vide  orders  in  Resolution  No,  42/21/49-
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 NGs  dated  13-9-1950  and  Office  Me-
 morandum  No.  /0/6l-Estt(D)  dated
 8-11-1963,  copies  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-208/67].  Number  of  vacan-
 cies  reserved  for  Scheduled  Cast
 and  Scheduled  Tribes  in  the  vacancies
 arising  in  Class  ]  &  II  posts  under
 the  Central  Government  in  the  year
 965  up  to  which  period  only  infor-
 mation  is  available  is  given  below—

 Number  of  vacancies Number  of
 P

 Number  of  vacancies
 vacancies  reserved  for  Scheduled  reserved  for  Scheduld

 filled  during  Castes  Tribes
 7965

 Brought  Reserved  Brought  Reserved
 forward  during  forward  during from  previous  gj  the  year  from  the  the  vear i  7965  previous  7965

 year

 Class  I

 735  165  82  88  38 a
 Class  II

 II22  2I9  737  ‘130  58

 (b)  Yes,  There  are  two  Pre-exami-
 nation  Training  Centres,  one  at  Alla-
 habad  and  the  other  at  Madras,  for
 coaching  Scheduled  Castes  and  Sche-
 duled  Tribes  candidates  for  the  LAS.
 etc.  Combined  Competitive  Exemina-
 tion.

 Delegation  of  Powers  to  Lt.  Governor,
 Delhi

 6732.  Shri  s.  S.  Kothari:
 Shri  Yajng  Datt  Sharma:
 Shri  s.  K.  Tapuriah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  asked  for
 the  delegation  of  powers  exercised  by

 ‘the  Central  Ministries  to  the  Lieuten-
 _ant  Governor;

 (b)  if  so,  what  are  the
 sought  to  be  delegated;  and

 powers

 (c)  the  decision  taken  by  Govern-
 ment  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  and  (c).  The  powers  and  addi-
 tional  powers  sought  to  be  delegated
 relate  to  financial  and  administrative
 matters,  such  as  creation  of  posts,
 contracts  and  purchases,  grants-in-aid,
 approval  of  schemes,  incurring  of
 miscellaneous  and  contingent  expendi-
 ture,  write  off  of  josses,  purchase  and
 sale  of  buildings,  pay,  scheme  of  large
 scale  acquisition,  development  and
 disposal  of  land  in  Delhi,  Delhi  Deve-
 lopment  Act,  ‘1957,  Essential  Commo-
 difies  Act,  1955,  recruitment  rules,
 running  of  Degree  colleges,  foreign-
 ers,  grant  of  Indian  citizenship  and
 certain  other  allied  matters.  The  pro-
 posals  of  the  Delhi  Administration
 are  under  examination.
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 Workers  in  Powerlooms
 6733.  Shri  A.  B.  Vajpayee:

 Shri  M.  S.  Murty:
 Shri  Umanath:
 Shri  A.  K,  Gopalan:
 Shri  C,  K.  Chakrapani:
 Shrimati  Suseela  Gopalan:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  fix  minimum  living  wages  for  the
 workers  working  on  powerlooms  out-
 side  the  mills;

 (b)  if  so,  when  it  will  be  done;  and
 (c)  if  the  answer  to  part  (a)  above

 be  in  the  negative,  the  reasons  for  not
 doing  so?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  and  (b).
 Yes.  The  question  of  fixation  of  wages
 of  workers  working  on  the  Cotton
 powerlooms,  outside  the  mill  sector  is
 being  considered  by  the  Second  Cen~
 tral  Wage  Boarg  for  Coton  Textile
 Industry.

 (c)  Does  not  arise.

 Institute  of  Petroleum,  New  Delhi

 6734.  Shri  Pahadia:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  the  Institute  of  Pet-
 roleum  maintains  an  establishment  at
 Delhi;

 (b)  if  so,  the  purpose  for  which  it
 is  maintained,  the  staff  employed  and
 the  annual  expenditure  incurred
 ¢hereon;  and

 (c)  the  policy  of  the  Council  of
 Scientific  and  Industrial  Research  in
 this  regard?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  The  Pro-
 jects  Division  of  the  Indian  Institute
 of  Petroleum  is  in  Delhi.

 (9)  The  Projects  Division  has  to
 keep  constant  contact  and  hold  con-
 sultationg  with  the:  Ministries  of:  Pet-
 roleum  and  Chemicals  and  Industrial

 Development  and  Company  Affairs
 and  also  with  Oil  Companies  in  Pub-
 lic  and  Private  Sectors,  The  Ministry
 of  Petrolewm  and  Chemicals  take  the
 assistance  of  the  Projects  Division  on
 various  matters.

 The  staff  strength  of  the  Division  at
 present  in  Delhi  is  ag  under:—

 Scientific/Technical  I8
 Administrative  9
 Class  IV  il

 Total  38

 The  expenditure  incurred  during
 the  year  1966-67  is  Rs.  2.65  lakhs.

 (c)  Depending  upon  the  needs,  the
 Council  of  Scientific  and  Industrial
 Research  sets  up  Field  Centres/Divi-
 sions  of  National  Laboratories/Insti-
 tutes  outside  their  Headquarters.
 Institute  of  Biochemistry  and  Experi-

 mental  Medicine
 6735.  Shri  Pahadia:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  it  js  a  fact  that  the

 name  of  the  Institute  of  Biochemistry
 and  Experimental  Medicine  was
 changeg  recently;

 (b)  if  so,  the  new  name  and  the
 reasons  for  this  change;

 (c)  whether  the  activities  of  the
 laboratory  have  changed  in  recent
 years,  which  necessitated  a  change  in
 the  name  of  the  Institute;  and

 (d)  whether  it  is  a  fact  that  the
 Institute  ig  now  being  converted  into
 a  pharmalogical  laboratory?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  to  (c).  The  renam-
 ing  of  the  “Indian  Institute  of  Bto-
 chemistry  and  Experimental  Medi-
 cine”  as  “Indian  Institute  of  Experi-
 mental  Medicine”  was  approved  by
 the  Governing  Body  of  the  C.S.ILR.  at
 its  meeting  held  on  7th  October,  965
 on  the  recommendation  made  by  the
 Executive  Council  of  the  Institute  on
 27th  May,  1965,  This  was  done  with
 a  view  to  reflecting  the  increasing
 emphasis  the  Institute  was  placing  on
 Experimental  Medicine.
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 (a)  No,  Sir.  आंध्र  प्रदेश  (उपयोग  वहीं  किया

 Selection  of  ‘Gevernors  गया )
 6736,  Shri  Samar  Guha;  Will  the  उत्तरप्रदेश.  ॥

 ‘Minister  of  ‘Home  Affairs  be  pleased
 to  state:  पंजाब  L

 (a)  whether  the  Government  of  (a)  चुनाव  केवल  योग्यता  और
 India  has  laid  dewn  any  set  of  quali-
 fying  principles  for  the  selection
 of  Governors  and  Lt,  Governors  for
 States  and  Union  Territories  respec-

 ‘tively;  and

 (b)  if  so,  what  are  the  main  points
 .of  guch  principles,  and  if  not,  on  what
 considerution  selections  of  Governors
 have  been  made  so  long?

 V¥.  Bs  Chavan):  (a)  and  (b).  The  main
 consideration  in  making  appointments
 tothe  high  office.of  Governor  is  the
 suitability  of  an  individual.

 इटली  को“सरकार  द्वारा-छात्रवृत्तियां  दिया
 जाना

 6737.  श्री  झोकार  लाल.बेरवा  :  क्‍या
 क्रिक -मंत्री  यह  बताने  पकी  कपा  करेंगे

 न्कि ः:

 (क)  वर्ष  i966-67  में  कित-किन-
 जिलों  के  छात्रों  को.इटली  सरकार  की  छात्न-
 वृत्तियां  दी  गई  ;

 (व)  उनका  चयन  किस  ग्राघार  पर
 किया  गया;  और

 (ग)  उक्त  योजना  के  अन्तर्गत  प्रति
 वर्ष  ककुल'  कितनी  छात्रवृतियां  दी:जा:  रही
 हैं?

 * शिफा  मस्त्रालय में  राज्य-मन्त्रो  (शीकर
 सिंह)  :  (क)  छात्र  के  जन्म  जिलों  अथवा
 जन  'जिलों-से  वे  अपने  आवेदनन्पत्न  भेजते

 हैं  उनके  रिकार्ड  न  तो  मंत्रात्षय  को  प्राप्त
 होते”  हैं!  और  त  उसके:  द्वारा  उन्हें  हा  जाता

 है.  फिर'भी  राज्यवार  छात  कृत्तियां  इस  प्रकार
 बी  ग्रई-थीं

 बिहार  ]

 "मगाचैंड  ]

 अ्रखिल  भारतीय  आधार  पर  एक  संयुक्त
 चयन  समिति  द्वारा  किया  जाता  है  ।

 (4)  पांच  ।

 Casualties  in  encounters  with  Nagas
 6738.  Shrj  Onkar  Lal  Berwa:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to.  state:

 (a)  whether  it  is  a  fact  that  several
 Border  Security  Forces  and  Army
 personnel  were.  killed  jin  encounters
 with  Nagas  :during  1966-67;  and

 (b)  if  so,  the  number  of  soldiers
 killed  and  of  those  wounded?

 -The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Vidya
 Charan  shukla):  (a)  Yes,  Sir.

 (b)  During  the  period  from  ist
 January,  966  to  30th  June,  1967,
 twenty-nine  personnel  were  kil'ed  and
 thirty-six  were  wounded.

 बस्तर  में  दशहरे  का  त्यौहार
 6740.  श्री  श्रा०  सुन्दरलाल  :  क्‍या

 शगृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  बस्तर  में  आदिम  जातियों
 को  इस  वर्ष  दशहरे  का  त्यौहार  अपनी

 इज््छाओं- के  अनुसार  मताने  की  .प्रतुमति..  दी
 जायेगी  और  मध्य  प्रदेश  सहकार  द्वारा.  इस

 »  बाये/में  कोई:  फ्रतिबन्ध  वहीं.  लगाया,  जायेगा;

 :  (ख).,फ्रदि  हां,तो  इसके.  करे.  में.  क्या
 हिंदायतें  जारी-कीः  गई:  हैं;  भौर

 (ग)  ,ग़त  वर्ष  मध्य  ,प्रदेश  सरकार
 पुह्नारात  बशहरा/जयों  /मनप्रधा,  ग्रया  था  और
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 सरकार  द्वारा  उस  पर  कितना  धन  व्यय
 किया  गया  था  ?

 हका  सत्ती  धी  .यशवन्तराब
 ज्ग्हाण 1):  (क)  और  (ख).  मध्य  प्रदेश
 सखरकार  ने  सूचित  किया  है  कि  बस्तर  में

 :  दशहरा  सदा  ही  आदिम  जातियों  की  इच्छा-
 नुसार  मनाया  गया  है  और  इस  वर्ष  भी  उसी
 तरह  मनाया  जायगा  in  हां  इसमें  केवल  एक
 ही  शर्तें  है  श्लौर  वह  हैं  विधि  तथा  व्यवस्था
 सम्बन्धी  ग्रावश्यकताएं  ।  उन्होंने  यह  भी
 बताया  कि  इस  बारे  में  कोई  हिंदायतें  जारी
 नहीं  की  गई  है  क्योंकि  ऐसा  करने  की  झावश्य-
 कता  नहीं  पड़ी  |

 (ग)  राज्य  सरकार  ने  उत्सव  नहीं
 मनाया  ।  हां  स्थानीय  आदिम  जातीय  व्यक्तियों
 के  अनुरोध  पर  उन्होंने  एक  समिति  को  उत्सव
 मनाने  के  लिये  0,000  रु०  का  एतदर्थ
 अनुदान  दिया  जिसमें  विधान  सभा  सदस्य,
 गर-सरकारी  व्यक्ति  और  कुछ  अधिकारी
 शामिल  थे  |

 गृह-कार्य  सन्‍्त्रालय  के  कर्मचारियों  के  विदद्ध
 अ्रष्टाचार  की  शिकायतें

 6741.  श्रो  ब्रह्माचन्दजी  :

 श्री  हुकम  चन्द  कछवाय  :
 श्रो  यशवन्तसिह  कुशवाह  :
 श्री  निहाल  सिह  :

 श्री  शिवपूजन  श्ञास्त्रो  :

 क्या,  मृह-कार्य  मंत्री  यह  बताने.  की  कृपा
 हि  करेंगे.  कि  7

 _(@)  जतता  तथा  संतदू-सदस्यों  की
 झोर  से  गत  चार  वर्षों  में  गृह-कार्य  मंत्रालय

 +कै  कर्मचारियों  द्वारा  अपने  प्रदों  का  दुरुपयोग
 किये  जाने  ;तथा  झ्ष्टाचार  .किये  ,जाने  के

 /  बारे  में  :  कितनो  प्रिकायतें  प्राप्त:  हुई  हैं  ;

 ख)  उन.  पर,  कया.  कार्यवाही,  की.  गई
 न्हैद

 (7)  क्‍या  इन  कर्मचारियों  के  विरुद्ध
 संसद-सदस्यों  द्वारा  भेजी  गई  सभी  शिकायतों
 के  उत्तर  भेज  दिये  गये  हैं  ;

 (घ)  यदि  हां,  तो  उन  का  ब्यौरा  क्‍या
 है;  और

 (४)  यदि  नहीं,  तो  इस  के  क्‍या  कारण
 ?

 गुह-कार्य  मन्त्री  (श्री  यनावन्तराब
 चव्हाण) :  (क)  i5  1

 (a)  एक  मामले  में  सरकार  को
 ताराजगी  व्यक्त  की  गई  |  एक  अन्य  मामले  में

 -चेतावनी  .दी  गई  ।  एक  मामला.  एक  .राज्य-
 सरकार  को  भेजा  गया  ।  शेष  2  शिकायतों

 -को  दाखिल  दफ्तर  कर  दिया  गया  क़्योंकि
 वे  अस्पष्ट  अथवा  निराधार  थीं  1

 (ग)  जी  हां  ।

 (घ)  ऐसी  शिकायत  की  संख्या
 एक  थी  ।  शिकायत  करने  वालों  को  सूचना
 दे  दी  गई  कि  शिकायत  राज्य  सरकार  को
 भेज  दी  गई  थी  क्‍योंकि  उस  शिकायत  का

 -  सम्बन्ध  राज्य  सरकार  से  था  t

 (=)  प्रश्न  ही  नहीं  उठता  |

 .अखिल  भारतीय  शिक्षा  सेवा

 6742.  श्री  सिद्धेदवर  प्रसाद  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कपा  करेंगे

 -्कि  :

 (क)  क्‍या  यह  सच  है  कि  अखिल
 भारतीय  शिक्षा  सेवा  बनाने  का  मामला
 स्थगित  किया  जा  रहा  है;

 ख)  यदि  हां,  तो  इस  के  क्या  कारण
 हैं;  और

 (ग)  उपरोक्त  सेवा  बनाने  का  प्रस्ताव
 किन  बातों  को  सोच  कर  किया  गया  है  ?

 .गुह-कार्य  सन्‍्त्रालय  में  राज्य  मन्त्री  र्,
 विद्याचरण  शुक्ल)  :  (क)  जी  नहीं,  श्रीमान्‌  +
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 (a)  प्रश्न  ही  नहीं  उठता  |

 (ग)  एक  अखिल  भारतीय  शिक्षा  सेवा
 बनाने  का  96l  के  राष्ट्रीय  एकीकरण
 सम्मेलन  में  जोरदार  पक्षपोषण  किया  गया
 था  ।  ऐल्ा  महसूस  किया  गया  कि  इस  सेवा
 के  निर्माण  से  महत्वपूर्ण  शिक्षा  समस्याओं
 तथा  नीतियों  पर  प्रभाव  डालने  के  लिये
 एक  समेक्रित  दृष्टिकोण  सम्भव  हो  सकेगा  ।
 इस  के  द्वारा  देश  भर  में  भरती  शर  प्रशिक्षण
 का  एक  ऊंचा  स्तर  भी  प्राप्त  हो  जायेगा  ।
 यह  सेवा  संव  तथा  राज्यों  दोनों  ही  के  लिये

 होगी  ।  अतः  जहां  तक  अधिकारीगण  अपने
 साथ  केन्द्र  में  क्षेत्र-कार्य  का  अनुभव  ले  कर
 आयेंगे  शर  अपने  साथ  राज्यों  में  राष्ट्रीय
 समस्याओं  की  समझ  ओर  विस्तृत  दृष्टिकोण
 ले  कर  वापस  जायेंगे  केन्द्र  तथा  राज्यों  के  बीच
 अधिकारियों  की  अदला  बदली  से  केन्द्र  तथा
 राज्य  प्रशासनों  दोतों  ही  को  लाभ  होगा  ।
 इस  के  अलावा  इस  सेवा  फे  निर्माण  से  राष्ट्रीय
 एकीकरण  की  दिशा  में  प्रगति  होने  की  आशा
 है

 मूल  प्रनुतन्धान  के  प्रति  छात्रों  द्वारा  उदासीनता
 दिखाया  जाना

 6743.  श्री  सिक्केव्वर  प्रसाद:  क्या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  इस  बात  के  का  रणों
 का  पता  लगाने  का  प्रयत्न  किया  है  कि
 भारतीय  छात्रों  तथा  अध्यापकों  ने  मूल
 अनुसन्धान  के  प्रति  उदासीनता  क्‍यों  दिखाई
 है,

 (ख)  यदि  हां,  तो  उस  के  क्या  परिणाम
 निकले  ;

 (ग)  ज्ञान  तथा  अनुसन्धान  के  लिए
 जिज्ञासु  होने  का  वातावरण  तैयार  न  करने  में
 विश्वविद्यालय  अनुसन्धान  प्रायोग  तथा  वैज्ञा-
 निक  तथा  औद्योगिक  अनुसन्धान  परिषद्‌
 जैसे  निकायों  के  ग्रसफल  रहने  के  क्या  कारण
 हैं;  और
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 (9)  इस  सम्बन्ध  में  क्या  कार्यवाही  की
 गई  है  ?

 शिक्षा  सन्तरालय  में  राज्य-मन्त्री  (श्री
 भागवत  झा  भाजाव)  :  (क)  और  (ख).
 सरकार इस  राय  से  सहमत  नहीं  है  कि  विद्यार्थी
 और  ग्रध्य्रापक्त  आमतौर  पर  अनुसन्धान  के
 प्रति  उदासौन  रहते  हैं  ।

 (ग)  और  (घ).  अनुसन्धान  के  प्रसार
 के  लिए  विश्वविद्यालय  अनुदान  झायोग
 बौर  वैज्ञानिक  तथा  औद्योगिक  अनुसन्धान
 परिषद्‌  द्वारा  की  गई  कुछ  कार्यवाहियां  संलग्न
 विवरण  में  दी  जई  हैं  ।

 विवरण

 विश्वविद्यालयों  में  भनुसन्धान  को  प्रोत्सा-
 हन  देने  के  लिये  विश्वविद्यालय  अनुसन्धान
 आयोग  ने  निम्नलिखित  कार्यवाहियां  की  हैं:-

 (एक)  विश्वविद्यालय  विभागों  को
 उच्च  ग्रध्ययन  केन्द्रों  में  के  रूप  में  मान्यता  |

 (दो)  अनुसन्धान  छात्रवृत्तियां  और

 अधि-छात्रवृत्तियां  प्रदान  करना  |

 (तीन)  अनुसंधान  कार्य  करने  के  लिए
 अ्रध्यापकों  को  सहायता  |

 (चार)  सेवानिवृत्त  अ्रध्यापकों  की  सेवाझ्नों
 का  उपयोग  a

 (पांच)  विश्व/वद्यालयों  द्वारा  प्रारम्भ
 किए  गए  अनुसन्धान  प्रयोजनों  के  विशिष्ट
 कार्यक्रमों  के  लिए,  यूनेस्को,  राष्ट्रीय  विज्ञान
 प्रतिष्ठान,  राष्ट्रीय  मानक  ब्यूरो,  पी०  एल०
 480  की  राशि  और  ब्रिटिश  परिषद्‌  जैसी

 एजेंसियों  के  लिये  बाहरी  सहायता  प्राप्त  करना  ।

 2.  वैज्ञानिक  तथा  औद्योगिक  भनु-
 सन्धान'  परिषद्‌,  विश्वविद्यालयों  में  .भ्रनु-
 संधान  योजनाओं  के  पोषण  के  लिए  वित्तीय
 सहायता  देती  है  ।  विश्वविद्यालयों  और  अनु-
 संघान  सस्थानों  में  झनुसन्धान  के  नए  स्कूल
 स्थापित  करने  के  उद्देश्य  से  भी  परिषद्‌  एक-
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 मुश्त  अनुदान  देती  है  |  अनुसन्धान  के  लिए  यह
 तदर्थ  अ्धि-छात्रवृत्तियां  भी  प्रदान  करती  है  ny

 1966-67  के  दौरान  विभिन्न  अनु-
 संधान  योजनाओं  और  ग्रधिछात्नवृत्तियों  के  लिये
 वेज्ञानिक  तथा  श्रौद्योगिक  अनु  उन्धान  परिषद्‌
 नें  सहायक  अनुदान  के  रूप  में  100.  22
 लाख  रुपये  खर्च  किए  :  967-68  के  दौरान
 इस  प्रयोजन के  लिये  i00  लाख  रुपये  की
 व्यवस्था  है  |

 ज  कल  वैज्ञानिक  तथा  औद्योगिक
 अनुसन्धान  परिषद्‌  584  योजनाओं  झौर
 780  तदर्थ  अनुसन्धान  छात्रवृत्तियां  (प्रवर
 और  अवर)  के  लिए  घन  दे  रही  है  :

 विश्वविद्यालय  स्तर  तक  विभिन्न  विषयों  के
 पाठ्यक्रमों  का  आधुनिकीकरण

 6744.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 विक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विश्वविद्यालय  स्तर  तक  विभिन्न
 विषयों  के  पाठ्यक्रमों  के  आधुनिकीकरण
 के  लिये  विश्वविद्यालय  भ्रनुदान  आयोग  अथवा
 क्सी  न्य  एजेंसी  द्वारा  कोई  प्रयास  किये
 गये  हैं  ;

 (ख)  क्‍या  हमारी  पाठ्य  पुस्तकों  में
 अंग्रेजी  के  अतिरिक्त  ग्रन्य  विदेशी  भाषाशं  में
 लिखी  गई  मूल  पुस्तकों  में  सम्मिलित  ज्ञान  को
 उचित  स्थान  देने  की  ओर  कोई  ध्यान  दिया  गया
 है;

 (ग)  यदि  उपरोत  भाग  (क)  भर  (ख).
 का  उत्तर  स्वीकारात्मक  हो,  तो  उस  का  ब्यौरा
 क्या  है;  और

 (घ)  याद  इस  दिशा  में  कोई  प्रयास
 नहीं  किए  गए  हैं,  तो  इस  के  क्‍या  कारण  हैं
 और  भविष्य  में  इस  सबंध  में  इस  कमी  को
 किस  प्रकार  दूर  किया  जायेगा  ?

 शिक्षा  मन्त्री  (Sic  fry  सेन)  :
 (क)  से  (ग).  राष्ट्रीय  शिक्षा  अनुसन्धान

 और  प्रशिक्षण  परिषद्‌,  जो  शिक्षा  मंत्रालय  के
 अधीन  एक  स्वायत्त  संस्था  है,  स्कूल  शिक्षा
 के  सभी  स्तरों  के  लिये  विभिन्न  विषयों  में  आदर्श

 पाठ्य  पुस्तकें  तैयार  करने  में  लगी  हुई  हैं  ।

 परिषद्‌  ने  पेनल  बनाए  हुए  हैं  जिन  में  इस
 प्रयोजन  के  लिये  आवश्यक  विशेषज्ञ  रखे
 गए  हैं।  कुछ  पाठ्य  पुस्तकें  तैयार  की  जा  चुकी
 हैं  और  इतिहास,  भूगोल  सामिजिक  अध्ययन,
 गणित  भौतिकी,  रसायन,  सामान्य  विज्ञान,
 वाणिज्य,  टैक्‍्नालाजी  आदि  की  अन्य  आदर्श
 पाद्य  पुस्तक  निर्माण  के  विभिन्न  स्तरों  पर
 हैं।  विश्वविद्यालय  स्तर  पर,  'वश्वाविद्यालय
 अनुदान  झावोग  ने  विश्वविद्यालयों  को
 सुझाव  दिया  है  कि  उन  में  एक  स्थायी  पुनवि-
 लोकन  समिति  होनी  चाहिये  जो  झ्राधुनिक
 घटनाओं  को  ध्यान  में  रखते  हुए  अपने  पाठ्य
 विवरणों  की  जांच  करती  रहे  ।  विश्वविद्यालय
 में  इस  प्रयोजन  के  लिये  प्रत्येक  विश्व  विद्यालय
 की  विद्या  परिषद्‌  प्राधिकारी  है।  ये  परिषदें
 आमतौर  पर  यह  देखती  हैं  कि  पाठ्य  विवरणों
 में  उस  विषय  में  हुई  आधुनिक  घटनाओं  को
 भी  शामिल  किया  जाए  ।  इस  से  वे  पाठ्य-
 विवरण  केवल  अंग्रेजी  में  मूल  रूप  से  लिखे  गए
 शिक्षा  साहत्य  तक  ही  सीमित  नहीं  रहने
 पायेंगे  ।

 (घ)  प्रश्न  नहीं  उठता  |

 देलोफोन  काल

 6746.  श्री  प्रोकार  लाल  बेरवा  :
 श्री  ना०  स्व०  वार्म :.
 श्यो  श्लोंकार  सिह  :
 श्री  वेणीक्ंक र  शर्मा  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कोटा  राजस्थान में  टेलीफोन  कालों
 को  दर्ज  करने|गिनने  की  कया  व्यवस्था  है  ;

 (ख)  क्या  यह  सच  है  कि  टेलीफोन
 काल  ठीक  से  दर्ज  नहीं  की  जाती  हैं;  भौर
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 (ग)  यदि  हां,  तो  उस  के  क्या  कारण-

 है?

 संसवृ-कार्य  तथा  संचार  विभाग  में  राज्य-
 मन्त्री  (श्री.इ०  Fo  गुजराल)  :  (क)  मीटर
 लगा  दिए  गए  हैं  ।

 ख)  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  |

 Delivery  of  letters  addressed  by
 Sheikh  Abdullah

 6747.  Shri  C.  C.  Desai:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Sheikh
 Abdullah,  before  he  left  for  Delhi,
 handed  over  a  number  of  letters,  ex-
 pressing  thanks  for  representing  for
 for  his  release,  to  the  Collector  of
 Maduraj  to  be  sent  to  addresses  among
 whom  I  was  one;  .

 (b)  if  so,  the  reasons  for  withhold-
 ing  these  letters;  and

 (c)  whether  Government  propose  to
 issue  instructions  to  the  authorities
 concerned  not  to  withhold  letters  add-
 ressed  to  the  citizens  of  India  and
 particularly  to  the  Members  of  Par-
 ligament?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  No  such  letters  were  withheld.
 (c)  No,  Sir.

 Police  Housing  Scheme  in  Kerala
 6748.  Shri  Vasudevan  Nair:

 Shri  Yashpai  ‘Singh
 Shri  C.  Janardhanan:
 Shri  P,  C.  Adichan

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  the  Kerala  Govern-
 ment  have  requested  for  a  loan  of
 Rs.  40  lakhs  from  the  Central  Gov-
 ernment  for  the  police  housing  scheme
 for  1967-68  and
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 (b)  ig  so,  the  loan  sanctioned
 therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion

 Adjudication  of  Industrial  disputes
 in  Delhi

 6749.  Shri  Kanwar  Lal  Gupta:  Will
 tae  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhj  Administration  hag  to  seek  per-
 mission  for  referring  industrial  dis-
 putes  for  adjudication  to  an  industrial
 tribunal  in  the  case  of  public  sector
 undertakings;

 (b)  whether  it  is  also  a  fact  that  no
 such  permission  is  necessary  in  the
 case  of  Private  sector  undertakings;

 (९)  ig  so,  the  reasons  for  this  dis-
 crimination;

 (d)  whether  it  is  also  a  fact  that  in
 some  cases  the  permission  was  not
 given  to  the  Delhi  Administration;
 and

 (e)  if  so,  the  reasons  therefor?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  Yes.

 (9)  Yes.

 (c)  There  js  a  convention  between
 the  Central  gang  State  Governments
 that  the  latter  should  consult  the
 Central  Government  before  referring
 for  adjudication  gn  ‘industrial  dis-
 pute  concerning  the  public  sector
 undettakingg  which  are  wholly  or  lar-
 gely  owned  by  the  Central  Govern.
 ment  or  in  which  the  Central  Gov-
 ernment  ‘have-an  interest  and  vice
 versa,

 (d)  Yes.

 (e)  The  reasons  have  been  explain-
 ed  to  the  Delhi  Administration  in
 each  case ~  oe
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 Loans  to  repatriates  from  Barma

 6750,  Shri  Liladhar  Kotoki:  Will
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  refer  to  the  re-
 Plies  given  to  Starred  Question  No.
 632  on  the  24th  August,  966  gnd  Un-
 starreq  Question  No.  287]  on  the  30th
 November,  9t6  and  state:

 (a)  whether  the  ceiling  of  rehabi-
 litation  loan  has  since  been  raised
 from  Rs.  2000  to  Rs.  5000  by  the
 Director  of  ludustries  for  the  repa-
 triates  of  Burma;

 (b)  the  number  of  applications  so
 far  received  for  the  grant  of  Rs.  5000;

 (c)  whether  any  conditions  are  im-
 Posed  jn  the  case  of  repatriates  who
 have  applied  or  the  second  _  instal-
 ment  of  Rs.  4100;  and

 (d)  if  so,  the  reasons  therefor  and
 the  steps  Government  propose  to  ex-
 pedite  the  second  instalment?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Echa-
 bilitation  (Shri  L,  N.  Mishra):
 (a)  Yes,  Sir,

 (b)  123.

 (c)  and  (d),  The  secong  instalment
 of  loan  is  released  after  the  loanee
 has  utilized  the  first  instalment  and
 acquired  necessary  premises  to  run
 the  business.  Those  who  have  been
 given  loan  upto  Rs.  2000  only  under
 the  old  ceiling  are  entitled  to  apply
 and  get  loan  upto  Rs,  5000  provided
 the  sanctioning.  officer  is  satisfied  that
 the  enhanced  loan  is  needed,  giving
 due  consideration  to  the  factors  like
 nature  of  business  and  requirement
 of  funds  for  the  business,  scope  of
 expansion  etc.  The  expeditious  dis~
 bursement  of  the  second  instalment
 thus  depends  upon  the  applicant  satis-
 fying  the  sanctioning  officer  that  the
 first  instalment  has  been  properly
 utilized  and  the  remaining  instalment
 is  needed  to  run  the  business.

 गुद  गोविन्द  त्तिह  जो  को  जन्म  शताब्दों  पर
 घन  को  गबन

 6751.  श्री  शिवकुमार  ज्ञास्त्री  :

 ओ  प्रकाशवीर  शास्त्री  :
 श्री  भ्रात्म  दास
 श्री  अर्जुन सिह भदौरियां कह  भवौरियां  :
 श्री  यशवन्त  सिह  कुशवाह

 क्या  गृहं-कार्य  मंत्री  यह  बंताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गुरु  गोबिन्द
 सिंह  जी  की  जन्म  शताब्दी  पर  जो  जनवरी,
 967  में  दिल्ली  के  रामलीला  मैदान  में

 मनाई  गई  थी,  इकट्ठा  किए  गए  घन  का  गबन
 किया  गया  था  और  इस  के  बारे  में  पुलिस  को
 रिपोर्ट  कर  दी  गई  थी

 (ख)  यदि  हां,  तो  पुलिस  ने  सम्बन्धित
 लोगों  के  विरुद्ध  क्या  कार्यवाही  की  है;

 (ग)  क्‍या  यहे  भी  सच  है  कि  जिस  व्यक्ति
 ने  इस  धन  का  गबन  किया  है,  उस  पर  राष्ट्र
 विरोधी  गतिविधियों  में  भाग  लेने  का  भी  संदेहे
 किया  जाता  है,  और

 (घ)  यदि  हां,  तो  इस  मामले  का  पूरा
 ब्यौरा  क्‍या  है  ?

 गुंह-कार्य  मन्त्रालय  में  राज्य-सन्‍्त्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  पुलिस  को  शताब्दी
 समारोह  के  सम्बन्ध  में  इकट्टा  किए  गए  घन  के
 गबन  की  शिकायतें  मिली  थीं  t  किन्तु  आरोप
 लगाने  वाले  प्रारम्भिक  जांच  के  दौरान  इन
 शिकायतों  के  लिये  उपयुक्त  झ्राधार  नहीं  बता
 सके  ।

 (ख)  से  (4).  प्रश्न  ही  नहीं  उठते।

 Andaman  State  Transport  Department
 6752,  Shr;  K,  E.  Ganesh;

 Shri  A.  S,  Saigal:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the
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 Andaman  State  Transport  Department
 is  inviting  tenders  only  locally  for
 the  purchase  of  spare  parts  for  their
 motor  vehicles;

 (b)  if  so,  the  purchases  made  during
 the  last  five  years—year-wise,  and  the
 number  of  tenderers,  year-wise;

 (c)  the  number  of  vehicles  main-
 tained  by  the  State  Motor  Transport
 Department;  and

 (d)  whether  Government  propose
 to  invite  tenders  on  all-India  basis
 in  view  of  the  large  transactions?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.  The
 Andaman  and  Nicobar  Administra-
 tion  invite  quotations  for  the  pur-
 chase  of  spare  parts  for  motor  vehi-
 cles  both  from  the  mainland  and  the
 local  market  according  to  the  exigen-
 cles,

 (b)  Does  not  arise.
 (c)  The  Transport  Department  of

 the  Andaman  and  Nicobar  Adminis-
 tration  are  maintaining  39  vehicles
 in  all  including  99  borne  on  their  own
 books.

 (d)  The  purchase  of  spare  parts  is
 normally  made  through  the  Directo-
 rate  General  of  Supplies  and  Disposals
 or  firms  under  the  rate  contract  of
 this  Directorate.  Local  purchase  is
 resorted  to  only  in  unavoidable
 circumstances  to  maintain  essential
 services.

 Stevedoring  in  Nicobar  {Islands

 6753.  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Andaman  Adminis-
 tration  has  taken  over  stevedoring  in
 the  Nicobar  Islands  recently;

 (b)  if  so,  the  total  tonnage  handled
 by  the  Organisation  and  the  total
 monthly  expenditure;

 (c)  whether  there  was  any  loss  of
 cargo,  boats  and  barges  since  this
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 taking  over  and  if  so,  their  total  value;
 and

 (d)  whether  diversion  of  ferry
 boats  from  Mayabundar  and  Middle
 Andaman  to  the  Nicobars  had  affected
 passenger  traffic  in  these  places?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  080  tonnes  were  handled  at.
 Car  Nicobar  upto  30th  June,  967  and
 30  tonnes  were  handled  at  Nancowrie
 upto  3lst  May,  1967.  The  total  expen-
 diture  at  Car  Nicobar  was  Rs.  6,57l
 in  April,  Rs.  3,I78  in  May  and
 Rs.  7,673  in  June.  The  total  expendi-
 ture  at  Nancowrie  was  Rs.  1,567,  in
 April  and  Rs.  3,105,  in  May.

 (c)  Yes,  Sir.  The  total  value  of
 loss  is  estimated  to  be  Rs.  1,50,695
 excluding  the  cost  of  an  army  crane:
 which  was  also  lost.  Most  of  these
 losses  were  due  to  the  cyclone  which
 hit  the  Islands  during  May  this  year.

 (d)  No  boats  were  diverted  from
 Mayabunder  or  Middle  Andamans  to
 Car  Nicobar.

 Migration  of  Research  Scholars
 6754.  Shri  Madhu  Limaye:

 ‘Shri  George  Fernandes:
 Shri  Yajna  Datt  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  or  any
 other  educational  agency  has  carried
 out  any  sociological  investigation  of
 the  problem  of  research  scholars  mig-
 rating  from  their  home  country  and
 settling  abroad;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  steps  proposed  to  be  taken
 to  persuade  these  academicians/re-
 search  scholars  to  return  to  India  and
 to  enable  them  to  continue  to  stay
 and  work  in  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  Government,  either
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 directly  or  through  any  other  agency,
 have  not  got  carried  out  any  socio-
 logical  investigation  on  the  problem
 of  research  scholars  migrating  from
 their  home  country  and  _  settling
 abroad,

 (b)  Does  not  arise.
 (c)  A  statement  is  laid  on  the  Table

 of  the  House.  [Placed  in  Library.  See
 No.  LT-909/67].

 डाक  व  तार  विभाग  के  कर्मचारियों  के  लिये
 बबियां

 6755.  श्री  निहाल  सिह  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  शिवपुजन  शास्त्री  :

 क्या  संचार  मंत्री  यहे  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  डाक  व  तार
 विभाग  के  चतुर्थ  श्रेणी  के  कर्मचारियों  को
 घटिया  किस्म  की  खाकी  खादी  की  वर्दियां
 दी  जाती  हैं;

 (ख)  यदि  हां,  तो  यह  कपड़ा  किस  दर
 पर  खरीदा  जाता  है;

 (ग)  क्या  सरकार  का  विचार  उतने  ही
 सस्ते  दाम  पर  उपलब्ध  जीन  (डिल)  अथवा
 अन्य  कपड़े  की  वदियां  देने  का  हैं;  और

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं  ?

 संसव्‌-कार्य  तथा  संचार  विभाग  में  राज्य-
 मन्त्री  (६ इ  इ०  Fo  गुजराल)  :  (क)
 डाक-तार  कर्मचारियों  की  वर्दियां  बनाने  में
 खादी  आयोग  के  पास  उपलब्ध  सब  से  अच्छी
 किस्म  का  खादी  दुसूती  का  कपड़ा  इस्तेमाल
 में  लाया  जा  रहा  है  1

 (ख)  मोटी  खाकी  खादी,  इसूती  अस्थायी
 रूप  से  2.  27  रु0  प्रति  गज  तथा  बारीक
 खाकी  खादी  दुसूती  2.47  रु0  प्रति  गज
 की  दर  से,  जो  20  प्रतिशत  छूट  प्राप्त  है,
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 खरीदी  गई  है  ।  अन्तिम  रूप  से  देय  मूल्य
 विचाराघ्तीन  है  I

 (ग)  जी,  नहीं,  ऐसा  कोई  प्रस्ताव
 विचाराधीन  नहीं  है  ।

 (घ)  सामान्य  नीति  के  गअ्नुसार  ही
 खादी  का  प्रयोग  किया  जा  रहा  है  ।

 विज्याथियों  के  लिये  ,बिदोष  रेलगाड़ी

 6756.  श्री  प्रकाशबीर  श्ञास्त्री  :
 श्री  रघुबीर  सिंह  शास्त्री  :
 श्री  शिवकुमार  शास्त्री  :
 श्री  यदावन्त  सिह  कुशवाह  :
 श्री  झात्म  वास  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्या  सरकार  का  विचार  विद्या-
 थियों  के  लिए  एक  योजना  बनाने  का  है
 जिस  के  अन्तर्गत  ऐसी  व्यवस्था  हो  कि
 स्कूल  की  शिक्षा  पूरी  होने  से  पहले  विद्याधियों
 को  एक  विशेष  रेलगाड़ी  द्वारा  देश  भर  में
 ऐतिहासिक  तथा  प्रन्य  प्रसिद्ध  स्थानों  को
 दिखाने  के  लिए  ले  जाया  जा  सके;

 (ख)  यदि  नहीं,  तो  इस  के  क्‍या
 कारण  हैं  शीर  इस  योजना  पर  कितना  खर्चे
 आने  का  अनुमान  है;

 (ग)  क्‍या  इस  योजना  की  क़ियान्विति
 से  बच्चों  का  ज्ञान  बढ़ेगा;  और

 घ)  यदि  हां,  तो  बालकों  के  लिये  ऐसी
 योजना  आरम्भ  न  करने  के  क्‍या  कारण
 हैं?

 शिक्षा  मनन्‍्त्रालय  में  राज्य-सन्त्री  (भी
 भागवत  झा  झाजाद)  :  (क)  से  (घ).
 सरकार  "छात्र  दौरे”  नामक  एक  योजना  पहले
 बना  चुकी  है  और  उस  पर  अमल  भी  किया  जा

 रहा  है।  जिस  के  अधीन  हाई  स्कूल  स्तर
 भ्रथवा  विश्वविद्यालयों/कालेजों  के  G24
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 आयु  वर्ग  के  विद्योथियों  को,  शैक्षिक  /ऐतिहासिक  |
 सांस्कृतिक/राष्ट्रीय  महत्व  के  स्थानों  भ्रथवा
 प्राकृतिक  शोभा  के  स्थानों  को  देखने  की  यात्रा
 के  लिए  वित्तीय  सहायता  दी  जाती  है।
 यद्यपि  योजना  में  इस  प्रयोजन  के  ।लये  कोई
 विशेष  रेलगाड़ी  चलाने  की  व्यवस्था  नहीं  है,
 किन्तु  इस  में  i0  विद्यार्थियों  के  साथ  एक
 अध्यापक  और  एक  समूह  में  अधिकतम  तीन
 अध्यापकों  के  साथ,  0  से  35  तक  विद्याथियों
 के  समूह  बना  कर  पर्यटन  करने  की  व्यवस्था
 है  ।  योजना  के  अधीन  रेल  अथवा  बसे  द्वारा
 की  गई  पूरी  यात्रा  का  खर्च  सरकार  द्वारा
 उठाया  जाता  है,  और  जहां  कोई  रेल  नहीं
 जाती  हैं,  तीसरे  दर्ज  के  छात्र  रियायती  टिकट  की
 दर  से  उठाथा  जाता  है  किन्तु  आधकतम  सीमा

 60  रुपये  प्रति  विद्यार्थी  रहती  है  1  यह  योजना
 बहुत  ही  लोकप्रिय  सिद्ध  हुई  है  और  इस  से
 इस  में  भाग  लेने  वालों  की  जानकारी  भी
 बढ़ती  है  1  फिन्तु पैसे  की  कमी  के  कारण
 1967-68  के  बजट  में  इस  के  लिए  कोई

 बजट  व्यवस्था  करना  संभव  नहीं  हो  सका  ।

 Protein  from  Petroleum

 6757.  Shri  D.  D.  Jena:
 Shri  K.  P.  Singh  Deo:

 Will  the  Minister  of  Education  be
 ‘pleased  to  state:

 (a)  whether  it  is  a  fact  that  re-
 search  is  being  made  in  Britain,
 France,  USA  and  the  Soviet  Union
 for  the  production  of  protein  from
 petroleum;

 (७)  whethér  Government  propose  to
 make  such  a  research  in  India;  and

 (c)  if  so,  the  steps  taken  in  this
 regard?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  and  (९).  Research  on  produc-
 tion  of  protein  from  petroleum  is
 ‘being  conducted  at  the  Indian  Insti-
 tute  of  Petroléum,  Dehra  Dun  and

 Regional  Research  Laboratory,  Jorhat.
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 A  Pilot  Plant  for  producing  Fifty

 Kilograms  protein  concentrates  pcr
 day  has  been  set  up  at  the  Indian
 Institute  of  Petroleum,  Dehra  Dun
 and  a  pilot  plant  for  producing  one
 ton  per  day  protein  concentrates:  is
 being  installed  at  the  Regional  Re-
 search  Laboratory,  Jorhat.

 +
 Extensions  for  Telephone  Connections:

 6758.  Shri  Ram  Charan:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  principles  that  govern  the
 grant  of  extension  to  telephones;

 (b)  whether  it  is  a  fact  that  no
 extension  is  given  when  the  same  is
 required  in  the  next  building  or  across
 a  street  or  road;

 (c)  whether  Government  are  awaré
 that  extensions  do  not  affect  the  load
 on  the  Exchange  and  on  the  other
 hand  are  a  source  for  revenue;

 (d)  whether  Government  are  also
 aware  that  there  are  a  large  number
 of  applications  for  telephone  connec-
 tions  pending  all  over  the  country
 and  that  it  would  take  years  to  meet
 the  demand;  and

 (e)  if  80,  the  reasons  for  not  giving
 the  permission  for  extensions  without
 any  restrictions?

 The  Minisier  of  State  in  the  Depart-
 métits  of  Parliamentary  Affairs  and
 Communications  (Shri  L  K.  Gujral):
 (a)  Extensions  to  telephones  are  pro-
 vided  subject  to  technical  feasibility
 and  availability  of  instruments.

 (b)  No,  unless  more  than  one  cable
 pair  is  to  be  used  or  there  are  cor-
 structional  difficulties.

 (c)  Extensions  in  some  cases  do
 increase  the  load  on  the  exchange.
 Nevertheless,  it  has  not  been  the
 policy  of  Government  to  refuse  exten-
 sions  wherever  feasible.  Due,  how-
 ever,  to  shortage  of  extension  Instr
 ments,  and  cable  pairs,  it  has  net
 been  possible  to  meet  all  the  demands.

 (d)  Yes.
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 (e)  There  are  no  blanket  restric-
 tons  as  such  on  the  grant  of  exten-
 sions..  As  soon  as  extension  instru-
 ments  become  more  freely  availabie,
 the  applicants  on  the  waiting  list  fc:
 slich  facilities  are  considered  for  pro-
 vision  of  such  facilities,

 Crimina}  Cases  against  Strikin
 Defhi  Policemen

 6759,  Shri  Stadhakar  Supakar:  Wiil
 the  Minister  of  Home  Affairs  te
 Dieased  to  state:

 (a)  the  progress  of  the  crimiral
 cases  against  the  Delhi  Policemer
 arres'ed  during  the  las}  strike;  and

 (9)  how  many  of  them  are  in  jai!?
 The  Ministur  of  State  in  the  Mini<-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Consequent  on
 the  agitation  by  the  Delhi  policemen
 in  April  1967,  charge  sheets’  in  1
 cases  and  complaints  in  2  non-cogniz-
 able  cases  investigated  with  Magis-
 irate's  permission  u/s  155(2)  Cr.  P.c..
 against  964  policemen  including  onc
 sweeper  of  the  Police  Department.
 have  been  filed  in  various  courts.  The
 nroeceadings  have  been  stayed  in  a'l
 courts  con  the  applications  of  thr.

 _areused  that  they  jntend  to  move  the
 appropriate  court  for  the  transfer  of
 their  cases  outside  Delhi.

 The  petitions  of  4  accused  police-
 men  for  transfer  of  their  cases  hav»
 been  fixed  for  arguments  in  the
 Supreme  Court  on  7th  August,  l967

 (b)  None.

 National  Rese.rch  Laboratory  for  Gl!
 and  Petroleum

 6760.  Shri  BE.  हू,  Amin:  Will  th:
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  conten.
 plate  ta  establish  a  National  Research
 Le“oratory  for  Oi]  and  Petroleun:
 Preducts  in  Gujarat  State  in  view  of
 *he  fact  that  Gujarat  is  a  major  Staiz
 in  oi]  and  petroleum  production  i»
 India  today;
 l592  (Ai)  LSD—5.
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 (b)  if  so,  particulars  of  the  schem=:
 and  i=

 dey  में  not,  the  reasons  therefor?  .
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  No,  Sir.
 (4)  Does  not  arise.
 (c)  The  Council  of  Scientific:  and

 Tn  lustrial  Research  has  already  estain-
 tisted  ths  Indian  Institute  of  Petro-
 lewm  at  Dehra  Dun.  The  laboratory
 has  been  actively  working  on  various
 aspects  of  petroleum  refining,  petro-
 jleum  products  and  petrochzemica!-.
 The  Institute  is  maintaining  effective
 contacts  with  and  handles  the:  pra-
 blems  of  the  refineries  and  marketinz
 organisations,  both  in  the  western  a:
 well  as  eastern  parts  of  the  country.

 English  in  Primery  Clases  mm  Delhi
 Schools

 676l.  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Education  be  pleaso?
 to  state:

 (a)  the  names  of  Educational  Insti-.
 tutions  in  Delhi  and  New  Delhi  with
 English  medium  in  the  primary  classe:
 receiving  aid  from  Government;  and

 (४)  the  annual  grant  and--  other
 facilities  provided  by  Government’  ६
 such  institutions  since  ist  Januas:;
 9647

 The  Minister  of  State  in  the  Minix
 try  of  Education  (Shri  Bhagwat  Jho
 Azad):  (a)  and  (b).  The  requizitc
 information  is  being  collected  fs-2
 ‘he  Delhi  Administration  and  will  be

 ‘la'd  on  the  Table  of  the  Lok  Sabha
 in  due  course.

 Funds  given  fy  the  U.5.5.8.  to  .
 Individuals  and  Organisitions

 6762.  Shr:  Saburao  Patel:  Will  ihe
 Minister  of  Home  Affairs  bz  please?
 to  state:

 (a)  the  names  of  individuals  ‘ars
 organisations  and  the  amount  of  fund:-.
 given  annually  to  them  by-the  Sovie’.
 Union;  oo
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 (b)  whether  these  are  payments  in
 rupees;

 (c)  if  so,  the  source  by  which  the
 Soviet  Union  earned  the  money;

 (d)  whether  the  Government  of  the
 U.S.S.R.  seek  the  permission  of  our
 Government  prior  to  providing  funds
 to  Indian  individuals  and  organisa-
 tions;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (e).  A  report
 has  recently  been  submitted  by  the
 Intelligence  Bureau  after  inquiring
 into  the  allegations  regarding  the  use
 of  foreign  money  in  the  recent  elec-
 tions  and  for  other  purposes.  It  is
 being  carefully  examined.

 Colleges  Affiliated  to  U.P,  Universities
 in  Delhi

 6763.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  allow  the  Uni-
 versities  of  Agra  and  Meerut  to  run
 Colleges  in  the  Union  Territory  of
 Delhi  for  the  students  who  fail  to  get
 admission;  and

 (b)  if  so,  when  a  decision  would
 be  taken  in  the  matter?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Structural  Engineering  Works
 Ltd,  Calcutta

 5764.  Dr,  Ranen  Sen:  Will  the
 Minister  of  Labour  and  Rehabilita-
 tion  be  pleased  to  state:

 (a)  whether  structural  Engineering
 Works  Ltd.,  27  B,  T.  Road,  Calcutta-
 58,  was  financed  by  his  Ministry  on
 the  condition  that  the  firm  will  employ
 displaced  persons  from  East  Pakistan;

 and  3
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 (b)  if  so,  the  present  position  of  the
 factory?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Reha-
 bilitation  (Shri  L.  N,  Mishra);  (a)
 No  Sir.

 (b)  Does  not  arise.

 “New  Hindi  Script

 6765.  Dr.  Ranen  Sen:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  new  Hindi  script
 as  the  link  script  hos  been  placed
 before  eminent  philologists  of  India
 for  their  opinion;  and

 (b)  if  so,  the  reaction  of  the  philo-
 logists?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  and  (b).  The  modified  Deva-
 nagari  Script  was  evolved  by  an
 Expert  Commitee  consisting  of  emi-
 nent  philologists.  The  _  tentative
 recommendations  of  this  Committee
 were  circulated  amongst  other  emi-
 nent  philologists  belonging  to  various
 linguistic  regions  and  their  comments
 were  placed  before  the  Expert  Com-
 mittee  which  took  them  into  conside-
 ration  before  finalising  the  modified
 Devanagari  Script.

 Supply  of  Fortnightly  Reports .  to  State  Governments

 6766.  Dr,  Renen  Sen;  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Star-
 red  Question  No.  659  on  the  2ilst  June,
 967  and  state:

 (a)  whether  fortnightly  reports  from
 the  Central  Government  are  being
 sent  to  all  States  regularly;

 (b)  whether  the  contents  of  those
 reports  have  also  changed  qualita-
 tively;  and

 (९)  if  so,  reasons  therefor?
 The  Minister  of  Home  Affairs  (Shri

 Y.  B,  Chavan):  (a)  Yes,  Sir.
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 (b)  and  (०).  It  will  not  be  in  the
 public  interest  to  disclose  the  nature
 of  the  contents  of  these  secret  reports.

 Scientists,  Doctors  and  Engineers
 going  Abroad

 6767.  Shri  K.  K.  Nayar:  Will  the
 Minister  of  Education  be  pleased  ६०
 state:

 (a)  how  many  scientists,  doctors
 and  engineers  qualified  in  India  during
 965  and  1966;

 (b)  how  many  of  them  have  gone
 abroad;

 (c)  how  many  of  them  have  been
 assisted  by  Government  in  going
 abroad;  and

 (d)  what  is  Government's  policy
 regarding  Indians  seeking  employ-
 ment  abroad?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  According  to  the
 available  information,  889  post-gra-
 duate  scientists;  5,200  medical  gra-
 duates  and  10,282,  graduate  engineers
 and  technologists  qualified  in  India
 during  1965,  Similar  information  for
 the  year  966  is  not  yet  available,

 (b)  Number  of  persons  who  went
 abroad  during  the  year  965  for  stu-
 dies  in  faculties  of  science,  medicine
 &  public  health  and  engineering  &
 technology  was  865,  36  and  2,512
 respectively.  But  not  all  of  them  got
 qualified  in  1965.

 (c)  The  exact  data  is  not  available.
 But  the  proportion  of  Government
 sponsored  students  is  roughly  about
 5  per  cent.

 (d)  A  person  who  has_  secured
 employment  offer  abroad  is  generally
 given  ‘P’  form  clearance.

 Indian  Scientists,  Doctors  and
 Engineers  Afbroad

 6768.  Shri  K.  K.  Nayar:  Will  ithe
 Minister  of  Education  be  pleased  to
 state:  we

 (a)  the  number  of  Indian  Scientists,
 Engineers.  and  doctors  abroad;

 (b)  whether  any  census  of  such  per-
 sons  was  made  along  with  the  last
 census;

 (c)  whether  Government  have
 taken  steps  to  include  Indian  scien-
 tists  abroad  in  the  97l  census  of
 scientific  and  technical  personnel;  and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No  precise  information  is
 available.  The  Council  of  Scientific
 and  Industrial  Research  maintains  an
 Indians  Abroad  Register  of  Scientists,
 Engineers  and  Medical  Personnel  in
 which  registration  is  voluntary.  Of
 those  registered  in  that  Register  as
 on  the  Ist  March  1967,  2003  scientists,
 3270  engineers  and  technologists,  and
 68  medica]  personnel  were  abroad.

 (b)  No,  Sir.
 (c)  The  exact  details  of  the  data

 to  be  collected  during  the  97l  census
 have  not  yet  been  decided.

 (d)  Does  not  arise,

 Foreign  Experts  working  in  India

 6769.  Shri  K.  K.  Nayar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  foreign  nationals
 working  in  India  as  “experts”  accord-
 ing  to  the  fields  in  which  they  are
 working;

 (b)  the  measures  taken  to  ascertain
 if  suitable  Indians  are  available  in
 India  and  abroad  for  these  assign-
 ments;  and

 (c)  the  steps  taken  to  train  Indians
 to  take  their  places?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  K.  8,
 Ramaswamy):  (a)  A  census  of  foreign
 nationals  working  in  India  as
 “experts”  on  the  basis  of  their  field
 of  work  has  not  been  undertaken  in
 the  past.  However,  from  the  infor-
 mation  available,  1,762  non-Indians
 (excluding  Nepalis)  are  working
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 under  the  Government  of  India,  public
 sector  undertakings,  artonomous  bod-
 ies  like  Universities,  etc.  as  om  Bist
 December,  1965,  While  the  number
 includes  a  few  holding  administrative
 civil  posts  under  Government,  a
 large  number  of  non-Indians  are  em-
 ployed  as  technicians  under  bilateral
 agreements,  economic  and  technical
 aid  programmes,  T.C.M.  and  Colombo
 Plans,  etc,  and  are  expected  to  be  so
 employed  only  for  short  periods.

 (9)  and  (c).  In  accordance  with
 the  instructions  issued  by  Govern-
 ment,  appointments  of  non-Indians  to
 Civil  posts  under  the  Government  of
 India  shoulg  be  made  only  in  very
 exceptional  circumstances  and  then
 also  on  contract  for  the  minimum
 Period  only.  It  has  also  been  em-
 phasised  in  these  instructions  that
 steps  should  simultaneously  be  taken
 to  train  suitable  Indians  to  fH  such
 posts.  Although  these  directions  are
 observed  in  making  appointments  to
 civil  posts  under  Government,  em-
 ployment  of  non-Indians  sometimes
 becomes  unavoidable  where  it  is  a
 condition  of  a  bilateral  agreement
 with  a  foreign  Governmentlorganisa-
 ticn,  and  where  suitable  Indians  are
 not  available  in  the  country.  Every
 effort  ig  made  simultaneously  to  train
 suitable  Indians  to  replace  the  gervic-
 es  of  the  foreign  technician:.

 Central.  Water  and  Power  Research
 हु  Station,  Khadakavasla

 6770,  806  8.  M.  Joshi:  Will  the
 Minister  of  Labour  and  Behabilita-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Conciliation  Officer  (Central)-l,  Bom-
 bay  held  conciliation  proceedings  bet-
 ween  the  representatives  of  the
 workmen  of  the  Central  Water  and
 Power  Research  Station,  Khadaka-
 vasla  and  the  Director  of  the  Station
 in  the  first  week  of  June,  967  on  the
 issue  of  discharge  notices  served  on
 27  workers;

 (by  whether  It  Is  a  fact  that  during
 the.  negotiations  at  a  certain  level,  the
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 workers’  representatives  proposed
 that  the  workers  under  discharge  be
 ‘Laid  Off;

 (९)  whether  it  is  a  fect.  that  when
 the  Diractor  and  his  representatives
 were  ready  to  consider  these  pro-
 pesals,  the  Conciliation  Officer,  Bom-
 bay,  advised  the  management  that  it
 was  not’  weceszary  to  ‘Lay  Off’  the
 workers:  and

 (ad)  whether  it  is  a  fact  that  the
 Workezs’  Union  in  the  said  establish-
 ment  has  made  a_  representation
 against  the  partisan  attitude  of  the
 Conciliation  Officer.  and  if  so,  what
 action  is  being  taken  in  this  behalf?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  Yes.

 (b)  Yes.

 (ce)  No.

 (d)  Yes.  A  representation  was
 made  by  th?  Central  Water  and  Power
 Research  Kamgar  Sabha.  The
 Regional  Labour  Commission  (Cen-
 tral),  Bombay  examined  the  complaint
 against  the  Conciliation  Officer  and
 came  to  the  conclusion  that  the  alle-
 gation  was  not  justified.

 Criminal  Prosecution  against  Former
 Secretary,  Sangeet  Natak  Akademi

 6772.  Shri  Baburao  Patel:  Will  the
 Minister  of  Edueation  be  pleased  to
 state:

 fa)  when  the  criminal  prosecution
 against  the  former  Secretary  of  the
 Sangeet  Natak  Akademi  which  was
 filed  on  the  l0th  August,  98]  is  like-
 ly  to  be  concluded;

 (b)  the  reasons  for  this  delay  in
 meting  out  justice  to  the  culprits
 concerned;

 (c)  the  steps  Government  propose
 to  take  to  speed  up  the  processes  of
 law;  and

 (d)  if  not.  the  reasons  therefor?
 The  Minister  of  Education  (Dr.

 Triguna  Sen)  (8)  The  matter  is
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 sub-judice,  It  cunriot  be  said  when
 the  trial  is  likely  to  be  concluded.

 (७)  Serious  illness  of  the  ‘weelised
 and  the  diletu:;  taCtics  adopted  by
 her.

 (c)  A  request  has  been  made  to
 the  Court  and  to  the  Deputy  Com-
 missioner  that  the  rearing  of  the
 case  may  be  continued  from  day  to
 day.

 (d)  Does  not  arise.
 Science  Talent  Search  Scheme

 6773.  Shri  NW.  R.  Deoghare:  Will
 the  Minister  of  Education  be  pleased
 to  etate:

 (a)  the  total  number  of  candidates
 selected  under  the  Science  Talent
 Search  Scheme  on  ithe  basis  of  the
 examination  held  in  January,  967
 by  the  Department  of  Science  Edu-
 cation  (National  Conucil  of  Edu-
 cational  Research  and  Training);

 (b)  the  criteria  for  selecting  the
 candidates;

 (c)  whether  is  is  a  fact  that  a
 large  number  of  selected  eandidates
 do  not  avail  of  the  scolarship  because
 of  their  opting  for  engineering,  medi-
 cal  and  other  courses:

 (d)  whether  a  panel  is  maintain-
 ed  for  providing  chances  for  students
 who  are  unlucky  to  miss  selection  by
 a  few  marks  so  that  they  can  be  pro-
 vided  with  incentives,  in  case  certain
 selected  candidates  dg  not  avail  of
 the  scholarship;  and

 ‘(e)  if  not,  the  reasons  therefor?

 '  “The  Minister  of  Edaeation  (Br.
 Triguna  Sen):  (a):  266.

 (b)  Selections  are  made  on
 merit,  on  the  basis  of  8  written  test.
 aptitude  test  and  a  science  pro-
 ject  report.

 (c)  Yes,  Sir
 (a)  No,  Sir.
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 (८)  It  would  not  be  jg  the  inteeag ef  the  Scheme  to  select  candidates

 ihe
 are  below  the  prescribed  stan-

 dard.

 Customary  Laws  in  Laccadive,
 Minicoy  and  Amindivi  Islands

 ‘6774,  Shri  Sreedbaran:
 Shri  P.  0.  Adichan:

 Will  the  Minister  of  Home  Affairs
 ve  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 judicial  administration  of  the  Union
 Territory  of  Laccadives  is  based  on
 the  Regulation  3  of  I9!2  in  Laceadi-
 ves  and  Minicoy  Islands  (Law)  and
 the  Customary  Laws  in  Amindivi
 Islands;  and

 (b)  if  so,  the  reasons  for  not  शान
 forcing  the  Laccadive,.Minicoy  and
 Amindivi  Islands  (Law)  Regulation
 965  and  Laccadive,  Minicoy  and
 Amindivi  Islands  Civil  Court  Regu-
 lation,  9657

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  In  the  Laccadive
 and  Minicoy  Islands  civil  and  cri-
 miual  justice  is  administered  ynder
 the  Laccadive  Islands  and  Minicoy
 Regulation,  9]2  (Regulation  No,  3
 of  9I2).  In  the  Amindipi  Is-
 lands  criminal]  cases  are  dealt  with
 under  the  Code  of  Criminal]  Pro-
 cedure,  1898,  and  on  the  civil  side,
 the  Deputy  Tehsildar,  tries  suits,
 with  the  help  of  assessors  called
 Muktessars.

 (9)  The  Laccadive,  Minicoy  and
 Amindivi  Islands  (Laws)  Regulation,
 ‘1965,  provides  for  the  extension  of
 2]  pre-Constitution  Laws  to  the
 Union  Territory  of  Laccadive,  Mini-
 coy  and  Amindivi  Islands,  and  the
 Laccadive,  Minicoy  and  Amindivi
 Islands  (Civil  Courts)  Regulation,
 1965,  provides  for.  the  constitution  of
 civil  courts  in  the  Union  territory
 and  other  connected  matters.  Ex-
 tensive  preliminary  work  was  in-
 ‘volved  for  implementing  the  Regu-
 lations.  The  work  is  now  nearing



 14767  Written  Answers
 eoupletun,  gnd  the  Hegulations  yi] be  enforced  shortly.
 Telephone  Facilities  to  Vypeex’  Kara

 6775.  Shri  Viswanatha  Menon:
 Shri  E.  EK,  Nayanar:

 Will  the  Minister  of  Communicat-
 fons  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  communication  dated  the
 28th  April,  967  from  the  M,  L.  A.
 of  Narakkal  Constituency,  Kerala
 State,  for  the  extension  of  telephone
 facilities  to  Vypeen  Kara,  Ernakulam
 District,  Kerala|State;  and

 (b)  if  so,  the  action  taken  thore-
 on?

 wa  td  =
 of  State  in  the  De-
 Parliamentary  Affairs

 and  Communications  (Shri  I.  K.  Guj-
 fal):  (a)  Yes,  Sir.

 (b)  The  M.L.A.  has  already  been
 informed  that:—

 (i)  the  existing  25  lines  auto
 exchange  has  only  recently  been
 replaceq  by  a  00  lines  one  to
 meet  immediate  demands  Fur-
 ther  expansion  will  be  under
 taken  in  due  course  subject  to
 availability  of  resources.

 (ii)  while  direct  linking  of  Nar-
 akkal  with  Erankulam  is  im-
 mediately  not  possible,  efforts
 will  be  made  to  improve  the  ex-
 isting  communication  facilities.

 Konkani  as  an  Official  Language

 6776.  Shri  Viswanatha  Menon:
 ‘Shri  E  हु,  Nayanar:

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  recognize  Kankani  as  an
 officia]  language  in  Goa;  and

 (b)  if  go,  the  action  taken  in.  this
 regard?

 JULY  26,  967  74768
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Obe=.  Shukla)  :  (a)  No,  Sir.
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 (b)  Does  not  arise,”

 Accident  in  Dhemo  Main  Colliery,
 Asansol

 +
 6777.  Shri  Indrajit  Gupta:

 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  there  was  an  accident
 at  the-Dhamo  Main  Colliery,  Asansol,
 on  the  3rd  July,  l967  due  to  the
 management's  negligence;

 (b)  whether  the  colliery  workers
 took  out  a  procession  in  protest;

 (c)  whether  the  said  procession  was
 fired  upon  by  the  management’s  men,
 resulting  in  some  deaths  and  injuries
 to  others;  and

 (d)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  There
 was  an  accident  in  this  mine  in  the
 evening  of  3rd  July,  967  resulting  in
 the  death  of  two  workers.  The  Direc-
 tor  General  of  Mines  Safety  holds  the
 subordinate  supervisory  staff  responsi-
 ble  for  the  accident.

 (b)  A  procession  was  taken  out  on
 the  5th  morning  with  the  dead  bodies
 of  two  other  workers  who  had  died  on
 4th  July  as  a  result  of  injury  receiv-
 ed  in  a  clash  which  had  taken  place
 between  rival  groups  of  workers  on
 the  morning  of  3rd  July.  In  this  clash
 nine  persons  were  reported  to  have
 received  gun  shot  injuries.

 (९)  There  is  no  such  report.
 (d)  It  is  reported  that  the  Police

 have  arrested  some  persong  including’
 the  Colliery  Manager  in  connection
 with  the  clash  that  had  taken  place  on
 the  morning  of  ra  July.
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 E.3.L.  Hospital  at  Ernakulam

 6778.  Shri  Viswanatha  Menon:
 Shri  K.  M.  Abraham:

 Will  the  Minister  of  Labour  and  Ee-
 habilitation  be  pleased  to  state:

 (a)  whether  there  is  a  propusal  to
 construct  a  E.S.I.  Hospital  at  Ernaku-
 lam  Town,  Kerala;

 (b)  if  so,  whether  the  construction
 will  block  the  Painadiparamber  Road
 in  Ward  No.  XI  of  Ernakulam  Muni-
 cipality;

 (c)  if  so,  whether  Government  have
 received  a  representation  -against  it
 from  the  residents  of  that  ward;  and

 (d)  the  reaction  of  Government
 thereto?

 The  Minister  of  Labour  and  Ee-
 habilitation  (Shri  Hathi):  (a)  Yes.

 (b)  Yes,
 (c)  Yes.
 (d)  With  the  consent  of  the  Ernaku-

 lam  Municipal  authorities,  the  road  in
 question  is  being  deviated  to  facilitate
 hospital  construction  without  prejudice
 to  the  interests  of  the  people  in  the
 locality.

 योगासन

 6779.  श्रो  क०  सि०  सघुकर  :
 शी  रासावतार  शास्त्री  :
 श्री  भोगेज  झा  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  योगासन  पद्धति  को  वैज्ञानिक
 समझा  जाता  है  ;

 (ख)  क्या  सरकार  ने  जनता  के  सामान्य
 स्वास्थ्य  पर  योगासनों  के  प्रभाव  का  पता
 लगाने.  का  प्रयत्त  किया  है

 (ग)  यदि  हां,  तो.  क्या  सरकार  ने.
 योगासनों  का  विकास  करते  के  लिये  कोई
 कार्यक्रम  बनाया  है  ;  शौर

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 जया  है  ?

 शिक्षा  मन्त्रालय  में  राज्य  मन्त्री  भो
 भागवत  झा  आजाद)  :  (क)  भौर  (ख).
 योग  पद्धति  के  प्रभाव  के  विश्वासनीय  झांकड़े
 न  होने  के  कारण  भारत  सरकार  ने  योग  पद्धति
 के  चिकित्सा-विज्ञानीय  दावों  का  मूल्यांकन
 करने  के  लिए  एक  समिति  नियुक्त  की  थी।
 समिति  का  विचार  था  कि  ठीक-ठीक  और  वैज्ञा-
 निक  आधार  पर  रिकार्ड  न  रखने  के  कारण
 विभिन्‍न  बीमारियों  का  योग  द्वारा  इलाज  करने
 के  विभिन्न  निकित्सा-विज्ञान  सम्बन्धी  दावों
 का  मूल्यांकन  करना  संभव  नहीं  है  ।  किन्तु
 समिति  का  यह  मत  था  कि  यीगासनों  का
 बीमारियों  की  रोकथाम  और  झच्छा  स्वास्थ्य
 बनाए  रखने  में  महत्वपूर्ण  योगदान  हो  सकता
 है  ।

 (ग)  पौर  (घ).  सरकार  न ेराष्ट्रीय
 स्वस्थता  दल  में  कई  योगासनों  को  शामिल
 कर  लिया  है  जो  भारत  सरकार  द्वारा  तैयार
 किया  गया  और  लगभग  सभी  राज्य  सरकारों
 द्वारा  स्वीकृत  एक  राष्ट्रीय  शारीरिक  शिक्षा

 "कार्यक्रम  है।  सरकार  योग  की  कुछ  चुनी  हुई
 संस्थाप्रों  को  योग  में  उनके  प्रनुसन्धान  शौर
 प्रशिक्षण  कार्यक्रमों  के  लिए  वित्तीय  सहायता
 भी  देती  है  1

 विभिन्न  मनत्रालयों  में  तृतीय  श्रेणी  के  कर्मचारी

 6780.  श्री  हरदयाल  देवगुण  :  क्‍या

 गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः,

 (=)  विभिन्न  मंत्रालयों/विभागों  झादि
 में  भलग-अलग  केन्द्रीय  सचिवालय  सेवा
 के  तृतीय  श्रेणी  के  कितने  कर्मचारी  हैं  जिन्हें
 विकेन्लीकरण  के  पश्चात्‌  स्थायी  बताया
 गया  है  ;

 ख)  क्‍या  ऐसा  कोई  मंत्रालय/विभाग
 है  जहां  किसी  भी  कर्मचारी  को  झब  तक  स्थायी
 नहीं  बनाया  गया;
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 (ग)  यदि  उपरोक्त  भाग  ख)  का
 उत्तर  स्वीकारात्मक  है  तो  उतकी  संख्या  कि  :सी

 है  और  उत  में  काम  कर  रहे  कर्वचा।  ज्यों  की
 स्थायी  ने  बनाये  जाने  के  क्या  करण  हैं  ;
 और

 ्)  क्‍या  सरकार  का  विचार  निकट
 भविष्य  में  केन्द्रीय  सचिवालय  सेजा  का
 फिर  से  केन्द्रीकदण  करने  का  है  ?

 ुहु्काब  Fins  में  राज्य  नन्ना  1६ (ह
 विद्याचत्म  शुक्ल द  (क)  से  (7)

 जो  सूचना  मांगी  गई  है  उते  एकत्रित  किया
 जा  रहा  है  और  सदत  के  सभा-पटले  पर  रख
 विया  जायेगा  1

 (घ)  जी  नहीं  शीमान  ।

 Ad-ninistrative  Reforms  Commission
 €781,  Shrj  Hem  Raj:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to  state:
 (a)  whether  the  Administrative  Re-

 iarms  Comission  has  also  set  up  =
 study  group  for  studying  the  working
 of  the  Administration  of  the  Union
 Territories;  and

 49)  if  so,  who  are  its  members  and
 what  is  the  scope  of  their  enquiry?

 The  Minister  of  State  in  the  Mfinis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir

 (9)  The  Study  Team  consists  of  the
 following:
 t.  Shri  R:R.  Morarka  .  Chairman

 2.  ShriM.N.  NaghnoorM.P.  Member

 3  Shri  Triloki  Singh  M.P.  Member

 be  Shri  L.C.  Jain,  General  Secre- tary,  Indian  Co-dperative
 jon,  Ltd.  New  Delhi.

 a  Shri  A.  D.  Pande,  Joint
 Secretary,  Ministry  of
 Home  Affairs.  New  Delhi  Member

 6.Shri  D.  J.  Madan
 “Secretary,  Ministry Finance.  New  Delhi

 Joint
 Member

 “JULY,  26,  967  Written  Answers)  i4772

 7.  Shei  Narech  Chandra
 Deputy  Secretary,  A.R.C.
 New.  Deibi  a  Secretary

 ह ल  Shri  A.  K.  Caatterjee  O.5.D
 A.R.C.,  New  Dethi  Joint  Secretary

 The  Study  Team  will  examine  the
 administrative  stucture  of  the  Union
 Territories  (Delhi,  Himachal  Pradesh,
 Manipurf  Jripura;  The  Andaman  and
 Nicobar  Islands;  the  Laccadive,  Mini-
 eoy  and  Amindivi  Islands;  Dadra  and
 Nagar  .  Havel;  Goa,  Daman  and  Diu,
 Pondicherry;  Chandigarh)  and  suggest
 reforms  with  a  view  to  avoiding  delays
 and  securing  economy  in  expenditure
 consistent  witn  efficiency.  The  Team
 will  also  examine  the  relations  bet-
 ween  the  Government  of  India  and  the
 Administration  of  Union  Territories
 and  make  recommendations  for  re-
 defining  them  where  necessary.

 -In  addition  to  this,  the  following
 items  have  also  been  remi.ted  to  the
 study  team:
 A.  For  all  the  Union  Territories

 _l.  To  examine  the  existing  struciure
 of  taxation  and  other  sources  of  reve-
 nue  and  to  recommend  changes  or
 modifications  that  are  necessary  or
 feasible  both  by  way  of  rationalisation
 ang  with  a  view  to  increasing  the
 revenue  resources  of  the  Union  Terri-
 tories  in  respect  of  matters  covered  by
 the  State  and  Concurrent  Lists  of  the
 Seventh  Schedule  to  the  Constitution.

 2.  To  estimate  the  revenue  receipts
 of  the  Union  Territories  for  ihe  re-
 maining  years  of  the  Fourth  Five  Year
 Plan  (i968-69  to  1970-71)  on  the  basis
 of  the  levels  of  taxation  or  other
 means  of  raising  revenue  that  could  be
 attained  during  those  years.

 3.  To  estimate  the  financial  require-
 ments  of  the  Union  Territories  to  meet
 the  committeg  revenue  expenditure  on
 maintenance  and  upkeep  of  Plan
 Schemes  completed  during  the  Third
 Pian.

 4.  To  examine  the  present  arrange-
 ments  for  budgeting  and  expenditure
 control  in  the  Union  Terr‘tories  and  to
 Suggest  modifications  if  any  that  are
 necessary.
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 B.  For  Union  Territories  with  Legisla-
 tures  only

 5.  To  make  :ecommendations  as  to
 the  principles  that  should  govern  रंग
 determination  of  the  quanium  of  fin-n-
 cial  assistanes  by  way  of  grants-in-aid
 and  loans  that  shouid  be  gives  ta  ihe
 Union  Territories  with  legiblatures  to
 wnable  them  to  meet  the  gap  between
 their  own  revenue  resources  and  their:
 net  revenue  expenditure,  or  for  financ-
 ing  their  capita]  expenditure  (includ-
 ing  loans),  as  the  .as2  may  be,  during
 the  remaining  years  of  the  Fourth  Five
 Year  Plan  (1967-68  to  970-7l).  In
 Particular,  the  recommendations
 should  cover  questions  as  to  whether
 the  Centra]  assistance  should  be  fixed
 amounts.  or  amounts  varying  jn  pro-
 portion  to  the  resources  raised  by  the
 U.Ts.,  whether  different  principles
 should  be  followed  for  assistance  for
 plan  and  non-Plan  expenditure  and
 whether  the  comparative  stage  of
 development  in  neighbouring  States
 should  be  a  guiding  factor.

 6.  To  make  recommendations  as  to
 whether  the  Union  Territories  with
 Legislatures  should  set  up  .  sinking
 funds  to  enable  them  fo  repay  the
 loans  advanced  by  the  Central  Govern-
 ment  or  whether  they  should  be  given
 fresh  loans  by  the  Central  Gavern-
 ment  to  refund  the  earlier  loans.

 Extension  of  Service  tg  Officers  of  the
 Rank  of  Under  Secretary  and  Above

 6782.  Shri  Molahy  Prasad;
 Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee
 Shri  Ram  Sewak  Yadav

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 ‘(a)  how  many  extensions  beyond  the
 usud]  limit  were  granted  to  how  many
 Centra}  Officers  of  the  level  .of  .ur
 equivalent  to  Under  Secretary  up-
 wards  since  the  15  August,  ‘1947

 (b)  whether  the  U.P.5.C.  was  con
 sulted  before  granting  these  exten-
 sions:

 5
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 (९)  whether.  promotions  of  the.  lower
 rank  ‘Officer:  were  affected  a8  a  re-
 sult  of  these  extensions:

 (d)  wheiher  Government  have
 noticed  the  anomaly  that  whereas
 they  are  required  to  proceed  through
 oe  U.P.S.C.  in  the  selection'appoint-
 mint  of  lower  rank.  officers,.  they
 Nave  unrestricted  power  in  extending
 the  service  of  even:  the  topmost
 officers;  and

 (e)  if  so.  the  measures  proposed  to
 end  this  anomaly?

 ‘Fhe  Deputy  Minis er  in  the  Minis-
 try  of  Home  Affairs  (Shri  K  5.
 Ramaswamy);  (a)  -The  records  re-
 garding  grant  of  extensions  of  service
 are  retained  usually  only  for  5  years,
 It  is  not,  therefore,  possible  to  indi-
 cate  the  figures  as  from  450  August,
 i947.  However,  the  information  per-
 ‘aining  to  the  period  from  Ist  Decem-
 ber,  3962  onwards  when  the  date’  of
 superannuation  of.  Centra]  Govern-
 ment  servants  was  raised  to  58  from
 55,  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  No,  since  such  consultation  js
 not  necessary.

 (c)  This  may  be  truc  in,
 cases,

 certain

 (d)  Since  the  initial  appointment
 of  the  officers  in  question  to  the  ser-
 vice/pests  .undéer  Government  had
 been  approved:  by  the  UPSC:  if  such
 approval  was  necessary,  no  further
 consultation  is  necessary  in  regard  to
 their  continuance  in  the  service/pasts
 beyond  the  age  of  superannuation,

 (e)  Boes  not  arise.

 असुर-भहाराष्ट्र  सीमा  विवाद

 6783.  श्यो  रामचन्द्र  वीरप्पा  :
 ो  क०  लकप्पा  :

 क्या  गह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  व्यक्ति
 मेसूर-महाशपष्ट्र  सीम  समस्या  के  सम्बन्ध  में



 Written  Answers I4775  JULY  26,  967  Written  Answers  4776

 -  पुनः  भनुचित जोर  देकर एक  प्रान्दोलन  झारम्भ  सरकारी  नौकरी  के  लिये  पुलिस  हारा  झ्ममिपुष्टि
 करने  की  योजना  बना  रहे  हैं  ;  भौर  (बरिफिकेशन )  किये  जाने  को  समाप्त  करना

 (ख)  यदि  हां,  तो  सरकार  का  विचार  785.  श्री  भोगेत्र  .
 इस  विवाद  को  कब  तक  हल  करने  का  है  ?

 हर
 शी  चन  ा  सिह  :

 गुह-कार्य  मस्त्रालय  में  राज्य  मन्त्री  फी  क्या  बुह-क्रार्य  मंत्री  यह  बताने  की  कृपा
 विद्या  चरण  शुक्ल):  (क)  सरकार  करेंगेकि  :
 के  पास  ऐसी  कोई  सूचना  नहीं  है  ।

 (ख)  जैसा  कि  तारांकित  प्रश्न  संख्या
 93]  के  उत्तर  में  5  जुलाई,  l967  को  इस
 सदन  में  बताया  गया  था,  महाराष्ट्र-मैसुर-
 केरल  सीमा  विवाद  सम्बन्धी  ग्रायोग  के  अगस्त,
 l967%  अन्त  तक  प्रतिवेदन  दे  देने  की
 झाशा  है  ।  प्रतिवेदन  के  प्राप्त होने  पर  सरकार
 को  सिफारिशों  पर  विचार  करना  होगा  भौर
 वर्तमान  स्थिति  पर  यह  बताना  संभव  नहीं  है
 कि  इस  विषय  में  निर्णय  लिया  जा  कर  कब
 तक  इस  विवाद  को  अन्तिम  रूप  से  हल  कर
 लिया  जायेगा  ।

 छात्राप्तों  को  सहायता

 6784.  श्री  भोगेत  झा:
 शो  द द  शेखर  सिह  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  महिलाप्रों  की  शिक्षा  को  प्रोत्साहन
 देने  के  देतु  क्या  सरकार  का  विचार  मैद्रिक
 स्तर  तक  सभी  छात्ाशों  को  झखिल  भारतीय
 प्राघार  पर  निःशुल्क  शिक्षा  देने  तथा  ऐसी
 छात्नाप्रों  को,  जिनके  माता-पिता  की  आय
 300.00  रुपये  मासिक  से  कम  हो,  छात्र-
 बत्ति  देते  का  नियम  बनाने  का  है  ?

 शिक्षा  मरजालय  में  राज्य  मन्‍्त्री  (श्री
 भागवत  TT  झाजाव)  :  जी  नहीं,  ऐसा  कोई
 प्रस्ताव  ,विचाराधीन  नहीं  है  ।  मामला
 पूर्णतः  राज्य  सरकारों  की  जिम्मेदारी  है
 कुछ  राज्यों  में  लड़कियों  के  लिए  स्कूल  छोड़ने
 के  स्तर  लक  शिक्षा  पहले  ही  निःशुल्क  है  1

 (क)  क्‍या  सरकार  का  विचार  सरकारी
 नौकरी  के  लिये  पुलिस  द्वारा  भ्रभिपुष्टि  की
 प्रणाली  को  समाप्त  करने  का  है  ;

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 ?  t

 गृह-फार्य  मंत्रालय  में  राज्य  मंत्री
 (श्री  विद्य।  चरण  शुक्ल)  :  (क)  जी नहीं  ।
 श्रीमान  ।

 ख)  प्रश्न  ही  नहीं  उठता  |

 (ग)  इस  बात  का  सुनिश्चय  करने
 के  लिये  कि  सरकारी  नौकरी  में  प्रवेश  पाने
 वाले  व्यक्ति  अच्छे  चरित्र  के  और  निष्ठावान
 हैं,  सरकार  के  भ्रधीन  प्रत्येक  नियुक्ति  भप्रधि-
 कारी  के  लिए  यह  झावश्यक  है  कि  वह  उम्मीद-
 वार  की  शिनाख्त  और  इस  बात  के  बारे  में
 अपना  सन्तोष  कर  ले  कि  उम्मीदवार  हर
 प्रकार  से  सरकारी  सेवा  में  नियुक्ति  के  योग्य
 है।  ऐसे  व्यक्तियों  को  जो  नैतिक  भ्रष्टाचार
 से  सम्बन्धित  दण्डनीय  अपराधों  में  दण्ड
 पा  चुके  हों,  जिन्होंने  लोक  सेवा  आयोग
 झथवा  विश्वविद्यालयों  द्वारा  ली  जाने  वाली
 परीक्षाश्रों  मे ंकदाचार  किया  हो  ौर  उनके
 द्वारा  नियुक्ति  के  लिये  विचार  किये  जाने  के
 अयोग्य  घोषित  किये  गये  हों,  जिनके  राज्य
 के  प्रति.  निष्ठाहीन  होने  की  सम्भावना  हो
 भौर  ऐसे  ही  आस्य  भ्वांछनीय  चरित्रवाले
 व्यक्तियों  को  चरित्न  भौर  पूर्ववृत्त  की  पड़ताल
 की  इस  प्रक्रिया  में  छांट  दिया  जाता  है  1



 4  Written  Answers  SRAVANA  4,  889  (SAKA)  Written  Answers  r4778

 राष्ट्रीय  राहफल  संस्था  को  झमुवान

 6786.  श्री  कंबर  लाल  गुप्त:  क्‍या
 सिका  मंत्री  यह  बताने  की  |  कृपा  क  गे  कि  :

 (क)  वर्ष  i965-66  में  भारतीय
 राष्ट्रीय  राइफल  संस्था  को  सरकार  तथा
 स्थानीय  निकायों  से  कितना  अनुदान  मिला
 था;

 (ख)  क्‍या  इस  संस्था  के  ,सम्बन्ध  में
 ब  i965-46  के  लेखा-परीक्षा  प्रतिवेदन
 की  झोर  सरकार  का  ध्यान  दिलाया  गया  है  ;
 और

 (ग)  यदि  हां,  तो  लेखा  परीक्षक  ने
 लेखा  परीक्षा  सम्बन्धी  क्या  प्रापत्तियां  उठाई
 हैं?

 शिक्षा  भन्त्रालय  में  राज्य  मन्त्री  ी
 भागवत  झा  झाजाव)  :  (क)--सरकार
 के  भनृदान  33,940.35  रुपये
 स्थानीय  निकायों  से  अनुदान--कुछ  नहीं  |

 (ख)  जीहां।

 (ग)  एसोसिएशन,  ने  सरकार  को
 सूचित  किया  है  कि  उन्होंने  i965-66  की
 लेखा  परीक्षा  रिपोर्ट  में  दी  गई  सभी  झाहिट
 झ्रापत्तियों  पर  कार्यवाही  की  है  मुख्य
 ग्रापत्ति  एसोसिएशन  के  लेखाकार  द्वारा
 20,969.65  रुपये  के  गबन  के  बारे  में  है

 एपोसिएशन  ने  कहा  है  कि  सम्बंधित  लेखाकार
 से  सारी  रकम  वसूल  कर  ली  गई  है  भौर
 उन्होंने  उसे  नौकरी  से  निकाल  दिया  है  t

 Communist  Party  in  Naxalbarl  Area
 6787,  Shri  D.  Amat:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  q  fact  that  q  third

 come  into  being,  which  claims  to
 have  majority  in  the  rank  of  file  of

 the  C.P.(M)  in  most  of  the  districts
 of  the  West  Bengal;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Government
 have  no  information  to  this  effect.

 (b)  Does  not  arise.

 Technical  Education  in  Delhi

 6788.  Shri  Marandi:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  Government  have  not
 agreed  to  Delhi  Administration's  pro-
 gramme  for  expanding  technical  edu-
 cation  in  Delhi;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  it  is  g  fact  that  Central

 Government  have  pointed  out  to  the
 Delhi  Administration  that  there  are
 technically  trained  students  un-
 employed

 (d)  if  so,  the  total  number  of  such
 students;  and

 (e)  the  steps  taken  to  find  them
 employment?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  No  such  proposal
 has  been  received.

 (b)  Does  not  arise.

 (c)  No,  Sir;  but  the  fact  is  that
 there  are  technical  personne]  un-
 employed  in  Delhi.

 (d)  According  to  Delhi  Employ-
 ment  Exchange  Register  as  on  30th
 June,  1967,  there  are  505  Degree
 holders  and  463  Diploma  holders  un-
 employed.

 (७)  With  the  implementation  of  the.
 Schemes  and  projects.  under  the
 Fourth  Five  Year  Plan,  it  is  hoped
 that  additional  employment  opportu-
 nities  will  be  created,  for  these  un- .
 employed  persons.
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 Murder  Cases  in  Manipur  Sta‘e

 8789.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 to  state:

 {a)  the  number  of  cases  of  murder
 in  the  Union  Territory  of  Manipur
 during  the  period  from  lst  January,
 967.to  30th  June,  967  and  the  details
 thereof;

 (b)  the  number  ef  cases  of  stabbing
 and  other  grievous  assaults  during  the
 said  period;

 (९)  the  number  of  cases  registered
 at  the  Police  Stations  and  the  nuaner
 of  cases  within  the  cognizanc2  of  the
 court;

 (d)  the  number  of  accused  arrested
 so  far;  and

 (e)  whether  i,  js  a  fact  that  a  large
 number  of  accused  are  ‘still  at  large
 and  ig  so,  the  number  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Chatan  Shukla):  (a)  rets  cases  pertain
 to  encounters  wita  Naga  hostiles  and
 8  are  as  a  resvlt  of  enmity,  and  pre-
 vious  gruge  etc.)

 (by  107.

 (९)  Cases  registered.  384
 Cases  within  tre  1265
 cognizance  of  the  Court

 (d)  ang  (e).  The  information  is  be-
 ing  collected  and  will  be  placed  on  the
 Table  of  the  House  as  soon  as  it  is
 “eceived.

 बिल्ली  में  7  नवम्बर,  966  को  गोली  चलाये
 जाने  की  घटना

 6790.  शी  औ०  प्र०  त्यागो  :
 चो  श्रटल  बिहार।  बाजपेयी  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  7  नवम्बर
 को  उंसद  भवन  के  निकट  पुलिस  द्वारा  गोली
 चलाये  जाने  के  कारण.  मारे  गये.  स्वर्गीय
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 श्री  झूमर  मल  तोपा  के  छोटे  भाई  श्री  नर
 नारायण  के  पक्न  के  उत्तर  में  डिप्टी  इसपेक्ट  «
 जनरल  पुलिस  ने  25  जनवरी,  i967
 के  प्रयने  पत्र  में  ग्रश्वासन  दिया  था  कि  स्घर्णीक्ष
 श्री  झूमर  मल  की  चीतें  शीघ्र  ही  उन्हें  वापस
 Pig  जा  सकेंगी  ;

 द
 खि)  यदि  हां,  तो  क्‍या  ये  चीजें  उन्हें

 वापस  कर  दी  गई  हैं;  और

 (ग)  उनकी  सूची  क्‍या  है?

 गृह-कार्य  अस्बालय  में  राज्य  माची  (भी
 विद्या  चरण  शुक्ल):  (क)  जी  हां,
 श्रीमान्‌  |

 (ख)  जी  नहीं  श्रीमान्‌।  ये  चीज
 गौबघ  निष्पेध  श्रान्दोलनकारियों  के  खिलाफ
 अल  रहे  म्‌ृकदमें  की  जांच  पूरी  हो  जाने  के
 बाद  वापस  की  जाएंगी।

 (3)  चीज़ों  की  सूची

 l.  एक  धोती

 2.  एक  बनियान

 3.  एक  कच्छा

 4.  एक  यज्ञो-बीत  जिसमें  एक  चाबी
 बंधी  है

 5.  एक  कलाई  घड़ी

 6.  एक-एक  रुपये  के  तीन  नोट

 7.  एक  दूटा  हुआ.  चश्मा

 8.  एक  भ्रन्य  चश्मा

 9.  दो-दो  रुपये  की  दो  रसीदें

 L0.  फर्स्ट  क्लास  का  एक  पास  (क)
 श्री  झूमर  मल  असोया  के  नाम
 मुक्त

 ll.  एक  रूमाल  !
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 Mechanical  Engineers
 6791,  Shri  E.  K.  Nayanar;

 Shri  EK.  Anirudhan:
 Shri  VishwWanstha  Menon:

 Will  the  Minisizr  of  Labour  and
 Rehibilitation  se  pleased  to  state:

 (a)  how  many  Mechanica]  Engineers
 were  unemploed  in  India  in  l966  and
 whether  their  number  has  icreased  in
 967  and  their  number  at  present
 State-wise;  and

 (4p  the  steps  Government  propose
 to  take  in  the  neir  future  to  give  them
 employment?

 The  Minister  oj  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  Informa-
 tion  regarding  wiacmpl  d  Mechanical
 mgineers  is  not  available.  However.

 statement  showing  the  number  of
 Mecianical  Engineers  in  each  State,
 on  the  Live  Register  of  Employment
 Exchang  3  35  on  350  December,  966
 is  laid  on  the  Table  of  the  House.
 [Pla-ed  in  I.'bra  y.  See  No,  LT-2l0/
 Similar  information  for  7967  has  not
 yet  been  received  from  the  States.

 (b)  Various  development  schemes  in
 th:  Five  Year  Plans  are  expected  to
 lead  to  larger  empluyment  opportunit-
 ie3  for  the  unemployed  including
 Mechanical  Engineers.

 Violent  Activities  in  Manipur  State
 6792,  Sbhrj  Kanwar  Lal  Gupta:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  stata:

 (a)  whether  it  is  g  fact  that  non-
 Nege  Tribals  nave  started  looting,
 avson,  sniping  aid  cther  violent  acti-
 vities  in  Manipur;

 (b)  whether  it  is  also  a  fact  that
 these  people  got  armed  training  in
 Pakistan  and  arms  were  supplied  to
 them  by  Pakistan:  and

 (९)  if  so.  the  ction  taken  by  Gov-
 ernment  to  stop  this?

 The  Minister  yf  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
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 Ciaran  Shukla):  (a)  Recently  there
 uave  been  repolts  of  cases  of  looting,
 sniping  and  othzr  violent  activities  in

 lanipur  by  non-Naga  tribals.

 (9)  Some  of  the  ammunition  reco-
 vered  from  one  of  their  camps  bears
 (Pakistan  Ordinance  Factory)  P.O.F.
 markings  indicating  supply  of  stich
 material  by  Pakistan.

 (c)  Security  measures  have  been
 tightened  and  attempts  are  being  made
 to  eradicate  sucn  elements  from  the
 ares,

 are  प्रतेश  के  उब  स्कर्तों  में  वाकेशर  को
 साप्त  हिक  SEZ

 6793.  श्र  बलराज,  मयोक  :
 श्रं,  हमने  पाल  शाल  दाले  :
 श्र;  जी०  प्र>  स्थागों  :

 क्या  few  गंत्री  यह  बताने  की  क्रपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  के  कुछ
 भागों  में  विशेषतः  ान्घ्न  प्रदेश  में  सरकार
 हारा  खोले  गये  उर्द  के  स्कूलों  में  रविवार
 के  बदले  शुक्रवार  को  साप्ताहिक  छ्ट्री  प्ह्ती
 है  ;  और

 (ख)  यदि  हां,  तो  इस  पृथकता  की
 प्रथा  को  तोड़ने  तथा  समचे  देश  में  साप्ताहिक
 छ्ड्ी  के  बारे  में  समान  नियम  लागू  करने
 के  लिये  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 शिका  भन्‍आालय  में  राज्य  मन्त्री  (श्री
 आगवत  झ.  झाजाद)  :  (क)  और  (ख)..
 राज्य  सरकारों  से  सूचना  एकत्न  की  जा  रही
 है  और  लोक  सभा  पटल  पर  रख  दी  जा  एगी  1

 बैकल्पिक  विचर  के  रूप  हें झप्रेलं,

 6794.  श्र  यशइन्त  ६  कुपवाह .:
 श्रो  रधार  हिहि  हार्त्र।
 श्रो  अकाशाबार  झास्त्र।
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 aft  क्षिषकुमार  जास्त्री  :
 शी  रामावतार  द्ार्मा  :
 श्री  स्‍झ्रात्म  दास  :
 डा०  सु  प्रकाश  पुरी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  कुछ  राज्यों  ने  भ्रग्नेजी  को
 बेकल्पिक  विषय  बनाने  का  निर्णय  कर  लिया
 है  ;

 (ख)  क्या  देश  में  कुछ  न्य  राज्य
 भी  तथाकथित  नीति  को  ग्रपनाने  पर  विचार
 कर  रहें  हैं;  शर

 (ग)  यदि  हां,  तो  सरकार  की  इस
 बारे  में  क्‍या  प्रतिक्रिया  है?

 शिक्षा  मन्त्रालय  में  राज्य  मस्त्रो  (श्री
 भागवत  झा  झजाव)  :  (क)  और  (ख)
 सूचना  एकत्र  की  जा  रही है  गौर  लोक  सभा
 पटल  पर  रख  दी  जाएगी।

 (ग)  प्रश्न  नहीं  उठता

 बोझानेर-जोपरपुर  सौसा  पर  पाकिस्तानों
 जासूसों  को  गिरफ्तारो

 6795.  क्री  रामगोपाल  शालवाले
 श्री  हुकम  चन्द्र  कछवाय  :
 श्री  शझो०  प्र०  त्यागी  :
 श्री  राम  सिह  ग्रायरवाल  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 की  बीकानेर-जोघपुर  सीमा  पर  तीन  पाकिस
 तानी  जासूस  गिरफ्तार  किये  गये  थे  जैसा
 की  |  जुलाई,  967  के  हिल्बुरतान  दाव  एस
 में  समाचार  प्रकाशित  हुआ  था;

 (खा)  यदि  हां,  तो  इस  बारे  में  सरकार
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 ने  क्या  कार्यवाही  की  है  ;  प्रौर

 (ग)  उनके  पास  भ्रपराध  सिद्ध  करने
 वाले  पकड़े  गए  कागजात  का  व्यौरा  क्‍या
 है?

 गृह-कार्य  मन्त्रालय  सें  राज्य  मन्त्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  से  (ग).
 भारत  सरकार  के  पास  ऐसी  कोई  सूचना
 नहीं  है  किन्तु  राज्य  सरकार  से  इस  बारे  में
 रिपोर्ट  देने  क ेलिए  कहा  गया  है  1

 त्रिपुरा  के  एक  सिपाहों  का  बच  कर  पाकिस्तान
 भाग  जाना

 6796.  श्री  राम  सिह  प्रयरवाल  :
 श्री  शो०  प्र०  त्यागी  :
 थी  रामगोपाल  शाल  वाले  :
 श्री  हुकम  ष्वन्व  कछुवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  क््पा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  27  जून,
 967  के  “नवभारत  टाइम्स  में  प्रकाशित

 यह  समाचार  सच  है  कि  त्रिपुरा  पुलिस  का
 एक  सिपाही  एक  राइफल  तथा  कारतूस  लेकर
 पाकिस्तान  को  भाग  गया  ;

 (ख)  क्या  यह  भी  सच  है  कि  वह  सिपाही
 पाकिस्तानी  जासूस  था  तथा  उसके  कुछ
 रिश्तेदार  पाकिस्तान  में  रहते  हैं;  भौर

 (ग)  यदि  हां,  तो  इस  सबंध  में  सरकार
 ढारा  क्‍या  कार्यवाही  की  गई  है  ?

 गुह-कार्य  सन्‍्त्रालय  सें  राज्य  मन्त्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान  ।

 (ख)  इस  बात  का  कोई  सबूत  नहीं  है
 कि  वह  पाकिस्तानी  जासूस  था।  पता
 चला  है  कि  उसका  एक  भाई  पूर्वी  पाकिस्तान
 में  है।
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 (7)  उक्त  कांस्टेबल  के  विरुद्ध  एक
 मामला  दर्ज  कर  लिया  गया  है  और  उसकी

 जांच  की  जा  रह्दी  है।  पाकस्तिनी  अधिकारियों
 से  उक्त  कान्सटेबल  को  राइफल  तथा  कारतूसों
 समेत  लौटाने  का  प्रनुरोध  किया  गया  है।

 दाहवरा  सहारनपुर  रोड  पर  कोका  कोला  की
 बोतलों  का  पकड़ा  जाना

 6797.  श्रो  रामसिह  प्रयरबाल  :
 थी  झोठ  To  त्यागी  :
 श्री  रामगोपाल  श्ञाल  वाले  :
 श्यो  निहाल  सिंह:

 क्या  गृह-कार्य  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यहु  सच  है  कि  i9  जून,
 I967  को  शाहदरा-सहारनपुर  सड़क  पर

 कौका  कोला  की  2352  बोतलें  पकड़ी  गई  हैं
 जो  दिल्ली  से  बाहर  ले  जाई  जा  रही  थीं  ;

 (ख)  यदि  हां,  तो  सरकार  ने  कितने
 लोगों  के  विद  किस  प्रकार  की  कार्यवाही
 की  है;  भौर

 (ग)  ये  बोतलें  किस  स्थान  से  लाई
 गई  थीं?

 मुहुन्कार्य  मन्त्रालय  में  राज्य  मन्त्री  (भो
 विद्या  चरण  शुक्ल)  :  (क)  बोतलें  18-6—
 967  को  पकड़ी  गई  थीं,  न  कि  19-6-67

 को।

 (@)  टार  व्यक्तियों  को  अनिवायं
 वस्तु  अधिनियम  की  घारा  7/i0/55  के
 ग्रधीन  गिरफ्तार  किया  गया  शौर  एक  मामला
 दर्ज  कर  लिया  गया  है।  प्रभियुकतों  को
 जमानत  पर  रिहा  कर  दिया  गया  है.  और
 जाँच  की  जा  रही  है।

 (ग)  कहा  जाता  है  कि  ये  बोतलें

 अभियुक्तों  द्वारा  दिल्‍ली  की  विभिन्न  दुकानों
 से  खरीदी  गई  थीं  ?

 “पी”  डिवीजन  गया  के  रेल  डाक  सेवा  के
 कर्मचारी

 6798.  शौ  रामावतार  शास्त्री  :
 शो fo.  मि०  सधुकर  :

 श्रो  चलशेखर सिह  :

 क्या  संचार  मंत्री  यह  बताने  की  झपा
 करेंगे  कि  :

 (क)  क्या  “सी”  डिवीजन,  गया  के
 रेल  डाक  सेवा  के  कर्मचारियों  ने  उनको
 एक  सात  सूत्री  ज्ञापन  दिया  है;  शौर

 (@)  यदि  हां,  तो  उनकी  मांगों  का
 ब्यौरा  क्‍या  है  भौर  उन्हें  पूरा  करने  के  लिये
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार
 है?

 संसदू-कार्य  तथा  संचार  सन्जाश्य  में  राज्य
 मन्त्री  (श्री इ०  Fo  गुजराल)  :  (क)  शाला

 यूनियन  द्वारा  संचार  मंत्री  को  भेजे  गए  ऐसे
 एक  ज्ञापन  की  प्रतिलिपि  प्राप्त  हुई  है।

 (ख)  सभा  पटल  पर  मांगों  की  एक
 सूची  रखी  जा  रही  है।  [प्रतकालय  में  रख
 वी  गई।  देखिये  संख्या  एल०  Hto—72/67]
 चूंकि  ज्ञापन  एक  डिवीज़नल  शाखा  यूनियन
 द्वारा  पेश  किया  गया  था,  ग्रत:  डिवीजनल
 प्रधिकारी  मौजूदा  नियमों  के  अन्तर्गत  आवश्यक
 कारंवाई  करेंगे।  रेल  डाक  व्यवस्था  कर्मचारियों
 की  शिकायतों  की  जांच  की  सभी  पोस्ट  मास्टर
 जनरलों  को  हिदायतें  दे  दी  गई  हैं.  डाक
 तार  सकंलों  के  विभिन्न  अध्यक्षों  को!  शाखा

 तथा  |  सकल  यूनियनों  द्वारा  इसी  प्रकार  के
 ज्ञापन  भेजे  गए  हैं  1
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 Shifting  of  Sheik,  Abdulla)  from
 Kodaikanal  to  New  Delhi  for  Medical

 check-up

 6799  Shri  Wirendrakumar  Shah:
 Wiul  the  Minister  ci  Home  Affairs  b-
 pleased  to  state  ilie  reasons  for  bring-
 in,  Sheikh  Abduliah  from  Kodaikanal
 to“  Dethj  for  inedical  check-up  ‘for
 such  ailments  a5  Ingh  bloog  pressure
 ang  diabetes  which  can  be  readily
 diagnosed  with  th:  help  of  normal
 facilities  available  in  any  ordinary
 hospital?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  The  medical  experts
 attending  on  Sheikh  Mohammed
 Abdullah  at  Kodaikana]  had  advised
 that  he  should  be  shifted  to  a  place
 where  institetiong]  arrangiments  for
 treatment  of  diabetes  were  available
 Tn:  cansultation  with  the  Government
 of  Madras  he  vas  therefore  shifted  to
 the  All  India  Institute  of  Medical
 Scicnces.  New  Delhi.

 Establishment  of  Literary  Howse  th
 Lucknow  by  World  Education  Inc.,

 New  York

 6901.  Shri  N.  K.  P.  Salve:
 Shri  Nitiraj  Singh  Chaudhary:
 Shri  Natha  Ram  Abhirwar

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  «he  World  Education
 Inr..  New  York  as  established  a  lite-
 rar:  house  gt  villags  Neema  near
 Lucknow;  ms

 (by  if  sa,  whether  the  said  house  is
 nesr  a  military  jnstellation;

 (९)  whether  foreigners  gather  there
 and  roam  about  sruvnd  the  ssid  Mili-
 tary  installation;

 (d)  whether  theie  are  other  similar
 institutions  at  other  places  in  the
 country;  ang

 (९)  whether  Government  have  rea-
 sons  to  believe  thot  such  institutions
 are  centres  cf  espionage  and  are
 threat  to  national  security?
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 The  Minister  ef  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  The  World  Edu-
 cation  Inc.,  New  York  has  established
 a  Literacy  house  in  Krishna  Nagar  on
 the  Lucknow--anpu;  Road  and  not  at
 Neemsa.  near  ‘.ucknow

 (b)  No,  Sir.
 (९)  Foreign-rs  do  visit  the  Centre

 but  the  questic::  of  heir  roaming  about
 around  any  r.  litary  installation  does
 ne  arise  in  view  of  the  veply  to  part
 (bt)

 (d)  There  9७  information  to  this
 oifect.

 (ey)  There  an  no  reason  to  believe
 thst  the  literacy  Hceus:  is  a  Centre
 of  ny  undesirable  activity.

 भारत  में  शिक्षा  फो  पद्धति

 Gaz  श्रो  Ao  Fo  ua  :
 श्र  नोतिराज  हु  खषर  :

 बपा  शिक्  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  स्वतन्वता  प्रप्ति  के  बाद  से
 देश  में  शिक्षा  की  पद्धति  में  कई  वार  परिवर्तन
 किया  गया  है  ;

 (ख)  दि  हां,  तो  कितनी  यार  ;

 (ग)  क्या  परिवर्तन  स्वीकार  करने  तथा
 उन्हें  क्रियान्वित  करने  से  पहले  कोई  प्रयोग
 कि  गये  थे  ;  भर

 (घ)  य.द  नहीं,  तो  पके  क्या  कारण

 शिक्षा  मम्त्रों  (डा०  ब्रिगुग  सेन) :
 (क)  और  (ख).  स्वतन्त्ता  के  बाद  की
 अवधि  में,  शिक्षा  पद्धति  में  परिवर्तन  के  लिए
 केवल,  एक  वार,  अर्थात  i934  से  वाद
 प्रयत्त  किया  गया  था.  जब,  विफ्रविद्यालय
 शिक्षा  आयेग  (1948-49)  और  म  ध्यमसिक
 शिक्षा  झायोग  r95°)  की  रिपार्ट  के  बाद,
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 स्कूल  स्तर  पर  ग्यारह  वर्षीय  उच्च  माध्यमिक
 प्रणाली  भौर  कला,  विज्ञान  शौर  वाणिज्य
 में  प्रथम  डिग्री  के  लिए  तीन  वर्षीय  डिग्री
 पाठ्यक्रम  अपनाया  गया  था।

 (4%)  उनके  आमतौर  पर  झपनाने  से
 पहले,  उच्च  माध्यमिक  पद्धति  और  तीन
 वर्षीय  डिग्री  पाठ्यक्रम  का  दिल्ली  में  परीक्षण
 किया  गया  था  और  उन्हें  सफल  पाया  गया  |

 (घ)  प्रश्न  नहीं  उठता।

 Ancient  Monuments  in  Assam

 6803.  Shri  B.  N.  Shastri;  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  and  names  of  ancient
 monuments  preserved  by  the  Archaeo-
 legical  Department  in  Assam  and  their
 location;  and

 (b)  the  amount  spent  annually  for
 preserving  these  relics  and  monu-
 ments  separately?

 The  Minister  of  State  in  the  Mints-
 try  of  Education  (Shri  Sher  Singh):
 (a)  An  all  India  jist  of  centrally  pro-
 tected  monuments/site  which  is  avail-
 able  with  Parliament  Library  may
 please  be  referred  to.  There  are  64
 Monuments/Sites  i-  Assam  State  on
 the  central  list.

 (b)  A  list  in  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-2  12767)

 Circle  H.  Q.  of  Archaeology

 6804.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Education  be  pleased  to

 ‘state:

 (a)  whether  it  is  ,  fact  that  Eastern
 “Circle  H.Q.  of  Archaeology  being  in
 ‘Caloutta  is  quite  ineffective  in  looking
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 after  the  presevation  of  ancient  relics
 and  monuments  in  Assam  and  their
 adjoining  areas;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  establish  a  circle  H.Q.  of
 Archaeology  Department  at  Gauhati
 for  Assam,  Manipur,  Tripura,  Naga-
 land  ang  NEFA?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):
 (a)  No,  Sir.

 (b)  There  is  no  proposal  at  present
 to  establish  a  circle  at  Gauhati.

 Clash  with  Mizos

 6805.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  4  tact  that  in  the
 incident  which  tock  place  in  Kalasibo
 in  the  Silchar-lza]  road  in  Assam  in
 May,  1967,  wherein  a  vehicle  carrying
 security  personne]  were  attacked  and
 killed  by  the  Mizo  rebellion,  the  driver
 ot  the  yehicle  was  in  complicity;

 (b)  whethwer  it  is  also  a  fact  that
 the  driver  stopped  the  vehicle  in  a
 solitary  place  when  he  was  asked  to
 proceed  with  speed;

 (c)  whether  the  driver  ran  away  and
 joined  the  rebels;  and

 (d)  if  so,  the  steps  taken  to  stop  the
 recurrence  of  sucn  incidents?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a;  to  (c).  There  is
 no  such  information.

 (d)  Does  not  arise.



 LAS.  Offices  in  Assam

 6806,  Shri  B,  N.  Shastsi:  Will  the
 Minister  of  Home  Affairs  pe  pleased
 to  state

 (a)  the  number  cf  JA.  officers  in
 Assam  cadre;

 (b)  whether  their  nymber  ह  at  par
 with  other  States  in  so  far  as  ratio
 to  population  is  concerned:  and

 the  number  of  LAS.  Officers  in
 erent  States  and  their  ratio

 Population  in  each  State?

 The  Minister  af  State  in  the  Minis-
 try  of  Affairs  (Shri  Vidya
 Charan  Q:  (a)  The  authorised
 strength  of  the  cadre  is  uy.  The  num-
 ber  of  officers  in  position  is  108.

 (9)  No  Sir.  The  strength  of  LAS.
 Cadre  for  each  State  is  not  determined
 on  the  basis  of  population,  put  accord
 ing  to  the  needs  of  each  State.

 fe)  A  statement  is  isid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-23/67].

 I4qgt

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  ii  is  a  fact  that  the
 Cffce  of  the  National  Gouncil  of  Edu-
 cationa]  Training  Department  of
 Field  Services)  has  been  recently
 shifted  from  Timarpur  to  Green  Park
 Extension,  New  Delhi:

 (b)  if  so,  the  reasons  therefore  and
 the  rent  paiq  previously  and  at  pre-
 sent;

 (c)  whether  jt  is  a  fact  that  during
 the  recent  rains  the  new  office  was
 flooded;  and

 @  whether  {here  is  a  proposal  to
 shit,  this  Office  tu  a  suitable  place?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  fa)  It  is  not  the  office

 STUY  2B,  59७7  Written  Answers.  4992

 af  the  National  -Council  +pat  hes  :peen
 shifted  but  that  of  the  Department  .of
 Field  Services  of  the  ‘National  Insti-
 tule  of  Education.

 (b)  The  reason  fo"  shifting  is  to
 locate  the  various  qepartments  of  the
 National  dnetitute  at  one  central  cam-
 us  for  effective  coordination  and  in-
 tegration,  of  the  ;esearch  and  training
 programmes  of  the  Institute  as  a
 whole.  The  xeut  paid  fpr  the  pnayjous
 building  was  Rs.  4690  per  month  and
 the  rent  for  the  new  b  ig  about
 Rs.  5425  per  month.  The  latter,  how-
 ever,  provides  accommodation  for  the
 combined  library  of  several]  Depart-
 mants  of  the  institute.

 (c)  In  the  recent  rains  the  main
 sewer  iine  of  the  Municipal  Corpora-
 tion  was  choked  and  88  a  result,  weter
 over  flowed  through  service  lines  ito
 the  basement.  The  service  lines  were
 therefore  plugged  end  the  basement
 cleared  of  al  water.  The  buiiding  is
 Giite  safe.

 (d)  The  Department  will  be  shifted
 ५9  the  Hauz  Kiac  Campyy  eg  the
 National  Institute  as  soon  ag  the  Ingti-
 tute  buildings  are  eomple

 Miso  Rebels

 6898.  Shri  Samar  Gyha:  Will  the

 ogee
 of  Home  Affairs  be  pleased

 7  8  .
 (a)  whether  the  Mizo  who  dominate

 the  Jammu  area  ef  Dharmanagar
 sub-Division  in  Tvipura  are  actively
 cooperating  with  the  hostile  Mizos  in
 Assam;

 (b)  whether  Christian  Migsignayies
 in  this  Tripura-Mizu  areas  are  sp-
 reading  anti-national  sentiment  among
 the  Mizos;

 (c)  whether  a  former  member  of
 Lok  Sabha  has  recently  cancentrated
 his  activities  in  the  Tripure.Mige  areas
 and  is  encouraging  the  Mizos  to  extend
 MNF  activities  an  Tripura  also;  and

 (d)  whether  the  Mizo  settlement  in
 Arundghantinggay  of  Tripura,  where
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 the  Christiah  Minstowielts  rth  uPhdols
 and  hostels  ‘for  the  Mizcs,  has  become
 a  hot  bed  of  anti-national  activities

 2  reésum  Of  enti-MndisA  breachings
 कक  the  Missionaries?

 The  Minister  of  State  in  the  Mints

 try  of  Home  Alfairs  (Shri  Vidya
 4ran  Shukla):  (@)  to  (a).  We  have

 no  such  informetion,  but  ptrict  ‘Vvigil-
 ance  is  maintained  against  seditious
 and  hostile  activities.

 ReWAVtason  Work  in  WE  Bengal
 6809.  Bhri  Samar  Guha:  Will  the

 Minister  of  Labour  and  Rehabilitation
 be  pleaked  td  state:

 (a)  whether  the  West  Bengal  Reha-
 bilitation  Ministé;  fag  sibmitéd  a
 eeheme  to  the  Centrhl  Govertinént  for
 rehabilitation  in  which  it  has  beén
 Ftated  that  (i)  ex-camp  refugets,  new
 migrants  from  दि,  Pakistan,  deserters
 from  camps  outside  West  Bengal,  non-
 camp  displaced  persons,  evicted  miho-
 rities  and  squatters  on  road-side  ard
 railway  and  putlic  lard  feed  imme-
 diate  rehabilitation,  (ii)  Squatters
 Colonies  set  beforé  and  after  950
 require  early  regularisation,  (iii)  pri-
 vate  and  cooperative  colorilés  néed
 findndia]  aid  fronr  Govérnment,  (iv)
 house  buiiding  loans  for  the  refugees
 be  inereateg  and  (v)  small  stale  and
 enttagé  and  other  industries  be  set  up
 for  economic  renzbilitation  of  the  dis-
 placed  persons;  and

 tS)  ४  sb,  thé  steps  GovdrnMMEHt  pro-
 pose  to  take  in  the  matter?

 The  Ministet  of  State  if  the  Mints-
 try  of  Labour,  Employment  and  Re-
 hébilitatiia  (ShH  L:  N.  Mislita):  (8)
 and  (b).  No  Sédermie  regarding  thesé
 items  has  been  rcceived  from  the  Re-
 Habilitatiah  Minister,  West  Héngal.  The
 itéms  ri  ta  (v)  meritfériéd  part
 (a3  of  thé  Question  Wére  itthdéd  in
 thé  items  sent  ty  tHe  Rehabiitfation
 Minister,  West  Bengal,  tor  discisston
 in  the  Staté  Hefiabilitation  Mintster#’
 Coiiférénce.  These  items  Were  did-
 cugéea  by  the  Uniofi  Rehabilitation
 Minister  with  West  Bengal  Reliabfii-

 tation  (Wani¥ter  on  18347  fa  with
 the  West  Bengal  Gevernor  on  2te87
 and  10-7-67.

 It  was  agreed  that  the  urgent  need
 of  the  camps  for  water  sttpply  ‘should
 be  met  by  providing  tube-wells  ata
 cost  of  Rs.  200  each.  West  Bengal
 Guvernment  have  also  been  authorised
 ta  give  rehabilitation  toan  afl  to  hard
 cases  of  non-camp  displaced  families
 upto  the

 palling
 of  80  Jakhe,  pro-

 vided  yndér  the  oti  uary  assessment.
 It  is  al8d  proposéd  to  give  a  fresh
 offer  to  new  migrants  in  West  Bengal,
 whn  want  to  go  to  camnps  to  do  so  and
 in  that  case

 hey
 Would  be  entitled  to

 all  the  frehabilitatioA  issistance  for
 which  they  would  have  been  eligible,
 had  they  gone  to  camps  on  arrival  in
 India.

 The  Committee  a  Review,  Appoint-
 ed  to  examine  the  progress  of  rehabi-
 litation  work  in  West  Bengal  jin  res-
 pect  of  old  D:Ps  and  the  problems  of
 new  D.Ps.,  is  also  to  examine

 hee items.  é  Governméit  are  awhlting
 the  recominentatiohs  BF  the  Comimittéé.

 डाक  तथा  तार  विसाग  की  झंखिल  भारतीय
 पेन्शनसं  यूनियन

 6810.  नी  स्वतन्त्र  सिह  कोठारी  :
 शौ  हुकम  चन्द  कणछषेवाय  :
 शी  Wo  Ao  सोलंकी  हू

 र्क्पे  सँबोरे  मंत्री  1.  बताने  की  कृपा
 बरगेकि:

 (क)  क्‍या  मध्य  प्रदेश  के  डाक  तंथा  तार
 विभाग  के  पेन्शनर्स  की  यूनियन  ने  सरकार
 को  श्पना  मांग-पत्न  दिया  है  |

 (ले)  थर्दि  हों,  ती  उनकी  में  कंयों
 हैँ;

 (ग)  सरकार  ने  मांगों  को  किस  जद  तंक
 स्वीकार  किया  है;  भौर

 (ध)  क्यां  ये  मांगें  केन्द्रीय  सरकार  के
 सभी  पेन्ीनरी  के  सर्वध  मैं  लॉग  मानी  जांयेंगी  ?
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 संप्तवू-कार्य  तथा  संचार  सन्‍्त्रालय  में  राज्य
 भगती  (शो इन  Go  युजराल)  =  (क)
 जी  नहीं  1

 (ख)  से  (घ)८  प्रशन  ही  नहीं
 उठते  1

 मनोपुर  सें  हथियारों  का  पकड़ा  जाना

 68li.  शी  यशवन्त  सिंह  कुशवाह  :
 शो  रघुबीर  सिह  शास्त्री  :
 श्री  रामगोपाल  शालवाले  :
 श्री  शिवकुमार  शास्त्री  :
 श्री  प्रकाशवोर  शास्त्री  :
 Blo  सुर्य  प्रकादा  पुरी  :
 शो  प्रात्म  दास  :

 क्या  गुह-कार्य  मत्नी  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  भनीपुर
 अशासन  ने  हाल  ही  में  हथियारों  भौर  गोला
 बारूद  के  भारी  जखीरे  पकड़े  हैं।

 (ख)  क्या  यह  भी  सच  है  कि  पकड़े  गये
 सामान  पर  पाकिस्तानी  चिह्न  हैं;  भौर

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है  तथा  इसके  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है?

 गह-कार्य  सन्जालय  सें  राज्य  सगी  शी
 विद्या चरण  शुक्ल)  :  (क)  से  (ग).  पुलिस
 ने  l  जून,  967  को  सदर  पहाड़ियों  सब
 डिवीजन  में  तफाऊ  के  निकट  गैरनागा
 विद्रोहियों  के  एक  कैम्प  पर  छापा  मारा  भौर
 भारी  संख्या  में  हथियार  और  गोला  बारूद
 पकड़े  vr  हथियारों  पर  के  चिह्न  या  तो  मिटा
 दिए  गये  थे  शौर या.  उन  पर  चिह्न  थे  ही  नहीं
 छापे  के  दौरान  पकड़े  गये  303  शक्ति  के
 कारतूसों  में  से  कुछ  पर  पाकिस्तान  झार्डनिंस
 फेकटरी  के  चिह्न  थे।  पाकिस्तान  से  सख्त
 विरोध  प्रकट  किया  गया  है  भौर  इस  क्षेत्र  में
 पुलिस  की  गश्त  को  बढ़ा  दिया  गंया  है।
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 Foreign  Missionaries  Working  in
 Bihar  Famine  Area

 6812,  Shri  E,  K.  Nayanar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  foreign  ‘missio-
 naries  working  in  Bihar  famine  areas;

 (b)  whether  American  Missionaries
 are  also  working  in  Bihar  and  if  so,
 their  number;

 (c)  whether  foreign  missionaries
 are  receiving  aid  from  all  over  the
 world  including  America;  and

 (d)  if  so,  the  amount  received  in
 9667

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  According  to  the
 latest  information  available,  the  num-
 ber  of  registered  foreign  ang  com-
 monwealth  missionaries  in  Bihar  is
 375.  Information  as  to  how  many  of
 them  are  working  in  the  famine  areas
 is  not  available.

 .(b)  Yes;  Sir.  185.

 (८)  Yes;  Sir.

 (d)  According  to  the  latest  infor-
 mation  available,  the  total  amount
 received  from  abroad  during  the
 period  January-September,  1966,  was
 about  Rs.  60  crores.

 Jamshedpur  Telephone  Exchange

 6813,  Shri  Shiv  Chandika  Prasad:
 Shri  Valmiki.  Choudhary:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 Auto  Exchange  is  functioning  at
 Jamshedpur  since  January,  7907
 and  that  for  the  last  six  months,  no
 new  connections  have  been  provided
 to  the  intending  -subscribers  in  spite
 of  the  fact  that  more  than  thousand
 applications  are  pending.  on  the  -wait-
 ing  list
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 (b)  whether  it  is  also  a  fact  that
 so  far  Government  have  not  set  up
 any  Ad  Committee  in  that  area
 nor  hag  the  State  Advisory  Commit-
 tee  been  appointed;  and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  De-

 Gujral):  (a)  to  (c).  A  mew  Auto
 telephone  exchange  with  a  capacity
 of  500  lines  was  commissioned  in
 January  i987.  This  exchange  has
 replaced  the  TISCO  exchanges  al-
 ready  working  at  Jamshedpur  and  the
 subscribers,  barring  356  nos.  served
 by  these  exchanges  could  oniy  be
 given  connections  from  the  new  ex-
 change.  More  lines  are  being  added  to
 the  exchange  and  subject  to  avail-
 ability  of  telephone  instruments  and
 other  stores  like  iron  wire  the  exist-
 ing  TISCO  subscribers  will  be  first
 connected  to  this  exchange.  An  ex-
 pansion  programme  of  2500  lines  is
 already  in  hand  and  is  expected  to  be
 completed  by  end  of  this  year.  It  will
 then  be  possible  to  provide  telephone
 connections  to  the  applicants  on  the
 waiting  list.

 The  question  of  constituting.a  Tele-
 phone  Advisory  Committee  for  Jam-
 shedpur  is  under  consideration  of
 Government.  There  is  no  State
 Advisory  Committee  for  this  purpose.

 Manipuri  and  Bengali  Refugees  from
 East  Pakistan

 68i4.  Shri  M.  Meghachamdra:  Will
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  the  total  number  of  Manipuri
 and  Bengali  refugees  from  East  Pak-
 kistan  seeking  settlement  in  Manipur
 and  those  who  have  settled  in  the
 Union  Territory  of  Manipur;

 (b)  the  number  of  those  who  are
 provided  with  land  and  financial  aid;

 (c)  the  number  of  those  who  are
 still  approaching  the  Manipur  Gov-
 ernment  for  grant  of  such  aid;

 (d)  whether  it  is  a  fact  that  os
 nearly  as  2]4  families  (Mamupuri  as
 well  as  Bengali)  are  not  yet  rehabili-
 tated  so  far  and  their  cases  are  lying:
 undisposeq  of  for  a  long  time;  and

 (e)  if  so,  ther  easons  therefor?

 The  Minister  of  State  im  the  Minis-
 try  of  Labour,  Employment  and  Ee-
 habilitation  (Shri  L.  N.  Mishra):  (a)
 and  (b).  The  Government  of  Mani-
 pur  have  reported  that  ,0€7  families
 of  displaced  persons  from  East  Pa-
 kistan  sought  resettlement  in  Mani-
 pur;  of  these,  849  families  were  pro-
 vided  with  land  and  all  of  them,  with
 exception  of  63,  were  provided  with
 financial  aid  as  well.

 (९)  2l4  families  of  old  migrants  are
 still  asking  the  Manipur  Government
 for  grant  of  Land  and  4  families  of
 new  migrants,  Le.  who  migrated  on
 or  after  Ist  January,  1964,  for  both
 land  and  financial  aid.

 (d)  and  (e).  As  the  2l4  families
 of  old  migrants  have  been  living  in
 Manipur  for  several  years,  they
 should  be  regarded  as  having  merged
 with  the  local  population  and  should
 receive  such  assistance  as  is  admissi-
 ble  to  local  people.  The  Government
 of  Manipur  have  these  cases  under
 their  consideration  and  are  making
 efforts  to  give  lang  to  them.

 Car  Thefts  in  Delhi

 aie”  Shit  George  Fernandes:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  car  thefts  re-
 ported  in  Delhi  during  the  last  five
 years;

 (9)  the  number  of  cars  found  and
 returned  to  their  owners;

 (ec)  the  number  of  cars  that  were
 found  damaged  beyond  repair  or  had
 their  parts  stolen;  and

 (d)  how  many  policemen  are  de-
 tailed  to  trace  the  miscreants  who
 indulge  in  theft  of  cars?
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 The  Minister  of  State  in  the  Minis-
 try  of.  Homa  Affairs  (Shri  Vidya
 Gharan,  Shukla):  (a)  to  (०),  A  staie-
 ment.  ia  laid  on  the  Table  of  the

 LT-L3)4/6a},
 (d),  Auta,  censiat

 ing  of  ra? nspector,  2  Sub-Inspectors,  !

 ser
 Sub;Ingpertpr,  2,  Head  Gon

 stables,  and,  co  Gqnptables.  haa  han,
 created,  tg,  deal,  with  such  cages,

 Reha
 py

 Refo 2७४

 GRIT,  Shri,  Vicendrakumar.  Shab:
 Shri  Eay  Kishan.  Gupfa:

 Will  the  Minister  of  Labour  and.
 Rehabilitation  be  pleased  to  state

 (a)  whether  about.  700  families
 which  were  among  the  first.  to  mig-
 rate-from  Pakistan,  are  still  awaiting
 their.  rehabilitation  in.  Delhi;

 (b)  if  so,  the  main  reazyns.  therelor,

 (९)  steps,  any,  cin,  taken
 ratte  uae  thet,  early का

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  EmpPloyment-and-  Be-
 habitation  (Shri  L,  N,  Mishra):  (a)
 About  700  families  who  were  first
 accommodated.in  barracks  in  Kings-
 way  camp  have  not.  been.  provided:
 with  tenements  as  has  been  done  in
 the  case  of.other  D.Ps.  living  there.
 Apart  from  this,  there  is  no  pending
 rehabilitation  problem.im  respect.  of
 these  D.Pe.

 )  Non-availability  of  Land  near-
 by,  and_unwijlingness  of  the  gto
 move  to  distant  places.

 6)  A,  sgheme.  fox  consiructing  70)
 tenements  has,
 ed  and  is  being sendy as  per  a
 the.  Delhi  Munieipal.  Corporatien.

 Damage  to  Mohenje  Dare  Excavations.

 Freed:
 Will

 a  ee  ot  7०१  “be  pleased’
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 to  state:

 (a).  whether,  it  is  a  fart  that  Mohen-
 jo.  Dara,  has  been,  damaged.  dua,  to

 (b)  whether  UNESCO  has  planned
 to  save  Mohenjo  Daro  like  the
 Nubian  Valley  monuments

 (c)  whether  Government  have  been
 requéstefl  by  UNESCG/Pakistan  for
 any  kind-  of  help/assistance  in  this
 matter;  and

 (0)  the  steps,  Government  are.
 taking  to.  protect  this  unique  symbql,
 of.  Indian.  civilization?

 The  Minister  of.  Stcie  im  the  Minis-
 try  of:  Education  (Shri  Shee  Singh):

 (a)  Yen,  Six:
 (b)  Government  of  India  are  not

 aware.
 (g)  No,  ‘Siz,

 @)  , Does.nof,ariag  ag.  the.  exeayaled,
 akigtep. remains.  are.  in

 राजस्थान  विक्दक्खितलय  में  हिन्दी  में  विक्ान-
 पढ़ाना

 6S9.  श्रो  प्रकाशवोर  श्वास्त्री  :

 थी  बदवन्त  सिह  कुशवाह  :

 बही कुकर  ब्न्ब  इबिवार  :
 थमे  शिककुलरर  शास्की  :
 श्री  रामावतार  झार्मा:

 थी  ह... 1... ल  :
 Bo  सब  प्रकाश  पुरी  :

 थी. यबुदीर  च्  काडज्ी  :

 क्या  शिव  मंज्ी,  यह.  बताने  की  झपा,
 करेंगे  कि  :

 (%)  क्‍या  यह,  सच  है  कि  राजस्थान
 विज्विद्धालग्न:  में.  हिल्डी.  में  :  विज्ञान.  पढ़ाना .
 आरम्भ  किया  जया  न्‍है';

 (रख):  यवि:  ह्  तोप्कय्म  भस्म.  प्लव के,
 क़िल््नविद्युल्यों  .  में;  भी,  ऐसी.  व्यवस्था,  कड़ने
 का  विधा<-है*;  और-
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 गर  येदिं  ही,  तो  इसमें  किंतना'  संभय
 लगने  की  संभभावेनों हैं  और  यंदि  ऐसी  व्यवस्था
 करेन  को  विंचोर  नहीं,  तौ  इंपके  क्या  कॉरंण
 हैं?"

 शिक्षा  ह...  (Bro  धिगज  लेन)  :  (क)
 विश्वेविद्ौलिय  से  अवेक्षित  पूचना  मॉँगी  गईं
 हैं  और-  लोक-सभा  पटल  पर  रख-दी  जायगी  ।

 (ख)  शौर  (ग).  स्तरों  को  गिराये
 बिनाः;माध्यम को  स्वंधित  फ्रादेशिक  भाणान्रों
 मे वदन  के  लिए  का  य॑  कप  बना  ते  की  जिम्मेदारी
 विश्वविद्यालयों  की  हैं।

 नकसलबाड़ी में  रहः  रहें!  उसर  प्रदेश  के  लोग

 6820.  थ्बी  प्रकाशबोर  जास्जी  :
 श्री  रघुओर  सिह  शास्त्री  :

 ीं  और,  दास  me

 ं  हुकम  चन्द  कवाय:
 सो  शिवकुआर  शास्त्री  :
 थी  भ्र्जुन  सिह  भवीरियों  :
 ्रो  यशवन्त  सिंह  कुकवाह.  :

 क्या  गृहको्ष'  मंत्रौ  यहँ  बताने  को  कृपा
 रेग  कि:

 (क)  क्‍या  यह  सच  हैं  कि  उत्तर  प्रदेश
 से  जाकर  नक्समवाइी  में  बसे  हुएः  परिकारों

 के  हजौरी  लोगों  की  सम्पत्ति'  लूटे ली  गई  है
 और  वे  अपने  राज्य'में  वापस  लौट  नायें  हैं.  ;

 (@).  कमों  यहँ  भी  सर्च  हैं!  कि  उत्तर
 प्रदेक्त'स रकार  -ने  इस  बबन  कोई:  कार्य  बाहीे
 करने  में  ग्रपनी  असमर्यता  प्रकट  की  है  ;

 (ग)  क्‍या  संबंधित  व्यवितर्योँ'  अथवा
 रॉन्धि  सरकार  ने  इस  संबंध?  में  कुछ॑कार्यवाही
 कत्  के  लिंयें  केम्द्रीयं  सरकारी  से  अपुरोंधे
 किक हैप;  ह... अ

 (घ)  यदि  हां,  तो  उन्हें  प्रतिकर  दिलाने
 के  लिये  सरकार  ने  कपी  कार्यवाही  की  है
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 और  इस  संबंध में  संरंकार  की  सामान्य:
 प्रतिक्रिया  क्या  हैं  ?

 गृंह-कार्य  सन्तरौलंय'  में  रौज्य  मंन्‍्त्री  प्ली
 विद्या  चरण  शुक्ल)  :  (क)  झौर  (ख) .
 जॉनेंकारों  प्राप्त  की  जा  रही  हैं  और  वह  यंथा-
 शोघ  सदन  फै  समा  पटल  पर  रख  दी  जायभी  '

 (ग)  जौं  नहीं,  श्रीमाने  ।

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Regrouping  of  Villages  itr  Miro’  Hill:
 Area

 682i,  Shrimati  Jyotsna  Chandz:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  932  on  the
 5th  July,  967-and  state

 (a)  whether  Government  propose
 to  bring  villages’  in  Pawi-Lakher
 region  of  the  Mizo  district  under  the
 ाहब्फपकांगा छन  seheme  for  their  security;

 (b)  if  sb;  Wheti  effet’  witt'  be  given
 to  the  proposal;  and

 (९)  if  net;  the  reasoris  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charen  Shukla):  (a)  to  (०).  There  is
 rie  such’  proposal  under  consideration.
 Sinee’  agvieultural  operations:  are  in
 fell-  progress,  it  would’  be  inopper-
 tune’ at  pregent-to  think  in  terms:  of
 any  gfouping:

 Loss  of  Saraswati  Statue
 6822.  Shri  Bal  Raj  Madhok:

 Shri  Ram  Singh  Ayarwal.
 हाल  Atal  Bit!  Vajpayee
 Stirt  Bent’  Shanket+  Sharing
 Shri  R.  8,  Vidyarthi:
 Shri  N.  s.  Sharma
 घाल  Staj‘  Bhan‘
 Shri  Bhirat’  Sinch-  Ctrwwttaw:
 Shri  J.  By  singh
 Shri  Yajna  Dait  Sharma
 Shri  -Brij  Bhushan  Lal

 Will  :the  ‘Minister  of:  Educctlon-  be
 pteased  to  ‘statey

 (aj  Whethet  itis  a  fatt  thef-a-very
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 rare  and  invaluable  statue  of  Saras-
 wati  wag  taken  away  by  the  British
 Government  to  England  from  Man-
 dav  area  of  District  Dhar  of  Madhya
 Pradesh;

 (b)  whether  Government  have
 taken  some  steps  to  bring  the  statue
 back  to  India;

 (९)  whether  Government  advised
 the  Madhya  Pradesh  Government  on
 this  subject;  and

 (d)  if  so,  the  reaction  of  the  Mad-
 hya  Pradesh  Government  thereto.

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Sher  Singh):

 (a)  Yes,  Sir.

 (b)  and  (०).  No,  Sir.

 (d)  Does  not  arise.

 International  Academy  of  Indian
 Culture,  New  Delhi

 6828.  Shri  Yogendra  Sharma:
 Shri  Eswara  Reddy:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  M/s  International  Aca-
 demy  of  Indian  Culture,  Hauz  Khas,
 New  Delhi  have  demanded  the  ex-
 tension  of  the  Employees’  Provident
 Fund  Act,  952  to  the  Institute  also;

 (9)  if  so,  the  steps  taken  in  the
 matter;  and

 (c)  the  reasons  for  the  delay  in
 the  agreeing  to  the  demands  of  the
 employees?

 The  Minister  of  Labour  and  Re-
 hhabilitation  (Shri  Hathl):  (a)  Yes.

 (b)  and  (c).  The  establishment
 was  covered  under  the  Employees
 Provident  Funds  Act  but  the  manage-
 ‘ment  is  contesting  coverage.  The
 matter  is  being  examined  further
 jn  consultation  with  the  provident
 fund  authorities.
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 Grant  of  Funds  by  University  Grants
 Commission  to  Andhra  Pradesh

 6824.  Shri  P.  Antony  Reddy:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  Andhra  Pradesh
 Governm  have  req  d  the  Uni-
 versity  Grants  Commission  for  funds
 to  start  Post-graduate  Centres  in
 three  places  in  Andhra  Pradesh
 during  1967-68;  and

 (b)  if  so,  whether  the  University
 Grants  Commission  Imve  granted
 funds  for  the  purpose?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  The
 Andhra  Pradesh  Government  ‘have
 asked  for  assistance  for  starting  Post-
 graduate  Centres  at  Warrangal,  Gun-
 tur  and  Anantpur.

 (b)  The  University  Grants  Commis-
 sion  has  asked  the  Universities  for  a
 revision  of  the  proposal,  keeping  in
 view  the  quantum  of  the  likely  assis-
 tance  from  the  University  Grants
 Commission.

 Pro-Chinese  Slogans  in  Calcutta  Uni-
 versity  Campus

 6825.  Shrimati  Sushila  Rohatgi:  “Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  anti-
 Indian  and  pro-Chinese  slogans  were
 shouted  around  the  University
 campus  in  Central  Calcutta  on  the
 2nd  July,  ‘1967;

 (0)  whether  the  Chief  Minister  of
 West  Bengal,  had  remarked  that  it
 is  undesirable  but  not  treason;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Mimis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Gov-
 ernment  have  seen  Press  reports’  to
 this  effect.

 (c)  The  facts  are  being  ascertained
 from  the  State  Government:



 New  Rules  of  Olympic  Games
 6826.  Shri  B.  N.  Shastri:  Will  the

 Minister  of  Education  be  pleased  tc
 btate:

 (a)  whether  Government  are  aware
 of  the-fact  that  new  rules  have  been
 passed  for  entry  into  Olympic  Games;

 (b)  if  so,  whether  Government  con-
 sider  that  the  new  rules  will  put
 obstacles  for  entry  of  the  Indian
 athletes  into  Olympics;  and

 (ce)  if  -so,  Government's  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri:  Bhagwat  Jha
 Azad):  (a)  No,  Sir.

 (b)  and  (९),  Do  not  arise.

 Compensation  to  Anti-Cow  Slaughter
 Satyagrahis  Injured  in  Tibhar  Jail,
 New  Delhi  Scuffle  in  June,  1967.
 6827.  Shri  Hardayal  Devgun:

 Shri  Sharda  Nand:
 Shri  Shri  Chand  Goel:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  amount  sanctioned  for  pay-
 ment  as  compensation  to  anti-cow
 slaughter  satyagrahis,  who  sustained
 injuries  in  Tihar  Jail  riots  during  the
 last  week  of  June;  and

 (9)  the  number  of  persons
 have  been  given  compensation?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 Government  of  India-have.  appointed
 a  Commission  of  Inquiry  to  inquire
 into  the  Tihar  Jai)  incidents  of  the
 29th  June,  ‘1987  and  the  question  ‘of
 compensation  if.any  will  be  taken  up
 after  the  report  the  Commission
 is  received.

 ‘‘Miietie  state  Committee,”  Mantpur
 6828,  Shri  M.  Meghachsadra:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  one  ‘newly  prganised

 who

 Committee  namely  “Mietie  “Siate
 Committee”  under  the  Secretaryship of  one  K.  S.  Angami  in  the  Union
 Territory  of  Manipur  has  started  col-
 lecting  large  sums  of  money  through
 intimidation  and  threat;

 (9)  whether  the  saig  committee  has
 appealed  to  the  people  to  rise  under
 the  banner  of  the  Committee;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  td  these  activities  and  in  what
 area  the  committee  is  concentrating
 itg  activities  and  under  what  political
 slogans?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  Accord-
 ing  to  reports  received,  an  organisa-
 tion  called  “Mietie  State  Committee”
 has  been  formed  recently  in  Manipur.
 Some  cyclostyled  leaflets  with  signa-
 tures  of  K.  8,  Angami,  secretary  to
 the  president  of  the  organisation,  were
 found  in  circulation  in  the  interior
 villages  of  Lamlai  police  station  in
 Manipur  East.  The  pamphlet  appeal-
 ed  to  the  people  to  rise  under  the
 banner  of  the  organisation  against  the
 Government.  The  committee  is  re-
 porteg  to  be  trying  to  raise  donations.
 No  complaint  of  any  extortion  has,
 however,  been  received  so  far.  The
 Government  is  keeping  a  close  watch
 over  the  activities  of  this  committee.

 Railway  Porters  and  Vendors
 6829.  Shri  Balgovind  Verma:

 Dr.  Mahadeva  Prasad:
 Shri  Kindar  Lal:
 Shri  EK.  D.  Tripathi:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  study  team  to  en-
 quire  into  the  living  and  working  con-
 ditions  of  the  Licenced  Railway  Por-
 ters  ang  Vendors;  and

 (b)  if  so,  the  time  by  which  this
 study  team  is  going  to  be  set  up  and
 what  criterian  will  be  followed  in  the
 selection  of  ity  members?
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 The  Minister  of  Labuur  amii  Re-
 habilitation  (Shri  Hathi):  (a).  Yes,

 (b}  The  setting  up  of’  the  Siudy.
 Group.  is  expected  to  be  announced
 very  shortly.  It  will  consist  ofa  re-
 presentative  ०  the  Ministry  of  Rail-
 ways,  a  representative  of  the.  Depart
 ment  of  Labour  &  Employment  and
 an  independent  member  conversant
 with  labour  matters.

 Employees.  Prowidemt.  Fund
 6ee0.  1  Téenneti'  ViswanatHam:

 कता  ttre  Minister  of  Latour  and’  Er-
 habilitation  be  pleased  to  state:

 (a  whether  the  Hindustan  Ship-
 yard  Ltd’,  Visakhapatnam  followed
 the:  directive  issued  by  the  Regional
 Provident  Fund  Commissioner,  An-
 dire  Pradesh  contained’  in  the’  Com-
 missioner’s:  Leiter’  No.  AP7!3'  Exemp-
 tiemsI092,  dated:  25-4: 987  addressed
 to  the  Chief  Personnel  Offtcer,  ia  rss-
 pect’  of‘  remitting  both  the  emplbyer’s
 as:  well  झ  the  Employees*  Provitent
 Pund'  contribution  at‘  the  rate  of  8
 per  cent  on:  total  emojuments-  of’  the
 employees  for’-the  period’  between
 1b  to  (2822-1  88;  ८00

 (Cb):  ifs  ‘not,  the:  reason:  therefor?

 The  Minister  of  Labour.  and  Re-
 habilitation  (Shri’Hathi}:  (a).  Messrs,
 Hindustan  Shipyard  Limited  have
 remitted  the  employer’;  share  of  con-
 tribution  at  the  rate  of  8  per  cent  for
 the  ‘period:  ffom  the  -I967  ‘to
 28-2-1966_  The.  payment  of-difference
 between.  the-rate.  of..6:  per  cent  and
 the  rate  of  8:per.cen$.in_respect  of
 the  employees!  share  of  coriribution
 is  still  outstanding.

 (b)  The  employer  ‘is:  disputing”
 ae

 his
 liability’  to’  pay  the  employees*”
 of:  cantetbution..at.the  rate.  of  a  per
 ceat  for.  that  -peziod..

 Political.  Activities  of.  Afsal  Beg.

 683i,  Shri  Jagammatt  Hao:  Jost
 Will  the:  Minister.of  Eaternal-  Affairs
 be.pleased.  ta-state-

 (ay  whether-it  ‘hasbeen:  browght  te
 the  notice  of  the-Ceertrat  Goverment
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 that  Atteal  ह: 3  teat  reputed:  hi  politi-
 cal  activities,  violating  the  restrictions
 inmposed!  orf  Wim;  arid”

 (b)  if  so,  the  action  Governttent
 propose  to  take  in  the  matter?

 ‘Bie  Minister:  of  Beme  Affidrs:  (6a
 ¥.  By  Chaven):  (@))  There  hive  beeti
 no  violations  by  Mirza.  Afzal.  Beg  of
 the  restrittiéns  imposed  ort’  Kim,

 (by  Dees  not:  arize:

 Sem:  तथा  तार-कर्मचाश्यिं  के.  लिये  ऋनावृध्टि
 भत्ता

 श्री  रामावंतार॑  शास्त्री  :
 थों  शिगेलां  ar:
 at  चच्तादोबर  सिह:  :

 क्या  संच-र  मंत्री-  यह.  बताने  की  कमा
 करेंगे  कि  :

 (क),  क्या  अनावू्थिट  कौ  अवधि  में
 बिहार  में  डाक  तथा  तार  विभाग  के  कर्मचारियों

 को  अनावृर्ध्ट  भत्ता,  जी  72  किश्तों में  वॉर्पस:
 करना  होगा,  देने  की  व्यवस्था  की  गई  है  ;
 औरे

 11 2  कया  सरकार  का:  विचार  किशी
 को  बढ़ा  कर  36-करने  तथा  1969°% के  कादः

 क्सूली  झपरम्म:  करने  का  है?

 संसद  कार्य  तथा  संचार  मन्त्रालय  में  राज्य
 मस्ती,  (थीं  fo  S.  गुज़राल).  :  (कं).
 बिहार  के  प्रत्मबुष्टि  वाले  क्षेत्धों  में  नियुक्तः
 केट्रीये:  सरकार: के  :पराजपत्तित  केसरिया,
 सय  ही  उन  कर्मचारियों  को  जो  उन  क्षेत्रों
 के  'रहुवे-वफले  हैं;  किब्तु-जो  उन!  क्षेत्रों  से.  कहर
 तैनात हैं,  च्े कि कि  उनके  परिवार  भनावृष्'
 वाले  क्षेत्रों  में  हो  रह  रह  हों,  तीन  माह..का
 बेतन  या  500  रु०,  जो  भी  कम  हो,  की
 अप्धिमं  अदायगी  करेने  के  झांदेश  जारी  कर

 दिये  गये  हैं;  जिन्हें 24  किक्तीं  मैं चसूरल विधा कर्ल  किया
 जाएगा  |

 (खत  जे  नहीं  ।
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 मुजफ्करपुर  में  नियुक्त  डाक्त  व  तार  कम चारियों
 फे  लिये  क्वार्टर

 6853.  श्री  क०  मिल  लब्कर  :
 श्री,  रामावतार  शास्त्री  :
 ह | अ  च्ब्स्द  बर: सिह सिह  :

 क्या  संवार  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  यह-  सच  है'  कि  डाक  व  तार
 विभाग  मूजफरपुर  (बिहार)  में  लगभग
 एक  हजार  कांचारी  काम  कर  रहे  हैं

 (कं):  कया  यह  भी.  सच  है  कि  प्रवम
 श्रेणी  के  कर्मचारियों  के  श्रतिरिक्त  प्रन्य
 कर्मेक्तरियों  के  ज़िये-  वहां:क्कादेर.  की:  कोई
 की  व्यक्‍्स्का  नहीं: है;  गो

 (ग)  क्‍या  मुजफ्फरपुर  में  सरकारी
 जमीन  हैं  और  यदि  हां,  तो  कर्मचारियों  के
 लिये  कयार,  न  बनाने  के  क्या  कारण  हैं?

 संशवू-कार्य सपा  हंबार/भन्वतलग  मेंससाक्ता
 सच्ची  (sitt0. fe  Ho  गुजराल)  :  (क)े
 मुजक्फरपुर-  में  35  कर्मचारी:  निब॒क्त
 हैंग

 (ख)  जी  नहीं।  प्रथम  श्रेणी  के  कर्म-
 च्यस्सों के  फ्रतिरिक्ा  ़्त्य  कर्मचारियों  के
 लिए  तेरह  क्वार्टर  उपलब्ध  हैं,  जबकि
 प्रथम  श्लेणी  के  कमंचारियों  के  लिए  केवल  एक
 क्वाटेर  है।

 (ग)  कर्मचारियों  के  लिए  क्वार्टर  बनाने
 के  उद्देश्य  से  एक  प्लाट  ग्रविप्रहण  किया  जा
 रहा  है।  जमीत  का  श्रधिग्रहण  हो  जाने  पर्‌
 क्वार्टर  बनाये  जायेंगे,  बशर्तें  कि  उनके  लिए
 फंड  उपलब्ध, हों  ।

 Extra  Allewances:  for  Manipur
 Empley  ees

 6834.  Shri  M.  Meghachandra:  जता
 the  Minister  of  Home  Aifyim-  be
 pleased  to  state:

 (a)  whether  the  employees  of  the

 Government.  of  Manipur  warking  in
 the  disturbed  areas  of  the  Unian
 Territory  are  being  provided  with
 extra.  allowances  in  view  of  their  em-
 ployment  in  difficult  circumstanons;
 and

 (b).  if,  not,  the  reasons.  therafor?
 The  Minister  of  State.  in,  the.  Minia-

 try  of  Home  Affairs  (Shri.  Vidya
 Charan  Shukla):  (a)  and  (b),  Tite
 pay  and  allowances  of:  the  employers
 of  the  Government  of  Manipur  are
 based  on.  the  Assam  pattern.  The
 question  of  grant  of  some  ad-hoc
 allowance  on  the.  Assam  pattern  to
 the  employees  serving:  in.  Hill  areas  of
 Manipup  is;  being

 ae.  fag
 शी  बतवन्त सिह  कुशवाह
 श्री  नात  वास
 अं!  काशचोर  जास्त्री  :
 श्री  दृकम  चप्द  कलृतराय

 श्री  शित  कुमार  जस्त
 आ"रामावतारः शर्मा
 ओ  स्थबोर' सिंह  शास्त्री
 Bo  सुर्य  प्रकाश  पुरो
 श्री  रामगोपाल  शाल  वाले  :
 थो.  ायब्यर,  :
 शी  राणे  :

 कया  गुद्धाकायं,  मंन्ी  फ्  बढाने: की  कपा
 करेंगे  fier:

 (क)'  कया: यह  सकः  e  किः-देश  में  कुछ
 राज़्यों  ने  मद्य  निषेध.  को  -हढाने  का  निम्ल्य
 किसा  है;

 (छा)  कया  यह  भी  सच  है,  कि.कुछ  ह... ल
 राश्य  कि एला निर्णय 'करने- वालें हैं निर्णय  करने:  वाले:  हैं;

 (ग्रे)  क्या.  सरकार.  का  इस  सम्बन्ध:  में."

 है;  भौर

 (घ)  टेकचन्द  समिति.  के  प्रतिवेदन  पर
 ह.”  तक.,प्रन्क्सि.  निर्णय.  न  लिग्ें-जाने  के  व्यय
 कारण  हैं  ?

 6835.
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 गुह-कार्य  मन्त्रालय  में  राज्य  स्त्री  (श्री  (c)  the  action  taken  by  Govern-
 id

 wee  शुक्ल)  :  (क)  झौर  ख)
 ment  thereon?

 aa  तक  केरल  के  मद्य  निषेष  वाले  चार  डिलों
 शौर  हरियाना  के  एक  जिले  में  मद्य-निषेध
 समाप्त  किया  गया  है  |  कहा  जाता  है  कि
 मध्य  प्रदेश  सरकार  ने  राज्य  में  मद्य-निषेध
 को  समाप्त  करने  का  निर्णय  किया  है  किन्तु
 इस  बारे  में  समाचार-पत्रों  के  अतिरिक्त  झन्प
 कोई  सूचना  उपलब्ध  नहीं  है  t

 (ग)  मद्य-निषेषत  राष्ट्रीय  तीति  है  ।

 (ध)  जहां  तक  टेकचन्द  समिति  की
 सिफ़ारिशों  का  वर्तमान  मद्य-निषेध  कानून  के
 अच्छे  क्रियान्वयन  से  सम्बन्ध  है  यह  (कार्य
 राज्य  सरकारों  का  उत्तरदायित्व  है  ।  राज्य
 सरकारों  ने  इन  सिफ़ारिशों  को  भ्रधिकांशत:
 स्वीकार  कर  लिया  है  और  अपने  झ्राथिक
 साधनों  की  सीमा  में  उन्हें  क्रियान्वित  कर
 रही  हैं  ।  राज्य  सरकारों  से  मद्य-निषेध-हीन
 क्षेत्रों  मे ंम्य-निषेष्त  लागु  करने  की  सिफारिशों
 को  क्रियान्वित  कराना  सम्भव  नहीं  हो  सका
 किन्तु  यह  भ्रभी  तक  विचाराधीन  है  ।

 Modi  Spinning  and  Weaving  Mills,
 Modinagar

 6836.  Shri  Umanath
 Shri  Jyotirmoy  Basu
 Shri  Cc  K.  Chakrapand
 Shri  E.  K,  Nayanar:
 Shri  K.  M.  Abraham:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  of  the  Modi  Spinning  and
 Weaving  Rayon  and  Silk  Mills,  Modi
 Nagar  (U.P.)  are  not  paid  wages  on
 account  of  compulsory  closures  in  ac-
 cordance  with  the  provisions  of  the
 payment  of  Wages  Act;

 (b)  if  so,  since  when  the  amount
 has  not  been  paid  and  the  total
 amount  involved;  and

 The  Minister  of  Labour  and
 Rehabilitation  (Shri  Hathi):  (a)
 to  (ec).  The  matter  falls  in  the  State
 sphere.  The  Central  Government
 have  no  information.

 ie  #

 दिल्ली  पालिटेक्निक  में  दाखिला

 6838.  श्रो  रामाबतार  हर्मा  :
 श्री  हुकम  चन्द  कछुबाय  :
 श्री  रामगोपाल  शालवाले  :

 क्या  शिक्षा  मंत्री  2  जुलाई  967  के
 ग्रतारांकित  प्रश्न  संख्या  5375  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  क्रपा  करेंगे
 किः

 (क)  क्‍या  गनुसूचित  जातियों  तथा
 भुतपूर्वे  सैनिकों  के  बच्चों  को  40  प्रतिशत
 अंक  प्राप्त  करने  पर  दिल्ली  पालिटेक्निक
 में  दाखिला  देने  की  रियायत  को  सरकार
 का  विचार  चतुर्थ  श्रेणी  के  कर्मचारियों  के
 बच्चों  को  भी  देने  का  है;

 (स्व)  यदि  नहीं  तो  उसके  क्‍या  कारण
 हैं;  शौर

 (ग)  यदि  हां  तो  बया  यह  रियायत
 चालू  वर्ष  से  दी  जामेगी  ?

 शिक्षा  मत्त्री  (ato  जिगुण  सेन)  :  (क)
 जी  नहीं  1

 (ख)  प्नुसूचित  जातियों/कबीलों  को
 रियायत  संविधान  में  निर्धारित  राज्य  नीति  के
 निदेशक  तत्वों  के  अनुसार  है  ।  भूतपूर्व
 सैनिकों  के  पुत्रों/बाड्डों  का  मामला  एक
 झपवाद  है  ।

 (ग)  शरत  नहीं  उठता।
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 _Repatriates  from  Abroad

 6839,  Shri  M.  L,  Sondhi:
 Shri  T.  P,  Shah:
 Shri  Brij  Bhoshan  Lal:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  Indian  nationals
 repatriated  from  abroad  including
 Ceylon,  Burma,  Africa,  etc.;

 (8)  the  number  of  those  who  have
 been  resettled  with  assistance  from
 Government  and  the  trades  or  pro-
 fessions  taken  up  by  them;

 (c)  whether  any  special  scheme  is
 under  consideration  of  Government
 for  the  speedy  resettlement  of  the
 Indian  repatriates  likely  to  return  to
 India  in  the  next  two  years  or  80;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):
 (a)  Ceylon:  Regular  repatriation
 under  the  Indo-Ceylon  Agreement
 964  has  not  yet  commenced.  0288
 Indians  have  been  granted  Indian
 citizenship  by  the  High  Commission
 in  Ceylon  and  2538  out  of  these  have
 already  come  to  India  upto  -31-3-1967.,

 Burma;  About  1,55,530  persons  of
 Indian  origin  have  come  to  India  upto
 ‘15-7-1987.

 East  African  countries
 ineluding  Mozambique:  7400  persons

 (approximately)
 Aden:  683  persons

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-25/67)].

 (९)  Yes,  Sir.

 (d)  A  statement  showing  the  steps
 taken  and  the  proposals  under  consi-

 deration  for  the  rehabilitation  of
 Indian  nationals  to  be  repatriated
 under  Indo-Ceylon  Agreement,  964
 is  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-25/

 67].

 सेवा  निवृत्ति  को  ध्रायु  से  पहले  सेवानिषत्त  किये
 जाने  के  मामले  में  सरकारी  कमचारियों  में

 असनन्‍्तोष
 6840.  श्री  रघुवोर  सिंह  शास्त्री  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  महंगाई  भत्ते  तथा  25  वर्ष
 का  सेवाकाल  पूरा  करने  पर  अथवा  50  वर्ष
 की  शायु  हो  जाने  पर  सेवानिवृत्त  किये  जाने
 के  बारे  में  सरकारी  कर्मचारियों  में  व्याप्त
 ग्रत्यधिक  असन्तोष  की  ओर  सरकार  .का
 ध्यान  दिलाया  गया  है;

 (@)  क्या  संयुक्त विचा  र-विमर्श  समित्ति
 ने  इन  प्रश्नों  पर  विचार  किया  है;

 (ग)  यदि  हां,  तो  उसकी  सिफारिशें
 क्या  हैं;  और

 (घ)  उन  प्रश्नों  के  बारे  में  अन्तिम
 निर्णय  कब  तक  कर  लिये  जाने  को  संभावना
 a? है

 गृह-कार्य  मन्त्रालय  सें  राज्य  मन्त्री  पी
 विद्या  चरण  शुक्ल)  :  (क)  बहुत  से  कर्मचारी-
 संधों  से  अभ्यावेदन  प्राप्त  हुए  हैं  |

 (ख)  से  (घ).  जैसा  कि  तारांकित
 प्रश्न  संख्या  244  के  उत्तर  में  9  जुलाई,
 i967  को  पहले  ही  बताया  जा  चुका  है

 ये  मामले  राष्ट्रीय  परिषद्‌  की  29  और
 30  मई  967  की  बैठक  में  कर्मचारी  पक्ष

 द्वारा  उठाये  गये  थ ेऔर  मतभेद  के  प्रश्न  और
 उनके  लिये  सरकार  द्वारा  उठाये  गये  कदम
 भी  उक्त  उत्तर  में  बता  दिये  गये  हैं।  परिषद्‌
 द्वारा  न  मामलों  पर  कोई  सिफ़ारिशें  नहीं
 की  गई  थीं।
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 कृषि-स्नातकों  को  बेरोजगारी

 Bada.  ओ  रकुबोर  सिह  कात्थो :  क्‍या
 अजब  तथा  'चुनर्वाति  मंत्री  यह  श्त्तनि  की
 कपा  करेंगे  कि  :

 (कक)  31  झार्य  i967  को  क्च
 खिज्रान  के  कितने  स्वावक  बीर  शस  हीर
 (एपी)  शौर  स्तातकोशर  एम०  एस०  सी०
 (एमी)  बेरोजगार  थे;

 (लव)  वर्ष  i967  के  दौरास  विजिन
 फ्ष्ि-विद्यालयों  से  प्नुमानत:  कितने  विद्यार्थी
 विज्ञान  को  बी०  एस०  सौ०  झौर  एम०  एस०
 सौ  को  उवाधियां  प्राप्त  करेंगे;

 (ग)  उन्हें  रोजगार  दिलासे  फे  लिये
 क्या  काबेवाड़ी  की  जा  रहो  है;  और

 (घ)  देश  में  श्रताज  की  कभी  की
 स्थिति  को  ध्यान  में  रखते  हुए  क्ष  विज्ञान
 में  चिशेंर  गोग्यता  प्राप्त  लोगों  की  सेवायों

 सदुपयोग  न  किये  जाने  के  क्या  कारण  हैं  ?

 श्रम  तवा  पुनर्वास  मन्त्री  थो  हाथो)  :
 (क)  जानकारी  उपलब्ध  नहीं  है  i  तदर्थ
 प्राधार  पर  इकट्ठी  को  जानकारी  से  पता
 चलता  है  कि  30  जुन  966  को  रोजगार
 कार्यीलिपों  की  संडाथता  से  रौजगार॑  खौंजने
 वाले  क्ृष्रि-विज्ञान  स्नातकों  को  संख्या  344
 थी।

 ग्रह  भी  उल्लेखतीय  है  कि  सभी  वै  रोजगएर
 लोग  अपना  नाम  रोजगार  कार्यलियों  में  दजै
 नहीं  कराते  और  रोज़गार  कार्पालयों  के  चालू
 रजिस्टरों  में  नाम  दर्ज  कराने  वालों  में  से
 ग्रधिकांश--विशेष्वक र  वे  जो  तकनोकी  योग्यता
 रखते  हैं--कहीं  त  कहीं  काम  पर  लगे  होते  हैं  1

 (@)  अनुमान  है  कि  उनकी  संख्या
 क्रमश:  6000  और  200  के  लगभग  है  |

 (ग)  चौयीपंचव्योय  योजना  में  शामिल
 किये  गये  कृषि  विकास  के  बड़े  बड़े  कॉर्फकर्षी
 के  कारण  काष  विज्ञान  के  स्वातंकों  को
 शौजगार  अवसर  मिलेंगे  ।

 JRLY  ob,  ree  “Warren  Nevers

 (घ)  क्षेत्र  विशेष  के  विशेषज्ञों  की
 योग्यता  कः  पूरा  पूरा  फायदा  ढाने  के  हर
 सम्भव  प्रयत्न  किये  जाते  हैं  7

 Pav  of  Teachers
 6842,  Shri  garjoo  Pandey;  Wil  the

 Minister  of  Education  be  pleased  to
 state

 (a)  the  afhount  granted  td  meet  the
 increase  th  the  pay  of  téachtrs  of
 Primary  and  Higher  Setoadary
 Schools  in  Utter  Predésh  den-
 uary,  4964  uptill  now;

 (b)  whethtr  GoVetfiment  are  aware
 of  the  fact  that  the  teachers  of
 Higher  Seeondafy  School  ih  Witar
 Pradesh  demand  equal  pay  for  equal
 work;  and

 (९)  if  s0,  the  action  being  tahen  by
 Government  in  regard  thereto?

 The  Minister  of  State  in  thé  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad);  (a)  From  January  964  to
 Slst  Marth,  1068,  Central  assistdfice
 was  provided  for  the  improvement  of
 pay  BeAles  8  school  tédchers  on  thé
 basis  of  50  per  cent  of  the  total  éx-
 penditure.  Since.  however,  the  Cen-
 tral  assistanee  for  the  Gtate  Plan
 schemes  ag  ४  whole  wis  given  as  bulk
 assistance,  separate  information  ig  fet
 available  about  the  é@xact  amdunt  of
 atiitafhee  for  the  scheme  of  teachers’
 salaries.  Since  Ist  April,  1966,  no
 Central  assistance  has  been  given  to
 any  State  for  the  improvement  of
 primary  ahd  secondary  sehool
 teachers’  pay  scales  within  thé  Plati
 or  outside  the  Plan.

 (b)  and  (c).  Ministry's  pOliey  if
 that  thére  should  Bé  parity
 the  pay  3086५  of  the  Government  and
 private  school  teachers.

 Bogus  Educational  Institutions  in
 Delhi

 6843.  Shri  F,  N,  Solanki:
 Shri  Brij  Raj  Singh  Kotah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  wehiMer  it  is  8  fact  that  btitid-
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 reds  af  bogus  Educational  Institutions
 are  functioning  in  the  city  of  Dethi;

 (b)  whether  these  institutians  are
 functioning  with  prior  permission  of
 Government;

 {c)  whether  such  Institwtions  are
 recognised  by  Universities;  and

 (d)  if  not,  the  steps  being  taken  to
 close  such  Institutions  and  save  the
 young  student  generation  from  fheir
 bad  effects?

 The  Minister  of  State  in  the  Mints-
 try  of  E4ucation  (Shri  Bhagwat  Jha
 Azad):  (a)  It  is  a  faet  that  there  are
 some  privately  run  wunrecognised
 coaching  institutions  in  Delhi  but  it
 is  not  known  how  many  of  these  are
 begus.

 (b)  No,  Sir.
 (९)  Information  is  not  awailable.
 (d)  A  draft  model  bill  to  exercise

 control  over  the  unrecognised  educa-
 tional  institutions  is  under  considera.
 tion.

 Prices  of  Copra  and  Betelnuis  in
 Mioobar

 6844,  Shri  Ram  Sewak  Yadav:
 Shri  Baigovind  Verma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  the  current  minimum  purchase
 prices  for  copra  and  betelnuts  pres-
 cribed  in  the  trade  licences  issued  for
 Nicobar  Islands;

 (b)  when  these  were  last  revised
 with  a  view  to  link  them  to  the  pre-
 sent  prices  prevailing  in  the  mainland
 markets;

 (e)  whether  it  is  a  fact  that  Nico-
 bari  copra  is  selling  in  Calcutta  at  the
 rate  Rs,  300  per  quintal  and  above;
 and

 (d)  what  prices  Car  Nicobar  and
 Naneowrie  Trading  Companies  are
 currently  getting  for  their  copra  ship-
 ped  to  Caleutta|Madras?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shwkia):  (a)  and  (b).  The
 Mmirimum  purchase  prices  for  copra
 and  betelnuts  in  the  Nicobar  Islands
 were  tast  revised  in  Fuly,  963  and
 are  as  foltow:

 Bs.  %  per  se  पहा,
 Betelnuts  Bs.  22)  per  480  kw.

 However,  it  is  reported  that  the  two
 companies  who  were  given  licences  to
 purchase  copra  and  betelnuts  in  the
 Nicobar  Islands  were  on  offering
 higher  prices  to  the  Nicobarese  in
 view  of  the  corresponding  rise  in
 prices  on  the  mainland,  The  rates
 offered  were:

 Copra  Rs.  30  per  00  kgs.
 Betelnuts  Rs.  360  per  400  kgs.

 (ec)  and  (da).  Nicobari  copra  i  most-
 ly  shipped  to  Calcutta  where  it  is
 reported  to  have  been  sold  at
 Rs.  282.50P  per  00  kgs.  in  June,  1967.

 Arrest  of  Infiltrators  in  J  &  x

 6845,  Shri  Ram  Singh  Ayarwal:
 Shri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 than  300  infiltrators  coming  from  oc-
 cupied  Kashmir  have  been  arrested
 as  reported  in  the  Vir  Arjun  dated
 the  Ist  July,  1967;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  No.  Sir.

 (b)  Does  mot  arise.

 Strike  by  Workers  of  Kerala  Cashew
 Factories

 6846.  Shri  Atam  Das:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  of  Kerala  Cashew  Factories
 have  decided  to  go  on  strike;
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 (b)  if  50,  whether  they  have  put

 forth  their  demands:  and
 (c)  the  extent  to  which  Govern-

 ment  propose  to  meet  their  demands?
 The  Minister  of  Labour  and

 Rehabilitation  (Shri  Hathi):  (a) to  (c).  The  matter  falls  in  the  State
 sphere  and  the  Government  of  India
 have  no  information  on  it,

 Clerks’  Grade  Examination  (June
 966)

 6847,  Shri  Atam  Das:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  all  the  candidates  who
 were  declared  successful  in  the
 Clerks’  Grade  Examinatnon  held  by
 the  U-P.S.C,  in  June,  966  and  were
 recommended  for  appointment  have
 since  been  absorbed;

 (b)  if  not,  the  reasons  therefor;  and
 (c)  the  number  of  candidates  still

 awaiting  appointment  and  the  time  by
 which  they  are  likely  to  be  absorbed?

 The:  Minister of  State  in  tthe  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  All  the
 285  candidates  who  were  declared
 qualified  in  the  966  Clerks’  Grade
 Examination  have  already  been  nomi-
 nated  to  the  various  Services|Offices,
 for  which  the  Examination  was  held
 by  the  U.P.S.C.  The  actual  appoint-
 ments  of  the  candidates  are  made  by
 the  concerned  Ministries|Offices  after
 completing  the  necessary  formalities

 regarding  their  medical  examination,
 etc,

 विशेष  डाक  टिकटें
 cme te  9848.  ह, उ  झात्म  दास  :

 श्री  मरंडी  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 ((#)  कया  सरकार  का  विचार  भारत

 भूतपूर्व  .-राष्ट्रपति,  .डा०  राधाकृष्णन  के
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 सम्मान  में  एक  डाक-टिकट  जारी  करने
 का  है;

 (लव)  यदि  हां  तो  कुल  ऐसी  कितती
 डाक-टिकटें  जारी  की  जायेंगी;

 (ग)  क्‍या  भारत  के  भूतपूर्व  गवर्नर
 जनरल  श्री  सी०  राजगोपालाचारी  के  सम्मान
 में  भी  ऐसी एक  डाक-टिकट  जारी  करने  का
 सरकार  का  विचार  है;  और

 (ष)  यदि  हां  तो  कब  ?

 राज्य म़्वो  (थीं  fo  Fo  गुजराल)  :  (क)
 जीहां।

 (ख)  2,000,000  (बीस  लाख)  t

 (ग)  तथा  (घ).  इस  समय  एसा  कोई
 प्रस्ताव  विचाराधीन  नहीं  है  ।

 रूस  को  भेजे  गये  शिक्षा  सम्बन्धी  दल  का
 प्रतिबेदत

 6849, Sf भरी  प्रकाशवोर  शास्त्री  :
 श्री  Wie  Mo  त्यागी  :
 श्री  शिव  कुमार  शास्त्री  :

 शी  प्रजुत  सिंह  भवौरिया  :
 श्  थडावन्त  सिह  कुशवाह  :
 श्री  आत्म  दास  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  [क  :

 (क)  क्‍या  यह  सच  है  कि  डा०  कोठारी
 के  नेतृत्व  में  एक  दल  हाल  में  रूस  की  5  दिन

 तक  यात्रा  करके  भारत  वापस  आया  है;

 (ख)  क्‍या  डा०  कोठारी  ने  रूस  में
 बतंमान  शिक्षा  पद्धति  की  तुलना  में  भारतीय
 शिक्षा  पद्धति  को  निरुद्ेश्य  बताकर  उसकी
 झालोचना  की  है;

 (ग)  क्‍या  डा०  कोठारी  ने  इस  सम्बन्ध
 में  सरकार  को  कुछ  सुझाव  भी  दिये  हैं;
 और
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 (घ)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या  है
 शौर  भारतोय  शिक्षा  पद्धति  में  उनके  द्वारा
 बताई  गई  कमियों  को  दूर  करने  के  लिये
 सरकार  का  विचार  क्‍या  कार्यवाही  करने
 काहे?

 छिक्षा  मन्‍्त्रो  (डा०  त्रिगुण  सेन)  :  (क)
 जी,  हां  ।  विश्वविद्यालय  अनुदान  झायोग
 के  अध्यक्ष  डा०  दौलत  सिह  कोठारी
 की  भ्रध्यक्षता  में  एक  )  1-सदस्यों  के  वैज्ञानिक
 भश्रतिनिधि-मण्डल  ने  8  मई  से  ]  जून,  967
 तक  सोवियत  रूस  का  दौरा  किया  था  t

 (ख)  जी,  नहीं  ।

 (ग)  और  (घ).  क्‍योंकि  भारतोय
 चैज्ञानिक  प्रति  नधि-एण्डल  को  सोवियत  विज्ञान
 अकादेमी  द्वारा  ग्रामत्रित  किया  गया  था,
 इसलिए  इसने  सोवियत  रूस  में  अपने  कार्य-
 कलापों  को  वैज्ञानिक  विकास  के  अध्ययन  तक
 ही  सीमित  रखा  और  रूस  की  शिक्षा  पद्धति
 का  अध्ययन  नहीं  किया  ।  डा०  कोठारी  ने
 भारत  शौर  रूस  के  बीच  विज्ञान  और  टेकनो-
 लाजी के  क्षेत्र  में  सहकारी  प्रयत्नों  से  संबंधित
 कुछ  सुझाव  दिये  हैं  ।  जिन  विषयों  पर  ऐसे
 प्रयत्न  किये  गये  हैं,  उनमें  से  कुछ  इस  प्रकार
 हैं  :--समूद्र  विज्ञान,  भूभौतिकी  के  एक
 संस्थान  की  स्थापना,  मिट्टी  के  खारेपन  और
 रोम  आदि  का  अध्ययन  करना  ।

 सिजो  लोगों  के  साय  मुठभेड़

 6850.  श्रो  रासावतार  शर्मा  :
 श्रो  झ्ात्म  दास  :
 शो  रघुबोर  सिह  शास्त्री  :
 शो  यशवन्त  सिह  कुशवाह  :
 श्रो  हुकम  चन्द  कछवाय  :
 श्री  Blo  To  त्यागो  :
 श्यो  शिव  कुमार  शास्त्री  :
 डा०  सुर्था  प्रकाश  पुरो  :
 श्री  महन्त  विग्विजय  नाथ  :

 क्या  गृह-कार्प  सत्नी  यह  बताने  की  दा
 598  (Ai)  LSD—7.
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 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जुलाई,  967
 के  दूसरे  सप्ताह  में  सुरक्षा  दल  के  कर्मचारियों
 के  साथ  लुगलेह  के  समीप  हुई  मुठभेड़  में  दो
 विद्रोही  मिजो  मारे  गये  थे;

 (ख)  क्‍या  यह  भी  सच  है  कि  तीन  नसों
 समेत  25  विद्रोहियों  को  बन्दी  बना  लिगा
 गया  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  चार
 सशस्त्न  विद्रोहियों  ने  आत्म  समर्पण  कर
 दया  था;

 (घ)  यदि  हां,  तो  क्‍या  विद्रोहियों  के
 गुप्त  अड्डों  पर  धावा  मार  कर  विद्रोहियों  &
 बड़ी  मात्रा  में  हथियार  और  गोला  बारूद
 पकड़ा  गया  है;  और

 (=)  यदि  हां,  तो  इस  घटना  का  पूरा
 व्यौरा  क्‍या  है?

 गह-कार्य  सन्‍्त्रालय  में  राज्य  मन्त्री  (भो
 विद्या चरण  शुक्ल)  :  (क)  से  (=).  हमारे
 पास  जुलाई  के  दूसरे  सप्ताह  में  लूंगलेह  के  निकट
 ऐसी  किसी  घटना  के  होने  की  सूचना  नहीं  है  ।
 किन्तु  सुरक्षा  दल  की  कार्यवाध्टियों  में  जुलाई
 के  पहले  पखवाड़े  के  दौरान  64  मभिजों  विद्रोही
 पकड़े  गये  थे  ।  तीन  नसें  भी  पकड़ी  गई  थीं
 और  न्य  तीन  नसो  ने इसी  भ्रवधि  के  दौरान
 आत्म-समर्पण.  किया  था  ।  किसी  सशस्त्न
 विद्रोही  ने  आत्म  समर्पण  नहीं  किया  हां  कुछ
 निशस्त्न  विद्रोहियों  ने  आत्म  समर्पण  किया  था  1
 विद्रोहियों  के  गुप्त  अड्डों  पर  कई  घावे  मारे
 गये  थे  जिनके  दोरान  हथियार  और  गोला
 बारूद  पकड़ा  गया  था  |

 Telephone  workers  at  Kalpatia

 Will  the  Minister  of  Commauniea-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Telephone  Workers  at  Kalpatta
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 (Kerala)  have  given  notice  to  go  on
 a  ‘work  to  rule’  struggle  from  3th
 July,  1967;

 ()  if  ‘50,  their  demands:  and
 (c)  the  steps  taken  by  Government

 to  meet  the  demands?

 The  Minister  of  State  in  the  Depart
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  L  K.  Gujral):
 (a)  A  notice  communicating  the  in-
 tention  of  the  workers  to  “work  to
 rule”  was  received  on  6th  July,  967
 but  was  withdrawn  on  7th  July,  1967

 (b)  The  demand  was  to  instal  the
 T-43  trunk  board  at  Kalpetta  as
 against  the  proposal  of  the  Circle.  to
 instal  the  same  at  Badagara.

 (c)  The  circumstances  relating  to
 the  decision  of  the  Circle  were  ex-
 plained  to  the  telephone  staff,  and  the
 agitation  was  withdrawn.

 Prohibition  Poiicy

 6852.  Shri  Kane:  Will  the  Minister
 ef  Home  Affairs  be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  had  appointed  a  study  team  to
 study  the  question  of  prohibition
 policy;

 (b)  what  are  its  main
 and  recommendations;

 (c)  whether  the  above-study  team
 has  expressed  its  opinion  not  to  en-
 force  prohibition  throughout  India  as
 the  States  would  lose  by  way  of
 revenue  about  400  to  500  crores  of
 rupees  every  year;  and

 conclusions

 (d)  whether  Government  have  ac-
 cepted  the  report  of  the  study  team?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  The  Study  Team  has  mainly
 recommended  am  integrated  and
 multi-phased  programme  for  better
 implementation  of  the  prohibition
 laws  in  the  dry  States  and  dry  areas
 anda  phased  programme  for  the
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 introduction  of  prohibition  in  the  wet
 areas,

 (c)  No,  Sir.

 (d)  The  recommendations  of  the
 Tek  Chand  Committee  in  so  far  a¢
 they  relate  to  the  better  implemen-
 tation  of  the  prohibition  law  in  force
 is  the  respSnsibility  of  the  State  फण
 ernments,  The  State  Governments,
 by  and  large,  have  accepted  these
 recommendations  and  are  implement-
 ing  them  to  the  extent  that  their
 finance  permit.  It  has  not  been  possi-
 ble  to  get  the  States  to  implement
 the  recommendations  for  introduction
 of  prohibition  in  wet  areas  but  this
 is  still  under  consideration.

 S.C,  &  S.T.,  LAS.  &  I.P.8.  Officers

 6853.  Shri  A.  Ss.  Kasture:
 Shri  Tulsidas  Jadhav:
 Shrimati  Sharda  Mukerjee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Public  Service  Commission  con-
 siders  the  Scheduled  Castes  and  Sche-
 duled  Tribes  candidates  qualifieg  for
 unreserved  posts  when  there  are  re-
 served  posts  as  well;

 (by  if  so,  how  many  LAS.  and
 LP.S.  Officers  belonging  to  Scheduled
 Castes  and  Scheduleq  Tribes  zommu-
 nities  have  been  selected  for  un-
 reserved  posts  since  1950;  and

 (ec)  the  steps  taken  by  Government
 to  guarantee  them  equality  of  oppor-
 tunity  in  the  matter  of  public  em-
 ployment?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  KE.  S,
 Ramaswamy):  (a)  If  the  number  of
 Scheduled  castes  and  Scheduled  Tribes
 candidates  who  qualify  on  their  own
 merit  without  relaxation  of  stand-
 ards,  exceed  the  number  of  posts  re-
 served  for  them,  the  excess  number  of
 such  candidates  can  be  appointed
 against  the  unreserved  posts,
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 (b)  None  against  unreserved  posts;
 appointments  have  been  made  in  the
 reserved  quota.

 (९)  The  Scheduled  Castes|Scheduled
 Tribes  candidates  enjoy  not  only
 equality  of  opportunity  in  the  matter
 of  Public  employment  but  a  special
 further  concession  for  purposes  of  ap-
 Pointment  under  Article  335  of  the
 Constitution.

 Scheduled  Castes|Scheduled  Tribes
 candidates  are  considereq  for  posts
 reserved  for  them.  If  according  ty
 their  normal  positions  in  the  exami-
 nations  conducted  by  the  Union  Pub-
 lic  Service  Commission  candidates  be-
 longing  to  Scheduled  Castes  ang  Sche-
 duled  Tribes  obtain  less  vacancies
 than  the  number  reserveg  for  them,
 the  Union  Public  Service  Commission
 has  full  discretion,  in  order  to  make
 up  the  deficiency  to  recommend  Sche-
 duled  Castes|Scheduled  Tribes  +andi-
 dates  who  may  obtain  a  comparative-
 ly  low  place  in  the  examination,
 except  where  the  minimum  standard
 necessary  for  efficiency  of  adminis-
 tration  has  not  been  reached.  Thus,
 Scheduled  Castes|Scheduled  Tribes
 candidates  who  qualify  without  the
 relaxed  standarg  are  first  considered
 for  appointment  against  the  reserv-
 ed  quota  and  if  adequate  number  of
 such  candidates  is  not  available,  the
 other  Scheduleq  Castes|Scheduled
 Tribes  candidates  who  may  aualify
 according  to  relaxed  standards  are
 considered  by  the  U-P.S.C.  in  order  to
 make  up  the  deficiency  in  the  reserv-
 ed  quota.

 वेज्ञानिक  तथा  श्रौद्योगिक  प्रनुसन्धांन  परिषद्‌
 के  भ्रन्तगंत  नई  'धनुसन्धान  प्रयोगशालाएं

 6854.  श्र  रामाबतार  शर्मा  :
 श्री  ग्रात्म  दास  :
 शो  रघवीर  सिंह  शास्त्री  :
 श्री  यशवन्त  सिंह  कुशवाह  :
 श्री  प्रकाशवोर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :

 शी  महन्त  दिग्विजय  ताथ  :
 To  aa  प्रकाश  पुरी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  वैज्ञानिक  तथा
 औद्योगिक  अनुसंघान  परिषद्‌  ने  कोई  भी  नई
 अ्रनुसधान  प्रयोगशाला  स्थापित  न  करने  को
 निर्णय  किया  है;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;
 और

 (ग)  क्या  वैज्ञानिक  अनुसंघान  पर  इसका
 प्रतिकल  प्रभाव  पड़ने  की  संभावना  है  ?

 शिक्षा  जन्त्री  (डा०  ब्रिगुण  सेन  )  :
 (=)  से  (ग).  वैज्ञानिक  तथा  प्रौद्योगिक

 अनुसधान  परिषद्‌  के  चौथी  योजना  के
 प्रस्तावों  के  लिए  मांगे  गये  i53  करोड़  रुपयों
 के  विरुद्ध  केवल  46  करोड़  रुपये  के  विनिधान
 को  देखते  हुए,  वैज्ञानिक  तथा  औद्योगिक

 अनुसंघान  परिषद्‌  के  शासी  निकाय  ने  निश्चय
 'कया  कि  इन  प्रस्मावों  की  नये  सिरे  से  जांच-
 पड़ताल  की  जाये  अं.र  जिन  मुद्दों  की  देश  की
 जरूरतों  के  साथ  तात्कालिक  संगति  न  हो
 उन्हें  छोड़  दिया  जाये  और  यदि  कोई  प्रत्याशित
 या  भ्रग्रिम  कार्रवाई  प्रारम्भ  की  जा  चुकी  हो,
 तो  उसका  भी  इसी  उद्देश्य  से  पुनविलोकन
 किया  जाये  |

 शासी  निकाय  के  उपर्युक्त  निर्णय  के
 अनुसार,  वैज्ञानिक  तथा  भ्रौद्योगिक  अनुसधान
 परिषद्‌  के  प्रस्तावों  का  पुनविलोकन  करने  के
 लिए  एक  समिति  नियुक्त  की  गई  थी  |
 समिति  ने  अपनी  पहली  शिप  पेश  कर  दी
 है  जिसमें  इसने  सिफारिश  की  है  कि  विद्यमान
 प्रयोगशाला उस्थाः  पर  चौथी  आयोजना
 के  विनिधान  में  से  सब  से  पहले  खर्च  किया  जाये
 ताकि  उसके  लाभकारी  परिणाम  “नकल  सकें,
 और  के.ई  नया  सस्थान  स्थापित  न  किया
 जाये  जब  तक  कि  कोई  बाध्य  कर  देने  वाले
 कारण  न  हों  रिपोर्टे  को  शासी  निकाय  की
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 5  जुलाई,  967  को  हुई  बंठक  में  प्रस्तुत
 किया  गया  था  ।  समेति  की  सिफारिश  पर
 कोई  अन्तिम  निर्णय  नहीं  लिया  गया  है  1

 Assam  Rifles

 6855.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Heme  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Assam  Rifles  are  mainly  meant  to
 deal  with  the  Hostile  Nagas  and  Mizo
 rebels;

 (b)  if  so,  how  far  they  haves  suc-
 ceeded  in  dealing  with  those  nostile
 elements  in  the  border  areas:  and

 (c)  the  specific  units  of  the  Indian
 force  and  the  strength  deputed  to
 tackle  ihe  hostile  elements  in  Naga-
 land?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  No,  Sir.

 (9)  Their  record  of  service  in  dea!-
 ing  with  hostile  elements  has  been
 satisfactory.

 (९)  It  is  not  in  the  public  interest
 to  disclose  the  names  and  strength  of
 the  units.

 May  1  as  Labour  Day
 6856,  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Labour  and  Renabili-
 tation  be  pleased  to  state:

 (a)  whether  Central  Government
 propose  to  declare  May  l,  as  the
 Labour  Day  throughout  India;

 (b)  if  so,  by  when;  and

 (९)  if  not,  the  reasons  therefor?

 The  Minister  of  Labour  and  Re-
 habiliiation  (Shri  Hathi):  (a)  No.

 (b)  Does  not  arise.

 (c)  This  matter  is  dealt  with  by
 State  Governments.
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 Three-Year  Degree  Course  in
 Universities

 6857.  Shri  Rane:  Will  the  Minister
 of  Edacation  be  pleased  to  state:

 (a)  the  names  of  the  Universities
 which  have  not  adopted  Three-Year
 Degree  Course  so  far;

 (b)  the*maain  reasons  for  not  adopt-
 ing  this  course;

 (c)  whether  the  University  Grants
 Commission  refused  grants  to  these
 Universities  on  this  account,

 (d)  whether  it  came  to  the  notice
 of  Government  that  some  Univer-
 sities  have  made  examination  com-
 pulsory  for  admission  in  second  year
 of  B.A.,  B.Se.,  B.Com  etc.;  and

 (e)  whetheri  t  is  also  a  fact  that
 the  Three  Year  Degree  Course  has
 caused  deterioration  in  the  College
 education?

 The  Minister  of  Education  (Dr.
 Trigung  Sen):  (a)  The  Universities
 of  Bombay,  Agra,  Allahabad,  Luck-
 now,  Gorakhpur,  Kanpur  and  Meerut
 have  not  adopted  the  Three-Year
 Degree  Course  so  far.  The  Univer-
 sities  providing  professional|technicall
 specia]  education  do  not  come  within
 the  scheme.

 (b)  and  (c).  The  University  of
 Bombay  has  not  accepted  the  scheme
 in  ‘principle.  In  case  of  the  remain-
 ing  Universities  of  Uttar  Pradesh  the
 acceptance  in  principle  is  on  the
 basis  of  twelve  year  plus  three  years.
 The  State  Government  have  uskeg  ior
 hundred  per  cent  Central  assistance
 to  implement  the  scheme.  A  Com-
 mittee  of  the  University  Grants  Com-
 mission  is  going  into  this  matter.

 (d)  Yes,  Sir.

 (e)  No,  Sir.  The  grants  under  the
 scheme  given  by  the  University
 Grants  Commission  have,  in  fact,
 helped  the  colleges  to  improve  teach-
 ing  standards  by  provision  of  addi-
 tional  facilities  with  regard  to  teach-
 ing  staff.  class-room  accommodation,
 library  books  ang  laboratories.
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 Admission  in  Delhi  Colleges
 6858,  Shrj  Ram  Avtar  Sharma;

 Shri  Atam  Das:
 Shri  Prakash  Vir  Shastri:
 Dr.  Surya  Prakash  Furi:
 Shri  Shiy  Kumar  Shastri:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Y.  S.  Kushwah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  g  fact  that  racent-
 ly  admissions  were  given  in  the  Cal-
 leges  of  Delri  to  the  students  who
 had  secured  les:  than  the  prescribed
 marks  and  the  eligible  students  were
 ignored;

 (b)  whether  certain  complaints
 have  been  received  by  Government  in
 this  connection;  and

 (c)  if  so,  the  number  of  such  stu-
 dents  and  the  reasons  for  which  the
 students  who  had  secured  more  marks
 were  not  admitted?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  The  University  of
 Delhi  is  not  aware  of  such  cases.

 (9)  No,  Sir,

 (c)  Dovs  not  arise.

 Promotion  uf  Section  Officers’  Grade
 to  Grade  I

 6859.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Home  Acairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  for  the
 promotion  of  Section  Officers  in  the
 CSS  to  Grade  I  of  the  Service,  sole
 attention  is  paid  to  the  grading  of
 the  officers’  work  and  conduct  in  the
 Confidentia]  Reports,  irrespective  of

 the  fact  such  grading  may  or  may  not
 be  compatible  with  the  general  write-
 up  of  the  Report;

 (b)  whether  the  Confidential  Re-
 ports  are  properly  evaluated  with
 due  regard  to  the  fact  that  the
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 manner  and  range  of  grading  by
 authorities  differ  as  for  example;  as
 between  the  Central  Government  and
 the  State  Governments,  the  latter  em-
 ploying  the  Section  Officer  on  depu-
 tation  or  on  executive  training;  and

 (c)  if  the  answers  to  (a)  and  (b}
 above  be  in  the  affirmative,  whethe>
 Government  propose  to  lay  down  e&
 new  procedure  for  evaluation  oi  Con-
 fidential  Reports  for  the  promotior.
 from  Section  Officers’  Grade  to  Grade
 I?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidy2
 Charan  Shukla):  (a)  to  (c).  Promo-
 tions  to  Grade  [  of  the  CSS.  are
 made  from  among  officers  included  in
 the  Select  List  drawn  yp  for  the  pur-
 pose  by  a  Selection  Committee  pre-
 sided  over  by  a  Member  of  the
 U.P.S.C.,  and  constituted  under  the
 C.S.S.  (Promotion  to  Grade  I  &  Selec-
 tion  Grade)  Regulations,  1964,  Under
 these  Reguldtions,  the  Selection  Com-
 mittee  is  required  to  make  selection:
 for  inclusion  in  the  Select  List  on  the
 basis  of  merit.  The  Regulations  de
 not  prescribe  the  manner  in  whick
 the  merit  of  the  officer  concerned  क
 to  be  determined;  it  being  left  to  the
 Selection  Committee  concerned  to  de-
 cide  its  own  procedure  for  determin-
 ing  merit.  It  is  the  entire  confiden-
 tial  record  of  the  officer  that  is  placea
 before  the  Selection  Committee  and
 not  merely  the  gradings  given  to
 them  by  the  Reporting/Reviewing
 officers;  and  there  is  no  reason  tc
 assume  that  the  Selection  Committee
 do  not  examine  the  compatibility  of
 the  grading  with  the  general  write-
 up  of  the  Report.  In  regard  to  Off-
 cers  sent  to  State  Governments  on
 deputationlexecutive  training,  the
 periog  of  training  being  only  I€
 months  and  the  selections  being  made
 on  an  over-all  assessment  uf  the  con.
 fidential  record  of  the  officer  concern-
 ed  as  a  whole,  the  difference,  if  any.
 in  the  manner  of  reporting  by  State
 Governments  is  not  likely  to  have
 any  marked  influence  on  the  fine!
 selection,
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 Admission  in  Delhi  Colleges
 6860.  Shri  Ramsekhar  Prasad  Singh: Will  the  Minister  of  Education  be

 Pleased  to  state:

 (a)  whether  the  students  who  do not  obtain  good  marks  in  Higher
 Secondary  Examination  held  by  the
 Central  Board  of  Secondary  Education or  the  students  who  are  not  admitted
 to  the  colleges  in  Delhi  because  of
 their  being  underage  are  permitted  to
 improve  their  division  by  joining  one
 year  course;

 (b)  whether  it  is  a  fact  that  the
 Board  imposes  a  condition  at  the  time
 of  admission  to  one  year  course  that
 the  Delhi  University  will  consider
 only  the  former  result  for  purpose  of
 admission  to  any  college  affiliated  to
 it;  and

 (c)  if  so,  the  reasons  therefor  and
 whether  Government  are  taking  ac-
 tion  to  remove  this  anomaly?

 The  Minister  of  Education
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  No,  Sir,  The  students  are,  how-
 ever,  informed  of  the  fact  that  the
 University  of  Delhi  will  not  recognize
 their  performance  at  the  one  year
 2ourse,

 (९)  The  decision  referred  to  in  part
 (b)  of  the  question  is  8  decision  of
 the  University  of  Delhi  and  can  only
 be  reviewed  by  that  Universcity.

 (Dr.

 Hostels  for  Students  Committee

 686l,  Shri  9.  है. हि  Deb:
 Shri  BR.  RB.  Singh  Deo:
 Shri  A.  Dipa:
 Shri  D,  Amat:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 ‘(a)  whether  it  is  a  fact  that  a  Com-
 mittee  on  hostels  for  students  has  sub-
 mitted  a  report  to  the  U.G.C.;  and

 (b)  if  so,  the  main  recommenda-
 tions  of  the  Committee  and  when  they
 are  likely  fo  be  implemented?

 JULY  26,  967  Written  Answers  I4832

 The  Minister  of  Education  (Dr,
 Triguna  Sen):  (a)  The  University Grants  Commission  had  appointed  a
 Committee  to  consider  and  report  on residential  accommodation  for  stu-
 dents  and  teachers,  This  report  was received  ang  considered  by  the  Cni-
 versity  Grants  Commission  in  Octo-
 ber,  1964,

 (b)  A  copy  of  the  summary  of  the
 recommendations  is  laid  on  the  Table of  the  House.  [Placed  in  Library. See  No.  LT-26/67].  These  are  being
 kept  in  view,  subject  to  availability of  resources,  in  formulation  of  pro-
 grammes  by  universities  during  the
 Fourth  Five  Year  Plan.  Further  Uni-
 versity  Grants  Commission  already
 has  a  scheme  for  assisting  universities
 and  colleges  for  construction  of  hos-
 tels  for  students.

 Transfer  of  Evacuee  Property  Piots  te
 Municipal  Corporation,  Delhi

 6862.  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  the  number  of  evacuee  property
 plots  transferred  or  due  to  be  trans-
 ferred  to  the  Municipal]  Corporation
 of  Delhi;

 (b)  whether  it  is  a  fact  that  the
 physical  possession  of  a  large  num-
 ber  of  such  plots  has  not  been  given
 to  the  Municipal  Corporation  of  DeThi
 and  the  unauthorised  constructions
 have  come  upon  them;  and

 (c)  if  so,  the  number  of  such  plots
 and  the  action  taken  to  recover  them
 and  to  hand  over  their  possession  to
 the  Delhi  Municipal  Corporation?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habitation  (Shri  L.  NM.  Mishra):  (a)
 to  (c).  Municinal  Corporation  of
 Delhi  selected  293  evacuee  plots  out
 of  729  plots  situate  in  various  colun-
 jes  at  Shahdara.  The  possession  of
 these  plots  was  handeq  over  to  the
 D.M.C.  on  2rd  July,  962  Besides,
 48  plots  near  Rehman  Building  at
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 Shahdara  were  transferred  to  the
 D.M.C.  under  the  Slum  Clearance
 Scheme  and  evacuee  land  in  village
 Tehar  was  transferred  to  the  D.M.C.
 for  remodelling  of  village  Tehar.

 It  was  in  966  that  D.M.C.  compiain-
 ‘ed  of  unauthoriseg  occupation  and
 squating  in  respect  of  43  plots  out  of

 293  plohs  at  Shahdara.  As  the  posses-
 sion  was  handed  over  to  D.M.C.,  it  is
 now  for  them  to  deal  with  the  un-
 authoriseq  occupants  direct,

 Schools  in  Moti  Bagh,  New  Delhi

 6863.  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  except
 in  Moti  Bagh-I  Colony,  New  Delhi,
 Boys  and  Girls  Government  Higher

 Secondary  Schools,  if  in  the  same
 building  are  helg  in  two  difterent
 shifts  ie.  one  shift  for  boys  and  the
 sther  for  girls  only;

 (b)  if  so,  the  reasons  for  the  run-
 ning  of  two  separate  Boys  and  Girls
 Higher  Secondary  Schools  in  one
 building  and  in  one  shift  in  Moti
 Bagh-I  Colony;

 (c)  whether  any  representations
 thave  been  received  by  the  authorities
 concerned  against  this  discrimination
 from  the  Welfare  Associations  of  Moti
 Bagh-I;  and

 (d)  if  so,  the  action  ‘sken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  wha
 Azad):  (a)  to  (d).  The  requisite  in-
 formation  is  being  collected  from  the
 Delhi  Administration  and  will  be  Jaid

 on  the  Table  of  the  Lok  Sabha  in  due
 <OUrse,
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 2.45  hrs,
 CALLING  ATTENTION  TO  MAITER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  SALE  OF  MILITARY  MATERIALS BY  West  GERMANY  TO  PAKISTAN

 Shri  Bal  Raj  Madhok  (South  Delhi):
 I  callthe  attention  of  the  Minister  of
 External  Affairs  to  the  following  mat-
 ter  of  urgent  public  importance  and
 I  request  that  he  may  make  a  state-
 ment  thereon: —

 “The  reported  sale  of  military
 materials  like  aircraft,  tatik,
 arms  and  ammunition  by  West
 Germany  to  Pakistan.”
 The  Minisier  of  External  Affairs

 (Shri  M.  C.  Chagla):  Sir,  hon
 Members  have  drawn  attention  to
 reports  in  the  Indian  press  about  cer-
 tain  disclosures  reported  to  have  been
 made  before  a  Sub-Committee  of  the
 Senate  Foreign  Relations  Committee

 of  the  United  States  regarding  supply
 to  Pakistan  of  F-86  Sabre  jet  aircraft
 and  M-47  and  M.48  tanks.  This  House
 has  been  informed  by  my  predeces-
 s0r  as  well  as  myself  on  a  number  of
 occasions  of  the  efforts  made  by  the
 Government  of  India  to  prevent  the
 supply  of  U.S.  made  equipment  to
 Pakistan  through  third  countries.

 As  soon  as  reports  about  Pakistan's
 efforts  to  acquire  arms  and  equipment
 from  West  Germany  through  third
 countries  reached  the  Government  of
 India  in  late  1965,  the  matter  was
 taken  up  with  the  Government  of  the
 Federal  Republic  of  Germany  who  as-
 sured  us  that  no  arms  were  being  sold
 to  Pakistan  by  them.  However,  sub-
 sequently  some  reports  were  received
 to  the  effect  that  Canadian  Juilt
 F-86  Sabre  jet  aircraf;  estimated  to
 number  about  60  to  90  which  were
 bought  by  the  Government  of  Iran
 from  the  Federa]  Republic  of  Ger-
 many  had  arrived  in  Pakistan.  The
 Government  of  India  made  strong  re-
 presentations  to  both  the  West
 German  and  franian  Governments.
 Tho  Government  of  Iran  assured  us
 that  the  aircraft  sent  by  Iran  to  Pakis-
 tan  were  only  for  repairs,  servicing
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 and  modifications  as  such  facilities
 were  not  available  in  Iran.  The
 Federal  Republic  of  Germany  also  in-
 formed  us  that  it  had  worked  out
 with  the  Government  of  Iran  a  pro-
 cedure  to  ensure  and  verify  return  of
 these  aicraft  from  Pakistan  to  Iran.
 In  fact  the  West  German  Government

 ‘informed  ug  on  8th  September,  ‘1966,
 that  all  but  a  few  of  these  aircraft  had
 gone  back  to  Iran.  The  Canadiin
 Government  who  had  originally  sup-
 plied  the  aircraft  to  West  Germany
 Were  also  apprised  of  the  feelings  of
 the  Government  of  India  on  this  sub-
 ject.  The  Government  of  India  sub-

 -3equently  learnt  with  satisfastion  that
 the  Canadian  Government  had  =  ex-
 pressed  its  disinclination  to  allow  fur-

 ‘ther  sales  of  Canadian  made  aircraft
 co  Iran,

 In  spite  of  these  assurances,  the
 ‘Government  came  across  some  reports

 to  the  effect  that  these  aircraft  had
 come  back  to  Pakistan.  The  matter
 was  again  taken  up  with  the  West
 German  Government  late  in  966  and
 ‘they  reiterated  the  assurances  given
 by  them  earlier.

 As  regards  the  question  of  supply
 of  US  built  tanks  by  West  Germany
 to  Pakistan,  I  may  state  that  some
 time  afO  We  came  accross  reports
 about  the  efforts  of  the  Government
 of  Pakistan  to  acquire  indirectly  from
 West  Germany  about  200  M-47  and
 M-48  tanks.  We  took  up  the  matter
 with  the  Governments  of  West  Ger-
 many  and  U.S.A.  We  were  then
 made  to  understand  that  the  proposed
 supply  of  tanks  had  fallen  through.

 In  face  of  these  assurances,  Wwe
 are  naturally  surprised  at  reported
 disclosures  made  before  a  Sub-Com-
 mittee  of  the  U.S.  Senate  Foreign  Re-
 lations  Cammittee.  We  have  expres-
 ged  our  serious  concern  and  feelings
 in  the  country  to  both  the  Government
 of  the  Federal  Republic  of  Germany
 and  U.S.A.  through  their  Embassies
 -here  and  are  awaiting  further  deve-
 opments.  May  I  add,  Sir,  the  news
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 from  West  Germany  (C.A.)

 that  I  have  got  just  now?  The  Charge
 affaires  of  West  Germany  has  in-
 formed  our  Foreign  Secretary  that  it
 is  not  a  fact  that’  West  Germany  had
 entered  into  any  contract  or  intends  to
 do  so  for  the  supply  of  tanks  to  Pakis-
 tan  or  Iran.  The  Press  reports  are
 misleading  and  West  Germany  is.
 aware  of  the  Indian  sentiments  on
 this  issue,  *

 Here  we  have  a  definite  statement
 on  behalf  of  the  West  German  Gov-
 ernment  that  no  tanks  were  sold  tv.
 Pakistan  or  Iran  and  that  no  contract
 has  been  entered  into  and  there  is  no
 intention  on  the  part  of  West  Germany
 to  sell  it.

 Shrj  Bal  Raj  Madhok:  It  is  a  very
 serious  matter.  Whatever  the  minis-
 ter  might  have  said  about  press  re-
 ports,  the  press  reports  are  very  clear
 and  they  cannot  be  easily  denied,  be-
 cause  they  refer  to  the  proceedings  in
 the  U.S.  Senate.  Foreign  Relations
 Sub-Committee.  The  Indian  Express
 says:

 “Pakistan  has  signed  agreements
 with  at  least  three  sales  firms
 to  get  some  mor,  tanks  for  her
 armed  forces.  In  addition,  the
 Iranian  Government  has  entered
 into  contracts,  among  them,  with
 the  Levy  Auto  Parts  Company
 Toronto,  Canada,  for  tanks  re-
 portedly  for  delivery  to  Pakistan.”

 Then  it  goes  on  to  say:
 “Of  great  concern  to  the  sub-

 committee  was  what  the  Euro-
 peans  would  do  with  7,000
 American-made  M-47  and  M-48
 tanks,  Most  of  these  would  be-
 come  surplus  in  the  period
 between  new  and  97i.”

 Then  we  are  told......
 Mr,  Speaker:  Everybody  has  read

 it.  Without  reading  it  out  you  can
 vnake  your  point.  All  of  us  have
 read  it,

 Shri  Bal  Raj  Madhok:  We  are  told
 that  the  Government  of  USA  or  the
 German  Government  have  given
 some  assurances.  But  in  spite  of  the
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 assurances  the  fact  remains,  as  the
 non.  Defence  Minister  told  us  the
 other  day,  most  of  the  sabre  jets  which
 ‘vere  given  to  Iran  have  passed  on
 १0  Pakistan.  This  was  what  the  hon.
 Defence  Minister  told  us  yesterday,  in
 spite  of  the  fact  that  you  told  us  the
 other  day,  when  you  returned  from
 Iran,  that  those  sabre  jets  were  not
 going  to  Pakistan.  My  question  is,
 do  you  simply  go  by  what  the  Iranian
 Government  tells  you  or  have  you
 got  any  other  source  of  information
 also  by  which  you  can  know  the
 motives  of  the  Iranian  Government,
 which,  according  to  press  reports  and
 according  to  Mr.  Cummings,  who  is
 Chairman  of  a  very  important  Com-
 mittee  on  armament  supplies,  is  that
 the  Pakistan  Government  is  taking
 these  on  account  of  sales  throug’)  Iran.
 With  this  information  given  by  Mr.
 Cummings,  how  could  you  make
 the  statement  that  Iran  is  a
 friendly  country  and  Iran  is  noi
 giving  these  to  Pakistan?  Secondly,
 this  information  has  come  to  us  when
 the  proceedings  of  the  Foregin  Re-
 lationg  Sub-Committee  have  come  out
 in  the  press,  May  I  know  what  our
 ambassy  in  America  is  doing.  We  have
 a  B.  K.  Nehru  sitting  in  America  for
 the  last  so  Many  years.  I  want  to
 know  what  that  Ambassador  and  Em-
 bassy  has  been  doing,  if  we  have  to
 depend  only  on  press  reports?  |  want
 to  know  whether  we  have  any  in-
 dependent  source  of  information  to
 get  to  know  what  is  happening  over
 our  heads  and  against  our  interests  in
 these  countries.

 Shri  M,  c.  Chagla:  We  are  not  re-
 tying  on  press  reports.  We  get  infor-
 mation  from  our  embassies  in  these
 countries,  Representations  have  been
 made  by  our  Ambassador  in  Washing-
 ton.  Strong  representations  were
 made.  The  same  thing  in  Germany
 and  the  same  thing  in  Iran.  Now,  you
 have  a  press  report  which  appeared
 in  the  Indian  Express  and  some  other
 papers.  Here  you  have  a  contradiction
 officially  given  to  us  by  the  Ambas-
 sador  of  a  country.  Which  should  be
 accepted?  With  regard  to  sabre  jets,
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 Germany  did  not  deny  the  fact  that
 they  had  sold  to  Iran.  Their  attitude
 was  that  Iran  had  not  transferred
 them  to  Pakistan  but  only  they  had
 sent  them  for  servicing.  As  my  hon,
 colleague  pointed  out  day  before
 yesterday,  it  is  an  academic  question,
 and  it  is  perfectly  right,  as  to  whether
 the  plsnes  are  in  Iran  or  in  Pakistan,
 because  we  must  look  upon  that  as
 part  of  Pakistani  air  force  as  Pakistan
 will  avail  herself  of  these  planes
 whenever  she  wants  to,  But  as  regards
 tanks,  it  is  g  very  serious  matter.  We
 took  it  up  yesterday.  Today  we  got
 the  information  from  the  Government
 and  here  is  an  official  denia]  of  the
 fact  that  they  have  sold  these  tanks.

 Shri  Nath  Pai  (Rajapur):  All  this
 happened  a  year  back.  You  took  it
 up  yesterday,  (Interruption)

 ह 16  विभूति  सित्व  है  (मोतोहारा)  :
 हमारे  मंत्री  महोदय  ज्यादा  ज़ोर  देते  हैं
 आफिशल  रिपोर्ट  पर  और  अपनी  राजनीति
 बदलते  हैं  नान-आफिसल  रिपोर्ट्स  पर  ।  मैं

 जानना;  चाहता  हूं  कि  क्या  यह  सही  है  कि
 जमंनी,  में  प्राईबेट  काम  करने  वाले  बनिये
 कहिये  या  कमल  एजेंन्ट  कहिये  या  चाहे  जो
 कृहिये,  उन्होंने  पाकिस्तान  को  हथियार
 बेचे  हैं?  क्‍या  मंत्री  महोदय  को  उन  को
 आफिशल  रिपोर्ट  पर  ही  निर्भर  करना
 चाहिये  ?  यह  कहां  तक  सही  है  कि  प्राइवेट
 बनिये  लोगों  ने  पाकिस्तान  के  हाथ  बेचा  है
 शौर  उस  के&लिये  सरकार  के  पास  क्‍या
 जानकारी  है|?
 eee  eee  Pa  जनहननननमम-न्‍नाहाम+नन+नयायहहाननन.  उभर  जय Shri  M.  C.  Chagla:  Well,  Sir  we  are
 making  further  enquiries.  Of  course,
 I  quite  appreciate  that  there  is  g  dis-
 tinction  between  the  Government  of
 Germany  and  private  firms  which
 might  have  entered  into  private  con-
 tracts  with  either  Pakistan  or  Iran.
 The  contradiction  is  with  regard  to
 the  German  Government.  The  Gov-
 ernment  has  told  ug  that  it  has  enter-
 ed  into  no  contract,  but  as  regards
 private  firms  we  must  make  enquiries.
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 An  hon,  Member:  You  should  have
 made  enquiries  long  ago.

 Shri  Hem  Barua  (Mangaldai):  Just

 America  he  woke  up  to  the  urgency of  the  situation  and  his  duty  also  and
 he  took  up  the  mater  with  the  con-

 ‘cerned  Governments,  and  our  govern-
 ment  have  accepted  the  Iranian  ver-
 sion,  as  also  the  West  German  plea,
 regarding  the  supply  of  sabre-jets  to
 Pakistan.  Now  the  hon,  Minister
 comes  out  with  the  information  that
 there  has  been  no  contract  between
 Pakistan  and  West  Germany  for  the
 ‘supply  of  tanks.  May  I  draw  his  at-
 tention  to  a  newspaper  report  _  that
 Pakistan  ‘has  cleverly  employed  an
 Iranian  General  as  a  purchasing  agent
 to  purchase  tanks  and  sabre-jets  from
 West  Germany?  Now,  we  have  our
 Embassies  in  Washington,  in  Teheran
 and  in  Bonn  and  they  were  all  sleep-
 ing  up  til]  now,  up  till  the  disclosures
 in  the  Sub-Committee  of  the  Ameri-
 can  Senate.  My  question  js  this..  West
 Germany  seems  to  be  a  friendly
 nation;  America  ig  a  great  friend  of
 our  country  for  long  and  Iran  also
 claims  to  be  very  friendly  to  India.

 “May  I  know  whether  our  Govern-
 ment  have  drawn  the  attention  of  our
 friends,  America,  West  Germany  and
 Iran  that  they  are  playing  the  role  of
 Dr.  Jekyll  and  Mr.  Hyde?  Have  they
 done  it?  Have  they  warned  them
 that  if  they  continue  to  play  the  part
 of  Mr.  Hyde  in  the  cloak  of  Dr.
 Jekyll,  this  country  is  not  going  to
 toleratp  it?

 Shr;  M.  C.  Chagla:  May  I  remove
 certain  misapprehensions  from  the
 mind  of  my  hon.  friend?  We  had
 taken  up  this  question  some  time
 ago  when  we  heard  that  the  Gov-
 ernment  of  West  Germany  was  £0-
 ing  to  sell  these  tanks,  and  at  that
 time  we  were  told  that  it  was  not  80,

 ‘So,  the  matter  ended  there.

 Shri  Hem  Barua;  So,  you  have
 aecepted  the  Iranian  version.
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 Shri  M.  C.  Chagla:  No,  we  took  it

 up  with  West  Germany  and  the  Unit-
 ed  States.  When  this  thing  appeared
 again  in  the  press  yesterday,  when
 we  saw  the  excerpts  of  the  evidence
 before  the  Foreign  Affairs  Committee
 of  the  Senate  of  United  States;  we
 immediately  sent  for  the  two  Ambas-
 sadors  here  and  asked  them  what
 justification  was  there  for  this  report, or  what  was  the  basis  of  this,  and,
 as  I  said,  we  have  just  been  told, as  far  as  the  German  Government  is
 concerned,  that  they  have  not  enter-
 ed  into  a  contract  and  they  do  not
 propose  to  sell  anything.

 Shri  Hem  SBarua:  What  about
 Pakistan  employing  an  Iranian  Gene-
 ral  as  purchasing  agent?

 Shri  M.  C.  Chagla:  We  are  making
 inquiries.  We  have  no  information
 except  what  we  have  seen  in  the
 press,

 श्रो  रबो  राय  (पुर)  :  अध्यक्ष  महोदय,
 अभी  मंत्री  महोदय  ने  बत्तलाया  कि  वह  प्रेस
 रिपोर्ट्स  पर  विश्वास  नहीं  करते  हैं।  असल
 में  अखबारों  में  निकलने  के  बाद  ही  हम  लोगों
 ने  कालिंग  अटेंशन  नोटिस  दिया  ।  उस  के
 हाद  ही  फारेन  सेक्रेटरी  सी०  एस०  झा  ने
 भी  इस  रखवार  की  रपट  के  आधार  फर
 अमरीका  सरकार  को  विरोध  पत्न  दिया  है  ।
 हम  को  याद  है  कि  अम  रोका  का  हिन्दुस्तान
 और  पाकिस्तान  के  साथ  जो  झ्ार्म्स  डील
 हुआ  था  उस  में  भी  पाकिस्तान  को  ज्यादा

 सुविधा  मिली.  है  भारत  की  तुलना  में  असल
 में  जुलाई  की 1  तारीख  तक  पाकिस्तान
 शौर  हिन्दुस्तान  का  आम्सं  मिशन  के  जरिये
 जो  चीजें  दी  जाती  थीं,  जिन  के  लिये  गम  रीका
 कहता  था  कि  बन्द  कर  दिया  जायेगा,  लेकिन
 इसको  बद  न  करके  दोनों  देशों  को  आम्स
 दिये  जाते  हैं  -  जो  इंटरनेशनल  झार्म्स
 डीलर  कोमिन्स  है  उस  ने  भी  फारेत  रिलेशन्स
 कमेटी  के  सामने  गवाही  देते  हुए  बतलाया
 है  कि  वेस्ट  जर्मनी  से  ईरान  के  जरिये  सब
 नीचें  पाकिस्तान  को  गई  हैं  1  झभो  मंत्री  दी
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 ने  पढ़  कर  सुनाया  कि  वेस्ट  जमंनी  की  झोर
 से  कहा  गया  है  कि  पाकित्तान  को  मस
 नहों  दि।  गज  हैं,  लेकित  अन रुलाा  को  ओर
 से  Tio  एस०  झा  के  पन्न  के  जवाब  में  जब
 पत्ता  चत  जाता  है  कि  बेस्ट  जेनो  के  र्म्स:
 ईरान  के  जारि4  पाकित्तान  का  गय  हैं,  मैं
 जानना  चाहता  हूं  कि  मन्नो  महोदय  वेस्ट
 जमंना  के  खिलाफ  क्या  कार्रवाई  करना
 चाहत  हैं  ?

 Shri  M.  C.  Chagla:  We  take  such
 action  as  we  think  fit  and  proper.
 Even  on  the  last  occasion  we  pointed

 gut  to  the  West  German  Govermment
 the  strong  feelings  in  this  country
 about  this  arms  deal  and,  as  I  said,
 they  realised  our

 mers
 and  said

 that  they  are  no  going
 to  Pakistan.  If  we  find  that  notwith-
 standing  their  assurances  they  have
 done  so,  we  will  take  such  diplomatic
 ac.ion,  as  is  possible.

 Mr.  Speaker:
 laid  on  the  Table.

 Now,  papers  to  be
 Shri  Asoka  Mehta.

 Shrj  Nath  Pai  (Rajapur):  Sir,  may
 :  make  a  submission  to  you?  Day
 before  yesterday,  the  Defence  Minis-
 ter  made  some  disclosures  about  the
 new  aircraft  acquired  by  Pakistan.

 Mr.  Speaker:  He  cannot  raise  it  in
 ‘his  manner.

 Shri  Nath  Pai;  I  am  not  suggesting
 something  new.  I  have  given  notice
 of  it.  If  you  do  not  hear  me,  what
 can  I  do?  This  is  a  totally  different
 subject.

 Mr.  Speaker:  Whatever  it
 cannot  allow  it  now.

 is,  I

 Shri  Nath  Pai:  I  am  not  asking  any
 question  now.  I  am  only  saying  that
 you  should  agree  to  have  a  debate  on
 it.

 Mr.  Speaker:  That  is  exactly  what
 T  say.  It  can  be  debated  in  this
 House  only  if  the  Minister  say.
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 Shri  Nath  Pai:  This  kind  of  reply
 will  not  satisfy  us.

 Mr.  Speaker:  It  may  be  so;  let  him
 write  to  me.

 Shrj  Nath  Pai:  I  have  already
 written  to  you.  We  want  to  make
 our  submission,  because  the  whole
 House  is  concerned  about  it.

 Mr.  Speaker:  This  is  not  the  way.
 I  cannot  decide  here  and  now  whe-
 ther  I  am

 —
 8  to  admit  it  or  not.

 I  have  to  ider  it.

 Shri  Nath  Pai:  Then  which  is  the
 way?  There  you  are  wrong.  Let
 me  submit  that  we  always  ask  of  the
 Speaker—and  rightly  under  the  Rules
 of  Procedure.

 Mr.  Speaker:  I  am  not  going  to
 answer  it  just  now.  Shri  Asoka
 Mehta.

 श्री  प्रकाशवंर  ज्ञास्त्री  /  हापुड़)
 श्रीमान,  मैं  आपके:

 Mr.  Speaker:  No  please.
 Shri  Nath  Pai:

 us  like  that.
 ‘You  cannot  stop

 .  प्रकाशबीर  ; शास्त्री  :  श्रोमान्‌,  मैं
 आपके  कानों  तक  एक  बात  पहुंचाना  चाहता
 हूं  |  आप  जिस  बात  को  स्वीकार  कर  चुके
 हैं,  उसके  बारे  में  कहना  चाहता  हूं  1  कोई
 सवाल  मैं  नहीं  कर  रहा  हूं  ।

 12.31  hrs.
 PAPERS  LAID  ON  THE  TABLE

 AmnvaL  Pian  1967-68

 The  Minister  of  State  in  the  Mints-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Baghn  Ramaiah):  Sir,  on  behalf  of
 Shri  Asoka  Mehta,  I  beg  to  lay  on
 the  Table  a  copy  of  the  Annual  Plan,
 ‘1967-68.  [Placed  in  Librar;,  see
 No.  LT-97/67].
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 APPOINTMENT  OF  COMMITTEE  oF
 ENQUIRY  INTO  NATIONAL  CoAL

 DEVELOPMENT  CORPORATION

 The  Minister  of  Steel,  Mineg  and
 Metals  (Dr.  Chenna  Reddy):  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of
 Government  Resolution  No.  C2-8(7)/
 67  dated  the  22nd  July,  1967,  appoint-
 ing  a  Committee  of  enquiry  to  go
 into  the  working  of  National  Coal
 Development  Corporation.  [Placed  in
 Library,  see  No,  LT-98/67].

 किछर्ता  ON  THE  CENTRAL  INSTITUTE  OF
 EncuisH,  HyDEKABAD  AND  CERTIFLED

 AccOUNTs  AND  AUDIT  REPORT

 The  Minister  of  Education  (Dr.
 Triguna  Sen);  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  Report  on
 the  activities  of  the  Central  Institute
 of  English,  Hyderabad,  for  the  year
 1965-66  along  with  the  Certified  Ac-
 counts  and  the  Audit  Report  thereon.
 {Placed  in  Library,  see  No.  LT-99/
 67].

 Main  CONCLUSIONS  OF  THE  INDUSTRIAL
 Commarree  oF  Corron  TEXTILES  AND
 THE  StanDING  LAzOUR  COMMITTEE  AND
 Iron  Ore  Mines  LAsoun  WELFARE  CEss

 (AMENDMENT)  RULEs,  1967.

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  Sir,
 I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Main  Conclu-
 sions  of  the  Second  Session  of
 the  Industrial  Committee  on
 Cotton  Textiles  held  at  New
 Delhi  on  the  8th  May,  1967.
 [Placed  in  Library,  see  No.
 LT-200/67].

 (2)  A  copy  of  the  Main  Conclu-
 sions  of  the  Twenty-sixth
 Session  of  the  Standing  La-
 bour  Committee  held  at  New
 Delhi  on  the  l0th  May,  1967.
 [Placed  in  Library,  see  No.
 LT-20/67].
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 (3)  A  copy  of  the  Iron  Ore  Mines
 Labour  Welfare  Cess  (Am-
 endment)  Rules,  ‘1967,  pub-
 lished  in  Notification  No.
 G.S.R.  907  in  Gazette  of  India
 dated  the  l0th  June,  1967,
 under  sub-section  (4)  of  sec-
 tion  8  of  the  Iron  Ore  Mines
 Lakhour  Welfare  Cess  Act,
 ‘1961,  [Placed  in  Library,
 see  No,  LT—202/67].

 22.32  brs.

 BUSINESS  ADVISORY  COMMITTEE

 SrxtH  REPORT

 The  Minister  of  Parliamentary
 Affairs  and’  Communications  (Dr.

 Ram  Subhag  Singh):  Sir,  I  beg  to
 present  the  Sixth  Report  of  the  Busi-
 ness  Advisory  Committee.

 श्रो  प्रकाशवोर  ज्ञास्त्रो  :  (हापुड़)  :  संसद
 कार्य  मंत्री  से  मैं  एक  निवेदन  करना  चाहता
 हूं  ।  आपको  स्मरण  होगा  कि  पाकिस्तान  को
 हथियारों  की  मदद  मिलने  के  सम्बन्ध  में
 श्राप  एक  प्रस्ताव  स्वीकार  कर  चुके  है  और
 कमेटो  उसको  प्रायमिकता  भा  दे  चुका  है  ।
 उसके  ऊपर  सदन  में  विचार  होना  चाहिये।
 श्री  चागला  ने  हवाई  जहाजों  के  सम्बन्ध  में
 अ्रभी  वक्तव्य  भी  दिया  है  ।  ईरान  को  जो
 जाइदान  एयरपोर्ट  है  वहां  ये  सारे  हवाई
 जहाज  हैं  जो  पाकिस्तान  के  कोने  से  मिला
 हुभा  है।  पाकिस्तान  कहां  तक  अपनी  रेलवे
 लाइन  ले  जा  रहा  है  |  यह  स्थिति  हिन्दुस्तान
 के  लिए  खतरनाक  होता  जा  रही  है  |  झतः
 आप  ससद्‌  कार  मंत्री  को  कहिसे  कि  इस
 विषय  पर  चर्चा  सदन;  अवश्य  रखी  जाए  ।

 Mr,  Speaker:  Whatever  it  is,  the
 report  has  been  presented  after  the
 Business  Advisory  Committee  sat  yes-
 terday,  disoumed  the  problem  and
 fixed  some  time
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 2.33  bra,
 FINANCE  (No.  2)  BILL,  967—Contd

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 Finance  (No.  2)  Bill.  We  have  got  3
 hours  and  20  minutes  more  left

 ‘Two  or  three  party’s  spokesmen
 thave  yet  to  speak  ang  some  Congress-
 Men  also  have  to  speak.  After  five
 or  six  of  them  have  spoken  the  hon.
 Minister  may  reply  at  4.30  or  round
 about  that  time.  Is  that  all  right?

 The  Deputy  Prime  Minister  and
 Finance  Minister  (Shri  Morarifi
 Desai):  Whenever  I  am  asked.

 Mr.  Speaker:  Shrj  Barua:
 श्रो  प्रब्दुल  मनो :.  (गुड़गांव)  :  मेरा

 एक  प्वाइंट  आफ  शार  है  |  अभी  श्री
 नाथपाई  ने  आप  की  सेव।  मैं  कुछ  अर्ज  करनी
 चाही  थी  ।  श्रापका  हम  पूरी  तरह  से  आदर
 करते  हैं,  मान  करते  हैं  ।  आपने  उन  से
 बेइंसाफी  की  है।  उनको  सैटिसफाई  करने
 के  बजाय  आपने  उनको  बिठा  दिया  है  1
 इस  तरह  मे कसे  काम  चलेगा  ?

 GI  Ipge  १6  silore  5१  ]
 eu  on  el  &  st  |  2  ४
 tt  eS  yee  ye  (५६  aS
 wm  lod  Bil  oe  ale  ust
 a  ple  yao  5S  yt  cre
 S  sthaile  >  vl  dwt  Gee
 S  dy  ghimakan  gS  Yl

 ahs  GE  35  w  3  yt  hay

 Mr.  speaker:  I  would  request  you
 to  sit  down.  It  is  neither  a  point
 nor  a  point  of  order;  it  is  disorder.
 That  is  all;  nothing  more.

 Shri  Barua  has  got  about  46  minutes
 at  his  disposal,

 Shri  Hem  Barua  (Mangaldai):  Sir,
 this  Finance  Bill,  like  a  public  tho-
 roughfare,  is  an  omnibus  thing.
 There  are  so  many  changes,  modifi-
 cations,  amendments  and  tax  relief
 proposals  incorporated  into  it  that  it
 is  not  possible  to  discuss  all  these
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 matters  in  an  open  like  this.
 Therefore  I  suggest  that  the  Finance
 Bill  should  be  sent  to  a  Select  Com-
 mittee.  The  Select  Committee  might
 meet  for  a  day  or  two,  deliberate
 upon  the  proposals  and  the  conclu-
 sions  of  the  Select  Committee  should
 be  incorporated  in  the  Bill.  That  is
 my  suggestion.

 True  it  is  that  our  economy  is  in
 the  coldrums  today.  While  addreas-
 ing  an  audience  at  Hyderabad  Shri
 Morarji  Desai  said  that  the  economy
 is  suffering  from  a  slump.  If  he
 used  the  word  ‘slump’  in  order  to
 off  set  the  fears  of  some  people  who
 used  word  ‘recession’  I  think  he  is
 wrong  and  if  he  used  the  word  ‘slur
 in  order  to  describe  the  actual  posi-
 tion  of  the  economy  he  is  absolutely
 correct.  Slump  is  a  full-fledged  col-
 lapse  of  the  economy,  Whether  it
 is  slump  or  retession,  the  basic  fact
 remains  that  there  is  economic  dep-
 ression  all  along  all  over  in  this
 country—a  depression  that  is  affect-
 ing  not  only  the  economic  avenue  of
 our  national  life  but  also  the  politi-
 ca]  avenue  of  our  national  life.

 We  must  not  forget  that  industry
 is  closely  related  to  agricuture  in
 this  country  and  all  our  economic
 efforts  including  capital  formation
 are  determined  by  the  supply  of
 foodgrains.  We  must  not  forget  that.
 I  would  like  to  describe  industry  as
 the  second-line  of  our  economic  def-
 ence  whereas  agriculture  is  the  larg-
 est  public  sector  in  this  country.

 What  happens  to  agriculture?  Our
 agricultural  income  slided  by  Rs.  600
 crores  last  year.  That  is  the  position.
 During  these  twenty  years  of  free-
 dom,  we  have  to  depend  on  the  mer-
 cies  of  other  countries  for  food  aid.
 This  is  a  shame  on  our  country.  This
 has  badly,  adversely,  affected  our
 present  economy.  There  is  no  doubt
 about  it.  Even  those  people  who
 demonstrate  against  foreign  missions,
 dip'omatic  missions,  in  Delhi  or  any-
 where  in  the  country,  on  this  inter-
 national  issue  or  on  that  internatio-
 nal  issue,  go  to  demonstrate  against
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 Western  imperialists  from  whom  we
 get  food,  wheat  or  rice.  That  is  the
 condition  of  our  economy  today.  It
 is  trite  that  we  have  become  free  on
 the  I5th  August,  ‘1947.  But,  may  I
 say,  we  are  free  only  outwardly.  In-
 wardly,  we  are  still  a  nation  of
 dependence.  We  are  a  nation  of  glo-
 bal  beggers.  That  is  the  position  we
 have  been  reduced  to  by  our  Govern-
 ment.  We  have  to  go  out  with  a
 begging  bow]  for  food  from  different
 quarters  of  the  world.  Now,  there
 is  difficulty  in  the  supply  of  food
 from  abroad.  The  crisis  in  the  coun-
 try  has  become  still  very  grave  and
 still  more  acute.  ‘This  is  a  ghame,  so
 far  as  this  country  is  concerned,  that
 the  country  has  to  depend  on  foreign
 food  aid  in  order  to  sustain  ourselves
 as  a  free  nation.

 Shrimati  Lakshmikanthamma  (Kha-~-
 mmam):  Such  degrading  terms  should
 not  be  used  by  the  hon.  Member.

 Shri  Hem  Barua:  When  I  present  a
 tortured  vision  of  our  economy,  please
 say  where  I  have  gone  wrong.  If
 you  go  on  saying  that  it  is  wrong  to
 describe  the  economy  of  the  country
 like  that,  we  will  not  be  able  to  ar-
 rive  at  scientific  conclusions  of  the
 present-day  conditions.  It  is  no  use
 trying  to  hide  fact  from  your  eyes.

 Shrimatj  Lakshmikanthamma:  It
 affects  the  nation.

 Shri  Hem  Barua:  It  oes  not.  What
 has  happened?  Can  you  deny  the
 fect  that  there  is  no  economic  crisis
 in  the  country?  Can  you  deny  the
 fact  that  there  is  no  food  scarcity  in
 the  country  today?  Can  you  deny
 the  fact  that  our  economy  is  not  tot-
 tering,  breaking  and  shattering  at
 present?
 On  the  top  of  all  this,  what  hap-

 pens  is,  the  Suez  Canal  is  closed  for
 us.  Not  only  the  food  supply  from
 U.S.A.  to  this  country  is  hampered
 due  to  the  closure  of  the  Suez  Canal
 but  the  kerosene  supply  from  U.S.S.R.
 is  also  hampered.  The  prices  have
 gone  up  very  high;  the  prices  have
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 spiralled  up.  What  is  the  history  of
 the  economy  of  this  country?  ‘The
 prices  have  spiralled  up  by  5  per
 cent  annually  during  the  last  three
 years.  You  must  not  forget  that.
 Now,  due  to  the  closure  of  the  Suez
 Canal,  the  prices  have  sky-rocketed
 and  the  hardship  is  borne  by  the  peo-
 ple  in  the  lower  middle  class  and
 the  people  ih  the  fields  and  the  fac-
 tories.  That  is  what  is  happening  in.
 the  country.

 When  Mr.  Chagla  visited  our  friend,
 President  Nasser,  high  hopes  were
 raised  in  thig  country  that  he-  will
 be  able  to  persuade  President  Nasser
 to  lift  the  embargo  put  on  our  food
 ships  and  on  our  defence  cargo  ships.
 But,  unfortunately,  he  has  come  back
 empty-handed  as  he  went  there,  It
 ig  no  use  of  saying  that  we  have  good
 and  sincere  friends  abroad.  If  our
 friends  do  not  ac:  when  our  nation
 is  facing  a  crisis,  it  is  better  not  to
 have  any  friends.  I  do  not  want  to
 elaborate  on  this  because  my  friend,
 Mr.  Nath  Pai,  while  speaking  on  the
 foreign  affairs  debate  has  elaborated
 on  these  particular  things.  Of  course,
 we  have  a  policy  of  non-alignment.
 This  policy  of  non-alignment  is  a
 non-man  policy.  I  do  not  want  to
 elabroate  on  that,  Mr,  Nath  Pai  has
 done  that  sufficiently  well.  Now,
 when  we  describe  the  actual  condi-
 tions  in  the  country  in  that  manner,
 to  allege,  to  describe,  that  it  is  cha-
 racter  assassination,  I  think,  that  is  a
 wrong  description.

 I  would  say  that  we,  of  the  PSP,
 yield  to  none  in  our  loyalty  to  this
 country;  we  yield  to  none  in  our
 patriotism  and,  therefore,  to  say  that
 this  is  character  assassination  is  abso-
 lutely  wrong.

 Now  what  has  happened?  Mr..
 Chagla’s  visit  has  yielded  no  results.
 Serious  efforts  must  be  made  te  revi-
 talise  our  economy.  Possibly  Mr.
 Morarji  Desai  understands  that.  Now
 what  is  happening?  We  are  spending
 65  per  cent  of  our  national  income
 on  foodgrains.  Yet,  the  nation  starv-
 es.  There  is  economic  stagnation  al!
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 ever  the  country  and  this  economic
 stagnation  has  affected  our  industries,
 Particularly  the  engineering  industry,
 the  most.  What  has  happened  to  the
 engineering  industry?  This  dez.iae
 in  production  in  the  engineering  in-
 dustry  is  not  sudden;  it  has  accrued
 over  a  number  of  years  due  to  the
 unimaginative  policy  pursued  by  this
 Government.  There  wags  a  cut  in  the
 maintenance  items;  there  was  a  cut
 imposed  on  the  allocation  of  non-
 ferrous  metals  for  this  industry,  par-
 ticularly  in  1965.  On  the  other  hand,
 agricultural  operations  have  gene
 down  in  this  country  and  the  fact
 that  the  agricultural  operations  have
 gone  down  in  this  country  has  ad-
 versely  affecteq  the  supply  of  engi-
 neering  products  also,  and  that  is
 another  reason.  Not  only  the  engi-
 neering  industry  is  affected,  but  the
 other  industries  are  also  affected.
 They  know  that  there  are  certain
 industrial  units  in  this  country  at
 present  which  have  ag  idle  capacit:
 of  00  per  cent.  .

 happened  to  the
 industrial  output?  When  we  read  the
 Annual  Report  of  the  Ministry  of
 Industrial  Development,  we  find  one
 thing.  During  96  and  963  the  in-
 dustrial  output  in  this  country  was
 है  to  9  per  cent,  but  now  it  has  alump-
 ed  down  to  2.46  per  cent.  This  has
 happened.  This  sad  history  is  repeat-
 ed  in  all  the  avenues  of  our  indus-
 trial  life.  What  about  coal?  What
 about  jute?  What  about  tea?  What
 about  cotton  textiles?  What  about
 sugar?
 million  lakh  tonnes  of  sugar  and  this
 year  we  have  produced  only  215
 million  lakh  tonnes  of  sugar  and  it
 might  come  down  also  in  the  next
 year;  there  is  every  possibility.

 Now  what  has

 Now  we  have  the  steel  plants.  Mr.
 Nehru,  romanticised  over  the  steel
 plants,  described  them  as  the  golden
 temples  of  modern  'rJia.  What  has
 happened  to  these  golden  temples  of
 modern  India?  Mr,  Morarji  Desai
 knew  this  very  well  when  he  said
 very  recently  that  it  would  not  be

 Last  vear  we  produced  35.5-
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 possib'e  to  carry  on  the  expansion  so
 far  as  the  existing  steel  plants  are
 concerned  and  also  to  set  up  a  new
 steel  plant  because  of  the  non-availa—-
 bility  of  resources  and  funds.  Mr.
 Morarji  Desai  understand  that  very
 well.  ('nterruption).  He  knows.
 As  a  socialist,  I  am  not  opposed  to
 public  sector.  But  if  you  examine
 the  role  of  the  pu  lic  sector  undertak-
 ings  in  this  country,  you  will  find
 that  it  is  a  fact  that  most  of  the
 public  sector  undertakings  have  fail-
 ed  to  earn  any  profit;  most  of  them
 are  running  at  a  loss.  I  think,  Prof.
 Galbraith,  before  he  become  the
 Ambassador  of  U.S.A.  in  India,  was
 appointed  to  inquire  into  the  working
 of  the  public  sector  undertakings
 and  he  made  a  recommendation  that
 the  public  sector  undertakings  must
 earn  profits.  But  what  about  Durga-
 pur  plant?  It  is  running  at  a  terrible
 loss.  True  it  is  that  we  have  Five-
 Year  Plans.  But  the  Five-Year  Plans,
 instead  of  rejuvenating  and  revitalis-
 ing  our  economy,  have  dissipated  our
 economy.  May  I  tell  you  that  the
 Second  and  the  Third  Five-Year
 Plans  were  over-ambitious?  They
 were  related  to  ambitions  and  were
 not  related  to  the  availability  of  re-
 sources,  What  about  the  Planning
 Commission?

 When  Shri  Asoka  Mehta  was  ap-
 pointed  as  the  deputy  chairman  of
 the  Planning  Commission,  high  hopes
 were  raised  in  this  country  that  our
 plans  would  thereafter  at  least  be
 true  to  the  kindred  points  of  heaven
 and  home.  That  was  the  hope  raised.
 But,  unfortunately,  this  Moses  of
 Indian  planning,  suffering  under  the
 weight  of  his  intellect  has  reduced
 our  planning  to  a  stage  which  every-
 body  knows.  I  want  the  plans  to  be
 small  in  size  and  related  to  the  avail-
 ability  of  resources  in  this  country.
 It  is  not  use  having  ambitious  plans
 that  we  cannot  execute.  There  was
 8  demand  for  a  pause  in  planning
 and  those  people  who  were  opposed
 to  this  idea-pooh-poohed  the  entire
 idea,  but  I  am  happy  that  Shri
 Morarji  Desai  while  speaking  before
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 ‘an  audience  recently  at  Hyderabad,
 compared  India  to  a  man  running with  great  speed  to  the  destination;  at
 the  same  time  he  said  that  that  man
 must  have  some  respite.  When  he
 said  that  that  man  must  have  some
 respite  I  believe  he  had  a  holiday  for
 the  poor  planning  in  his  mind.

 Finance  (No  2)

 Shri  Morarji  Desai:  No,  no.

 Shri  Hem  Barua:  We  must  have
 ‘some  respite.  That  is  what  he  has
 :said.

 Then,  I  would  say  that  taxes  are
 evaded  in  this  country.  Prof,  Kaldor
 has  poiated  out  that  about  Rs.  300
 crores  are  evaded  in  taxes  in  this

 ‘couniry.  If  we  could  realise  this  and
 also  effect  a  5  per  cent  cut  in  admi-
 nistrative  expenditure,  I  fee]  that  we
 could  make  a  substantial  contribu-
 ‘tion  towards  infusing  health  into  our
 ailing  and  recalcitrant  economy.  If
 ‘we  fail  in  this,  then  what  would  hap-
 pen?  I  have  already  said  that  our
 present-day  economy  is  in  the  dol-
 drums  and  this  would  produce  an
 effect  on  the  political  aspect  of  our
 life,  as  it  has  already  done.  What
 ‘about  the  gheraos?  I  think  the
 pheraos  are  a  prelude  to  revolutions.
 These  gheraos  have  a  lot  of  inbuilt

 ‘capacity  for  revolution.  We  must  not
 forget  that.  The  longest  gherao  that
 took  place  was  in  West  Bengal,  which
 lasted  for  52  hours,  Industria]  out-
 put  in  West  Bengal  has  gone  down
 because  of  the  gheraos  by  Rs.  20
 crores.  3  million  man-hours  were  lost
 und  Government  have  lost  Rs.  5  crores
 by  way  of  revenue.  That  is  what  is
 happening.  Therefore,  I  say  that  a
 recalcitrant  economy  will  produce  an
 adverse  effect  on  the  political  life  of
 this  country.  50,  the  Finance  Minister
 should  see  that  our  etonomy  is  revi-
 talised  and  rejuvenated  particularly
 through  the  sensitive  cells.  Scissors
 end  paste  work,  by  cutting  a  piece
 here  and  cutting  out  a  piece  there,
 would  not  help  to  rejuvenate  our
 -conomy,
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 Whenever  there  is  a  decline  in  food
 production  in  this  country  it  is  very
 often  said  that  the  monsoons  are  fail-
 ing.  We  depend  so  much  on  the  rain
 God  that  the  rain  God  has  failed  us
 on  °0  many  occasions.  We  forget  that
 fact.  Monsoon  alone  cannot  save  this
 count:y  unless  positive  and  contruc-
 tive  effdrts  are  made  to  rejuvenate
 the  cvonomy.

 Finally,  I  would  say  a  word  about
 Assar:.  What  is  happening  in  Assam?
 Floods  are  an  annual  phenomenon  in
 Assam,  and  this  Government,  in  spite
 of  warnings,  have  done  nothing  te
 give  relief  to  the  people  of  Assam
 who  are  the  victims  of  floods  every
 year.  If  |  describe  how  they  suffer
 that  will  bring  tears  to  your  eyes,
 and,  therefore,  I  do  not  want  to  des-
 etibe  it.

 Again,  what  about  the  industrial
 map  of  Assam?  Since  ‘1962,  after  the
 Chincse  aggression,  there  has  been
 uo  capital  investment  in  Assam.
 Does  it  mean  that  they  have  given
 up  Assam?  Does  it  mean  that  Assam
 shouid  be  swallowed  up  by  the  Chi-
 nese  or  by  the  Pakistanis?

 Shri  Nath  Pai:  Never.

 Shri  Hem  Barua:  If  it  means  that
 then  |  shall  be  very  sorry  and  that
 will  be  a  tragic  day  for  this  country.

 I  would  submit  that  serions  efforts
 must  be  made  by  this  Government  to
 rejuvenate  our  economy.  There  is
 also  a  gap  in  our  foreign  balances
 and  «nal  gap  is  going  to  increase.
 There  should  be  efforts  made  to  bridge
 that  gap.  But  where  are  those  efforts?
 Whatever  efforts  are  made  by  the
 Finanve  Ministry  are  made  in  a  piece-
 meal  way.  Small  measures  or  piece-
 mea;  measures  would  not  help  to  re-
 juvenate  or  revitalise  our  economy.
 Whether  there  is  a  slump  or  a  reces-
 siom  is  for  Shri  Morarji  Desaj  to  de-
 cide.  u  by  slump  he  means  that  our
 ecunsiny  has  totally  collapsed  then  I
 congratulate  him  for  coming  out  with
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 an  open  truth  and  describing  the  fact
 as  it  is,

 att  पहाड़िया  (हिंडौन)  :  अपग्रष्यक्ष
 महोदय,  वित्त  विधेयक  पर  विभिन्न  वक्ताओं
 के  विचार  सुनने  के  पश्चात्‌  कुछ  ऐसा
 लगता  है  कि  इस  सदन  7  और  बाहर  भी
 देश  को  विकसित  करने  के  लिए  विवारधारा
 में  कोई  ज्यादा  फर्क  नहीं  है  ।  सब  से  पहले
 प्रोफेसर  रंगा  का  भाषण  सुनकर  ऐसा  लगा
 कि  उन  से  जाकर  निवेदन  करूं  कि  आप  क्‍यों
 स्वतंत्र  पार्टी  के  अध्यक्ष  बनने  हैं  ?  आपने
 काफी  अच्छे  विचार  व्यक्त  किए  हैं  देश  की
 तरक्की  के  लिए  और  कई  बकता  जो  इधर
 से  बोले  चाहे  वह  समाजवादी  पार्टी  के  हों
 या  दूसरी  पार्टी  केहों  उन  के  विचार  भी
 ग्रच्छे  लगे  ।  कई  बातें  ऐसी  भी  कही  गई  हैं
 जिन  के  बारे  में  सफाई  करने  को  जरूरत
 होगी  ।  मैं  कुछ  मित्रों  का  हवाला  दे  कर
 उन  वातों  की  सफाई  करूंगा  ।  लेकिन  इस
 के  पहले  कि  मैं  उन  बातों  पर  जाऊं  मैं
 वित्त  मंत्री  जी  को  इस  बात  के  लिए  धन्यवाद
 दिए  बिना  नहीं  रह  सकता  कि  उन्होंने  कुछ
 चीजों  में  करों  में  छूट  दी  शौर  चीजों  का
 नाम  लिया  जा  चुका  है  1  मैं  खास  तौर  से
 नाम  लेना  चाहूंगा  छोटे  पन्नों  का  ।  उनका
 डाक  का  खर्चा  बढ़  जाता  |  बड़े  पत्नों  को  तो
 इस  बात  की  छूट  मिल  जाती  कि  वह  और
 झापना  दाम  बढ़ा  लेते  1  लेकिन  छोटे  पत्र  उन
 लोगों  तक  जो  कि  देहात  में  रहते  हैं  जो  दैनिक
 पत्न  नहीं  पढ़  पाते  हैं  उन्हें  वह  छोटे  पत्र  न
 पहुंच  पाते  ।  लेकिन  आप  ने  उस  पर  विचार
 किय्रा,  उस  के  लिए  विशेष  धन्यवाद  n
 एल्युमिनियम  के  बर्तन  पर  भी  आप  ने  छूट
 दी,  वह  भी  एक  अच्छी  बात  की  t  लेकिन
 जूते  पर  जो  छूट  दी  मेरे  ख्याल  से  उस  का
 ज्यादा  असर  किसी  व्यक्ति  विशेष  पर  नहीं
 पड़गा  क्‍योंकि  झाप  जानते  हैं  कि  छोटी  से
 छोटी  चीज  भी  चाहे  वह  चप्पल  भी  हो  या

 जूता  ही  हो  बहू  भी  इतने  सस्दे  दाम  पर
 नहीं  माता  जिस  पर  कि  आप  ने  छूट  दी  ।
 598  (Ai)  LSD—8,
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 2.53  hrs.

 [Seeumatr  LAKSHMIKANTHAMMa  in
 the  Chair.]

 इसलिए  मेरा  निवेदन  है  कि  दस  बारह
 रुपये  तक  ाप  इस  छूट  को  बढ़ा  दें,  इतने
 दाम  तक  के  जूतों  पर  यह  छूट  दे  दें  तो
 साधारण  लोगों  को  कुछ  फायदा  हो  जायगा  ।
 वरता  तो  उस  का  कोई  लाभ  होने  वाला
 नहीं  है  चाहे  वह  गरीब  हो  चाहे  अमोर  ।

 एक  बात  मुझे  खास  तौर  से  कहनी  है  t
 मुझे  शिकायप्त  है  आप  से  ।  आप  ने  सिगार
 पर  से  और  चुहट  पर  से  कर  घटा  लिया

 मुझे  कोई  एतराज  नहीं  a  घटाइए  चाहे
 बढ़ाइए  ।  लेकिन  बहुत  मात्रा  में  जिस  चीज
 को  लोग  पीते  हैं  और  खेती  पर  जिस  चीज
 का  ग्रसर  पड़ता  है  वह  है  नम्वासू  ।  वह  केवल
 सिगार  में  और  चुरहट  में  काम  नहीं  ाता
 केवल  सिगरेट  में  काम  नहीं  शता  बल्कि
 उस  को  लोग  हुक्के  के  रूप  में  भी  पीते  हैं  1
 देहात  के  अन्दर  और  बीड़ी  पीते  हैं  ।  छोटे
 छोटे  चार  चार  पांच  पांच  साल  के  बच्चे
 शाप  को  बीड़ी  पीते  हुए  मिल  जायेंगे  !  चार
 पांच  साल  की  बात  सुकनर  आपको  ताज्जुब
 होगा  लेकिन  यह  बात  सही  है  और  श्राठ
 दस  साल  के  बच्चे  तो  आम  तौर  पर  आप
 को  ऐसे  मिल  जायेंगे  ।  कितना  उत्पादन
 तम्बाक्‌  का  होता  है  ?  और  उस  को  रोक  दें
 और  उस  के  बदले  में  ग्रनाज  पैदा  करने  लगें
 तो  काफो  देश  को  फायदा  हो  सकता  है  1
 इसलिए  मेरी  पहली  शिकायत  तो  यह  है  कि
 ाप  के  जैसे  व्यक्ति  को  इन  नशीली  चीजों
 पर  और  ज्यादा  टैक्स  लगाना  चाहिए  था  |
 लेकिन  बाय  टैक्स  और  बढ़ाने  के  श्राप  ने  जो
 बढ़ाया  था  वह  भी  घटा  लिया  |  खेर  झाप
 ने  उस  का  कुछ  मुद्दा  देखा  होगा  ।  आप  ने

 कहा  कि  उस  से  कुछ  बेकारी  फैलतो,  जो
 लोग  काम  करते  हैं  इन  छोटे  उद्योग  घन्ध्ों
 के  प्रन्दर  वह  बेकार  होते  मैं  उस  बात  को
 मान  लेता  हूं  ।  लेकित  इस  बात  को  मानने
 के  लिए  मैं  तैयार  नहीं  हूं  कि  जो  दूसरी
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 [श्री  पहाड़िया]
 नशीली  चीजें  हैं  उन  पर  क्‍यों  टैक्स  नहीं
 लगाया  ?  शराब  की  चर्चा  हुई।  मेरे  कम्यु-
 निस्ट  भाइयों  ने  बढ़ी  वकालत  कौ  कि
 जितना  शराब  की  शाबकॉरी  से  श्राप  पैसा
 कमाते  हैं  उस  से  ज्यादा  प्रशासन  पर  खर्च
 होता  है  |  शायद  ऐसा  हो  ।  लेंकिन  मैं  श्राप
 से  यह  कहना  चाहता  हूं  कि  शराब  पर  जितना
 टैक्स  श्राप  लगा  सकते  हैं  वह  लगा  देना
 चाहिए  1  उस  का  उगाहने  का  खर्चा  भी  चाहे
 दुगुना  चार  गुना  या  दस  गुना  भी  करना  पेड़
 तो  भी  कोई  बात  नहीं  ।  मैं  इस  बात  को
 यहीं  तक  नहीं  कह  रहा  हुं  बल्कि  मैं  इप  से
 आगे  जाने  वाला  व्यक्ति  हुं  और  आप  से
 निवेदन  करना  चाहता  हूं  कि  अब  वह  जमाना
 झा  गया  है  शायद  देश  के  लिए  उपयुक्त
 समय  झा  गया  गया  है  जब  कि  झ्राप  को
 प्राहीबीशन  पूरी  तरह  से  लागू  करना  पड़ेगा,
 पूरी  नशाबन्दी  करनी  पड़ेगी  -  आप  ने  देश
 का  विधान  बनाते  समय  डाइरेक्टिव
 प्रिसिपल्स  में  इस  बात  को  कहा  था  कि
 पूर्णतया  नशाबन्दी  हम  करेंगे  लेकिन  20
 साल  के  बाद  हम  देखते  हैं  कि  न  सिर्फ  यह
 कि  नशाबन्दी  नहीं  हुई  बंल्कि  जिन  प्रान्तों
 %  हुई  थी  वहां  भो  उस  को  ढोला  किया  जो
 रहा  है,  उस  को  फुट  दी  जा  रही  है  ।  मेरी
 समझ  में  नहीं  आता  कि  देश  को  हम  कहां  ले
 जाना  चाहते  हैं?  एक  तरफ  तो  कहते  हैं
 कि  देश  के  अन्दर  बेकारो  बढ़  रही  है,
 बेरोजगारी  बढ़  रही  है,  कौमतें  बढ़ती  चली
 जा  रही  हैं,  इसलिएं  हमारी  परचेजिंग  पावर
 कम  होती  जा  रही  है  गौर  दूसरी  तरफ

 वही  व्यक्ति  जो  इस  तरह  की  बात  करते  हैं
 वह  इन  नशौोली  चीजों  पर  टैक्स  न  लंगाने
 की  बात  करते  हैं  ।  इसलिए  मैं  निवेदन
 करता  चाहता  हूं  कि  जिन  नशोली  चीजों
 पर  श्राप  ने  टैक्‍स  बढ़ाया  है  उन  पर  बढ़ाइए
 और  खास  तर  से  शराब  के  बारे  में  कहनां
 चाहता  हूँ  कि  च.है  वह  देश  की  बनी  हुई  देशी
 शराब  हवा  या  विदेशी  शराब  ही  उस  परे
 जितना  टैक्स  लगा  सकते  हैं  लगाइए  |  मैं
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 जानता  हूं  आप  की  मजबूरी  को।  अगर
 आप  का  बश  चने  तो  ाप  रग  क्या  नशावन्दी
 कानून  के  जरिए  लाग  कर  देंगे  ।  मैं  श्राप  की
 मजबूरी  को  समझता  हूं  ।  लेकिन  जब  तक
 कातूत के  जरिए  पूर्णतया  नशाबन्दी  नहीं  कर
 सकते  हैं  क्योंकि  उस  में  राज्यों  की  राय
 लेनी  पड़  सकती  है,  विधान  को  धारा  रास्ते
 में  आती  है  लेकिन  इस  में  कोई  अइचत
 नहीं  हो  सकती  है  गौर  मैं  समझता  हूँ  कि  सदन
 का  बहुमत  और  बहुत  बड़ा  बंहुमत,  मैं  यह
 भी  कहूँ  कि  लौन  चौथाई  भाग  सदन  का
 इस  मामले  में  आप  के  साथ  होगा,  अगर
 आप  पूर्णतया  नशाबन्दी  कर  दें  तो  साथ
 आप  को  मिलेगा  ।  जो  लोग  इस  बात  को
 कहते  हैं  कि  आाज  णराब  जो  पीयी  जातो
 है  देहात  के  ग्रन्दर  उस  से  कोई  लाभ  हुआ,
 नहीं  हुआ,  मैं  आप  से  निवेदन  करना  चाहता
 हूं  कि  हम  टैक्स  क्यों  लगाते  हैं  ?  टैक्स  हम
 इसलिए  लगाते  हैं  कि  उन  गरीब  व्यक्तियों

 को  जो  कि  देहात  के  ग्रन्दर  रहते  हैं,  जो  बेकार
 हैं,  उन  व्यक्तियों  को  जिन  को  कोई  आमदनी
 का  जरिया  नहीं  है  कोई  राहत  पहुंचा  सके  ।
 वह  न  कर  सके  तो  अगर  दूसरी  तरह  से  जो
 उन  का  खर्चा  होता  है,  उसे  ही  रोक  दें  ती
 भी  बहुत  बड़ी  राहत  हो  जायेगी  ।  इसलिए
 मैं  निवेदन  करना  चाहता  हूँ  कि  शरण  के
 मामले  मैं  जी  कुछ  हुमा  सो  हुआ  ।  अगली
 बार  आप  इस  का  ध्यान  रखें  कि  जितनी
 ज्यादा  से  ज्यादा  टैक्स  श्राप  लगा  सकें  वह
 लगायें  |

 प्रोफेसर  रंगा  ने  इस  विधेयक  को  सेलेक्टे
 कमेटी  में  भेजने  की  बात  कही  मैं  नहीं  सम-
 झता  कि  ईस  को  सेलेक्ट  कमेटी  में  भेजनां
 चांहिए  क्योंकि  वह  तो  वित्त  मंत्री  का  एक
 दायरा  है  जिसके  अन्दर  वह  सोचकर  कोई
 काम  करते  हैं  ।  उंस  दायरे  से  बाहर  जायेंगे
 तो  संसदीय  परम्पराओं  का  भी  उल्लंघन

 होगा  और  वह  उंचित  भी  नहीं  है  ।  लेकिन
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 प्रोफेसर  रंगा  ने  कुछ  और  चातें  कही  थीं  ।
 उन  बातों  को  मैं  मान  कर  चलता  हं।  मैं
 समझता  हूं  कि  उन  बातों  पर  भी  विचार
 करें  तो  बुरी  वात  नहीं  ।  लेकिन  कुछ  बातें
 ऐसी  भी  कहीं  जिन  के  बारे  में  मैंने  कहा  कि
 मैं  बाद  में  निवेदन  करूंगा  |  एक  खास  तौर
 में  चर्चा  हुई  महंगाई  की  और  बरोजगारी
 की  ।  महंगाई  दिनींदित  बढ़ती  चलो  जा
 रही  है  ।  देहात  के  अन्दर  बढ़  रही  है,  शहर
 के  अन्दर  बढ़  रही  है  ।  हर  चीज  पर  बढ़
 रही  है  ।  लेकिन  जी  चोजें  रोजमर्रा  के  काम
 में  आने  वाली  हैं  जिन  को  कि  कन्ज्यूमस  गुड्स
 कहते  हैं  उन  की  कीमतें  रात  दिन  बढ़ती
 जा  रही  हैं  उस  का  कारण  क्या  है  -  उस
 का  एक  कारण  हो  सकता  है  कि  व्यापारी
 लोग  कीमत  बढ़ा  दें  ।  आप  के  टैक्स  बढ़ाने
 का  भी  असर  हो  सकता  है  ।  जिन  चीजों  पर
 आप  टैक्स  बढ़ाते  हैं  उन  की  कौमत  बढ़  ही
 जाती  है  लेकिन  जित  चीजों  पर  टैक्स  नहीं
 लगाते  हैं  उन  की  कोमत  क्‍यों  बढ़  जाती
 है  ?  इस  बात  को  सरकार  को  देखना  चाहिए  ।
 अगर  जिन  चोजों  पर  टैक्स  नहीं  लगाया  है
 उन  पर  ज्यादा  कीमत  बढ़  गई  है  तो  उस
 व्यक्ति  को  जिस  ने  यह  बढ़ाया  हो  कड़ी  से
 कड़ी  सजा  देनी  चाहिए  ।  मुझे  याद  हैं  झाप
 के  विचार  ।  आप  चाहते  हैं  कि  इस  तरह  का
 कोई  कानून  बनाया  जाना  चाहिए  जिससे
 ऐसा  करने  वाले  व्यक्ति  को  कड़ी  से  कड़ी
 कम  से  कम  पांच  साल  की  सज़ा  झवश्य
 मिलनी  चाहिए  चाहे  छोटा  से  छोटा  अपराध
 उस  का  हो  चाहे  एक  पैसा  ज्यादा  कौमते
 उसने  लीं  हो  ।  अगर  ऐसा  नहीं  होंगा
 लो  आप  की  कीमतें  जो  बढ़ती  जा  रही  हैं
 उस  की  रोक  होने  वाली  नहीं  है  ।  लेकिन
 इस  का  दूसरा  कारण  है  झाप  की  कमजोरी  4
 मैं  आप  से  निवेदन  करता  चाहता  हूं  जब  भी
 मांग  झाती  है  यह  ट्रेंड  यूनियन  वाले  भाई
 या  समाजवादी  भाई  और  हम  भी  उस  स
 कालग  नहीं  हैं  यह  मांग  करते हैं  कि  कोमलें

 शद्ुत  बढ़े गेई गई  इसलिए  ह , अ  सनलिवादे भी "भी
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 बढ़नी  चाहिएं  ।  मैं  जानता  हूं  तनख्वाहें  जरूर
 बढ़नी  चहिएं  ।  जिन  व्यक्तियों  की  फिक्स्ड
 इनकम  है  उन  को  मुश्किल  हो  जाती  है  और
 जिन  को  कम  मजदूरी  मिलती  है  उनकी  मजदूरी
 बढ़नी  चाहिए  |  लेकिन  आज  इस  सवाल  पर
 गहराई  से  विचार  करना  पड़ेगा  |  और
 गहराई  से  विचार  नहीं  किया  गया  तो  मैं
 नहीं  समझता  कि  महंगाई  कम  हो  सफेगी
 क्योंकि  जैसे  ही  कौमें  बढ़ती  हैं  रोजगार
 बढ़ाने  को  बात  कही  जाती  है,  जैसे  ही  कीमतें
 बढ़ती  हैं  तनक्वाह  बंढ़ाने  की  बात  की  जाती
 है,  वेजेज  कहाने  की  बाते  की  जाती  है.  और
 जैसे  ही  वेजेज़  और  मैलरोज़  बढ़ती  हैं  कोमतें
 फिर  दुधूती  हो  जातो  हैं।  तो  इस  का  कहां
 एन्ड  होगा  ?  अगर  कीमत  बढ़ने  के  साथ
 साथ  चेज  बढ़े  और  सैलरीज़  बढ़ें  और  बेजेज
 और  संलरीज़  के  बढ़ने  के  साथ  कीमतें  बढ़ें  तो
 यह  तो  मल्‍्टोप्लाई  होता  चला  जायगा  जिसका
 एन्ड  होने  वाला  नहीं  है।  इसलिए  आप  इस
 में  कोई  स्थिरता  लाइग  |  और  आप  कीमत
 स्थिरता  लाना  चाहते  हैं  तो  वह  समय  ा
 गया  है  कि  जब  कि  आप  को  निश्चित  रूप
 से  बेजेज  में  और  सेलरीज़  में  स्थिरता  लानी
 पड़ेगी  1  अगर  चेजज  और  सैलरीज़  में  स्थिरता
 नहीं  लाते  हैं  तो  कोमतों  पर  भी  कोई  रोक
 टोक  होने  वाली  नहीं  है  t

 43  hrs.

 एक  निवेदन  और  करनो  चाहता  हूं  ।
 भाषा  के  संबंध  में  बहुत  कुछ  कहा  जा  चूका
 है  t  मैं  कुछ  कठना  नहीं  चाहता  ।  लेकिन  मैंने
 सुना  है  कि  मालूम  नहीं  कहां  तक  सही  है  कि
 इप  सदन  के  ग्रन्दर  एक  इस  तरह  का  विधेयक
 आने  वाला  है  जिस  के  तहत  किप्तो  एक  राज्य
 को  इस  बात  को  छूट  होगी  या  उस  को  इस
 बात  की  वोटों  पावर  होगी  कि  झगर  वह
 चाहे  तो  दूसरे  राज्यों  पर  अंग्रेजी  भाषा  लदी
 रहेगी  ।  मैं  इप  भाषा  'का  विरोधी  नहीं  हूं
 कक  प्रंप्रजी  चैलतो  रहे।  मैं  चाहता हूं
 अंग्रेजी  चलती  रहे।  मुझ  उस  में  कोई  एंतराज



 नहीं  है।  लेकिन  मैं  यह  बात  जरूर
 निवेदन  करना  वबाहता  हूं  कि  किसी
 राज्य  को  यह  वीटो  पावर  नहीं  होनी
 चाहिए  कि  उस  राज्य  के  कहने  से  न  केवल
 वहां  पर  अंग्रेजी  चलती  रहे,  न  फेवल  सेंटर
 में  अंग्रेजी  चलती  रहे  बल्कि  ग्रन्य  सब  राज्यों
 पर  भी  अंग्रेजी  लदी  रहे  ।  ग्रगर  वह
 चाहते  हों  कि  उन  के  यहां  अंग्रेजी  चलती  रहे
 तो  उसे  चलाये  या  और  कोई  भाषा  ले  आयें
 लेकिन  झगर  दूसरे  राज्य  चाहें  कि  उन  के
 यहां  अंग्रजी  न  रहे  केवल  हिन्दी  में  काम
 चलाना  चाहें  तो  उन्हें  इस  बात  की  छूट  होनी
 चाहिये  ।  मैं  निवेदन  करना  चाहता  हूं  कि
 अब  समय  ा  गया  है  जब  कि  हमें  कोई  देश
 की  भाषा  बनानी  पड़ेगी  |  अगर  सरकार
 चाहे  कि  अंग्रेजी  चलती  रहे  तो  इस  तरह  से
 हिन्दी  को  कोई  बढ़ावा  नहीं  दिया  जा  सकता  t
 वैसे तो  हिन्दी कों  कोई  शब  रोक  नहीं  सकता
 है  चाहे  अंप्रेजी  रक्खी  जाये  या  कोई  क्षेत्रीय
 भाषा  रक्खी  जाये  ।  जिस  तरह  का  द्वेन्ड
 देश  में  चल  रहा  है  उस  में  चाहे  कोई  भी
 रोक  टोक  लगाई  जाये  तो  यह  नहीं  हो  सकता
 है।  विरोधी  भाई  भी  चाहें  तो  हिन्दी  को
 कोई  रोक  नहीं  सकता  है  t  हिन्दी  देश  की
 भाषा  है,  हिन्दी  राष्ट्र  की  भाषा  है,  हिन्दी
 राज्य  की  भाषा  है।  इस  को  शब  रोका  नहीं
 जा  सकता  |

 झाज  मैं  एक  निवेदन  करना  चाहता  हूं
 कि  हिन्दी  80  प्रतिशत  लोगों  की  मातृ  भाषा
 है  in  आज  अगर  आप  दर  दक्षिण  में  भी  चले
 जाइये  तो  उन्होंने  हिन्दी  का  काफी  विकास
 किया  है।  झाज  मैं  उन  को  इस  बात
 के  लिये  घन्यवाद  शौर  बधाई  देना
 चाहता.  हूं  -  साथ  .ही  उत्तर  भारत
 बालों  को  एक  चेतावनी  भी  देना  चाहता  हूं
 कि  आज  से  दस  साल  बाद  शायद  ऐसा  समय
 झा  जायेगा  जब  कि  हिन्दी  जानने  वाले  लोग
 दक्षिण  में  ज्यादा  होंगे  ।  अच्छी  हिन्दी  बहू
 जानेंगे  भौर  हम  उन  के  साथ  कम्पीट  नहीं
 कर  सकेंगे  इस  लिये  हम  को  ध्यान  रखना

 चाहिये  कि  हिन्दी  के विकास  के  लिये  जितना
 ज्यादा  से  ज्यादा  पैसा  हम  दे  सकते  हैं  बह
 दिया  जाये  ।

 Mr.  Chairman:  The  hon,  Member
 May  continue  after  Lunch,

 3.02  hours
 The  Lok  Sabha  then  adjourned  for

 Lunch  till  fourteen  of  the  Clock,

 The  Lok  Sabha  re-assembled  after
 lunch  at  Seven  minutes  past

 Fourteen  of  the  clock,
 (Serr  C.  K.  Baarracnaryya  in  the

 Chair]
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 sit  पहाड़िया  :  सभापति  महोदय,  मैं
 यह  निवेदन  कर  रहा  था  कि  इस  देश  की  कोई
 भाषा  अगर  हो  सकती  है  तो  वह  हिन्दी  ही
 हो  सकती  है  ।  इसका  मतलब  यह  नहीं
 कि  मैं  प्रान्तीय  भाषाओं  का  विरोधी  हूं  ।
 मैं  चाहता  हूं  कि  इस  देश  की  ,जतनी  भाषायें
 हैं  वे  सब  फलें,  फलें  और  उन  प्रांन्तीय  भाषाओं
 में  प्रान्‍्तों  का काम  काज  हो  ।  ले'कन  कुभी  कभी
 ऐसी  भी  कोशिश  की  जा  रही  हैं  कि  नई  नई
 भाषायें  बनाई  जायें  और  उनको  सं:वधान
 की  श्राठवीं  सूची  में  स्थान  दिलाया  जाए  |
 मैं  राजस्थान  से  झाता  हूं  ।  थोड़े  दिन  पहले
 मैंने  सुना  था  कि  राजस्थानी के  लिए  एक
 बिल  पेश  किया  जाने  वाला  है  ताकि  उसको
 संविधान  की  ग्राठवीं  सूची  में  सम्मिलित  किया
 जा  सकें  |  समझ  में  नहीं  आता  है  कि  इस
 तरह  से  नई  नई  कितनी  भाषायें  ाप  बनाते
 जायेंगे  शर  उनको  संविधान  में  स्थान  देते
 जायेंगे  ।  जो  राजस्थान  के  रहने  वाले  लोग
 हैं  वे इस  बाद  को  अच्छी  तरह  से  जानते  हैं
 कि  जो  भूतपूर्व  रियासतें  वहां  पर  थीं
 वहां  सथ  नीय  बोलियों  में  काम  चलता  था  t
 बे  बोलथां  तो  हो  सकती  है,  और  वे  चल  भी
 सकतीं  हैं  लेकिन  राजस्थानी  नाम  की  कौई
 आया  वहां  पर  नहीं  है।  मैं  निवेदन  करना
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 चाहता  हूं  कि  नई  नई  भाषायें  बनाने  की
 क्  पैशिश  न  की  जाए  ।  अगर  ऐसा  किया

 जाएगा  तो  न  केवल  इससे  देश  को  नुक्सान
 होगा  बल्कि  हिन्दी  का  भी  अहित  होगा  |
 देश  में  जो  एकता  हिन्दी  के  जरिये  श्मा  रही  है,
 इससे  उसका  भी  नुक्सान  होगा  |

 अब  मैं  शिक्षा  के  बारे  में  कुछ  कहना
 चाहता  हूं  ।  जिस  तरह  से  ग्राजकल  हमारी
 शिक्षा  चल  रही  है  उसको  आप  देखें  ।  कालेजों
 और  यूनिवरस्टीज़  की  तरफ  आप  देखें
 हुमारे  जो  कालेज  और  यूनिवर्स्टीज़  हैं  वे
 आज  फैशनेबल  लड़के  और  लड़कियां  ही
 तैयार  कर  रहे  हैं,  उनके  द्वारा  तैयार  किये
 गये  नवयूवकों  और  नवयूवतियों  में
 जेरोज़गारी  बढ़ती  जा  रहो  है,  बेरोज़-
 गारों  की  फौज  तैयार  होती  जा  रही  है  i
 मैं  निवेदन  करना  चाहता  हूं  कि  अच्छा  यह
 होगा  कि  हाई  स्कूल  तक  की  शिक्षा  को  हम
 निःशुल्क  कर  दें,  क्को  हम  फ्री  और  कम्प-
 लसरी  कर  दें  और  उससे  आगे  केवल  टेक्नीकल
 शिक्षा  ही  अपने  युवकों  युवतियों  को  देने
 का  प्रबन्ध  करें  -  कालेज  और  यूनिवर्स्टी
 एजुकेशन  पर  इतना  घन  खर्च  करने  के  बजाय
 मैं  जाहता  हु  कि  इस  रुपये  को  बचा  कर,
 इस  खर्च  को  बन्द  करके  जो  पैसा  बचे  उस  पैसे
 को  हम  देहातों  में  प्राइमरी  स्कूल  इत्यादि
 खंलने  पर  खर्च  करें  और  पिछड़े  वर्गों  के
 लोगों  के  लिए,  उतकी  शिक्षा  पर  देहातों  में
 खर्च  करें  ।

 हम  यह  भी  देखते  हैं  कि  देश  में  और
 भी  कई  हिस्सों  को  भाषा  के  नाम  पर  बांटने
 की  कोशिश  की  जा  रही  है  |  एक  बार  हम
 देश  का  भाषा  के  आधार  पर  पुनर्गठन  कर
 चुके  हैं  लेकिन  बह  मामला  ठीक  बैठा  नहीं।
 आज  असम  के  अन्दर  ही  अलग  से  हिल
 स्टेंट  की  मांग  की  जा  रही  हैं।  वहां  हम
 पहले  नागालैंड  की  स्थापना  कर  चुके  हैं
 और  भी  कुछ  मांगें  चल  रही  हैं  :  कहां  तक
 हम  इस  मुल्क  के  टुकड़े  करते  चले  जायेंगे
 समझ  में  नहीं  आता  है  ।  मैं  निवेदन  करना
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 चाहता  हूं  कि  न  केवल  अ्रसम  का  पूनर्गंठन
 हो  बल्कि  सारे  देश  का  पुनर्गठन  किया  जाए
 और  इसके  लिए  एक  आयोग  बनाया  जाए  ।
 ऐसा  करते  समय  भाषा  को  ही  अकेला  आधार

 हम  न  बनायें।  शासन  को  ठीक  तरह से
 चलाने  की  दृष्टि  से,  अर्थ  व्यवस्था  को  ठीक
 तरह से  सम्भालने  की  दृष्टि  से  यह  जरूरी
 हो  गया  है  कि  हम  देश  का  पुनगंठन  करें  ।
 ऐसा  करते  समय  भाषा  को  भी  एक  आधार
 माना  जा  सकता  है,  लेकन  इसकों  केवल
 मात्र  एक  ही  आधार  मान  कर  हम  नहीं  चल
 सकते  हैं  ।  मैं  निवेदन  करना  चाहता  हूं  कि
 इस  पर  गहराई  और  गम्भीरता  से  सरकार
 विचार  करे  और  न  केवल  असम  के  सवाल
 को  बल्कि  सारे  देश  के  सवाल  को  ले गौर  सारे

 देश  का  इस  तरह  से  आप  पुनर्गठन  करें  जिससे
 देश  के  अन्दर  हमारी  प्रशासनिक  इक्ाइपां
 ठीक  बन  सके  और  देश  का  अधिक  ढांचा
 ठीक  हो  सके  |

 अब  मैं  खाद्य  समस्या  के  बारे  में  कुछ  कहना
 चाहता  हूं।  मैं  सरकार  से  जानना  चाहता
 हूं  कि  किस  तरह  से  वह  खाद्य  समस्या  का
 समाधान  र्रना  चाहती  है  ?  हम  देखते
 हैं  कि  हम  i50  करोड़  रुपये  की  सबसिडी
 अनाज  पर  देते  हैं।  लेकिन  किस  अनाज  पर
 देते  हैं?  उस  अनाज  पर  देते  हैं  जो  अनाज
 बाहर  से  आयात  किया  जाता  है  ।  इसका
 लाभ  शहर  बालों  को  मिलता  है,  शहरों  में
 रहने  वाले  लोगों  को  मिलता  है।  इस
 तरह  i50  करोड़  रुपये  की  सबसिडी  तो
 वह  है  ।  उस  के  सांथ  साथ  हम  225  करोड़
 रुपये  का  फ़र्टलाइज़र  इम्पोर्ट  करते  हैं  1
 बजाये  इस  के  कि  हम  375  करोड़  रुपये
 की  इस  रकम  को  इस  प्रकार  खर्च  करें  हम
 उस  का  उपयोग  किसानों  को  पर्याप्त  सहू-
 लियतें  देने,  छोटी  सिंचाई  योजनाओं  झौर
 खेती  के  विकास-कार्यो  पर  करें  |  ऐसा  करने
 पर  हम  थोड़े  ही  समय  में  ऐसी  स्थिति  मं

 पहुंच  जायेंगे,  जब  हमें  बाहर  से  अनाज  नहीं
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 [श्री  पहाड़िया]
 मंगाना  पड़ेगा.  और  ह्म  अन्न  के  विषय  में
 श्रात्म-निर्भर  हो  सकेंगे  |
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 हमारे  सामने  एक  मम्भीर  समस्या
 देश  की  बढ़ती  हुई  आवादी  है।  परिवार-
 नियोजन  से  उस  का  समाधान  हो  सकता  है
 लेकिन  प्रश्न  यह  है  कि  परिवार-नियोजन
 किस  तरह  से  हो  ।  आज  परिवार-नियोजन
 के  जो  उपकरण  हम  दे  रहे  हैं  क्या  वे  देहात
 में  चुत  सकते  हैं  ?  क्‍या  हमारे  देश  के  झनपढ़
 लोग  उन  को  उपयोग  कर  सकते  हैं  ?  मैं
 समझता  हूं  कि  अनपढ़  और  देहात  के  लोग
 ही  नहीं,  गहरों  के  लोग  भी  उन  को  उपयोग
 नहीं  कर  सकते  हैं  |  इग  लिए  मेरा  सुझाव
 है  कि  अगर  सम्भव  हों,  तो  गर्भ-निरोध  के
 लिए  उपयुक्त  इन्जेक्शन  या  टवलेट्स  तैयार
 की  जायें  ताकि  हमारे  देश  के  सभी  स्तरों
 के  लोग  अपना  परिवार-नियोजन  करने  में
 समर्थ  हो  सके  |

 माननीय  सदस्य  श्री  तापड़िया  ने
 कहा  है  कि  गर्भ-पात  के  लीगलाइजेशन  के
 बजाये  उस  का  लिबरलाइजेशन  होता
 चाहिए  ।  मैं  समझता  हूं  कि  इन  दोनों  में
 कोई  फर्क  नहीं  है  और  हमें  इस  दिशा  में  कक्म
 बढ़ाना  चाहिए  ।  इस  सम्बन्ध  में  यह  बहुत
 जरूरी  है  कि  इस  देता  के  हालत  को  घ्यान  में
 रखा  जाए  1

 इस  देश  की  बढ़ती  हुई  भ्राबादी  का  एक
 कारण  है  हमारे  ध.मिक  और  सामाजिक
 संस्कार  ।  हम  समझते  हैं  कि  अगर  हमारे
 यहां  लड़का  पैदा  नहीं  होगा  तो  पुनर्जन्मः
 में  हमें  मनुप्प  की  योनि  नहीं  मिलेगी,
 हमें  स्व्म  नहीं  मिलेगा  इस  लिए  हम
 में.  से-बहुत  से  लोग  इस  उम्मीद  से  बच्चे
 पैदा  कस्ते  चले  जाते-हैं.  कि  अगली  बार  बजाये
 लड़को  के  लड़का  होगा  1  इस  के  अतिरिक्त
 जिन  लोगों  के  यहां  कोई.  लड़का  नहीं  होता
 है,  बुढापे में  उन  के  लिए  कोई  सहारा  नहीं
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 होता  है,  उनकी  केख-भाल  करने  वाला  कोई.
 नहीं  होता  है  -  इस  कारण  लोगों  को
 अपनी  वृद्धावस्था  के  सम्बन्ध  में  ग्राशंका
 होती  है  ।  मेरा  सुझाव  है  कि  सरकार  शीघ्र
 से  शीघ्र  श्रोल्ड-एज  और  डिसएबिलिटी-
 पेन्शन  की  योजना  को  लागू  कर  दे,  ताकि
 लोगों  में  यह  ब्म।वना  पैदा  हो  जाये  कि  उन  के
 यहां  लड़का  हो  या  न  हो,  बुढ़ापे  के  बारे  में
 चिन्ता  करने  की  जरूरत  नहीं  है!  क्योंकि
 सरकार  उन  की  देखभाल  करेगी  |  मैं  समझ  7
 हूँ  कि  इन  कार्यों  से हमारी  आबादी  की  वृद्धि
 पर  कुछ  रोक  लग  सकेगी  1

 अ्ाज  हमारे  देश  के  विभिन्न  प्रदेशों  में-
 जैसे  महाराष्ट्र  और  मैसूर  में--पानी  के
 बंटवारे  के  सम्बन्ध  में  डिसपूट्स  चल  रहे
 हैं  ।  इस  सम्बन्ध  में  मैं  यह  सुझाव  देना  चाहता
 हूँ  कि  हमारे  यहां  राजस्थान  नहर  और
 नागार्जुनसागर  जैसी  जो  बड़ी  बड़ी  योजनायें
 हैं  केन्द्रीय  सरकार  उन  को  अपने  हाथ  में
 ले  ले  ।  राज्य  सरकारे  इन  बड़ी  यं,जनाग्रों
 को  क्रियान्वित  करने  में  समर्थ  नहीं  हैं  ।  अगर
 केद्रीय  सरकार  सब  बड़ी  सिंचाई  योजनाओं
 को  अपने  हाथ  में  ले  ले,  तो  एक  तो  प्रदेशों
 के  पारस्परिक  विवादों  का  समाधान  हो
 जायेगा  और  दूसरे  पानी  का  ठीक  उपयोग
 हो  सकेगा  जिस  से  हमारे  देश  का  उत्पादन
 बढ़ेगा  |

 मैंने  सुना  है  कि  सरकार  क्ृषि-उपज
 पर  इनकम  टैक्स  लगाने-  वाली  है  1  अगर
 किसान  आशिक  दृष्टि  से  इस  योग्य  हो  जाये:
 कि  वह  अपनी  फसल  पर  इंतकम  टैक्स  दे
 सके,  तो  यह  बहुत  अच्छी  बात  होषो  |  लेकिन
 मैं  समझता  हूं  कि  वर्तमान  स्थिति  में  कृषि-
 उपज  पर  इनकम  टैक्स  लगाना  बहुत:  गलत
 बत  होगी,  किसान  के  लिए  एक  परेशानी  की
 बात  होगी  1  मैं  तो  यह  षसन्द,  करूंगा  कि
 पांच  एकड़  तक  को  अनइकानोमिक  होल्डिग्ड
 को  तो  लैंड  रेबेन्यू  मुक्त  कर  दिया  जाये
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 और  जो  पंद्रह  बीस  एकड़  तकुके  बड़े  किसान
 हैं।  उन  का  लैंड  रेवेन्य  दुशना,  तिगुना  कर
 दिया  जाये  |

 अब  मैं  पिछड़े हुए  इलाकों  के'सम्बन्धमें  कुछ
 शब्द  कहना  चाहता  हूं  ।  पिछड़े  हुए  इलाकों
 में  खास  तौर  से  राजस्थान  आता  है|  वहां
 पर  पीने  के  फनी  की  समस्या  का  अभी  तक
 समाधान  नहीं  हुआ  है  ।  वहां  के  लोग
 पानी  के  लिए  तरसते  हैं  और  कई-कई  मीलों
 तक  पानी  नहीं  मिलता  है  -  इस  लिए
 मैं  सरकार  से  यह  निवेदन  करूंगा
 राजस्थान  को  चतुर्थ  पंच-वर्षीय  योजना  से
 अलग  तीन  करोड़  रुपया  प्रति-वर्ष  पीने  के
 पानी  की  व्यवस्था  करने-के  लिए  दे  ।  यह  कोई
 अच्छी  बाते  नहीं  है  कि.  एक  तरफ़  तो  हम
 शहरों  में  बड़ो-बड़ो  इमारतें  बनायें,  उन  की
 एयर-कन्डीशनिंग  करें,  बड़े-वड़े  रिफ़िजरेटर
 प्लांट  और  टेलिविजन  प्लांट  खड़े  करें  और
 बुखरी  तरफ.  हमारे  देहात  के  लोगों  को
 पीने  का  पानी  भी  न  मिले  ।  मुझे  इस  बात
 पर  कोई  ग्रर्पात्त  नहीं  है  कि  देश  में  इन  उद्योगों
 का  विकास  किया  जाये,  लेकिन  मैं  समझता
 हूं  कि  जब  तक  हमारे  देहात  में  पीने  के  पानी
 की  व्यवस्था  नहीं  कर  दी  जातीः  है,  ग्रभर
 तब  तक  इन  लक्सरी  गुड्ज़  के  प्रौडक्शन
 को.  खत्म  कर  दिया  जाये,  तो  वह  कोई  खराब
 बाल  नहीं  होगी  1

 जहां  तक  बिजली  का  सम्बन्ध्  है;  अगर
 अफरा  और  चम्बल  की  बिजली  की  जोड़
 दिया  जाये,  तो  इस  से  न  केवल  'राजस्थान
 बल्कि  दिल्‍ली  हरयकमा  शर  पंजाब  को  भी
 फायदा  होगा  |  इस  पर  डेढ  करोड़  रुपया
 खर्च  होगा  ।

 पिछड़े  हुए  इलाको ंके  विकास  के  संदर्भ
 में.  मैने  चम्बल  घाटी  से  सम्बन्धित  एक  योजना
 सरकार  के  सामने  रखी  है|  उस  क्षेत्र  में
 डाकु्ों  की  समस्या  का  सम्राप्तान  करने
 के।  सिए  सरकार को  '  लखों,  बल्कि'  उस  से
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 भी  ज्यादा,  रुपये  खर्च  करने  पड़ते  हैं  ।  वहां
 की  जमीन  बहुत  उपजाऊ  है  1  अगर
 ट्रेक्टर  आ्रार्गनाइजेंशन  के  द्वारा  यमुना  और
 चम्बल  के  बीच  की  भूमि  को  सम्तल  कर
 दिया  जाये,  को  वहां  पर  खेती  को  पैदावार
 भी  बढ़  सकती  है  और  डाकुों  की  समस्या
 को  हल  करने  के  लिर  सरकार  जो  लाखों.
 रुपये  खर्च  करती  है,  वे  भी  बच  सकते  हैं  ।

 पाकिस्तान  से  लगती  हुई  राजस्थान
 की  जो  सीमा  है,  वह  करीब  c00  मील
 लम्बी  है  ।  आये-दिन  वहां  पर  पाकिस्तान
 की  तरफ  से  छुटपुट  हमले  होते  रहते  हैं  ।
 हम  उन  का  जवाब  अचण्य  देते  हैं,  लेकिन
 आवागमन  के  साधनों  के  अभाव  के  कारण
 वहां  पर  हमारी  स्थिति  अपेक्षतया  कमजोर
 रहती  है  ।  इस  लिए  बार्डर  'रोड्ज  के  निर्माण
 की  तरफ  ध्यान  दिया  जाना  चाहिए  ।  रूच
 स्थान  सरकार  इस  बारे  में  कोशिश  कर
 रही  है;  उस  ने  काम  शुरू  भी  कर  दिया  हैं,
 लेकिन  पैसे  के  अभाव  में  उस  काम  में  अधिक
 प्रगति  नहीं  हो  पा  रही  है  ।  मैंने  सुना  हैं
 कि  बाहर  से  भी  कुछ  यंत्र  आने  हैं  -  अग्र
 केन्द्रीय  सरकार  की  ओर  से  वार्डर  रोड
 का  पैसा  जल्दी  से  जल्दी  दिया  जाये,  तो
 बार  के  साथ  साथ  क्रषि  का  विकास  होगा,
 सुरक्षा  की  दृष्टि  से  हमारी  स्थिति  और
 मजबत  हो  जायेगी  और  पाकिस्तान  द्वारा
 ग्रायेदिन  की  जाने  वाली  छुटपुट  वारदातों
 की  समस्या  का  भी  समाधान  हो  जायेगा  ।

 Shri  VisWanatha  Menon.  (Ernaku-
 lam):  Mr.  Chairman,  Sir,  I  rise  to
 oppose,  on  behalf  of  my  party,  the
 Finance  Bill.  I  was  hearing  all  the
 speeches  made  by  the  Finance  Mini
 ster  and  other  Ministers  to  try  to  fine
 out  anything  there  in  favour  of  the
 common  man  and  I  have  to  confess
 that  I  did  not  find  a  single  item  in
 favour  of  the  common  man.  Althougn
 in  his  interim  Budget  speech  the  hon.
 Finance  Minister  claimed  that  he
 would  be  bringing  some  wonders  in
 this  Budget,  he  has  not  brought  any-
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 thing.  The  old  wine  is  now  in  new
 bottles;  nething  more  than  that.

 We  cannot  expect  anything  progres-
 sive  or  revolutionary  from  the  Finance
 Minister,  but  I  was  expecting  some
 reforms  at  least.  But,  unfortunately,
 the  Central  Budget  is  against  the  com-
 mon  man  and  in  favour  of  the  mono-
 polists.  I  do  not  want  to  go  into  the
 details  because  many  of  the  speakers
 have  pointed  out  all  those  things  and
 my  time  is  so  limited.  I  only  want  to
 stress  two  or  three  points.

 The  main  population  of  this  country
 are  the  peasants  and  the  workers.
 What  is  the  relies  given  to  them  in
 this  Budget?  It  is  actually  nothing.
 The  people  were  expecting  that  he
 would  try  to  do  something  to  stop  the
 price  rise  but  actually  he  has  done  to
 raise  prices  once  more.  My  humble
 submission  is  that  the  common  man
 has  now  to  retaliate  against  these  Bud-
 gets  and  when  the  people  rise,  natu-
 rally  the  Government  will  begin  to
 have  their  repressive  measures.  They
 want  to  curb  the  fight  of  the  people
 for  the  redress  of  their  grievances.
 But  that  would  not  do.

 Finance  (No.  2)

 Take,  for  example,  the  case  of
 Naxalbari.  By  whatever  name  you
 may  cal]  it,  the  fact  is  that  the  poor
 man,  the  landless  labourer  is  actually
 fighting  for  his  rights.

 Shrj  s.  K.  Tapuriah  (Pali):  No.
 Shri  Viswanatha  Menon:  Till

 twenty  years  ago  when  we  fought  for
 our  freedom  it  was  not  for  the  sake  of
 75  monopoly  houses  but  for  the  sake  of
 the  working  class  and  the  peasantry.

 Shri  S.  EK.  Tapuriah::  For  Mao.

 Shri  Viswanatha  Menon:  I  will
 come  to  that;  do  not  worry.

 What  has  happened?  For  20  years
 the  Congress  has  been  misruling  this
 country  and  now  in  a  majority  of  the
 States  they  are  not  representing  the
 people.  They  have  not  got  even
 majority  votes  and  still  they  want  to
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 rule  with  the  help  of  repression.  That
 will  not  solve  the  problem,  If  the
 people’s  problems  were  solved  by  gung
 or  by  lathi-charge  or  by  arrests,  I  am
 sure,  the  Britishers  would  have  been
 here  even  now.  That  is  not  the  way
 to  solve  the  problems.  By  whatever
 name  you  call  the  Naxalbari  probl
 you  have  to,  solve  the  land  problem
 there.  You  are  not  doing  it.

 An  hon.  Member:  Why  don't  you
 do  it?

 Shri  Viswanatha  Menon:  I  am
 coming  to  that.  I  was  expecting  that
 question  and  J  will  answer  it.  We
 have  been  there  for  four  months  now.
 We  have  to  undo  the  sins  committed
 by’  Congress  for  the  last  twenty  years.
 They  have  created  jotedars;  they  have
 created  benami  transactions.  If  the
 land  is  to  be  acquired,  we  have  to  pay
 the  compensation—that  is  the  law  you
 have  made  so  as  to  get  the  land  for
 the  landless.  You  are  not  prepared
 to  amend  the  Constitution.  You  are
 asking  us  what  we  have  done  in  four
 months.  We  have  to  undo  the  sins
 which  you  have  committed  during  the
 last  twenty  years,  We  must  do  that;
 we  will  do  that.

 Then,  I  would  like  to  say  one  thing
 about  the  working  class.  Take  a  small
 Case  of  retrenchment.  Have  you  got
 a  law  to  stay  retrenchment?  You
 have  no  law  to  stay  retrenchment.
 When  the  worker  is  retrenched,  he  is
 entitled  for  only  retrenchment  benefit,
 Even  for  that,  he  has  to  go  to  the
 tribunal,  the  High  Court  and  the  Sup-
 reme  Court.  He  has  to  wait  for  years,
 Even  after  that,  you  have  no  law  to
 implement  the  award  given  by  the
 Tribunal  or  the  High  Court  or  the
 Supreme  Court.  Have  you  got  any
 such  law?  No,  Then,  the  worker  has
 to  resort  to  gherao.  That  is  the  posi-
 tion  you  have  created.  You  have  not
 even  tried  to  amend  the  Industrial
 Disputes  Act  or  any  labour  legisla~
 tion  in  this  regard.  You  are  only  try-
 ing  to  find  fault  with  the  worker.
 These  gheraos  are  not  new  things.
 These  things  have  been  practised  in
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 this  land  for  the  last  twenty  years.
 The  first  gherao  was  resorted  to  in
 Chicago  in  the  last  phase  of  the  nine-
 teenth  century  on  May  Day  and  the
 Red  Flag  was  the  contribution  of  that
 event.  I  want  to  tell  this  House  that
 gherao  is  nothing  new.  The  working
 class  hag  been  using  this  weapon.  It
 is  a  legitimate  weapon  just  like  a
 peaceful  picketing  or  strike  or  satya-
 grah,  There  was  a  time  when  even
 satyagrah  was  a  crime,  when  the
 British  regime  was  here,  and  when
 strike  also  was  a  crime.  Now,  you  are
 saying,  that  gherao  is  a  crime  of  the
 people  who  want  to  get  their  legiti-
 mate  grievances  redressed,  say,  for
 example,  the  implementation  of  an
 award.  Are  you  prepared  to  use  force
 againt  the  management?  Are  you
 prepared  to  put  the  management  in
 jail  if  they  do  not  implement  the
 award?  You  are  not  prepared  for
 that.  Even  after  going  to  the  High
 Court  and  the  Supreme  Court,  even
 after  coming  out  with  an  award,  if  the
 award  is  not  going  to  be  implemented,
 the  worker  has  to  do  all  these  things.
 When  the  workers  do  something  in  a
 peaceful  way,  you  call  it  a  law  and
 order  problem.

 Sir,  the  cry  of  law  and  order  AP  not
 new  to  us,  to  the  people  coming  from
 Kerala.  We  have  seen  it  ourselves.
 You  cried  law  and  order,  in  Kerala,
 in  1959,  under  the  able  Jeadership  of
 the  Prime  Minister  when  she  was  the
 Congress  President.  In  964  you  jut
 us  all  in  jail,  calling  us  Chinese  spies.
 What  is  your  balance-sheet?  I  may
 say  for  your  information  that  nine  of
 our  Left  Communist  M-Ps  here  were,
 according  to  you,  Chinese  spies  and
 were  detenus  there.  We  have  elected
 only  one  congress  candidate,  the  Law
 Minister.  All  others  were  detenus
 there  and,  according  to  you,  were
 walled  Chinese  spies.  Now  you  have
 got  one  seat  in  the  Parliament  out  of
 19.  How  many  have  you  got  in  the
 Assembly?  9  out  of  133!  In  9€3,
 you  conducted  elections  there....

 Shrimati  Lakshmikanthamma:  This
 iss  because  democracy  is  still  there.
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 Shri  Viswanatha  Menon:  I  am
 coming,  to  your  democracy.  In  965
 you  put  us  all  in  jail  saying  that  we
 were  China's  agents  and  you  conduct-
 ed  the  elections.  You  did  not  get  the
 Majority,  Then  you  dissolved  the  As-
 sembly.  That  is  your  democracy.
 That  is  the  democracy  you  are  going
 to  have  in  Madhya  Pradesh  also.
 Wh  you  lose  your  majority,  you
 dissolve  the  Assembly.  That  is  your
 democracy.  This  ig  not  democracy,
 this  is  something  like  hypocrisy,  poli-
 tical  hypocrisy.  According  to  our
 Masters,  Karl  Marx  and  Lenin,  when
 the  bourgeoisie  feel  that  they  cannot
 exploit  the  people  with  democracy,
 they  smash  the  democracy.  We  will
 work  in  democracy  but  when  you

 ‘wreck  the  democracy,  we  know  how
 to  tackle  that.  We  are  working  in
 democracy  and  we  will  work  in  demo-
 cracy.  We  have  shown  this  in  West
 Bengal  and  Kerala  and  we  will  show
 it  in  the  other  States  also.

 I  have  to  say  a  few  words  about
 my  constituency.  My  constituency  is
 Ernakulam.  Many  of  my  Congress
 friends  wil]  know  that  place  because
 the  fatal  AICC  session  was  held  there
 before  the  elections  took  place.  After
 that  session,  you  came  over  for  elec-
 tions  and  you  lost  something  like  8  or
 9  states.  That  was  very  good.  I  :ome
 from  that  constituency.  If  I  may  be
 permitted  to  say,  it  ig  a  symbol  of  the
 Centre's  neglect  towards  Kerala.  We
 want  a  ship-building  yard  there,  we
 want  a  thermal  plant,  we  want  a  civil
 airport.  We  want  all  these  things
 there.  My  constituency  was  repre-
 sented  by  a  Congress  member  during
 the  last  5  years  and  for  0  years  we
 were  fortunate  in  having  a  Minister
 here  at  the  Centre.  Our  MP  was  a
 Minister  here  at  the  Centre  and  still
 we  have  not  got  anything.  My  sub-
 mission  is  that  you  are  keeping  us  in
 such  a  neglected  condition;  you  are
 not  giving  us  the  ship-building  yard
 and  you  are  not  giving  us  even  rice
 to  eat.  I  am  sure,  this  is  not  the  way
 to  solve  the  problem.  Even  yesterday
 we  were  saying  that  the  position  about
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 rice  to  Kerala  is  the  same  apd  not  a
 single  wagon  has  been  sent  there.

 Mr.  Chairman:.  The  hon,  Member
 will  conclude  now.

 Shri  VisWanatha  Menon:
 finish  in  one  minute.

 I  will

 I  want  to  say  a  few  words  about
 Tice  because  I  come  from  Kerala.  I
 will  not  be  surprised  if  tomorrow  the
 news  comes  that  the  KPCC  President,
 who  is  running  all  over  Kerala,  def-
 ending  the  Centre,  is  gheraoed,  I  will
 not  be  responsible  if  he  is  gheraoed.
 The  people  of  Kerala  are  threatening
 to  gherao  him.  They  were  gheraoing
 Ministers  and  MLAs.  But  now  they
 will  gherao  the  KPCC  President  also.
 (Interruption)  My  learned  friend
 may  not  like  that,  but  that  is  the  posi-
 tion  there.

 Give  us  food,  give  us  the  ship-build-
 ing  yard,  which  you  promised  ]  years
 ago,  give  us  the  thermal  plant,  give
 us  the  Idikki  plant.  Only  by  giving
 these  things,  you  can  win  over  the
 people  of  Kerala  and  not  by  starving
 them.

 In  conclusion,  I  want  to  say  that  the
 Party  which  has  lost  the  majority  of
 the  States,  which  has  not  secured  the
 majority  of  votes,  is  sitting  there  and
 is  dictating  terms  to  the  people.  The
 people  will  not  hear  them.  In
 Madhya  Pradesh  you  are  going  to  do
 it  on  the  28th;  the  Ministry;  the  Chief
 Minister  there  is  going  to  ask  for  dis-
 solution  of  the  Assembly  there.  This
 is  the  democracy  that  you  have  got.

 Mr.  Chairman:  Shri  N.  K.  P.  Salve.
 He  will  confine  himselg  to  ten  minutes
 only.

 Sbri  N..  K.  P,  Salye  (Betul):  I  shall
 try  my  best  to  finish  as  early  as  I  can.

 Better  and  more  competent  Mem-
 bers  from  different  sections  of  this
 House  have  already  taken  care  of  the
 indirect  taxes  as  well  as  the  wider
 ecomumic,  volitical  and  philosophical
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 issues  connected  with  our  fiscal  legis—
 lation.  I  shall,  however,  try  to  confine
 myself  strictly  to  certain  facets.  of  the
 djrect  taxes  connected  with  the  Fin-
 ance  Bill  and  the  fiscal  policies  and  the
 fiscal  legislation.

 Many  changes  have  been  contem-
 plated  in  the  Finance  Bill  by  the  hon.
 Finance*  Minister.  One  of  the  most
 commendable  of  the  various  changes
 suggested  by  him  relates  to  his  anno-
 uncement  that  hereafter  we  shall  be
 governed  by  the  doctrine  of  the  pros-
 pective  levy  of  taxes.  Heretofore  we
 were  governed  by  the  doctrine  of  the
 Tetrospective  levy  of  taxes  for  yur
 direct  tax  purposes.  As  a  result  of
 that,  whenever  a  levy  was  there,  the
 effective  rate  was  announced  under
 the  Finance  Bill  and  that  governed
 the  incomes  which  we  had  already
 earned,  It  was  an  utterly  obsolete
 and  outmoded  method  of  collecting
 revenues  by  way  of  taxes  on  income.
 Therefore.  all  those  who  are  interested
 in  a  very  progressive  and  healthy  and
 streamlined  tax  system  prevailing  in
 our  country  would  welcome  this  dec-
 laration  by  the  Finance  Minister  that
 hereafter  we  shall  be  governed  by  the
 doctrine  of  the  prospective  levy  of
 taxes.  At  last,  by  this  we  have  got
 rid  of  am  anachronism  which  had
 Plagued  our  fiscal  statutes  all  these
 years,

 But  in  this  connection  the  Finance
 Minister  would  do  well  to  clarify  a
 few  points  which  obscure  the  position
 and  are  not  very  clear  on  these  facets
 even  to  the  esoteric  tribe  of  tax  ex-
 perts.  The  first  point  that  needs  to
 be  clarified  is  this.  Why  are  the  effec-
 tive  rates  which  will  govern  the  in-
 comes  of  the  current  year  ending  3lst
 March,  968  not  preseribed:  in  the.  First
 Schedule  to  the  Finance  Bill?  The
 rates  prescribed.  in  part  IT]  of  the  First
 Schedule  to  the  Finance  Bill  are  only
 for  purposes  of  certain  sections  of  the
 Tncome-tax  Aet  which.  govern  compu-
 tation’  og  the  quantum  vf  the  advance
 tax  to  be  collected  against  the  incomes
 in.  the  year  ended.  3let  March,  1988.
 These.  rates  cannot  be.  the  effective
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 rates  unless  they  are  enacted  under
 the  charging  sections.  Therefore,  in
 the  absence  of  effective  rates  being
 prescribed  by  the  Finance  Bill,  may  I
 ask  the  Finance  Minister  how.  for  the
 assessment  year  1968.69  he  is  going
 to  work  on  the  doctrine  of  the  pros-
 Pective  levy  of  taxes?  I,  the  rates
 Prescribed  in  part  Ili  vf  the  First
 Schedule  are  to  be  converted  by  the
 Finance  Act,  968  as  the  effective  rates
 for  the  assessment  year  1968-69  then
 this  assumplion  has  some  grave  impli-
 cations  to  be  considered.  The  rates
 prescribed  in  part  II]  are  very  much
 on  the  high  side  and  excessive  as
 have  been  prevalent  for  the  preceding
 two  assessment  years  1966-67  and
 1967-68.  For  these  two  years,  the
 high  rates  have  been  justified  because
 of  exceptional  restrictive  pressures  on
 the  economy  of  the  country  as  a  result
 of  drought  and  famine  conditions,  but
 the  taxpayers  cannot  be  condemned
 to  the  same  high  rates  of  taxation  for
 the  income  of  the  current  year  if  we
 have  a  favourable  monsoon.  The
 point,  therefore,  which  needs  to  be
 clarified  by  the  Finance  Minister  is
 whether  the  rates  in  part  III  will  be
 modified  and  reduced  if  the  economic
 conditions  of  the  country  show  any
 improvement,

 I  deem  it  my  duty  to  point  out  that
 there  is  the  greatest  and  most  impera-
 tive  necessity  of  making  our  tax  struc-
 ture  very  much  more  incentive-orien-
 ted.  If  our  revenues  from  taxation  of
 income  have  shown  a  lamentable.  dec-
 line  in  their  annual  growth  from  ‘1962-
 63  onwards,  if  the  savings  are  adverse-
 ly  affected,  ig  the  economy  has  been
 sluggish,  if  not  only  the  conscience  of
 the  people  to  pay  taxes  but  also  the
 cost  consciousness  is  lost,  if  the  mone-
 tary  stringency  is  defying  all  efforts  to
 alleviate  or  minimise  large  idle  capa-
 city  in  our  industries,  if  we  are  in  an
 overheated  economy  confronted  with
 pressure  .of  inflation  on  one  side  and
 the  fatuous  slump  in  demand  for  want
 of  purchasing  power  on  the  other,  I
 submit  that  the  vertiginous  rates  vf
 taxes  on  income  have  contributed
 largely  towards  bringing  us  to  thie
 state  of  affairs.  One  would  only  con-
 sider  onself  ignerant  if  the  two  years.
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 of  drought  and  famine  conditions  only
 were  to  be  blamed  for  this  unfortu-
 nate  state  of  affairs.  This  would  be
 an  attempt,  I  submit,  at  oversimplifi-
 cation  of  the  problem.  All  endeav-
 ours  need  to  be  intensified  to  stimu-
 late  growth  of  incomes  on  absolutely
 modern  and  pragmatic  basis  and  not.
 on  the  basis  of  any  doctrinnaire  con--
 ceptualism  og  cheap  political  slogans.

 I  have  no  objection  to  levying  the-
 heaviest  possible  taxes  if  such  levies
 can  remove  the  enduring  disparities
 in  wealth,  opportunities  and  power:
 which  exist  in  our  country.  But
 heavy  taxes  unfortunately  have  not
 destroyed  these  disparities  but  have
 only  widened  them.  Those  who  have
 been  able  to  save  themselves  from  the
 clutches  of  Government  either  by  in-
 genious  lawful  means  or  by  undetected
 unlawful  means  have  amassed  fortunes
 and  wealth  while  those  who  could  not
 protect  themselves  are  in  an  impecu-
 nious  state.  This  is  yet  another  reason
 for  the  rich  becoming  richer  (for  they
 command  better  resources  to  thwart
 the  oppression  of  the  State)  and  the
 poor  becoming  poorer.

 Equally  commendable  are  the  sug-
 gestions  made  by  the  Finance  Minister
 regarding  amalgamations.  He  has:
 conceded  that  amalgamation  of  compa-
 nies,  which  are  not  economically  do-
 ing  very  well,  with  other  units,  will.
 bring  about  economy  of  scale  as  well
 as  increased  efficiency  and  producti-
 vity.  In  this  connection,  I  would  like
 to  put  to  the  Finance  Minister  that  am-
 algamations  which  have  taken  place
 so  far  should  not  entail  any  tax  liabili-
 ty  because  there  is  a  consensus  of  legal
 opinion  that  under  the  existing  pro-
 visions  contemplated  in  section  4]  (2)
 of  the  Income  Tax  Act  which  brings
 the  income-tax  on  the  balancing
 charge  of  assets  transferred  or  under
 the  provisions  of  sec.  45  which  refers
 to  capital  gains,  they  do  not  attract
 liability  in  the  case  of  amalgamation.
 Vhis  is  a  plausible  view  of  the  law.
 The  Finance,  Minister  having  accepted

 the  larger  interests.  of  the  country
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 amalgamations  are  desirable.  I  would
 request  him  to  direct  his  department
 not  to  rake  up  the  issue  in  respect  of
 amalgamations  which  have  taken
 Place  so  far.

 Equally  praiseworthy  are  the  provi-
 sions  contemplated  regarding  tax  holi-
 days.  Those  who  are  connected  with
 the  working  of  tax  laws  know  that
 so  far  the  tax  holidays  were  an  abso-
 lute  illusion.  New  industrial  under-
 takings  in  the  hotel  industry  could  not
 take  advantage  of  these  tax  holidays
 for  the  very  simple  reason  that  in  the
 initial  year  there  wag  very  heavy
 development  rebate  or  there  was  dep-
 reciation  when  the  companies  did  not
 earn  and  when  it  was  time  for  them
 to  take  advantage  of  these,  it  was  not
 “here.  It  was  a  deception.  The  Fin-

 mee  Minister  has  taken  good  care  to
 ationalise  these  provisions.  The  am-

 endments  he  has  made  by  the  an-
 _nouncement  he  made  the  other  day

 make  the  relief  real  and  effective  ‘o
 as  to  truly  serve  the  purpose  for  which
 it  is  intended.

 A  word  about  cl,  27  of  the  Bill  in
 which  the  Income  Tax  Act,  the  Wealth
 Tax  Act  and  the  Gift  Tax  Act  are
 sought  to  be  amended.  By  this  we
 are  switching  over  to  the  functional
 system  of  working  from  the  unitary
 system.  So  far,  the  work  of  initiation
 of  proceedings,  investigations,  quanti-
 fication  of  the  total  income,  quantifi-
 cation  of  the  total  tax  liability,  de-
 mand  notices  and  also  collection,  all
 were  vested  in  one  set  of  hands.
 Now  it  is  a  different  set  of  officers
 doing  it,  tooking  into  different  phases
 of  assessment,  Shrimati  Mukerjee
 said  that  this  is  contemplated  to  avoid
 some  sort  of  corruptions,  I  do  not
 snow  whether  it  is  done  to  avoid
 sorruption  or  not,  because  corruption
 2manates  from  the  attitude  we  follow;
 it  stemg  from  the  moral  fibre  of  the
 people,  the  officers  and  the  assessees.

 But  then  so  far  as  the  switching  to
 the  functional]  system  is  concerned,  I
 suppose  it  ig  a  bold  experiment  by
 which  we  are  introducing  a  great
 amount  of  specialisation,  and  this  spe-
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 Cialisation  ig  expected  to  introduce
 some  efficiency  in  collection  of  tax  as
 ‘Well  ag  involve  less  harassment  to  the
 assessees.  I  have  at  the  same  time
 some  inhibitions  about  the  success  of this  system  which  is  based  on  the  USA
 pattern.  I  have  had  the  privilege  to
 see  the  system  work  in  the  USA.  I
 must  point“out  that  there  is  one  basic
 difference  in  our  system  of  tax  as  dis-
 tinct  from  the  system  they  have  in
 the  USA,  There  they  very  largely
 depend  on  automation,  electronic  de-
 vices  and  electronic  computers.
 Therefore,  this  functional  system  is
 absolutely  inevitable,  ineluctable
 there.  But  once  we  have  taken  this
 bold  step,  we  should  have  8  sus-
 tained  experiment  on  it  for  at  least
 four  or  five  years.  Unfortunately,  we
 are  changing  our  laws  even  before  the
 ink  on  them  is  dry.  Let  there  be  a
 sustained  and  proper  experiment  on
 these  lines.  We  should  not  go  on
 changing  our  laws  as  often  as  we  do
 now  because  we  are  suffering  from  a
 most  deadly  malady  of  making  inces-
 sant  changes  in  ‘our  tax  laws,  parti-
 cularly  the  Income  Tax  Act,  right,  left
 and  centre,  in  season  and  out  of  season
 when  we  are  here  in  session,

 The  kaleidoscopic  changes  which
 have  been  made  to  the  Income  Tax
 Act  in  the  last  five  years  are  incredi-
 bly  fantastic.  Such  continuous  tinker-
 ing  with  tax  laws  creates  an  impres-
 sion  rightly  In  the  minds  of  the  tax-
 payers  that  without  proper  knowledge,
 experience  and  maturity  experiments
 are  made  with  fiscal  legislation  by
 politicians  on  what  turns  out  to  be
 half-conceived  ideas  and  _  ill-digested
 notions  to  ineffectively  set  right  the
 mechanism  of  direct  taxation.  This
 not  only  stultifies  and  impedes  the
 healthy  growth  of  fiscal  laws  but  has
 more  pernicious  ramifications.  It
 ereates  utter  contempt  and  disrespect
 for  our  tax  Jaws  which  every  unstable
 law  of  the  land  deserves.

 Mr.  Chairman:  He  should  conclude
 now.

 Shri  N.  K.  P.  Salwe:  Would  you  not
 give  me  five  minutes  more?
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 This  will  interest  you  also,

 .  Mr,  Chairman:  I  am  only  interested
 im  calling  as  many  members  as  I  can.

 Shri  N.  हू,  ए,  Salve:  This  Act  started
 with  298  sections;  97  sections  of  these
 were  amended,  sections  were  dele-
 ted,  and  60  new  sections  were  added;
 ehanges  less  drastic  than  omissions
 have  been  made  in  22  out  of  the  60
 sections.

 Mr.  Chairman:  That  history  is
 known,  ¥

 Shri  N.  K,  P,  Salve:  What  I  am
 pointing  out  is  that  this  type  of  tinker-
 ing  with  thé  law....

 Mr.  Chairman:
 been  stated.

 That  has  already

 Shri  N.  K.  P.  Salve:  But  most  com-
 mendable  has  been  the  announcement
 by  the  Finance  Minister  that  the  prin-
 eiple  of  deduction  at  source  vriginally
 supposed  to  cover  the  professional  fees,
 brokerage,  commission  etc,  is  now  80
 much  whittled  down.  This  recom-
 mendation  of  Shri  Bhoothalingam  is
 one  of  the  most  obnoxious  things.  I
 do  not  know  who  named  him  Bhootha-
 lingam,  but  his  recommendation  on
 this  matter  did  not  befit  even  a  ghost
 er  a  devil.

 The  interim  report  of  Shri  Bhootha-
 lingam  is  a  monument  of  mediocre
 talent  and  inexperience  in  our  tax
 administration.  I  only  request  that
 for  bringing  about  improvement  in  fis-
 cal  legislation  the  work  must  not  be
 distributed  in  the  spirit  of  patronage
 and  charity.  It  should  go  strictly  by
 merit  and  entrusted  only  to  those  who
 are  known  for  forensic  skill  and  taz
 expertise,

 There  is  a  tooth  paste  allowance
 given  by  the  Finance  Minister  of  Rs.
 26,

 Mr.  Chairman:  He  should  conclude
 Row,

 shri  N.  छू,  P.  Salve:  I  have  conclud-
 ed.

 SRAVANA  4,  889  (SAKA)  Bill,  967  14878"
 Shri  N.  Dandeker  (Jamnagar):  l

 should  luke  to  begin  by  trying  to  set
 this  Finance  Bill  against  the  back-
 ground  of  the  present  conditions.

 I  think  it  will  be  conceded  that  the
 first  outstanding  feature  of  the  pre
 sent  situation  is  the  low  level  of  agri-
 cultural  production,  where,  because
 of  past  neglect,  the  monsoon  continues
 to  he  our  only  rescuing  and  decisive
 factor.

 The  second  feature  is  the  high  level
 of  prices  which  continue  to  move  up-
 wards,  and  here  what  was  needed

 was  to  discontinue  deficit  financing,—
 but  it  has  not  been  discontinued  as  I
 have  said  in  my  speech  on  the
 budget,—to  reduce  drastically  ‘he
 current  consumption  expenditure  of
 Government,  but  that  too  has  not  been
 done;  and  to  avoid  and  reduce  the
 wasteful  Government  investment,  but
 that  too  I  regret  to  say  has  not  been
 done.

 The  third  feature  of  the  present
 situation  is  the  low  rate  of  industrial
 production  and  of  exports,  both  of
 which  continue  to  fall.  The  urgent
 need  here  is  to  restore,  in  the  first
 place,  basic  law  and  order  in  the
 country  and  also  industrial  discipline
 in  the  country.  I  have  just  come
 from  Calcutta,  and  I  am  not  surprised
 at  the  extent  to  which  industrial
 activity  in  the  whole  area  has  been
 affected;  the  whole  of  the  industrial
 region  from  Calcutta  right  up  to
 Dhanbad,  through  Howrah,  Asansol

 and  the  Ranigunj  coal-fields,  has  been
 affected  by  a  state  of  utter  lawless-
 ness  called  gheraos  and  other  activi-
 ties  of  that  kind.  This  is  not  a  matter
 for  the  Finance  Minister,  but  I  do
 think  it  is  a  matter  to  be  emphasized
 in  the  present  context.  Secondly,  it
 is  necessary  to  remove  all  shackles  on
 industrial  activity,  Thirdly,  it  ‘is
 necessary  to  restore  dynamism  in  the
 industrial  economy  by  making  risk-
 taking  and  enterprise  in  the  produc-
 tion  of  goods  and  services  worth
 while.  This  is  relevant  to  the  Finance
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 Bill.  And  finally,  it  is  necessary  not
 so  much  to  inhibit  consumption  by
 making  it  more  expensive,  as  to  make
 savings  and  investment  postively  more
 attractive  in  preference  to  consump-
 tion.

 It  is  from  these  standpoints,  namely,
 the  effect  of  this  Finance  Bill  on  ex-
 ports  on  the  one  side  and  revival  of
 exports  and  industrial  activity  on  the
 ‘other,  that  I  propose  briefly  to
 examine  the  repercussions  of  the
 finance  Bill.  Let  me  consider  tirst
 the  problem  of  export.  The  rupee

 ‘was  devalued  in  June,  1966.  ‘The  fcr-
 mer  Commerce  Minister  was  known
 to  be  bitterly  opposed  to  devaluation
 and  so  he  seems  to  have  set  out  deli-

 “berately  to  ensure  its  failure.  J  say
 this  because  the  measures  that  we

 thave  taken  following:  this  devaluation
 in  respect  of  international  trade,  that
 is,  exports,  were  remarkable.  In  the
 first  place,  there  was  indiscriminate
 abandonment  of  all  export  promotion
 schemes  in  respect  of  all  non-tradi-
 tional  exports;  and  secondly,  he
 Taunched  out  on  an  “export  inhibi-
 tion”  scheme  by  launching  indiscrimi-
 mately  a  high  and  wide  range  of

 ‘export  duties  on  traditional  exports.
 ‘The  consequent  fall  im  exports  is  now
 well  known  and  it  is  continuing.

 Superimposed  upon  this  situation
 -have  been  other  factors  affecting
 export  which  cannot  be  ignored
 There  have  been  over  the  past  one
 yea.,  to  confine  the  argument  to  only

 “ne  year,  increases  in  wages  and
 other  manttfacturing  costs,  intreases
 in  freight  rates  recently  @nmounced
 by  the  Railway  Minister,  increases  in
 ‘fhe  cost  of  road  transport  by  increas-
 ing  éxcise  duties  on  petrol  and  diesel

 ‘Oil,  increases  in  ocean  freights,  steep-
 ty  enhanced  revertly  on  account  of
 ‘the  closure  of  the  Suez  Canal  and,
 finally,  increasés  in  excise  duties  and
 countervailing  import  @uties.  In  this
 situation,  it  seems  to  me,  the  urgerit
 teva,  locking  at  it  from  the  point  of
 View  ‘of  fire  Finuice  Bill,  was  to  face
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 squarely  the-problem  of  export  reces-
 sion.  It  is  no  longer  a  problem  of
 expcrt  promotion.  We  are  starkly
 facing  a  problem  of  export  recession:
 and  jt  is  from  that  angle,  I  shouid
 have  thought,  that  the  Fimance  Bill
 would  have  been  constructed,  I  sug-
 gest  what  was  necessary  was  firstly
 to  institufe  quickly  in  some  direct,
 positive  forms,  schemes  for  export
 promotion  in  ‘selected  आजान घतक एं 81
 goods.  Secondly,  to  boost  exports  by
 re-examining  the  whole  scheme  of
 export  duties,  not  from  the  revenue
 point  of  view,  but  for  deliberately
 activising  the  expert  of  traditional
 goods.  And  finally,  to  maintain  pro-
 fitability  by  retaining  the  export  in-
 centives  in  the  tax  structure.  Instead
 of  this,  we  have  this  picture:  some
 niggardly  schemes  of  cash  subsicties
 are  being  worked  out  at  sruil’s  pace,
 in  regard  to  non-traditional  items  of
 export,  secondly,  there  has  been  some
 fiddling  around  with  export  duties,
 not  so  muth  in  the  Finance  Bill,  as
 by  notifications  issued  under  the
 appropriate  Acts.  For  imstance,  there
 is  some  export  duty  reduction  in
 regard  to  tea,  so  as  merely  to  newtra-
 lise  the  incresse  in  excise  duties  and
 to  simplify  the  assessment  of  duty;
 not,  in  other  words,  with  the  positive
 object  of  stimuldting  the  exports  of
 tea,  bot  merely  to  feutralise  sothe
 other  fick  thet  the  tea  imustry  has
 got  elsewhere.  Then  thére  #s  a  retinc-
 tion  of  seme  sort  in  ‘epart  duty  ह... ल
 jute  manufactures,  tid  Téduction  of
 export  Auty  dn  Gertdin  catepories  of
 ‘Tranginése  are  end  éxport  dity  of
 iron  ore  and  fires.

 I  am  glad  that  in  his  recent  speech
 for  consideration  of  the  Finance  Bill,
 the  Finance  Minister  did,  in  respect
 of  manganese  ore  atid  Irdh  ore,  take
 some  changes  that  go  in  the  rigtt
 direction.  But  my  submission  in
 regard  ‘to  these  duties  सात  specifically
 in  regard  to  jute,  tea,  manganese  ‘ore
 and  iron  ore,  is  that  these  trifling
 Bdjustierits  in  export  @uties  wre  hot
 what  the  present  situation  requirdd.
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 What  the  present  situation  required
 was,  regardless  of  the  revenue  con-
 sequences,  a  positive  approach  on  the
 subject  of  promotion  and  a  revival  of
 our  exports  in  traditional  goods.
 Thirdly,  this  Bill  contains  a  remark-
 able  abandonment  of  tax  incentives
 in  regard  to  exports.  I  refer  to  clause
 2(4)  where  certain  export  incentives
 in  relation  to  the  taxation  struccure
 vhich  this  Finance  Minister  himself
 natroduced.—and  jntroduced  rightly,—
 way  back  in  962  and  1963,  are  now
 being  terminated  with  effect  from  6th
 June,  1966.  I  will  not  go  through
 the  speech  he  then  made  in  justifica-
 lion  of  these  export  tax  incentives,
 but  I  will  say  this:  that  between  962
 and  963  on  the  one  hand  and  967
 on  the  other,  there  has  been  such  a
 tremendous  increase  in  costs,  of
 various  kinds,  in  the  exporting  indus-
 tries  that  if  there  was  any  time  when
 these  export  tax  incentives  should
 have  been  continued,  and  not  dis-
 continued,  this  was  the  time.  But  [
 am  surprised  that  just  the  opposite
 action  is  being  taken  to  what  the
 situaticn  requires.

 I  turn  now  to  the  proposals  in  con-
 nection  with  revival  of  industria’
 activity,  for  introducing  dynamism
 into  the  industrial  etonomy,  so  that
 what  looks  like  a  recession  ofa
 serious  kind,—call  it  slump  or  reces-
 ‘sion,  it  does  not  matter,—mignht  be
 arrested.  If  it  is  not,  I  dg  not  know
 what  sort  of  situation  is  going  to  con-
 front  us  this  time  next  yeat.  In  this
 regard,  ]  must  concede  that  there  are
 some  admirable  provisions  contained
 in  the  Finance  Bill  as  well  as  in  the
 Speech  of  the  Finance  Minister  the
 other  day,  moving  the  motion  for  con-
 ‘sideration  of  the  Bill.  I  refer  to
 provisions  relating  to  amalgamations
 which  are  atimirable;  provisions  about
 new  industrial  undertakings  where,
 for  the  first  time,  the  tax  holiday  is
 designed  to  be  effective;  provisions  in
 regard  to  industrial  undertakings
 employing  displacef  persons;  rehabili-
 tation  allowance  in  regard  to  indus-
 tries  whith  may  temporarily  be  @is-
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 continued  by  natural  catastrophe  or
 civil  commotion;  and  continuance  of
 benefits  to  priority  industries.  This
 collection,  I  must  concede,  is  good,
 But  I  would  like  to  add  that  many  of
 these  provisions  come  too  late,  cun-
 cede  too  little  and  are  hedged  in  to
 much.  I  wish  the  Finance  Minister
 had  more  courage,  because  these  are
 the  right  things  to  do,  There  is  no
 Point,  on  the  one  hand,  doing  these
 things  and  on  the  other  hend  tying
 them  round  with  so  much  of  red-tape;
 in  the  result  the  assessee  who  with
 good  intentions  wants  to  take  ihe
 benefit  of  these  concessions  will  find
 himself  tied  up  in  knots,

 I  would  like  to  say  a  word  about
 amalgamations.  [  support  the  speaker
 who  said—-I  have  myself  taken  that
 view,—that  many  of  the  concessions
 which  are  now  statutorily  enacted  in
 regard  to  balancing  charge,  non-levy-
 ing  of  capital  gains  tax,  gift  tax,  atc.
 are  only  really  clarificatory  provi-
 sions.  I  take  the  view  that  in  the
 law  as  it  stood,  these  impositions
 could  not  be  levied  any  how.  In  order
 to  remove  doubts  on  the  subject,  I
 would  suggest  that  the  Finance
 Minister  may  ider  my  amendment
 by  which  the  effect  will  be  that  these
 provisions  relating  to  amalgamations
 will  have  effect  as  if  they  were  always
 in  force.  There  are  two  or  three
 other  shortcomings  in  the  amalgama-
 tion  scheme,  First  of  all,  it  is  not
 clear  whether  the  bugbear  about
 “deeming”  certain  transactions  to  be
 dividend  will  be  eliminated,  and
 whether  unabsorbed  depreciation  of
 amalgamating  companies  will  be
 carried  over  to  the  amalgamated  com-
 pany  in  the  same  way  as  the  balance
 of  development  rebate  and  develop-
 ment  allowance  is  to  be  carried  over.
 Then,  there  are  certain  defects  in
 regard  to  shareholding  requirements
 which  also  require  to  be  removed.

 Having  paid  just  tribute  to  the
 Finance  Minister  for  the  changes  he
 has  made  ia  regard  to  and  with  the
 purpose  of  acfivating  industry  cche-
 tally,  I  wonld  like  to  say  that  the
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 main  burden  on  industry  today,—the

 ~main  factor  which  inhibits  the  revival
 of  industrial  activity—is  the  burden
 of  taxation.  J  would  like  to  deal  with
 this  a  little  more  fully.  It  has  been
 the  fashion  of  the  Finance  Ministry
 time  and  again  to  reiterate  that  the
 birden  of  taxation  in  this  country,
 measured  in  terms  of  the  percentage
 of  national  income  that  is  taken  away
 as  tax  is  probably  the  lowest  in  the
 world.  The  figures  certainly  seem  to
 support  that  proposition.  |  have  here
 an  article  that  appeared  in  the  Hindu-
 stan  Times  this  morning  which  jndi-
 cates  that  only  l4  per  cent  of  the
 national  income  in  India  is  absorbed
 in  taxation,  whereas  in  a  majority  of
 the  advanced  countries  and  some
 ‘under-developed  countries  also,  the
 percentage  is  considerably  higher.  As
 a  fact,  in  terms  of  a  mere  arithmeti-
 eal  statement  of  figures,  one  has  to
 concede  this.  But  I  deny  the  conclu-
 sion  which  the  Finance  Ministry  tries
 to  derive  from  these  figures.  I  sug-
 gest  that  they  mislead  themselves  and
 the  country  by  saying  that  this  means
 that  this  country  is  the  lowest  taxed
 in  the  world.  They  mislead  them-
 selves,  because  they  fail  to  take  into
 account  two  important  circumstances—
 firstly  the  level  of  national  income
 per  capita  in  this  country  compared
 with  the  level  of  national]  income  per
 capita  in  the  countries  with  which
 comparison  is  made;  and  secondly,
 the  proporation  of  poulation  paying
 direct  and  indirect  taxes  in  this  coun-
 try  compared  with  those  countries.  I
 suggest,  if  these  two  factors  were
 taken  into  account  it  will  have  to  be
 conceded  that  India  happens  to  be  the
 highest  taxed  country  in  the  world,
 not  the  lowest.

 Now,  Sir,  as  regards  introducing
 dynamism  in  the  industrial  tempo  and
 economic  life  generally,  I  have
 already  said  that  the  two  considera-
 tions  paramount  in  this  connection
 are,  in  the  first  place,  whether  par-
 ticipation  in  industrial  activity  as  a
 matter  of  enterprise  and  risk-taking
 is  or  is  not  worthwhile,  The  taxation
 structure  in  this  country,  J  submit,
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 makes  it  increasingly  not  worthwhile
 to  engage  in  enterprise,  to  engage  in
 risk  taking,  to  go  forward,  to  look
 forward  to  better  times  even  if  the
 present  times  are  bad  and  so  on.
 Secondly,  the  taxation  structure  not
 only  does  not  make  savings  and
 investment  more  responsive  to  capital
 demanflg,  but  attempts  induce  more
 savings  by  the  simple  expendient,  as
 they  think,  of  making  consumption
 more  expensive.

 What  is  to  be  done  about  it?  I
 think  the  answer  is  simple  and  one
 must  approach  it  in  a  straightforward-
 way.  There  can  be  no  hedging  around
 with  this  business.  Either  this  coun-
 try  is  excessively  taxed,  either  enter-
 prises  and  risks  are  inhibited,  either
 saving  is  inhibited  and  investment  is
 inhibited,  or  it  is  not.  Let  us  have
 it  cleared  once  and  for  all.  My  judg-
 ment  is  that  they  are  inhibited.  I
 therefore  feel  that  there  is  a  conside-
 rable  case  for  drastic  changes  in  the
 direct  taxation  structure.

 I  suggest,  firstly,  that  all  surcharges
 must  be  abolished  and  the  basic  levels
 of  personal  and  corporate  taxation
 must  be  substantially  reduced,
 Secondly,  the  double  penalising  of
 those  having  unearned  incomes,  once
 by  way  of  wealth  tax  and  again  by
 way  of  surcharge  must  certainly  be
 discontinued.  Thirdly,  exemption  in
 favour  of  savings  must  be  liberalised
 and  not  hedged  in.  I  have  gone
 through  the  various  provisions  in  this
 respect.  They  are  well  intended,  but
 they  are  so  hedged  in.  Let  me  illust-
 tate  this  by  reference  to  dividend.
 When  |  first  saw  in  the  newspapers
 and  heard  here  that  dividends  up  to
 a  certain  limit  were  going  to  be  total-
 ly  excluded  from  total  income  I
 though  it  was  good.  But  now  I  find
 that  if  you.  have  dividends  only  up  to
 that  limit  that  will  be  excluded  from
 the  total  income,  but  if  you  have  divi-
 dends  Rs.  5  over,  the  whole  dividend
 will  be  included  in  the  total  income.
 It  does  not  make  sense  to  me.  What
 does  make  sense  is  this:  If  this  is  the
 kind  of  taxation  relief,  a  large  number
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 of  middle  class  people  who  have  some
 investment  and  so  on  will  promptly
 dis-invest  to  a  point  at  which  their
 divident  income  will  come  down  to
 Rs,  500  so  that  they  can  get  that
 benefit  and  then  look  around  for
 investment  in  other  directions.  Fur-
 thermore  there  should  be  no  ‘cheat-
 ing’  in  the  name  of  simplification.  I
 deliberately  use  the  word  ‘cheating’.
 I  know  the  Finance  Minister  too  well
 to  appreciate  that  here  it  is  not  he  who
 has  done  this  thing,  but  it  is  the
 bureaucrats  who  have  got  the  better
 of  him.  In  the  name  of  simplification
 the  most  dreadful  thing  has  been  done
 to  the  rate  of  taxation  on  long-term
 capital  gains.  I  have  worked  out
 every  conceivable  type  of  example.
 Technically,  it  is  a  simplification;  there
 is  no  question  about  it.  You  simply
 take  your  capital  gain,  take  off  a  cer-
 iain  amount,  add  the  rest  to  the  total
 income  and  calculate  the  tax.  But
 when  you  compare  the  tax  as  it  would
 be  now  under  the  present  provisions,
 and  the  tax  as  it  will  be  after  these
 provisions  regarding  long-term  capi-
 tal  gains  are  embodied  in  the  way  they
 are  sought  to  be  embodied  in  the  relief
 provisions,  the  increase  in  burden  of
 taxation,  particularly  on  those  whose
 income  levels  are  low,  from  nil  upto—
 somewhere  around  Rs,  20,000  to
 Rs,  25,000,  in  terms  of  long-term  capi-
 tal  gains  is  really  monstrous.  If  the
 Minister  would  like,  I  can  work  out
 a  number  of  examples  for  him,  but  I
 am  sure  his  technical  department  is
 competent  enough  to  tell  him  what
 would  be  the  amount  of  tax  on  long-
 term  capital  gains  with  the  law  as  it
 stands  today  and  the  amount  of  capi-
 tal  gains  tax  as  on  the  law  as  it  would
 be  tomorrow,  if  certain  levels  of  other
 income  were  assumed  and  the  new
 provisions  applied.  I  suggest  that  that
 sort  of  “simplification”  must  be  knock-
 ed  out.
 45  hrs.

 In  the  field  of  indirect  taxation,—
 my  leader,  Shri  Ranga,  has  already
 dealt  with  the  impact  of  indirect  taxa-
 tion.  What  is  required  in  terms  of
 fliminishing  the  crushing  burden  of
 998  (Ai)  LSD—9.
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 indirect  taxation  is  in  the  direction  of
 increasing  the  purchasing  power  of

 the  people  so  that  not  only  will  their
 standard  of  living  be  improved  but
 it  will  put  an  end  to  the  recessional
 stage  of  industrial  activity,  which
 must  once  again  be  revived,  because
 without  demand  there  is  nothing  one
 produces  for.  Only  Bhilai  steel  plant
 produces,  whether  the  stuff  is  required
 or  not  required;  they  produce  moun-
 tains  of  iron  rails,  even  when  they
 are  not  required.  Ordinary  industries
 do  not  do  it;  ordinary  industrial  pro-
 duction  is  geared  to  demand,  and  if
 there  is  no  demand,  there  is  no  pro-
 duction;  and  if  there  js  no  production,
 you  have  a  continuance  of  industrial
 recession,

 So,  I  submit,  the  time  is  not  for
 inhibiting  consumptian;  the  time  is  not
 for  reducing  internal  consumption  for
 increased  exports.  The  time  is  to  sti-
 mulate  production  in  all  directions.
 One  of  the  most  important  directions
 is  to  increase  the  consuming  and
 purchasing  power  of  the  people  50
 that  the  recessional  situation  may
 improve.  I  suggest  that  two  things
 are  necessary  for  this.  Far  from  any
 increase  in  the  levies  on  consumer
 goods  and  services  and  on  consumer
 durables,  there  should  be  a  substan-
 tial  reduction  of  taxes  cn  such  goods
 and  services  all  round.

 One  word  I  would  like  to  say,
 finally,  about  this  vexed  question  of
 deduction  at  sources,  I  really  appre-
 ciate  the  response  which  the  Finance
 Minister  has  made  to  the  very  strong
 public  opinion  on  this  subject.  This,
 again,  was  an  example  of  the  bureau-
 cracy  running  amuck.  It  is  accepted
 that  there  is  such  a  thing  as  deduc-
 tion  of  tax  at  sources  from  income,  a3
 one  of  the  well-known  devices  for  effi-
 cient  collection,  for  avoidance  of  tax
 evasion  and  so  on.  But  that  exercise
 is  legitimate  when  confined  to  those
 categories  of  income  for  the  earning
 of  which  no  expenditure  has  to  be
 incurred.  But  where  you  have  got
 income,  what  is  miscalled  “income”
 because  it  is  really  gross  receipts,



 I4B87  Finance  (No.  2)

 {Shri  N.  Dandekar]
 where  you  have  got  gross  receipts
 from  which  tax  is  sought  to  be  deduct-
 ed  by  describing  it  as  income,  when  it
 ig  not,  and  for  the  earning  of  which
 considerable  expenditure  has  to  be
 incurred,  then,  really  the  bureaucracy
 is  running  amuck.  So,  as  [  said,  ]  am
 appreciative  of  the  Finance  Minister's
 response  to  this  particular  si:uation
 by  abolishing  the  whole  thing  except
 in  relation  to  collection  of  tax  at
 source  on  the  payment  of  interest.
 As  I  said,  with  the  exception  of  deduc-
 tion  of  tax  at  source  in  regard  to
 interest,  he  has  been  good  enough  to
 abandon  all  the  other  proposals  in  this
 regard.

 There  are,  however,  two  suggestions
 I  would  venture  to  make  to  him  with
 a  view  to  improving  this  very  scheme
 and  making  it  less  harsh  on  the
 assessees.  The  first  is  this.  The  kind
 of  affidavit  which  those  who  are  not
 assessees  are  required  to  give
 Tequires  of  them  the  faculty  of  clair-
 voyance,  If,  for  instance,  I  am  one
 such  fortunate  person,  that  |  have
 income  below  the  taxable  limit  and
 I  have  interest  income  coming  in  the
 month  of  April,  I  am  supposed  to  give
 @n  affidavit  to  the  effect  that  I  will
 not  have  income  at  the  end  of  the
 year  that  will  make  it  liable  to  tax.
 How  can  I  do  that,  unless  the  words
 “to  the  best  of  my  knowledge  and
 belief’  were  introduced  jn  that  affi-
 davit  or  the  statement,  so  that  I  can
 honestly  mo2ke  a  statement  before
 April,  when  I  would  be  giving  such
 an  affidavit,  that  I  have  to  the  best

 af.  my  knowledge  and  belief  no
 income  beyond  the  taxable  limit  and,
 therefore,  please  do  not.  deduct  any
 tax  on  my  account.  If  those  words
 were  there,  I  can  understand  it.
 Therefore,  I  would  suggest  to  the
 Finance  Minister  that  the  wording  in
 the  affidavit  should  be  “to  the  best
 of  my  knowledge  and  belief”  by  the
 declarant,

 :  Shri  Morarji  Desal:  How  can  it  be
 anything  else?
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 Shri  N.  Dandeker:  The  wording  is
 “it  will  not  exceed  the  taxable  limit.”

 Shri  Morarji  Desai:  It  is  to  the  best
 of  his  knowledge.

 Shri  N.  Dandeker:  No,  Sir.  The
 way  the  income  tax  departments  con-
 siders  the  law,  since  the  time  I  left
 it  is....

 Shri  Morarjj  Desai:  It  is  the  same;
 that  is  why  you  know  it.

 Shri  N.  Dandeker:  ....that  com-
 monsense  interpretation  is  ruled  out.

 The  second  suggestion  |  will  make
 is  this.  Just  as  a  person  declaring
 that  he  does  not  have  income  beyond
 the  taxable  limit  will  not  have  any
 tax  deducted  at  source,  similarly,
 those  who  declare  and  produce  a  certi-
 ficate  from  their  assessing  officer  that
 they  are  already  assessees,  when  the
 district  in  which  they  are  assessed  is
 known,  the  register  number  is  known,
 the  general  index  register  number
 etc,  are  known,  those  people  should
 also  be  allowed  to  file  a  certificate
 from  the  income-tax  officer  to  the
 effect  that  they  are  already  being
 assessed,  so  that  they  too  may  have
 No  tax  deduction  at  source.

 I  say  this  because  I  know  that  a
 very  large  number,  by  far  the  largest
 number,  of  recipients  of  interest  on
 fixed  deposits  and  various  other  kinds
 of  deposits  with  companies,  firms,
 banks  and  so  on  are  of  lower  and
 middle  income  groups.  They  will,
 almost  certainly  in  all  cases,  be  put
 to  the  bother  of  collecting  the  whole
 lot  of  tax  deduction  certificates—
 some  of  them  will  be  lost  and  there
 will  be  massive  correspondence—and
 they  will  have  to  apply  for  refunds.
 Altogether  the  exercise  will  not  be
 worth  the  candle  and  it  seems  to  be
 an  unnecessary  exercise.

 Sir,  I  have  endeavoured  to  indicate
 that  in  my  judgment,  in  so  far  as  the
 ‘basic  requirements  of  the  current
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 लेकिन  उस  तरह  की  बड़ी  बड़ी  प्राजेक्ट्स
 में  रुपये  की  कमी  न  होने  दी  जाये  जिस  से
 सिचाई  के  अभाव  से  उत्पादन  में  कमी  हो।

 situation  are  concerned,  namely,  the
 growth  and  promotion  of  exports,  the
 frowth  and  development  of  industrial
 activity  and  the  growth  and  develop-
 ment  of  savings  and  investment,  the
 Finance  Bill  is  extremely  wanting.

 at  क०  नाठ  तिवारों  (बेतिया)  :
 समापति  महोदप  मैं  वित्त  मंत्री  को इस  बात
 के  लिए  धन्यवाद  देता  हूं  कि  वह  झपने  वादे
 के  प्रतुस्तार  एक  बैलेंस्ड  बजट  लाए  हैं।  एक
 कृषक  होते  के  नाते  मैं  उन  का  ध्यान  कृषि
 की  समस्याझ्रों  की  और  दिलाना  चाहता  हूं।

 इस  सदन  में  दोनों  ओर  से  यह  कहा
 जाता  है  कि  खाने-पीने  की  बीत  के  दाम
 चटाए  जाने  चाहियें  और  साथ  ही  यह  भी
 कहा  जाता  है  कि  कृषि  को  एक  इंडस्ट्री
 की  तरह  से  चलाना  चाहिए।  मैं  निवेदन
 करना  चाहता  हूं  कि  आज  सब  शोर  दाम
 बढ़  रहे  हैं-रेल  का  भाड़ा  बढ़  गया  है,  कपड़े
 के  दाम  बढ़  रहे  हैं  स्कूलों  की  किताबों  के  दाम
 बढ़  रहे  हैं,  स्कूल  फ़ीस  बढ़  रही  है  किसान
 की  ग्रावश्यकता  की  सत्र  चीज़ों  के  दाम
 बढ़  रहे  हैं।  इस  स्थिति  में  जब  तक  किसान  को
 अपने  उत्पादन  के  चाहे  वह  ईख  हो  और
 चाहे  गेहूं.  चावल  और  काटन  हो,  प्रच्छे
 दाम  नहीं  मिलते  हैं,  उस  को  पानी,  खाद,
 क्टर  और  अन्य  झावश्यक  चीज़ें.  सस्ते
 दामों  पर  नहीं  मिलती  हैं  तब  तक  कृषि  को
 इंडस्ट्री  करार  देने  पर  भी  प्त  को  कोई
 'फ़ायदा  नहीं  होगा।

 बिहार  की  गंडक  प्राजेक्ट  जैसी  इरिंगेशन
 की  जो  बड़ी  बड़ी  प्राजेक्ट्स  हैं  रुपये  की  कमी
 की  वजह  से  'उत  के  काम  में  बाधा  आती  है।
 आवश्यकता  इस  बात  की  है  कि  इन  प्राजेक्ट्स
 के  लिए  रुपये  की  कभी  न  होने  दी  जाये।
 इस  समय  बिहार  में  2  लाख  टन  श्रनाज
 की  कमी  हैं।  वहां  पर  जब  गंडक  प्राजेक्ट
 पुरा  हो  जायेगा  तो  ग्रताज  का  उत्पादन
 26  लाख  टन  होगा।  उस  अवस्था  में  बिहार

 नन  केवल  अपने  डेफ़िसिट  को  पूरा  कर  लेगा
 बल्कि  बाहर  भी  अन्न  भेज  सकेगा।  सिंचाई

 “की  छोटी  स्कीम्ज़  को  सरकार  प्रवश्य  ले,

 वैसे  तो  देश  में  सभी  चीज़ों  की  कमी  है
 लेकित  झ  चीनी  की  बहुत  कमी  होने  जा
 रही  है  और  एक  बड़ा  क्राइसिस  पैदा  होने
 वाला  है।  थर्ड  प्लान  के  दौरान  में  हम  ने
 35  लाख  टन  चीनी  पेदा  की  और  फोर्थ:
 फ़ाइव-यीझर  प्लान  में  सरकार  का  टारगेट
 37  लाख  टन  चीनी  पैदा  करने  का  था।
 लेकित  इन  दो  बरसों  में  चीनी  के  उत्पादन
 में  बड़ी  कमी  हुई  है  गौर  उत्पादन  35  लाख
 टन  से  कम  हो  कर  22,  224  लाश
 टन  ही  रह  गया  है।  इस  का  कारण  यह  है  कि
 चूंकि  किसान  को  गन्ने  का  उचित  दाम  नहीं
 दिया  जाता  है  इस  लिए  वह  घान,  मक्की
 शौर  गेहूं  की  तरफ़  जा  रहा  है  जिस  में
 उस  को  ज्यादा  फ़ायदा  होता  है।
 इस  के  भ्रजावा  60  परसेंट  जो  झाप
 का  सूपर  केन  होता  है  वह  गुड़  और  खांडसारी
 में  चला  जाता  है।  40  परसेंट  से  श्राप  की
 चौनी  बनती  है।  तो  60  परसेंट  जो  गुड़
 झर  खांडसारी  में  ईख  बबली  जाती  है  और
 गुड़  और  खांडसारी  के  ऊपर  कोई  कंट्रोल
 श्राप  का  नहीं  है  नतीजा  इस  का  यह  होता
 है  कि  श्राज  दो  सौ  ढाई  सी  रुपये  क्विंटल
 गुड़  बिक  रहा  है  और  चार  सौ  साढ़े  चार  सौ
 रुपये  क्विंटल  खांडसारी  बिक  रही  है  जबकि
 ब्हाइट  चीनी  करीब  डेढ़  ्तो  से  दा  सौ
 रुपये  पर  विवंटल  है  -  उम्मीद  यह  की  जाती
 है  कि  करीब  30  से  40  परसेंट
 सुगर  केन  इस  साल  और  कम  हों  गई  है।
 उस  का  नतीजा  यह  होगा  कि  झगर  60
 परसेंट  सुगर  केन  चला  गया  गुड़  और  खांडसारी
 में  और  सुगर  केन  का  दाम  आप  ने  नहीं  बढ़ाया
 तो  i2  लाख  टन  से  लेकर  i5  लाख  टन
 ही  देश  के  भ्रन्दर  सूगर  का  उत्पादन  हो  सकेगा  ।
 पाप  का  इनर  कन्जम्पशन  जो  है  वह  28
 लाख  टन  का  है  और  कंरी  ओवर  जो  होगा
 वह  आप  का  तीन  लाख  का  होगा ।  त्तो
 आप  विदेश  में  जो  भेजते  थे  ढाई  लाख  टन
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 से  लेकर  5  लाख  टन  तक  वह  भी  नहीं  भेज
 सकेंगे  और  विदेशी  सुद्रा  जो  i2  करोड़,
 14  करोड़  कमाते  थे  वह  भी  नहीं  मिल  सकेगी  ।

 आप  के  यहां  जो  करीब  i5  लाख  टन  चीनी
 पैदा  होगी  या  8  लाख  टन  के  करीब  कैरी
 ओवर  को  लेकर  के  मान  लें  तो  दस  लाख
 टन  की  कभी  आप  को  अपने  देश  में  चीनी
 की  जो  खपत  है  उस  में  हो  जायगं।।  वह
 आपको  विदेश  से  मंगानी  पड़ेगी  n  इससे
 सेंट्रल  गवर्नमेंट  के  रेबेन्यू  में  करीब  40.  से
 लेकर  50  करोड़  रुपये  तक  का  नुकसान
 होगा।  जो  प्रान्तीय  सरकारों  को  कर  के
 रूप  में  इस  से  मिलता  है  उस  का  जो  नुकसान
 होगा  वह  इस  के  अलावा  है।  एक  किस्तन
 एक  एकड़  जमीन  में  ईख  बोता  है  तो  सेंद्रल
 गवर्नमेंट  और  प्राविशियल  ग्रवनंमेंट  दोनों
 को  मिला  कर  करीत्र  करीब  5  सो  रुपये

 आमदनी  होती  है  कर  के  रूप  में  -  और  अभी
 तक  यह  पता  लगा  है  कि  हमारी  जो  महाराष्ट्र
 की  सुगर  फंक्द्रियां  हैं  उन  को  सुगर  केन  नहीं
 मिल  सकेगा  क्‍योंकि  गुड़  का  भाव  वहां  बहुत
 ज्यादा  है  और  अभी  से  कच्चा  सूगर  केन
 काट  कर  वह  लोग  गुड़  बचा  रहे  हैं।  Yo
 पी०,  बिहार,  पंजाब.  और  खास  कर  के
 पश्चिमी  यू०  पी०  में  यह  सारा  केव  जो  है
 वहां  जो  लोग  गुड़  और  खांडसारी  बनाते  हैं  वह
 i4  रुपये  क्विंटल  खरीद.  रहे  हैं  और  उस

 के  ऊपर  अपना  सौदा  कर  रहे  हैं  जबकि
 आप  5  रुपये  i2  पैसे  या  30  पैसे  तक
 कहीं  कहीं  पर  क्विटल  सुगर  केन  का  दास
 देते  हैं।  ता  जब  आप  देते  हैं.  5  रुपये  294
 या  30  पैस  उस  को  जगह  अगर  i4  रुपये
 पर  'क्वंटल  मिल  जाता  है  तो  वह  कमो  भी
 प्राप  को  अपना  सुगर  केन  नहीं  देंगे  ।  नतोजा
 पह  होगा  कि  ईख,  गुड़  और  खांडसारो
 के  ग्रन्दर  चलो  जायगी  |  गुड  और  खांडसारो
 घर  आप  का  कई  कंट्रोल  नहीं  है।  इस  के

 दो  हूं  तरोके  रद  जाते  हैं।  एक  तरोका  यह
 है  कि  इततों  कोमत  ईख  को  दोजिए  जिस
 में  कि  कम्पंटोशन  मिल  वाले  कर  सके  गुड़

 JULY  26,  967  Bill,  967  24897

 और  खांडपारी  वालों  से और  तब  जो  आप
 कंट्रोल  करना  चाहते  हैं  वह  कंट्रोल  'रखिएगा
 तो  आप  कौ  पैदावार  सुगर  को  बढ़  सकती  है
 अन्यथा  सुगर  को  पैदावार  72  लाख  टन  से
 लेकर  .5  लाख  टन  से  ज्यादा  नहीं  जा  सकती।

 पुसरी,बात  यह  है  कि  ग्रभी  तक  इं  डस्ट्रि-
 अलिस्ट्स  का  कहना  है  कि  अगर  उन  को
 फ्रो  कम्पीटोशन  करने  दिया  जाय  गुड़  और
 खांडसारो  वालों  से  और  सूगर  से  कंट्रोल
 हटा  दिया  जाय  तो  25  लाख  टन  तक

 सुगर  बन  सकती  है।  तो  दोनों  में  एक  वात
 को  चूज  करने  होगा।  या  तो  आप  सूगर
 को  डो-कंट्रोल  कीजिए  जितमें  25  लाख
 टन  सूगर  बन  सके  और  तब  आप  को  विदेश  से

 सूगर  नहीं  मंगानी  पड़ेगी  या  दुसरा  तर्र.का
 यह  है  कि  आप  इतना  दाम  बढ़ावें  कि  जो
 14 रुपया  3  रुपया  क्विंटल  गुड़  और  खांड-

 सारो  वेले  खरोद  रहे  हैं  मिल  वाले  भी  ८तना
 दे  संकें  और  च्सी  पर  चोनी  का  भाव
 तय  किंया  जाय।  तभी  चं.ने।  लांगों  को
 मिल  सकंतों  है  और  तभी  कंट्राल  रखने
 का  कोई  जस्टिफिक्रेशन  आप  के  पास  है।

 एक  घुसरो  बात  की  जोर  ोप्मैं  वित्त  मंत्रों
 का  ध्यान  दिलाना  चाहता  हूं।  एक  बात
 यह  बराबर  कहो  गई,  हम  लोगों  ने  मांग  की
 कि  ट्रेक्ट्स  जिससे  कि  खेतों  आसानी
 से  हो  सके  बनाए  जाने  चाहिए।  छोटो  कार
 के  लिए  और  बड़ो  कार  के  लिए  बराबर
 मांग  लोग  करते  “पते  हैंझर  गवर्नमेंट  भी
 परेशान  रहती  है  लेकिन  अच्छे  ट्रेक्टर्स  को  जो
 हमारे  यहां  जरूरत  है  यह  विदेश  से  रशिया  &,
 चेकोसलोबाकिया  से  और  दूसरे  देशों  से
 मंगाने  पड़ते  हैं।  (जितनी  हमारी  (रिक्‍्वा  ग्ररमेंट'
 है  उत्तका  एक  चौथाई  भी  हम  समझते  हैं
 श्राप  यहां  से  पूरा  नहीं  करते।  तन  चौथाई
 झ्राप  बाहर  से  मंगाते  हैं  और  डिफरेंट  पैटर्न

 के  मंगते  हैं,  डिफरेंट  काइनडल  के  ममंगाते
 हैं।  इसलिए  पार्टस  भी  मिलने  में  श्कि
 हो  जाते  हैं  प्रोर  30  हज़ार  द्रैकट्स  देश  ल
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 आज  भी  पड़े  हुए  हैं  बिना  पार्टस  के  ।  तो  मेरा
 निवेदन  है  कि  यह  जो  कांग्रेस  का  सिद्धांत
 है  कि  प्राइवेट  सेक्टर  शौर  पब्लिक  सेक्टर
 दोनों  को,  मिक्स्ड  एकोनामो  को  आप  मानते
 हैं  तः  भाप  कहिए  कि  ट्रैक्टर  फैक्टरों  बैठानी
 है,  वह  प्राइवेट  सेक्टर  में  हा  सके  तो  वहां
 लगायो  जाय।  उत  में  लाइसेंत्त  का  झगड़ा
 ग्राप  लगाए  हुए  हैं।  उत  का  वजह  से  किसी
 को  इन्सेन्टिव  नहीं  होता  है  और  किसो  को  यह
 मौका  नहीं  मिलता  है  कि  वह  जो  काम  करना
 चाहता  है  उत का  करे  ।  ता  इन  सब  बातों
 के  ऊपर  विचार  कर  के  इप  में  ढिलाई  कोजिए
 जिसमें  कि  ट्रेक्टर  की  फैक्ट्री  प्राइवेट  सेक्टर

 में  कोई  लगाना  चाहे  तो  लगा  सके ।  अगर
 पब्लिक  सेक्टर  में  श्राप  बना  सकें  तो  बनाइए  ।
 लेकिन  झगर  श्राप  के  पास  फाइनेंस  नहीं  है,
 आप  नहीं  बना  सकते  त॑।  प्राइवेट  सेक्टर
 को  कहिए  जितना  रुपया  वह  लगा  सकते
 हैं  लगा  कर  के  ज्यादा  से  ज्यादा  ट्रेक्टर  पैदा
 करें  जिनसे  किपानों  को  सस्ते  से  सस्ता  ट्रैक्टर
 मिल  सके  ।  धन्यवाद  |

 Shri  Ss.  K.  Tapuriah:  At  what  time
 the  hon.  Minister  will  reply?

 Mr.  Chairman:  At  4.30  today,
 Dr,  Py  Mandal  (Vishnupur):  While

 moving  the  Finance  Bill,  the  hon.
 Finance  Minister  said  that  it  is  the
 primary  duty  to  collect  revenue  to
 ‘meet  the  essential  expenditure  with-
 out  deficit  financing.  I  wish  to  say
 that  the  Finance  Minister  should  re-
 Eulate  the  expenditure  in  such-a  way
 that  the  people  may  get  relief  out-of
 it.  I  request  the  Finance  Minister  that
 ‘he  should  not  indulge  in  expenditure
 on  novelties  like  Revolving  Restaurant
 in  Ashoka  Hotel,  prestige  buildings,
 Jayanti  Shipping  affair,  etc.,  Our
 Government  jg  More  prompt  in  im-
 porting  than  in  producing  in  our  own
 country,  The  Government  have  spent
 more  money  in  importing  food  than
 what  has  been  spent  for  irrigation
 since  Independence  upto  this  year.

 The.  Finance  Minister  has  gnnoune-
 sed  some  concession  on  footwear  upto

 SRAVANA  4,  889  (SAKA)

 ‘Bankura  in  West  Bengal.

 Bill,  967  4894

 a  Value  of  Rs.  5.  I  think,  he  has  no
 time  for  marketing,  Does  he  think
 that  a  pair  of  footwear  will  be  avail-
 able  within  Rs.  5?  Even  a  single  shoe
 wil]  not  be  available  for  Rs.  5,  not  to
 speak  of  a  pair.  So,  I  request  the
 Finance  Minister  to  raise  the  conces-
 sion  on  footwear  upto  a  value  of
 Rs.  1.

 During  the  budget  speech,  our
 Finance  Minister  assureq  the  House
 that  there  would  be  no  price  rise,  But
 every  day  the  price  is  going  up  and
 up,  beyond  the  purchasing  power  of
 the  common  people,  who  are  hard  hit
 by  this.

 I  would  now  like  to  express  some-
 thing  relating  to  my  district,  namely

 Bankura
 was  a  surplug  district  in  I964  and.in
 1965,  but  in  l966  it  had  become
 famine-stricken  and  the  people  are
 how  turning  to  beggary  as  a  result  of
 complete  drought  in  the  district  im
 1966.  Government  had  =  sanctioned
 the  Kangsabati  project  in  the  Second
 Five  Year  Plan,  The  cost  was  Rs.  25
 crores  and  the  command  area  was
 8  lakhs  acre;  But  the  Second  Five
 Year  Plan  has  passed,  the  Third  Five
 Year  Plan  has  passed  and  two  years
 of  the  Fourth  Five  Year  Plan  are  also
 going  to  pass.  But  during  the  last
 year  only  one  lakh  acres  were  irriga-
 tea  If  only  the  Kangsabati  project
 had  been  completed  in  the  Third  Plan,
 Bankura  would  have  remained  a  gur-
 plus  district  for  ever.  But  this  was
 not  only  completed  but  the  Irrigation
 Ministry  put  up  an  objection  in  regard
 to  the  minor  irrigation  project  also  in
 command  area.  As  a  result,  no  minor
 irrigation  works  were  also  done  in
 this  district,  Last  year,  under  very
 great  protest,  this  objection  was  with-
 drawn  and  some  minor  irrigation
 works  were  sanctioned  and  some
 bunds  etc.  were  constructed;  some
 tube-wells  were  also  sunk  but  they
 are  not  working  even  during  this  year
 because  of  lack  of  power.  Though
 these  minor  irrigation  works  were
 done  with  heavy  expenditure  they
 cotild  not  be  worked:  ‘because  of  lack
 of  power.  There  seems  to  be  mo  co-
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 ordination  with  the  Irrigation  and

 :  Power  Ministry,  and,  therefore,  these
 tub-wells  have  remained  idle.  Over-

 -head  electric  wires  are  passing
 “through  the  villages  but  there  is  no
 ‘substation  to  supply  power.  The  lines

 are  running  through  the  cities  and
 towns  to  supply  powér  but  not  to  the
 villages  for  Use  in  agricultural  pur-
 poses,  Therefore,  I  feel  that  the  Irri-

 _@ation  and  Power  Ministry  should  be
 tagged  on  to  the  Food  Ministry  so  that

 _food  production  may  not  be  hampered
 .for  want  of  power.

 The  Food  and  Agriculture  Ministry
 should  be  treated  on  the  samg  footing
 as  industry.  There  are  so  many  ave-
 nues  for  financing  agriculture  but  they
 are  not  sufficient  to  cater  the  needs  of
 the  cultivators.  If  we  wish  to  produce
 sufficient  food  in  our  country  we  must
 fulfil)  the  needs  of  the  cultivators  so

 that  they  could  cultivate  their  land
 without  suffering  from  want  of  funds.

 Our  Government  are  very  sympa-
 thetic  to  the  backward  classes,  But  I
 find  that  one-third  of  the  budget  fer
 backward  classes  has  been  cut.  Rs.  40
 per  month  stipend  in  post-Matrie  has
 been  sanctioned  for  the  backward
 clases,  but  if  the  budget  is  cut  by  about
 33  per  cent  |  do  not  know  what  will
 happen;  I  would  like  to  know  whether
 the  number  will  be  eurtaied  or  else  the
 amount  will  be  curtailed,  So,  I
 request  the  Finance  Minister  to  con-
 sider  this  mater  sympathetically  80
 that  the  budget  for  the  backword
 classes  is  not  drasticall  cut.

 Mr,  Chairman:  Shri  J.  KE.
 Choudhury.  He  will  only  confine  him-
 self  to  essentials,

 Shri  J.  K  Choudhury  (Tripura
 West):  Mr.  Chairman,  last  time  I  was
 given  three  minutes.  With  the  time
 that  is  available  today  to  me,  there  is
 no  time  to  make  any  reference  to  non-
 essentials.

 This  time  also,  I  will  confine  myself
 to  only  one  aspect  of  the  budget,  I
 mean  defence,  It  is  particularly  so
 because  only  this  morning  when  in
 this  House  there  was  a  calling  atlen-
 tin  motion,  certain  revelations  made
 in  a  Sub-Committee  of  the  Foreign
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 Relations  Committee  of  the  American
 Senate  were  referred  to,  how  Ger-
 many  sold  tanks,  and  aeroplanes  etc.
 and  they  passed  from  Iran  to  Pakis-
 tan.  Our  External  Affairs  Minister
 said  that  the  German  ambassader  had
 assured  him  that  the  Government  of
 the  Federal  Republic  of  Germany  had
 never  sold  any  such  things  to  Pakis-
 tan,  Literally  it  is  true,  but  it  is
 only  a  yefbal  jugglery,  I  do  not  say’
 of  our  own  External  Affairs  Ministry,
 but  jugglery  done  elsewhere.

 It  so  happened  that  I  had  during  the
 recess  gone  to  the  Library.  There  was-
 a  teleprinter  news  that  the  German
 Government  sold  F-86  aeroplanes  to:
 a  firm  of  brokers  by  name  Marex  AG
 and  this  private  firm  sold  them  to  Iran
 and  Iran  passed  them  on  to  Pakistan
 in  the  name  of  getting  them  =  re-
 paired,  Of  course,  we  know  that
 they  will  be  available  to  Pakistan
 whenever  she  attacks  India,  That  is
 only  one  point.

 In  the  same  manner,  these  defence
 questions,  have  been  on  us  in  this:
 House  for  the  last  few  days.  Many
 questions  have  been  raised.  For  ins-
 tance,  there  was  the  question  of  Lati-
 tilla-Dumabari,  two  of  the  villages  on
 the  border  of  Tripura  within  the  limits
 of  the  Cachar  district  of  Assam  which
 had  been  occupied,  along  with  two
 others,  by  the  Pakistan  army.  The
 reply  was  that  subject  to  certain
 measurements  by  the  survey  authori-
 ties  of  the  two  countries,  these  are
 for  the  present,  under  Pak  occupatioi.

 Then  there  was  the  question  of  cer-
 tain  villages  in  the  Karimpur  thana-
 of  the  District  of  Nadia  and  other
 border  districts.  It  was  said  that-
 after  the  demarcation  of  the  bounda-
 rises,  it  had  been  settled  that  these
 villages  belong  to  India;  it  is  now  only
 a  matter  of  taking  over  by  India.  T
 should  like  to  ask  the  Minister  to:
 order  that  these  be  taken  over  and  see
 what  happens.

 Let  us  go  to  the  bigger  problems
 in  this  matter  of  surrender  of  our:
 territories.  Did  we  not  occupy  the
 Haji  Pir  Pass?  Have  we  not  always
 proclaimed  thet  Kashmir  pelongs  to
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 us?  Have  ‘ve  notin  the  loudest
 voice  assertid  that  Kashmir  is  an  in-
 tegral  part  if  our  territory?  But  what
 happened?  Pakistan  was  the  aggres-
 sor.  We  Know  it  from  established  facts
 from  the  report  of  Adm,  Nimitz  and
 from  U  Thant’s  revelations  in  the
 Security  Council,  that  Pakistan  attack-
 ed  first.  We  counter  attacked  and  con-
 quered  our  territory  from  Pakistan
 and  wreste;|  it  by  force  because  she
 used  force  9  keep  it.  But  what  did
 we  then  dol  At  Tashkent,  we  made  a
 gift  of  our  ywn  territory,  reconquered
 from  Pakistan,  to  Pakistan  again  and
 this  in  the  name  of  truce.  A
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 Is  there  anybody  in  the  world,  is
 there  any  such  fool  as  that  who  will
 ever  believe:  that  we  are  very  serious
 about  our  «laim  on  the  Pak-occupied
 areas  of  India?  I  can  not  think  there
 is  any,  Thit  is  your  territory,  and
 you  regain  jt  from  the  aggressor  by
 force  when  he  has  been  an  aggressor
 again,  and  then  you  make  g  gift  of  it
 to  him  in  the  name  of  truce,  That  has
 been  the  policy  all  over.  Whenever
 there  has  been  any  dispute  raised  by
 Pakistan,  we  have  at  once  said:  Jet  us
 go  to  arbitration.  And  it  is  Pakistan
 that  has  raised  all  the  disputes,

 We  made  the  same  mistake  origi-
 nally  about  Kashmir  itself.  Our
 Prime  Minister,  Mrs,  Gandhi,  I  re-
 member  having  read  it  in  the  news-
 Ppapers—said  at  the  New  York  World
 Fair  when  opening  the  Indian  pavilion
 there  that  taking  the  question  of
 Kashmir  to  the  UNO  was  a  mistake.
 It  should  have  been  cought  off  and
 finished  at  that  time.  Three  days
 were  wanted  by  Gen,  Thimmiah  to  get
 all  the  raiders  out,  And  Sardar  Patel,
 is  one  of  his  speeches  afterwards,
 while  addressing  our  troops  in  Kash-
 mir  said:  “Had  things  been  otherwise,
 you  would  now  have  been  in  Pesha-
 war  or  Rawalpindi.”

 I  leave  out  all  those  old  things.  What
 is  happening  just  at  the  moment?
 Pakistan  is  building  a  60’  wide  road
 just  within  a  mile  of  the  border  of
 Tripura,  to  the  west  of  Agartala  town.
 The  water  of  this  area  flows  down  in-
 to  Pakistan  by  a  river  called  Howrah
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 and  two  very  big  canals,  and  that  60°
 wide  road  is  meant  for  military  pur-
 Poses,  so  that  she  can  run  her  tanks
 over  it.  This  road  has  closed  all  these
 canals,  and  Agartala  Town  is  going
 to  be  submerged.  What  have  we  got
 to  do?  To  protest?

 We  know  how  to  make  protests,  and
 in  our  protests  we  use  all  the  ad-
 jectives  that  are  in  the  English  die-
 tionary.  First  it  is  g  protest,  then  it
 is  a  strong  protest,  then  it  is  a  vigorous
 protest,  then  it  is  a  tremendous  pro-
 test,  and  then  perhaps  it  is  a  thunder
 Oug  protest.  Al]  these  gg  into  the  waste
 paper  basket  in  Pakistan.  Here  alse,
 our  protests  will  all  go  into  the  waste
 paper  basket.  But  then  the  town  of
 Agartala  will  be  under  water  all  the
 same,  and  the  people  will  suffer.

 Then  I  come  to  the  age-old  refugee
 question.  We  have  just  got  informa-
 tion  that  refugees  are  coming  to  the
 district  of  Cachar  from  Pakistan,  and
 they  are  lying  like  animals  here,  there
 and  everywhere  under  the  monseon
 rain.  Nobody  is  taking  any  notice  of
 them.  How  long  will  this  continue?
 In  Tripura  itself  50,  to  60  persons
 come  every  day,  ‘That  is  a  question
 which  hag  never  been  settled.

 There  was  the  Nehru-Liagqat  pact,
 that  each  country  was  responsible  for
 its  own  minorities,  Who  has  cared
 for  it?  We  in  India,  not  Pakistan.  In
 the  same  ma  ,  the  Tashkent  decla-
 Tation—who  has  respected  it?  We  im
 India,  not  Pakistan,  And  so,  these  one
 sided  treaties  are  only  to  be  respected
 by  India,  and  Pakistan  can  deal  with
 them  as  mere  scraps  of  paper,  I  do
 not  know  for  how  long  we  are  going
 to  tolerate  this  kind  of  things.

 We  are  wedded  to  peace,  we  are
 wedded  to  non-aggression,  and  there-
 fore  we  shall  wait  for  Pakistan  and
 China  to  attack  us  again  if  we  ever
 want  to  regain  our  territosy  by  push-
 ing  them  back  to  the  original  border.
 Suppose  they  do  not  attack  us  again
 in  future.  In  that  case  whatever  has
 been  taken  by  China  remains  with  her
 whatever  has  been  taken  by  Pakistan
 remains  with  her,  Then,  why  all  this
 tall  talk  of  regaining  our  territory
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 from  China  or  from  Pakistan?  It  is
 better,  then,  we  say  whatever  has  been
 taken  has  been  taken.

 Then,  there  are  people  who  say:
 why  not  bezin  talks  with  China,  why
 not  come  to  terms?  But  on  what
 terms?  They  say,  “Whatever  we
 have  taken  is  ours,  how  much
 nore:  are  you  going  to  give’?  Are  we
 prepared  to  talk  on  those  terms?
 These  things  will  have  to  be  settled.
 Some  answers  will  have  to  be  given.
 This  kind  of  weak  policy  will  never
 help  us

 Certain  measures,  therefore  have  to
 be  taken.  We  have  ceded  territory
 not  only,  as  I  said,  in  Latitila  and
 Dumabari,  not  only  in  Karimpur_  in
 Nadia,  and  also  in  the  Haji  Pir  pass
 in  Kashmir,  But  at  the  very  time  of
 partition  the  Chittagong  hill  district,
 a  district  with  only  three  per  cent  of
 Muslims,  the  whole  district  was  given
 away  to  Pakistan  without  anybody
 knowing  this,  in  g  moment  of
 forgetfulness  as  it  were,  Since
 then  it  was  never  cared  for  by
 any  body  except  the  unfortunate
 victims,  It  is  adjacent  to  Tripura
 Pakistan  has  built  a  dam  over  a  river
 called  Pheni  and  in  that  dam  and  re-
 servior,  they  have  submerged  25,
 square  railes  of  Tripura  territory.  They
 said  that  they  would  pay  compensation.
 Now  they  say,  “these  areas  belong  to
 us,  and  there  is  no  question  of  com
 pensation.”  That  is  what  Pakistan
 says.  In  fact,  whatever  has  been
 submerged  of  Tripura,  belongs  to
 Tripura,  But  we  have  Kept  quiet  about
 it.  That  is  the  way  we  are  going
 about  these  things.  Lathitilla-Duma-
 bari  are  just  adjacent  to  Tripura  and
 within  the  Border  of  the  district  of
 Cachar  in  Assam.  Now,  this  policy

 of  nibbling  gradually  is  Pakistan's
 tactics,  and  I  should  say,  it  is  good
 tactics  in  the  sense  that  on  our  side
 we  think:  After  all,  it  is  a  question  of
 four  villages  here  or  six  villages  there
 and  one  nerd  not  go  to.war  on  that
 score.’  And  thus  gradually,  it  is  a  case

 of  giving  uy  small’  pieces  of  territory
 from  time  ‘o  time,  In  Lathitia  and
 Dumabari,  >akistan  is  on  the  one  side
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 of  a  bottleneck.  On  the  other  side,
 there  are  the  hostile  Mizo  foothills,  If
 the  hostile  Mizos  suddenly  come  up  to
 the  foothills  and  Pakistan  gives  a
 sudden  push,  they  will  between  them,
 close  the  lifeline  of  Tripura  so  that
 Tripura  will  be  detached  from  India,
 and  will  altogether  go  out  of  India.
 And  perhgps  it  may  be  said  then  that
 after  all  like  the  Chittagong  Hill
 Tracks  it  is  very  far  and  a  small  dis-
 trict;  well,  instead  of  going  to  war,  let
 us  make  a  present  of  it  to  Pakistan!
 In  return  for  what,  I  do  not  know.
 Perhaps  gratis.

 Then  there  are  2  thanas  in  the
 district  of  Sylhet,  which  in  the  Rad-
 cliffe  award  have  been  said  in  words
 that  should  come  to  India.  They  are
 adjacent  to  Tripura  and  Cachar.

 Mr.  Chairman:  Please  conclude,
 Shri  J.  K,  Choudhary:  I  am  conclud-

 ing.  Radcliffe  made  it  very  specific
 and  said  that  where  the  lines  in  the
 map  do  not  clearly  show  the  demar-
 cation,  then  the  description  shall  pre-
 vail,  According  to  this  description,
 and  also  by  the  line  on  the  map.  12
 thanas  in  the  district  of  Sylhet  should
 have  come  to  India.  But,  again,  we
 did  not  raise  that  point.  They  are  still
 with  Pakistan,  If  this  is  our  policy,
 if  this  is  the  way  we  are  dealing  with
 aur  own  land,  if  a  piece  of  land  claim-
 ed  by  Pakistan  or  China  as  disputed
 is  agreed  to  at  once  by  us  as  a  dis-
 pute,  and  particularily  by  Pakistan,
 what  would  happen?  We  did  the  same
 in  the  case  of  Kutch,  Even  in  1960,
 we  had  admitted  there  was  a  dispute
 about  it  and  now  it  is  under  arbitra-
 tion,

 Mr.  Chairman:  The  hon,  Mem-
 ber  will  please  conclude.

 Shri  J,  K.  Choudhury:  I  am  con-
 cluding,  Have  we  ever,  on  the  con-
 trary,  claimed  and  occupied  a  gingte
 patch  of  territory  of  Ching  or.  Pakis-
 tan?  Can  we  say  we  have  occupied
 one  acre  of  Jand  which  is  in  East  Pakis-
 tan  and  which  we  have  called  “dis-
 puted”?  No.  So,  Sir,  my.  submission  ie
 that.  the-879  crores  of.  rupees  that  have
 been  set  apart  for  defence  is  neceseary.
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 If  we  have  to  fight,  even  more  would
 be  necessary,  But  it  must  be  seen
 that  in  the  interests  of  India’s
 sovereignity,  the  promise  that  hot,  an
 inch  of  land  shall  be  surrendered  must
 be  redeemed.

 Wo  राम  मनोहर  लोहिया  :  (कन्नौज
 सभापति  महोंदय,  वैसे  तो  मुझे  वित्त  मंत्री  जी
 की  एक  भूल  पर,  जो  कि एक  0  कोलिकर  हुई
 है,  मेरी  समझ  में,  विशेष  तौर  पर  बालना  है,
 लेकिन  उसके  पहले  मैं  कुछ  खास  बातें  बता

 बू
 श्रो  मोरारजी  देसाई  :  वह  मुझे  भिल

 गया  है।  जस  पर  मुझे  बोलना  है  1

 डा०  रास  सनोहर  लोहिया  :  क्‍या
 ह.  बापस  ले  लूं  ?

 शी  मोरारजी  दंप.ई  :  मैं  जवाब  दूंगा
 उभके  बारे  में  t

 डा०  वरा  सनोहर  लोहिया  :  तो  मैं
 क्  पर  थोड़ा  ही  बोलूंगा  ।

 अभी  झाक्रमण  का  खतरा  बहुत  जबर्दस्त
 होरहा  है--पम्तम्भावना  है  यह  मैं  नहीं  कहता  |
 है  ही  (सारी  दुनिया  में  एक  आक्रमण  की  छुत
 शुरू  हो  गई  है  -  पिछलो  वार  जब  श्राक्रमण

 हुआ  था  तब  ाप  को-  याद  होगा  कि  एक  महीने
 के  बाद  एक  मंत्री  की  बलि  हुई  थी,  और  ऐसी
 सम्भावना  हो  चली  थी  कि  ग्रगर  चीनी  लोग
 न  रुकते  तो  सरकार  की  भी  बलि  एक  या  डेढ़
 महीने  के  अन्दर  हो  जाती  ।  इस  वार  अगर
 झ्राक्रमण  हु शना,  शौर  झगर  पीछे  हट  हुई,  तो
 मैं  समझता  हूं  कि  यह  सरकार  एक  सप्ताह  से
 ज्यादा  चल  नहीं  पायेगी  |  इस  लिये  इस
 लोक  सभा  के  माननीय  सदस्यों  को  बहुत
 गम्भीरता  से  विचार  करना  चाहिये  कि  कैसे
 एक  सरकार  को  बनायें  जिसमें  इतनी  संकल्प
 शक्ति  हो  कि  बहू  आक्रमण  हो  जाने  के  बाद
 जमीन  पर,  पानी  पर,  हवा  में,  नाले  में,  नदी  में
 और  गुफा  में,  जहां  भी  हो  लड़ें  ।  और
 तब  तक  लड़ें  जब  तक  या  तो  खुद  खत्म  न  हो
 जायें  और  या  दुश्मन  को  अपने  देश  से  बाहर
 न  निकाल  दें  और  एक  एक  इंच  ज़मीन  से

 उत्तको  खदेड़  न  दें,  साथ  ही  प्त  ज़मीन  से  भी
 जो  947  के  बाद  से  दुश्मन  के  कब्जे  में  चली
 गई  है  ।  मैं  साफ  कर  देना  चाहता  हूं  कि  मैं
 कौम  की  बात  नहीं  कर  रहा  हूं  t  दुनिया  में
 ऐसी  कौम  न  हुई  है  और  न  होगी  जो  झपने

 खून  की  भ्राखिरी  बूंद  तक  लड़ती  है,  जैसे

 हल्दी  घाटी  जैसी  घटना  द्वो  जाती  है,  धर्मापाली
 जैसी  घटना  हो  जाती  है  |  लेकिन  सरकार
 अवश्य  इस  बार  एसी  होनी  चाहिये  जो  अपने
 सून  की  आखिरी  बूंद  तक  लड़े,  संकल्प  शक्ति
 के  साथ  लड़े  और  कहे  कि  या  तो  विजय  द्वोगी
 बर्ना  खत्म  होंगे  ।  तब  जा  कर  कह्दीं  हमारे
 देश  का  बचाव  हो  सकता  है।  मुझे  यह  कहना
 बसलिए  ज़रूरी  हो  गया  है  कि  भ्रव  शायद
 अक्तूबर  तक  का  भी  समय  नहीं  रह  गया  है  t
 सम्भावना  है  कि  चीन  और  पाकिस्तान  जिनके
 कि  बारे  में  सब  से  ज्यादा  खतरा  है  पहले  ही
 कोई  चोज़  कर  बैठें  ।  यह  भी  सम्भावना  है
 कि  प्रभी  कुछ  हो  दिन  में  मामला  हो  जाये  |
 लेकिन  ह. उ  न  सब  सम्भावनाझ्रों  को  दिमाग  में
 रखते  हुप  अब  माननीय  सदस्यों  को  उसके
 बारे  में  गम्भीर  चिन्तन  कर  लेना  चाहिये  श्रोर
 ऐसी  संकल्प  शक्ति  के  उदय  के  लिए  जो  कुछ
 बन  सके,  करना  चाहिये  |

 अब  मैं  दुसरी  तरह  की  संकल्प  शक्ति
 की  बात  करता  हूं  शौर  वह  है  भोजन  के  बारे
 में  7  इस  बजट  में  न  तो  रक्षा  की  संकल्प  शक्तति
 हैं  और  न  भोजन  की  संकल्प  शक्ति  है  ।
 भोजन  देश  को  मिले  उन्के  लिये  अन्य  सभी
 बातों  को  छोड़  कर  मुझे  खाली  एक  बात  पर
 आपका  ध्यान  खींचना  है  |  कई  तरह  के  ज़मीत
 के  सुधार  के  विचार  आये  हैं  -  उन  सब  को
 मैं  छोड़े  देता  हूं  ।  कुछ  हो  रहे  हैं,  कुछ  होंगे  ।
 लेकिन  एक  सुधार  आवश्यक  होगा  ।  वर्ना
 आज  जिस  तरह  से  एक  आदमी  पीछे  6  एकड़
 जमीन  है,  दस  पंद्रह  बरस  के  बाद  5  एकड़
 रह  जायेगी  भर  तब  सब  आपके  जो  सुधार  हैं
 खत्म  हो  जायेंग  ।  एक  सुधार  तो  यह  करा  कि
 एक  एकड़  वीछ  न्यूनतम  पैदावार  बाघों  और
 दुसरा  यह  कि  एक  एकड़  पीछ  न्यूनतम  साधन,
 बीज  का,  पानी  का  और  दूसरा  बांधो  ;
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 [sto  दाम  मनोहर  लौहिया]
 अगर  वह  न्यूनतम  साधन  मिल  जायें  और  फिर
 भी  वह  न्यूनतम  पैदावार  न  हो  तो
 ऐसी  जमीन  को ठोन  लो  शोर  उत
 कियानों  को दे  दो  जो  उतर  न्यूनतम
 पैदावार  को  हासिल  कर  सकते  हों।  इस
 सुधार  के  अलावा  अब  और  कोई  भोजन
 प्राप्त  करने  की  सम्भावना  नहीं  रह  गई  है।

 पिछली  बार  माननोय  वित्त  मंत्री  ने
 सिंचाई  के  मामले  में  कुछ  कहा  था।
 मैं  उससे  कह  सकता  हुं  कि  पूरा  मन  लगा
 कर  सउत्तको  कोशिश  कर  रहे  हैं  खास  तौर
 पर  दो  सूबों  में।  उप्को  सम्भावना
 अलवता  कम  दिखाई  देती  है।  इसका
 कारण  बह  है  कि  झाप  जानते  ही  हैंकि
 अपना  दे  कैसा  हों  गया  है  ।  मैं.
 भो  अपने  निकम्मेपन  को  कोई  छिपाना  नहीं
 चाहता  हूं।  जब  तक  जेल  जाने  के  लिए
 दस  बोस  या  पचास  हजार  आदमी  हम
 जनोग  इकट्ठा  नहीं  कर  लेते  हैं  तब  तक

 काम  बहुत  मुश्किल  है।  लेकिन  सिंचाई
 करने  के  लिए  स्वयं  सेवकों  के  आधार  पर
 इतने  आदमियों  को  इकट्ठा  करने  की
 जो  बात  है  वह  चीज  चल  रही  है  और  पूरी
 कोशिश  जारो  है,  इतनों  झ्राप  तसल्‍लों  रखें।
 शक  चोज  जर  हैकि  समाज  का  आमूल
 बरिवतंत  अगर हो  जाता  है  तो  इम  तरह  के
 स्वयं  सेवकी  ज्यादा  सम्भव  होते  हैं।
 यह  सही  है  कि  किसी  न  किसी  एक  चोज
 को  जो  अपने  देंग  में  कम  है  उप्त  गर्मी--
 को  बराबरों  सारी  जनता  को  दिखानी
 पड़ेगी  ।  चाह  कोई  एक  चोज  आंप  लें,
 गेहूं  ले,  चावल  लें,  चोनो  लें।  पूरे  पचास
 करोड़  को  कमी  को  बराघरो  का  अनुभव
 भिलेगा  तबपता  चलेगा  कि  देश  को  क्‍या
 करना  चाहिये  |

 जो  चोज़॒  मैंने  सुबह  आपको,  अध्यक्ष
 महोदय,  और  वित्त  मंत्री  को  दी  है  वह  अतल
 में  सिफे  मशीनी  करघों  के  सम्बन्ध  में  नहीं  है,
 कपड़े को  लेकर  है।  भ्गर  यह  सही  है---जो मुझे
 डर  है  कि  सही  है--तों  एक  शून्य  बिल्कुल
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 हिसाव  में  से सत्र  कर  दिया  रा  है।  अगर
 ऐसो  बात  है  तब  तो  बजट  बड़ा  हो  खतरनार
 हो  जाता  है  1  मंत्री  महोदय  ने  जो  सूत  के
 ऊपर  चुंगी  रखा  है  वह  7.  8  करोड़  की  रखो
 है  और  जो  घटा  दिया  है  उसमें  उन्होंने  कहा  है
 कि  i.4  करोड़  घटेगा  और  इस  तरह  से
 6.  4  करोड़  ककी  रह  जायेगा  ।  यह  उनका
 हिसाब  कैसा  आया,  यह  उनको  घताना
 चाहिये  |  जिन  किताबों  का  वह  ज़िकर  क  ते  हैं
 जैसे  यह  रिपोर्ट  आन  दी  पावर  लूम  इनक्वायरी
 कमेटी  बगेरह,  उसके  पृष्ठ  53  के  ऊपर  बिल्कुल
 साफ  लिखा  हुआा  हूँ  कि  पंद्रह  करोड़  किलोग्राम
 सूत  की  ग्रावश्यकता  पड़ती  है  1  पंद्रह  करोड़
 किलोग्राम  में  हो  सकता  है  कि  दो  चार  पांच
 या  सात  करोड़  इधर  उधर  के  हाथ  करघों
 वर्गरह  के  लिये  हो  या  मोटे  कपड़े  के  लिए
 हो  लेकिन  अधिकतर  महीन  अथवा  अति  महीन
 कपड़े  के  लिए  है  |  मैं  चाहता  हूं  कि  एक
 शुद्धि  आप  कर  लें  ।  मैंने  झपनी  चिट्ठी  में
 लिखा  था  कि  अति  महीन  ।  उसमें  महीन  भी
 शामिल  है  7  पंद्रह  करोड़  किलोग्राम  इस
 किताब  में  है  ।  पंद्रह  करोड़  किलोग्राम  में  से
 कितना  भी  कम  हो,  झाठ,  दस  बारह  करोड़
 किलोग्राम  तो  अतिमहीन  कपड़े  में  जाएगा
 एक  रुपया  अगर  'घटाओगे  तो  कम  से  कम
 दस  बारह  करोड़  रुपया  घटेगा,  एक  रुपया
 बढ़ाओगे  तो  दस  बारह  करोड़  रुपया  बढ़ेगा  +
 आप  बढ़ा  रहे  हैं  प्रति  महीन  कपड़े  के  ऊपर,
 अति  महोन  सुत  के  ऊपर  तीन  साढ़े  तीन  रुपया
 किलो  के  हिसाब  से  और  महीन  के  ऊपर
 एक  या  डेढ़  रुपया  के  हिसाब  से  ।  उसको
 आप  देखें  |  जो  चुंगी  झापके  पास  आयेगी
 बहू  छः:  करोड़  को  कैसे  आयेगी  ।  मुझे  तो
 ऐसा  लगता  है  कि  पूरा  एक  शून्य  ही  गायब  है
 शौर  साठ  करोड़  के  करीब  प्रायेगी  ।  साठ
 करोड़  और  छः  करोड़  में  बड़ा  फर्क  होता  है  t
 wit  ब्ंदाज़  लगाने  में  करोड़  दो  करोड़  का
 फर्क  हो  जाये  तब  बजट  सही  समझा  जा
 सकता  हूँ  |  लेकिन  अगर  अंदाज़  में  छः  से
 साठ  करोड़  का  फक  हो  जाथे  तब  उससे  बाह
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 खर्ची  बौर  फिजूलखर्ची  इतनी  ज्यादा  फंज
 जाया  करती  है  हि  सारा  देश  विगड़  जाया
 करदा  हैं  ।

 इस  फिदगन  में  भी  शीर  और  किताबों  में
 भो  मैंने  $  सको  देख  ने  की  कोशिश  की  है  और
 तौन  चार  ऐसे  लागों  से  शो  जानने  को  कोशिश
 को  है  जिनकी  मशीन  करघों  में  दिलचस्पी
 नहीं  है,  मिल  वाले  हैं  या  धुसरे  लोग  हैं  और
 उनसे  भी  मुझे  पता  चला  है  कि  ग्रति  महीन
 करघे  के  कपड़े  के  ऊपर  दो  किलो  से  लगा  कर
 तोन  या  चार  किले  तक  जो  महीन  है,  इस्तेमाल
 होता  है,  एक  दिन  की  दा  शिफ्ट  में,  दो  पाली
 में  ।  इस  तरह  से  अगर  अस्सी  हज़ार  जो
 करघे  हैं  और  जिनका  जिक्र  इस  किताब  में  भी ,
 है  और  वे  कम  बताये  गये  हैं  सूत  वाले,  और
 जो  नकली  रेशम  वाले  हैं,  वे  कोई  पचास
 हज़ार  के  करीब  बताये  गये  हैं  ।  उनके  हिसाब
 से  भी  आप  लगाओगे  तो  जो  मैंने  कहा  है,
 चालीस  पैंतालीस  करोड़  रुपबे  का  मामला  है
 बह  सामने  ा  जाता  है  |  जो  बड़ी  मिलें  हैं
 कपड़े  की  उनका  इधर  956  से  964  तक
 चार  अरब  अस्सी  करोड़  से  घट  कर  चार
 अरब  साठ  करोड़  हो  गया  है,  यानी  वह  घटा
 हैँ  लेकिन  करघों  का,  मशीनी  करघों  और
 हाथ  करघों  का  एक  अरब  साठ  करोड़  से
 बढ़  कर  तोन  झरब  हुआ  है  1  यह  बढ़ता
 चला  गया  है।  मैं  समझता  हूं  कि  मंत्री  महोदय
 मेरी  बात  को  मानेंग  और  पअ्गर  गलती  हुई
 है  तो  उसको  सुधार  लेंगे  1  अगर  उन्होंने
 ऐसा  नहीं  किया  तो  फिर  बाद  में  चल  कर
 इसके  नतीज  बड़ें  खतरनाक  हो  जाया  करते  हैं  4
 यह  केवल  इसलिए  नहीं  कि  मैं  कह  रहा  हूं  ।
 पूरे  बजट  में  मुझ  को  भ्रब  शंका  हो  रही  है  कि
 कहीं  एसी  गलतियां  और  जगह  तो  नहीं  कर
 दी  गई  हैं  -  अगर  एसा  हुआ  तो  यह  बड़ा
 कलेकी  बजट  हो  जायेगा  |  तब  मतलब
 होगा  कि  किसी  तरह  से  भी  अपने  इस  देश  को
 ठीक  तरह  से  चला  नहीं  बाझोग,  और  न
 भ्रामदनी  और  खर्च  को  इतनी  विशाल  खाई
 को  पाट  सकोग  t
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 मैं  निवेदन  करता  हूं  कि  जब  वित्त  मंत्री
 जी  उत्तर  में  तो  बतायें  कि  करघे  कितने  हैं,
 कितना  सूत  चाहिये  ।  मैं  माननीय  सदस्यों  से
 यह  भो  निर्वेदत  करना  चाहता  हूं  कि  बह
 रक्षा  वालो  भी  संकल्प  शक्ति  पपने  देश  में
 जरूर  पैदा  कर  लें  r

 री  कंवर  लाल  गुप्त  (दिल्‍ली  सदर)  :
 सभापति  महोदय,  माननीय  वित्त  मंत्री  ने
 टैक्सिज़  और  ड्यूटो  में  जो  छट  दो  है,  उससे
 इंजीनियरिंग  इंडस्ट्री  और  कुछ  दुसरी  इंडस्ट्रीज
 को  सहुलियत  मिलेगी  |  उन्होंने  अपने  बजट  में
 इनकम  टैक्स  रेट  को  करंट  यीदर  पर  लागू
 करने  की  जो  व्यवस्था  की  है,  वह  एक  अच्छी
 बात  है  |  एक  अच्छी  व्यवस्था  यह  भी  की
 गई  है  कि  किसी  नई  इंडस्ट्री  को  जो  नुक्सान
 होगा,  वह  दस  साल  तक  झागे  चलेगा  |
 पिछले  पांच  साल  में  साढ़  बारह  सौ  करोड़:
 रुपये  का  डफ़िसिट  फ़िनांसिंग  हुआ  है  |  इस.
 बजट  में  पहलो  बार  डफ़िसिट  फ़िनांसिंग  नहीं
 हुआ  है,  यह  भी  एक  वैलकम  स्टेप  है  I

 फ़िनांस  मिनिस्टर  ने  देश  कौ  आर्थिक
 स्थिति  का  चित्रण  करते  हुए  कहा  कि  इंडस्ट्री
 को  प्राडक्शन  कम  हो  रही  है,  कीमतें  बढ़
 बढ़  रही  हैं,  पैदावार  घट  रही  है,  झादि  ।
 देश  को  जिन  समस्याओं  का  सामना  करना
 पड़  रहा  है,  उन्होंने  उनका  अच्छा  चित्रण
 किया,  लेकिन  सवाल  यह  है  कि  क्‍यों  इस
 बजट  से  उन  समस्याओं  को  हल  करने  में  मदद
 मिलेगी  |  मैं  समझता  हूं  कि  इस  बजट  से
 बौर  बाद  में  दिये  गये  रिलीफ़  से  उन  समस्याझों
 को  हल  नहीं  किया  जा  सकता  है  1  यह  बजट
 और  यह  रिलीफ़  तो  उन  समस्याओं  को  छ्तेः
 भी  नहीं  हैं,  उनके  निकट  भी  नहीं  पहुंचते  हैं  ।
 वास्तव  में  हमारी  समस्याओं  के  सम्बन्ध  में
 वित्त  मंत्री  ने  जो  कुछ  कहा  है,  व  समस्‍यायें
 उससे  कहीं  अधिक  गम्भीर  और  कठिन  हैं  1
 मैं  तो  यह  कहना  चाहता  हूं  कि  आज  हमारे
 देश  की  आर्थिक  व्यवस्था  एक  ऐसी  भयानक
 स्थिति  में  से  गुजर  रही  है,  जो  कि  बीस  साल
 -तक  हमारे  यहां  पैदा  नहीं  हुई  थी  ।
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 [श्री  कं-र  थाज  गुप्त]
 आंकड़ों  से  पता  चलेता  हैं  कि  कीमतें

 बहुत  बढ़  रही  हैं  ।  अगर  952-53,  को
 श्राधार  मान  कर  चलें,  तो  इन्डेक्स  नम्बर  शा
 द्वोलसेल  प्राईसिज़  1960-61  में  27.5
 थाओऔर  आजकल  25.9  है,  बल्कि  भ्ब  तो
 बह  225  के  करोब  पहुंच  गया  हैं।  कीमतों
 का  इन्डेक्स  नम्बर  लगभग  दुगना  बढ़  गया  है।

 जहाँ  तह  मारो  नैशनल  इनकम  का
 सवाल  है,  जो  कि  हर  ताल  पांच  प्रतिशत  बढ़ती
 चाहिए  थे,  .960-0i  में  वह  14140

 “करोड़  रुपये  थी,  (96i-62  में  24490
 करोड़  रुपये  थी  और  1965-66.  में  केवल
 15930,  करोड़  रुपये  थी  t

 इसी  तरहे  झ्रगर  हमारी  पर-कैपिटा
 इनकम  को  देखा  जावे,  तो  1960-61
 और  i965-66  में  वह  करीब  करीब
 उतनी  ही  है  |  i948-49  में  वह
 249.  6थी  और  965-66 में  बह  298.  3
 है।  इन  आंकड़ों  से  यह  प्रकट  होता है  कि
 तीन  पंचवर्षीय  योजनाये  पूरी  होने  के  बाद  भी

 हमारी  नैशनल  बैल्थ  और  पर-क  पिटा  इनकम
 बहुत  आहिस्ता  आहेस्ता  बढ़  रही  है।

 करन्सी  फैलाव  के  और  मनी  सर्कूलेशन
 की  स्थित  भी  सन्‍्तोषजनक  नहीं  है।  जहां
 तक  बैंक  रेट  का  सम्बन्ध  हैं,  95  में  वह

 3  परसेन्ट से  3b  परसेन्ट हुमा,  i957  में
 परसट  हुमा,  19634  5  परसेट  हुआ  और
 19649  वह  6  परसेंट  हो  गया.  हमारा

 बैंक  रेट  आहस्त  आहंस्ता  बढ़ता  जाता

 है।  इसफा  मतलब  है  कि  मनीमाकंट  बहुत
 टाइट  है।

 इंडस्ट्री  की हालत  यह  है  कि  इंजीनिर्यारि
 टैक्‍स्टाइल,  शूगर  झादि  की  सैकड़ों
 इडस्ट्रोड  बन्द  हो  रही  हैं  ।  उन  में

 करोड़ों  रुपयों  का  माल  पड़ा  हुआ है,  जिसका
 कोई  ग्राहक  नहीं  है।  हजांरों  मजदूर  बेकार

 हुए  हैं।  लें झाफि  के  नोटिस  दियेजा  रहे
 हैं।  उनको  कोई  रास्ता  नहीं  सूझतों  है  कि
 क्या  किया  जाये  और  क्‍या  न  किया  जाये
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 हमारा  प्राडक्शन  भी  गिरता  जा  रहा  है।
 1965-66  4  प्राडकक्‍शन  का  रेट  3.9

 परसेंट  था  शौर  i966-67  में  3.5
 परसेंट  है,  जब  कि  थई  प्लान  के  पहले  चार
 सालों में  रेट  7.8  परसेंट  था।

 इस  इकार  देश  की  आ्राधिक  हालत
 आहिस्ता  ऋहिस्ता  गिरती  जा  रही  है।
 सवाल  यह  है  कि  क्‍या  माननीय  वित्त  मंत्री
 द्वारा  पेश  किये  गये  बजट  से  वह  हालत  सुघर
 सकतो  है।  मैं  कह  सकता  हूं  कि  नहीं  सुधर
 सकती  है।  उन्होंने  एक  पुराने  'किनवेत्शनस,
 रुटीन  टाइप  क।  बजठ  बैज  फिया.  हैं।  कनी  दस

 “करोड़  इधर  क्र  दिये  और  कभी  दस
 करोड़  उधर  कर  दिये,  डस  तरह  के
 माइनर  एडजस्टमेंटस  और  थोड़ी  सी  विन्डो
 ड्रेसिग  से  काम  नहीं  चलने  वाला  है।
 श्ाज  तो  ड्रास्टिक  एक्शन  की  जरूरत  है  |
 जब  तक  इत  समस्याओं  को  हल  करने
 पौर  इस  भयानक  स्थिति  को  सुधारने
 के  लिए.  एक  डायनामिक  एपरोच  नहीं
 अपनाई  जायेगी,  तब  तक  इधर-उधर
 छोटी  मोटी  एडजस्टमेंट  करने  के  कोई
 मानी  नहीं  हैं।  हमारे  यहाँ  तो  यह  परम्परा
 चली  ा  रही  है  कि  वित्त  मंत्री  पहले  तो
 टैक्स  लगा  देते  हैं  श्र  फिर  दस,  पद्रह  करोड़
 रुपये  का  रोलीफ दे  देते  हैं  और  उसी  दायरे  में
 काम  चलता  रहता  है  |

 सवाल  यह  है  कि  सरकार  की  इकानोमिक
 पालिसीज  का  क्‍या  लक्ष्य  है।  कांग्रेस  हमेशा  से
 यह  कहती  आई  है  कि  हम  देश  में  समाजवाद
 लाना  चाहते  हैं,  जिस  में  हर  शाद सी  को
 रोटी,  कपड़ा  और  मकान  मिले  मैं  वित्त
 मंत्री  से  यह  पूछना  चाहता  +  कि  आज़ादी
 के  बाद  लगातार  बीस  साल  तक  इस  सरकोर
 ने  जिन  इकानोमिक  पालिसीज्ष  को  अपनाए
 रखा  है,  वे  कौन  सा  सभाजवाद  लाई  है।
 क्या  हूँ  संमॉजवाद,  जिस  में  मानोपंलीज
 कमीशन  की  रिपोर्ट  के  मुताबिक  हमारी
 इंडस्ट्री  में  लगी  हुई  पूंजी  का  48  परसेंट



 74909  =  Finance  (No.  2)

 केवल  75  विजिनेस  हाउासेज़  का  है  ?
 क्या  वह  समाजवाद,  जिसमें  हज़ारी  रिपोर्ट  ?
 के  ग्रनुसार  एक  ही  बिजनेस  ह्वाउस  को  नौ
 दस  साल  तक  लगातार  न  जाने  कित,
 लाइसेंस  दिये  जाते  रहे  ?  वे  लाइसेंस  किस
 को  दिये  गये,  यह  सवाल  नहीं  है।  सवाल

 यह  है  कि  साढ़े  नौ  साल  तक  इस  सरकार  के
 भिनिस्टर  क्‍या  करते  रहे।  इस  सरकार  ने
 बे  लाइसेंस  क्यों  दिये?  श्व  सरकार  इस
 मामले  की  शन्कवारी  कराने  जा  रही  है।
 लेकिन  वह  एन्कक्‍्वायरी  सिर्फ  झ्रफ़्रों
 तक  ही  महदूद  नहों  रहना  चाहिए,  बल्कि
 उसकी  ्म्जं  ऑफ  रेफरेंस  में  यह  भी
 होना  चाहिए  कि  उस  झोरसे  में  जो
 मिनिस्टर  रहे  हैं  व.हे  वह  फिनांस  मिनिस्दर
 हो,  इंडस्ट्रीज  मिनिस्टर  हों  या  कोई  और
 मिनिस्ट!  हो,  उन्होंने  उस  बिजनेस  हाउस  के
 साथ  कितनी  रियायत  की  है।  मैं  जानता  हूं  कि
 अगर  त  मामले  की  जुडिशल  एन्क्वारी
 दो,  तो  ये  जितने  बड़े  बड़े  मिनिस्वर  हैं,  ये
 सबसे  पहले  मुलजणिम  के  कटहरे  भे  खड़े  होंगे
 क्योंकि  उन्होंने  उस  बिजिनेस  हाउस  की
 की  तःफदारी  की।  केवल  श्रफप्तरों  पर  ही
 सारा  दोष  गढ़  देना  या  यह  कह  देना  कि  पालिसी
 ठीक  है,  लेकिन  उस  का  इस्प्लीमेंटेशन  गलत
 था,  यह  बिल्कुछ  गलत  बात  है।

 इस  सरकार  की  नीतियों  से  देश  में
 आजतक:  सोशलिज्मि  पैदा  नहीं  हुआ  है  ।
 ग्राज  भी  देश  में  लगभग  दस  करोड़  इन्सान
 ऐसे  है,  जिन  को  पेंट  भर  खाने  को  नहीं  मिलता
 है,  जो  अनफेड  हैं।  आज  भी  करोड़  इन्सान
 ऐसे  है,  जिन  के  पास  कपड़ा  नहीं  है  |  यह
 सरकार  बीस  साल  के  बाद  भी  लोगों  को
 खाने  को  नही ंदे  पाई  है।  मेरी  समझ  में
 नहीं  प्राता  कि  बन  की  पालिसीज  से  लाभ
 क्या  हुआ है  |

 जहां  तक  एम्प्लायमेंट  का  सवात्त  है,  इन
 पन्दरह  सालों  के  दौनन,  तीन  पंचवर्षीय
 मोजनाओं  में,  प्रनएम्प्लायड  लोगों  में  65
 लाख  की  बुद्धि  हो  गई  a  झगर  यही  रफतार  रही

 SRAVANA  4,  889  (SAKA)

 तो  इस  बात  की  आशंका  &  कि  इस  योजना
 के  बाद  देश  में  एक  करोड़  लोग  प्रनएम्प्लायछ
 हो  जायेंगे  |

 इंडस्ट्री  की  और  दूसरी  रिपोर्ट्स  से
 पता  चलता  है  कि  पैदावा'?  में  कमी  होती  जा
 रही  है।  जब  तक  प्रात  लोगों की  थिंकिग  में
 बेसिक  भप्रोच  में  फर्क  नहीं  होगा  तब  तक
 देश  का  कल्याण  नहीं  हो  सकता  |

 I6  brs,

 अब  प्रध्यक्ष  महोदय,  एक  बात
 कही  जाती  है  कि  आखीर  20  साल  में  हम
 बागें  बड़े  हैं,  हम  ने  तरक्की  की  है,  हमने  यह
 किया,  हम  ने  वह  किया,  मेरे  सामने  वाले  मित्र
 कई  बार  यह  कह  दे  हैं  -  यह  मैं  भी  मानता  हूं
 कि  आपने  प्रगति  की  है  लेके  /  कितर्न.प्रगाति  को
 है  सवाल  तो  यह  है।  किस  वेग  के  साथ  आप  की
 गाड़ी  चल  रही  है,  यह  सवाल  हूँ  1  मैं  यह  कहना
 चाहता  हूं  कि  जहां  दुनिया  हवाई  जहाज  की
 रफ्तार  से  आगे  जा  रही  हैँ  और  वह  हवाई
 जहाज  जो  कि  आवाज  से  भी  तेज  जाता  हूं,
 जहां  कांग्रेस  सरकार  की  गाड़ी  बँलगाड़ी
 की  रफ़्तारसे चल  'ही  हैं  और  20  साल
 के  बाद  जहां  हमें  पहुंचना  चाहिये  उस
 से दम  बहुत  पीछ ेहैं  यह  मैं  कहने  के  लिए.
 झाया  हूं  ।  इस  के  बाद,  भ्रध्यक्ष  महोदय,  आप
 यह  देखिए  विः  20  साल  तक  दुनिया  में  कोई
 ऐसी  पार्टी  नहीं  है  #  जिस  को  20  साल  तक
 लगातर  राज्य  करने  को  मिला  हो  ।  तीन
 पंचवर्षीय  योजनाएं  बन  चुकी  लेकिन
 फिर  भी  आपको  बैलगाड़ी  बसें  ही  टिकटिक
 करती  हुई  आगे  जा  रही  है  ।  इतना  ही  नहीं,.
 फर्स्ट  प्लान  सैकिण्ड पान  झौर  थर्ड  प्लान  के
 अन्दर  26  हजार  847  करोड़  रुपये  इस  सप्कार
 ने  खर्च  किए  और  अभी  तक  दो  साल
 और  बीत  जाए  हैं  तो  करीब  45,000
 करोड़  रुपया  श्राप  खर्च  कर  चूके  हैं  इस
 बैलगाड़ी  को  चलाने  के  लिए  ।  इतना  नहीं
 जो  टोठल  बारोइंग्स  हैं  वह  i950-5  भें
 2865  करोड़  Fo  था  शौर  66-67  में
 I4355  करोड़  रुपया  हो  गया।  इतना  रुपया

 Bill,  967  14gio"
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 [श्री  कंवर  लाल  गुप्त]
 आप ने  लोगों  से  उघार ले  रखा है  1  जो
 एक्साइज  ड्यूटी  हैं  बहू  1950-51
 में  67  करोड़  रुपये  थी।  i966-67  में
 वह  i,626  करोड़  रुपये  हैं।  इसी  तरीके  से

 जो  इम्पोर्ट  आफ  फूड  हुआ  है  फर्स्ट  प्लान
 Hi20  करोड़  रुपया  का  हुमा  श्ौर  तीसरी
 योजना!  में  वह  26  करोड़  का  हो  गया  |
 फारेन  डेड  (950-5i  में  केवल  32  करोड़

 रपये  था  |  66-67  में  वह  4,623
 करोड़  हो  गया  ।  इतना  रुपया  आप  ने

 दुनिया  के  मुल्कोंसे  कर्ज  लिया  हुआ
 'है।  इस  का  मतलब  यह  हैं  कि  यह  सारा
 कुछ  करने  के  बाद  20  साल  मेहनत
 'करने  के  बाद  याप  की  जो  रफतार  है  वह
 बैलगाड़ी  क्  व्बर  से  ज्यादा  आप  क्लेम
 नहीं  कर  सकते  ।  सारे  देश  ने  एक  आवाज  के
 साथ  आप  का  साथ  दिया  |  देश  की  जनता  ने
 शुक  बा र  नहीं,  दो  बार  नहीं  अनेक  बार  आप  को
 और  आपकी  हुकूमत  को  चुना।  और  इतना

 “पैसा  कर्जा  लेने  के  बाद  इतना  टैक्स  लगाने  के
 बाद  इतने  फरोड़ों  रुपया  खर्च  करने  के
 बाद  अगर  आप  की  रफ्तार  वहीं  बैलगाड़ी
 की  है  तो  मैं  कहना  चाहता  हूं  श्राप  के जरिए

 'से  अघ्यक्ष  महोदय,  माननीय  वित्त  मंत्री
 प्जी  को  कि  आप  को  वहां  बैंठनें  का  हक  नहीं

 हैं।  अगर  श्राः  कः  हिस्द्री  लिखा  जाय  पौर
 “इस  के  ऊपर  में  चाह  हूं  कि  एन्वव-यरी  होनी
 चाहिए  कि  20  पाल में  जो  झाप  के  ढागेद्स
 थे  वह  कितने  पूरे  हु  कितनी  योजनाएं  बनाई
 थीं,  कितने  भ्रच॑  मेंटत  हुए  तो  में  बड़े  अदब
 के  साथ  कहनः  ताहता  हैं  माननीय  मंत्री  जी
 को  कि  उनतक:  स्तंजजा  एक  ही  निफल  तकता
 हैं  किझ्राप  लंग॑  ने  देश  के  साथ  फ्राड  किया

 .है।  झात  ने  नयों  को  सेवा  नहीं  को,  एक
 गफलत  की  है  गौ:  ऐपी  गफलत  की  है  कि

 हिन्दुस्तान  श्  को  बरुश  नहीं  सफता।

 अध्यक्ष  मदहोदय  इसके  झागे  एक  चीज
 पपी  कहना.  चाहता  हुँ  कि  झाखिर  हमारी
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 एकोनामी  का  एम  क्‍या  होना  चाहिए।
 हमारी  आथिक  नीति  के  तीन  ही  उद्देश्य
 होने  चाहिए।  एक  उद्देश्य  तो  यह  कि  हरएक
 आदमी  को  मितिमभ  गारन्टी  होनी  चाहिए
 बेयर  एमेनिटीज़  की  बेयर  नेसेसरीज़  झाफ
 लाइफ  की।  बेयर  नेसेसरीज़  आप  लाइफ
 में  मैं  केवल  रोटी  को  बात  कहता  हूं।  किसी
 दूसरी  चौज  को  नहीं  -  केवल  रोटी  तो  मिलती
 ही  चाहिए।  और  दूसरी  चीज  कि  देश  की
 रक्षा  होनी  चाहिए।  देश  का  कोई  भांग
 दुश्मन  हमारे  से  न  छीने।  यह  दूसरी  बात

 होतो  चाहिये  -  बौर  तीसरी  चीज  मैं  चाहता
 हूं  कि  देश  झपने  पैरों  पर  खड़ा  हो।  यह  नहीं
 ही  कि  हमारे  गले  में  फन्दे  लगते  जा  हे  हैं।
 कहीं  अमरोका  का  फन्दा  है,  कहीं  रूस  का
 फन्दा  है,  कहीं  चीन  का  फन्‍्दा  है।  यह  फन्दे
 हटा  कर  के  देश  अपने  परों  पैर  खड़ा  हो  1
 यह  तीन  चोज  हमारे  लक्ष्य  हैं  जो  हमारी
 आधिक  नीति  का  ग्राधार  होती  चाहिएं
 लोगों  को  खाने  को  मिले  यह  पहली  चीज
 आप  को  गारन्टी  करनी  पड़ेगी।  यह  जो
 कीमतें  बढ़  “ही  हैं  यह  एक  ऐसा  नाग  है  जो
 डसना  चाहता  है।  यह  अगर  रोका  नहीं
 गया  तो  ठीक  नहीं  होगा।  में  वित्त  मंत्री
 से  कहना  चाहता  हूं  कि  सब  से  पहले  शाप  इस
 के  ऊपर  जोर  दीजिए  ।  आप  घोषणा
 कीजिए  आज |  पांच  छः  चीज  छांट  लीजिए  1
 झनाज  या  खाने  की  चीज  पहनने  की  चीज
 इस  तरह  से  केवल  पांच  चीज  आप  छोट
 लीजिए  और  यह  कहिए  कि  6  महीने  के  बाद
 इन  पांच  चोजों  के  बारे  में  सरकार  यह  देखेगी
 कि  कोई  -कौमत  नहीं  बढ़तीं।  यह  गारन्टी
 देनी  चाहिए  ाप  को  1  यह  पहली  चोज
 होनी  च।हिए  और  दूसरी  चाज  कि  हरएक
 झ्रादमी  को  देश  में  खाने  को  मिलेगा।  वह
 केवल  फाइनों  पर  नहीं,  कागजों  में  नहीं,
 उस  के  पेट  में  जाने  के  लिए  अनाज  आप  देंगे।
 प्रध्यक्ष  महोदय  भाष  को  सुन  कर  ताज्जुब
 होगा  हम  ने  दिल्लो  में  एक  सर्व  किया
 भा  पिछले  पर्द  दिन  पहले,  मैं  खुद  भो
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 सर्वे  में  गया  और  वह  सैम्पल  सर्वे  था  आप  को

 ताज्जुब  होगा  कि  दिल्‍ली  में  जो  भारत  की
 राजधानी  है  3  लाख  आदमी  ऐसे  हैं  जिन्होंने

 कई  साल  से  न  चाय  पी  है  न  दूध  पिया  है।
 यह  दिल्‍ली  की  प्रवस्था  है  1

 अब  एक  चोज  आप  यह  करने  जा  रहे
 हैं  कि  जो  सरकारी  कर्मचारी  हैं  उन  की  सेलरी
 न  बढ़े  उन  का  Sto  Go  न  बढ़े  |  वेज  फ्रीज़
 ाप  करना  चाहते  हैं।  ऐसा  क्ृपा  कर  के
 अत  करिए  क्योंकि  आप  प्राइस  कः  फोज़
 ता  कर  नहीं  सकत ेहू  ।  वेजज़  का  फ्रीज़  कर
 देगे  नतीजा  यह  होगा  कि  अगर  आग  फल
 गई  गवर्तमेंट  सर्वृद्स  के  भन्दर  तो  आप  को
 संभालना  मुश्कित  हो  जायगा  ।  इतना  मैं
 नकटा  चाहता  हूं  कि  सरकार  डिशसेटिस्फाइड
 अशीनरी  के  साथ  नहीं  चल  सकती  |  झाप  को
 झपने  कर्नंचारियों  को  भझपने  साथ  ले  कर

 वलन  होगा।  इसलिए  जो  उन  की  उचित
 मांगें  हैं  उत  को  पूरा  करना  चाहिए।  दूसरी
 चीज  मैं  चाहता  हूं  कि  ढाई  सो  करोड़  रुपया
 लोगों  को  खाने  को  मिले  और  लोगों  की
 आवश्यकताएं  पूरी  हों  इस  के  लिए  सब्सिडी
 देनी  चाहिए।  आज  एक  कामन  मत  के  लिए
 जितनी  सब्सिडी  दे  रहे  हैं  उस  के  अलावा
 250  करोड़  रुपया  देना  चाहिये  1

 दूसरी  चोज  डिफेंस  के  लिए  श्राप  को
 डेढ़  सौ  करोड़  रुपया  और  देता  'बाहिए'  t
 चीन  खड़ा  है  सिर  फे  ऊपर  और  पःकित्तान

 खड़ा  है।  दोनों  का  मेल  हो  गया।  अमेरिका
 दबाव  डालना  चाहता  है।  रूस  की  भी  आंखें
 बदल  गई  हैं।  करों  तरफ  से  इस  देश  के
 ऊपर  मुसीबत  के  बादल  छाये  हुए  हैं।  ऐसे
 समय  में  हमारी  सेता  के  ऊपर  ध्यान  दिया
 जाना  वब. ढिए ।  जो  डेंड्र  सौ  करोड़  रुपया
 मैं  कई  रहा  हूं  वह  कित्रो  रेस्टोरेंट  पर  नहीं
 खर्ब  होता  चाहिए,  कोई  मुत्रिंग  टावर  उस
 से  नहीं  बनाया  जाना  चाहिए।  बल्कि  मैं
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 चाहता  हू  कि  जवानों  के  परिवारों  पर  और
 जगतों  फे  लिए  वह  खर्च  होता  चाहिए।
 आप  नाइट  फाइटर्स  उस  से  खरीदिए  ।  हमारे
 पास  हम  ने  सुना  है  नाइट  फाइटर्स  नहीं  हैं।
 आप  और  सामान  उस  से  खरीदिए।  आप
 जवानों  के  परिवारों  को  शिक्षा  दीजिए।
 जो  दूर  ऊंचे  पर बेड  हैं  उन  का  मन  डावांडोल
 नहीं  होता  चाहिए  ।  जब  उन  के  पास  चिट्ठी
 जाती  है  कि  दिल्ली  &  कालेजों  में  उन  के  बच्चों
 का  दाखिला  नहीं  हो  रहा  तो  उन  का  मन
 डावॉडोल  होता  है।  मिलिटरी  के  पास
 सबमेरिन्स  नहीं  हैं  -  वह  खरीदिए  उस  डेड़  सौ
 करोड़  रपये से  ।

 तीसरी  चीज--हम  लोगों  को  राहत
 नहीं  दे  सकेंगे  जब  तक  कि  हमारे  यहां  इन्डस्ट्री
 ठीक  नहीं  होगी।  ाज  इंडस्ट्री  के  झन्दर
 जो  टैक्सेज  हैं  हिन्दुस्तान  में  सब  से  ज्यादा
 रेट  हैं  टैक्सेज  का  बन्दे  इनकम  के  ऊपर
 जो  इंडिजिप्रल  टैक्स  है  वह  82.  2  परसेंट
 है  भौर  अनग्रन्डे  इनकम  के  ऊपर  89.4
 परसैंट  टैक्स  है  ।  तो  यह  टैक्स  दुनिया  में
 सब  से  ज्यादा  है  ।  और  कारपोरेट  टैक्स
 हिन्दुस्तान  में  जो  ग्नडिस्ट्रीब्यूटिड  प्राफिट
 के  ऊपर  है  वह  70  परसेंट  है।  जबकि
 यु०एस०ए०  में  52  परसेंट  है  जमेनी  में  5i
 परसेंट  है  और  यहां  पर  70  परतेंट  है।  .  मैं
 वित्त  मंत्री  महोदय  को  दो  तीन  सुझाव
 दैकेंज  के  बारे  में  देना  चायता  हूँ  ।  एनविटी
 स्कीम  से  हटा  दिया  जाय  इस  से  30  करोड़
 रपये  का  घाटा  ाप  को  पड़ेगा  1  इस  तरीक
 से  जो  सरचाजें  है  उस  को  खत्म  कर  दिया
 जाय।  उत्त  से  25  करोड़  झाये  का  घाटा
 पड़ेगा  ।  एक्जम्प्शन  लिमिट  जो  4000  रुपये
 की  है  उसे  बड़ा  कर  5000  रुपये  कर  दी
 जाय:  उस  से  डेंड  करोड़  रुपये  का  घाटा  पड़ेंगा
 यह  एश्योरेंस  दे  दिया  जाय  कि  कसी  भी
 भ्रादमी  को  70  परसेंट  से  ज्यादा  टैक्स  नहीं
 देना  पड़ेगा।  उस  से  0  करोड़  रुपये  का
 घाटा  पड़ेगा  1  इस  तरीके  से  66  करोड़
 रुपये  का  घाटा  अगर  झाप  करने  लगे  तो
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 [at  wat  लाल  गुप्त]
 उस  से  इंडस्ट्रीज  बढ़ेगी।  कंपिटल  फारमेशन
 होगा,  इंडस्ट्रीज़  में  जान  आझायेगी।

 उस  के  साथ  साथ  जो  आप  रेलवे  वेगन्स
 का भ्राडर  देंगे  तो  सब  चीजें  ग्रहिस्ता
 आहिस्ता  चलेंगी  लेकिन  यह  जो  टैक्स
 चेडन  हो  रहा  है  दरअसल  टैक्स  ाप  ने
 चुतना  लगा  रखा  है  कि  लोग  उस  को  बचाते
 हैं।  यह  एक  हाइड  और  सोक  की  बात
 हो  रही  है।  श्राप  कानुन  बनाते  जाते  हैं
 घोर  लोग  उस  में  से  निकलने  का  कोई  त  कोई
 रास्ता  निकालते  जाते  हैं।  यह  चीज़  बन्द
 होनी  चाहिए।

 दूसरी  चोज  मैं  यह  कहना  चाहता  हूं
 कि  सेल्स  टैक्स  को  खत्म  करना  चाहिए।
 कस  ने  सारे  व्यथपारियों  को  बईमान  बना
 दिया  है।  सोर्स  के  ऊपर  ाप  को  टैक्स
 लगाता  चाहिए  जैसे  ग्राप  कपड़े  पर  लगाते  |
 हैंया  और  कई  चौजों  पर  लगाते  हैं
 बुंसलिए  जहां  जां  भी  सोर्स  के  ऊपर  टैक्स
 लगा  सकते  हैं  श्राप  को  यह  सो्स  के  ऊपर
 टैक्प  लगाना  चाहिए।

 36.2  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 इस  के  साथ  इंडस्ट्रीज़  को  क्रेडिट  फैसे-
 लिटीज़  भी  देनी  चाहिएं  और  बैंक  रेट  6
 परसैंट  के  बजाय  5  परसैंट  होना  चाहिए  t
 इस  के  ग्रलावा  आप  को  इंटरनेशनल  प्राइस
 के  ऊपर  जो  रा  मैँटोरियल  है  वह  इंडस्ट्रीज
 को  देना  चाहिए  ताकि  वह  दुनिया  में  मुका-
 बला  कर  सके  |  इस  प्रकार  से  00  करोड़
 पये  का  रिलोफ़  ग्रगर  आप  इंडस्ट्रीज  को
 झोर  व्यापार  को  दगें  तो  इंडस्ट्रीज  बहुत
 भागे  बढ़ीं  ।

 एक  चोज़  जो  मैं  कहना  चाहता  हूं  वह
 यह  है  कि  ाप  कहते  हैं  कि  हम  इंडिपेंडेंट
 हैं  लेकिन  आप  ने  कई  करोड़  रुपया  उधार

 JULY  26,  967  Bill,  967  T49I6

 ले  रक्खा  है  ।  मैंने  ाप  को  बताया  कि  आप
 ने  जितता  उधार  सन  48-49  में  विदेशों
 से  लिया  था  और  जितना  उधार  झाज  हमते
 ले  रक्खा है.  उप्त  के  हिस्लाब  से  140,  गुना
 ज्यादा  उधार  हम  ने  विदेशों  से  ले  रक्खा
 है।  भ्रध्यक्ष  महोदय,  मैं  मानता  हूं  कि  उधार
 लेना  पड़ता  है।  शुरू  में  आाहिस्ता  आहिस्ता
 जो  डेवलेपिग  एकोनामी  होतो  है  उस  में
 ज़रूरत  पड़तीं  है  लेकिन  झ्राज  हमारी  हालत
 क्या  है?  पैसा  बाहर  से  आता  है,  अनाज  भी
 बाहर  से  आता  है  1  आप  ने  कहा  कि  i974
 ae  हम  अपने  पैरों  पर  ग्राज  अनाज  में
 खड़े  हो  जायेगें  a  लेकिन  मुझे  इस  में  शबुहा  है  ।
 जिस  प्रकार  से  श्राप  ग्राहिस्ता  आहिस्ता
 अनाज  इम्पोर्ट  करते  जा  रहे  हैं,  गर  वह
 फ्ोगर  आप  देखेंगे  तो  उत्त  से  यह  लगता  है
 कि  यह  चोज़  सम्भव  नहीं  है  ।  सन्‌  963
 में  3.6  मिलयिन  टन  इम्पोर्ट  किया  गया
 और  ce  में  0.5  मिलियन  टन  इम्पोर्ट
 किया  जबकि  सन्‌  967  में  केवल  पांच  भहीने
 में  6  मिलियन  टन  हम  ने  अनाज  बाहर  से
 मंगवाया  |  अब  अनाज  हैमें  बाहर  से  चाहिए,
 पैसा  हमें  बाहरसे  चाहिए  यंजना  बनाने  क
 लिए,  टैकंनिकल  नो  हाऊ  बाहर से  बाहिए।
 शुजुकेशन  के  एक्सपर्टस  भो  हमें  काहर  से
 चाहिएं  be  इतना  ही  नहीं  अमेरिकन  पीस
 कोर  वालियंटर्स  -भी  हमें  बाहर  से  चाहिए,
 कहीं  ष््त  से  मदद  चाहिए  ।  मुरारजी  भाई
 कह  सकते  हैं  कि.  बह  झ्राज  तक  झुके  नहीं  हैं
 लेकिन  यह  डोवैलुएशन  क्यों  हुआ  ?  यह
 ताशंकद  का  एग्रीमैंट  क्‍यों  हुआ  ?  रोजाना
 काश्मीर  के  बारे  में  सोदेबाज़ी  के  लिए
 झमरोका  द्वारा  दवाब  डाला  जाता  है  कि
 यह  क्‍यों  नहीं  हुआ  ?  मैं  कहना  चाहता  हूं
 कि  आप  की  गरदन  पर  हर  साल  एक  फंदा
 और  पड़  जाता  है  ग्रोर  इस  एकोनामी  में
 कभो  सोचा  हो  नहों  कि  हमें  झपने  पैरों  पर
 खड़ा  होना  है  ।  मैं  आप  के  जरिए  से  चेतावनी
 देना  चाहता  हूं  कि  देश  जब  तक  अपने
 परों  पर  खड़ा  नहीं  द्ोगा  आप  कितनी  भी.
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 चीजें  कीजिये  वह  सब  थोथी  हैं  श्रौर  उस  के
 कोई  मायने  नहीं:  हैं  -  इसलिए आप-  को  “अपने
 शैरों  पर  खड़ा  होना  चाहिए  ।

 ग्रांखिर  में  में  यह  कहना  चाहता  हूं
 कि  यह  5000  करोड़  रुपया  श्रायेगा  कहां  से
 यह  एक  सवाल  आता  है  तो  उस  के  लिए

 आप  के  नौन  ड्वलैयपमैंट  प्लान  के  अन्दर
 960-6i  में  953  करोड़  रुपया  था  और

 अध्यक्ष  महोदय,  1966-67  के  अन्दर  वह
 2623  करोड़  रुपया  हो  गया  यानी  हमारी
 सरकार  एक  बिल्डिग  झरियंटैड  सरकार
 हो  गयी  है  कि  लायजब्ेरी  बनानी  है  तो  लायब्रेरी
 @  इन  किताबों  के  पीछे  20,000  रुपया
 रक्खा  है  और  बिल्डिंग  उस  की  चार  लाख
 को  ।  इसी  तरह  से  लेबारंटरी  बनानी  है,
 रेबोरेटटी  का  सामान  0,000  का  और
 लेबोरेटरी  की  बिलडिग  2  लाख  की  ।  इस
 प्रकार  से  बेकार  की  चोज़ों  में  हम  ने  रुपया
 ख़त्म  किया  है  ।

 डिफेंस  का  भी  अगर  हम  बजट  देखें  तो  उस
 में  भी  बहुत  सारे  लक्जूरियस  झाइटम्स  हैं
 वह  सब  काटने  चाहिएं  1  मेरा  कहना  यह
 है  कि  यह  जो  नौन  डवलपमैंट  प्लान  हैं  इस
 में  300  करोड़  रुपया  आप  बचाइये  ।  इस
 प्रकार  से  हमें  पब्लिक  सैक्टर  के  अन्दर  50
 'करोड़  रुपया  बचाता  चाहिए  यह  मेरा  कहना
 है  क्योंकक  झाज  टोटल  पर्जालक  सैक्टर  के
 अन्दर  इतवैस्टमैंट  2037  करोड़  रुपया  है।
 उस  की  नैट  इतकम  एक  परसैंट  से  भो  कम
 है  |  अगर  थोड़ो  ईनानदारों  से  करें  तो  उस
 के  भ्च्दर  750  वार.ड़  रुपये  का  और  नफ़ा

 ज्लो  संकता  है  ।  इत  में  कई  शुवहा  नहीं  है  ।
 जो  मेरे  पास  ब्ॉँचड़े  हैं  कि  बिड़जा  को  9
 परसैंट  उ  का  इनवैस्टमैंट  मिलता  है;
 प्टोटाज़  को  i  परतैंट  मिज़ता  है,  जितनी
 भी  इंडस्ट्रीज  हैं  उन  को  एवज  नैट  इनकम

 9  परसैंट  जात  है,  जब  उनका  9  परसैंट
 भा  सफ़ता  है  तो  क्‍या  भारत  सरकार  का
 पैंचर्सिक  सैक्टर का  2  परसौंट  नहीं  झा  संकंता
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 है?  भरा  सकता  है  लैकिन  उस  में  थोड़ी  कोशिश
 करने  की  जेंहरेत है  ।

 इस  के  साथ  साथ  एक  चीज़  शीर  कहें
 कर  मैं  ख़त्म  करूंगा  ।  जो  हमारे  एडमिनि-
 स्ट्रेटिव  एक्सपैंसेज़  हैं  बह  दिन  पर  दिन  बढ़ते
 जा  रहे  हैं  7  उस  ककी  फोगर  भी  मैं  ाप  के
 सामने  रखना  चाहता  हूं  और  मैं  यह  कहता
 चाहता  हूं  कि  उस  में  50  करोड़  रुपये  की
 बचते की  जा  सकती  है  ।  सन्‌  ‘1956-57
 में  38  करोड़  रुपया  एडमिनिस्ट्रेटिव  एक्स-
 पस्  का  था  जिसमें  जनरल  एर्मिनिस्ट्रेशन
 0  करोड़  84  लाख  था  जबकि  सन्‌  967—
 68  के  अन्दर  एमिनिस्ट्रेटिव  स्विसेज़  के
 लिए  i23  करोड़  67  लाख  रुपया  है  शौर
 जनरल  एडर्मिासस्ट्रेशन  के  लिए  29  करोड़
 5  लाख  रुपया  है  तो  मैं  चाहता  हूं  कि  यह

 एडमिनिस्ट्रेटिव  सबिसेज  में  से  50  करोड़
 रूपया  आप  निकाल  लोजिये  तो  इस  के  बाद
 500  करोड़  आप  का  पूरा  हो  जाता  है  ।

 इस  के  साथ  आखिर  में  में  यह  कह  कर
 खत्म  कहंगा  कि  जब  तक  डैडिकेशन  नहीं
 होगा  तब  तक  काम  नहीं  चलने  वाला  है
 जब  डेडिकेशन  का  माहा  होगा  तभी  देश
 अपने  पैरों  पर  खड़ा  होगा,  अपनी  ज़मीन
 अपनेपास  होगी  और  हर  एक  आदमी  को
 खाने  को  मिलेगा  ।  इस  प्रकार  की  ्र
 व्यवस्था  यदि  आप  बनायेगें  तभी  देश  का
 कल्याण  होगा  नहीं  तो  यह  काले  बादल  छाये
 हुए  हैं  भले  ही  आप  अपनी  जो  मौत  है  उस
 को  झागे  को  सरवा  सकते  हैं  लेकिन  वह
 झायेगी  अवश्य  ।  जो  नोति  सरकार  अपना
 रही  है  उस  में  मौत  निश्चित  है  और  बहुत
 जल्द  मोत  आने  वाली  है  ।

 Shri  M.  B,  Krishna  (Peddapalli):
 Just  as  you  sympathise  with  me,  the
 House  has.  to  sympathise  with  the
 Finance  Minister  because  he  has  taken
 over  at  a  time  when  the  weather  wag
 not  Kind  to  us.  Devaluation  has  left
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 the  country  with  a  problem  of  pay-
 ment  of  an  additional  Rs.  350  crores
 towards  Debts.  Non-Congress  Gov-
 ernments  in  various  States  have  lost
 confidence  in  the  Centra]  Government
 and  the.efore,  the  Finance  Minister
 has  to  be  more  generous  to  those  Gov-
 ernments  which  are  non-Congress
 and  be:ong  to  the  Opposition.  In  a
 similar  manner,  recession  in  industry
 and  various  other  things  have  caused
 really  ercat  strain  on  the  finances  of
 the  country.  He  has  to  impose  tax
 and  he  has  to  incur  the  displeasure  of
 sections  which  have  been  affected  by
 the  tax  burdens,

 Though  we  sympathise  with  the
 Finan-:e  Minister,  the  Finance  Minis-
 ter  at  the  same  thing  should  be  cau-
 tioned  that  he  should  not  stop  the
 development  programmes.  He  is
 very  keen  that  we  should  avoid  defi-
 cit  financing,  and  he  is  also  very
 keen  that  the  drain  on  the  Reserve
 Bank  should  be  curtailed.  Therefore,
 he  has  even  helped  the  State  Gov-
 efnmenis  to  the  extent  of  Rs.  08
 crores  to  tide  over  the  overdraft
 which  jhe  State  Governments  are  in
 the  habit  of  taking  from  the  Reserve
 Bank.  <All  these  things  really  go  to
 the  credit  of  the  Finance  Minister,
 but  when  he  tries  to  stop  the  deve-
 lopment  programme,  he  is  only  ham-
 pering  the  progress  of  the  country,
 and  probably  after  one  or  two  years
 we  will  be  in  a  really  very  difficult
 period.  The  Finance  Minister  should
 not  become  answerable  to  this  kind
 of  calamity  or  hardship  which  is  go-
 ing  to  be  cast  on  this  country’s  re-
 sources  because  of  this  strict  financial
 control  or  starving  the  developmental
 programmes.

 I  only  cite  one  instance.  Yester-
 day  my  hon.  friends  have  spoken
 about  the  Nagarjunasagar  project.
 There  is  also  another  connected  pro-
 ject,  called  the  Pochampad  project.
 I  do  not  want  to  make  the  Finance
 Minister  feel  that  we  are  always  in
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 the  habit  of  asking  for  money  for
 these  projects,  but  Parliament  and
 the  country  know  that  we  are  paying
 enormous  money  in  importing  food-
 grains  from  various  countries.  At  one
 time  the  way  in  which  the  Govern-
 ment  and  the  Finance  Ministry  be-
 haved  made  us  fee]  that  probably  we
 were  nét  planning  the  agricultural
 programme  of  the  country,  ourselves.
 But  we  were  being  advised  by  some
 friends  like  the  United  States,  who
 have  been  coming  to  our  help  by
 giving  food  etc.  They  may  desire
 that  we  should  not  become  self-suffi-
 cient  in  food,  but  should  depend  upon
 them.  The  way  in  which  they  are
 trea‘ing  these  projects  which  are
 going  to  free  this  country  from  im-
 ports,  this  impress  is  definitely
 being  cerated.

 I  want  the  Finance  Minister  to
 understand  that  this  Pochampad  was
 the  only  project  in  the  erstwhile
 State  of  Hyderabad.  Even  at  the
 time  of  integration,  you,  Mr.  Speaker,
 probably  know  very  well,  the  Cen-
 tral  Government  and  even  the  State
 Government  had  said  that  the  back-
 ward  area  of  Telengana  would  get
 this  project,  and  they  would  be  able
 to  find  money  for  that.

 Now,  the  Nagarjunsagar  project
 was  also  linked  with  this  Pochampad:
 project,  because  the  machinery  and
 and  the  engineers  who  have  been
 working  on  the  Nagarjunasagar  pro-
 ject  were  to  be  transferred  to  this
 Pochampad  project  the  moment  they
 had  completed  the  former.  So,  the
 restrictions  which  the  Central  Gov-
 erment  has  imposed  on  the  State  are
 going  to  starve  not  only  the  Nagar-
 junasagar  project  but  also  the  Poch-
 ampad  project  which  has  to  be  given
 purely  on  humanitarian  grounds.

 The  Finance  Minister,  in  one  of  his
 meetings,  said  that  the  tractor  pro-
 ject  which  was  to  be  in  the  public
 sector  will  be  shelved  because  the
 Central  Government  will  have  to  in-
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 vest  Rs.  20  to  Rs.  25  crores  on  it.
 You  know  that  even  a  great  man
 like  Lenin  said  that  if  a  country  has
 to  be  socialised,  if  socialism  is  to  be
 introduced  in  a  country,  you  have  to
 get  only  tractors  and  electricity.  In
 this  country  probably  we  are  think-
 ing  that  electricity  is  needed  to  run
 the  air  coolers  or  air-conditioners
 in  rooms,  but  in  many  _  countries
 which  have  made  rapid  progress  in
 agriculture  and  various  other  spher-
 es,  they  have  made  it  a  point  that
 electricity  should  go  for  the  develop-
 ment  of  agriculture.  In  this  country
 even  though  we  know  that  the  larg-
 est  income  we  have  to  get  is  from
 agriculture  and  the  largest  number
 of  people  are  engaged  in  agriculture,
 still  when  the  question  of  electricity
 comes  and  when  the  question  of
 money  for  the  development  of  agri-
 culture  comes,  we  seem  to  be  taking
 advice  from  foreign  countries  which
 are  not  very  good  in  advising  us,  or
 our  Government  sometimes  becomes
 ignorant  of  all  these  things.

 We  try  to  copy  many  countries
 which  have  advanced,  but  wherever
 we  have  to  copy  certain  countries  in
 order  to  improve  our  economy,  we
 miserably  fail.  When  devaluation
 was  resorted  to,  we  had  forgotten  how
 Germany  had  imposed  its  own  con-
 ditions.  Some  of  the  countries  like
 America  ang  the  United  Kingdom,
 which  have  he'ped  them  to  come  up
 after  the  war,  Germans  have  said  that
 in  order  to  repay  their  loans,  credit
 and  everything,  including  repatria-
 tion  amount,  whatever  is  produced  in
 Germany  should  be  purchased  by
 those  countries  which  have  helped
 them  to  rehabilitate.  They  have  not
 only  said  that;  they  have  further
 said  that  even  the  ships  which  have
 to  be  engaged  in  transporting  their
 goods  must  be  German  ships.  Where-
 as  in  our  country,  when  we  are  pur-
 chasing  food  under  PL  480,  we  do
 not  impose  that  kind  of  condition,
 even  though  the  Americans  would
 have  willingly  conceded  it  if  it  was
 really,  effectively  done.  When  the
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 Suez  Canal  is  closed,  when  we  are
 not  able  to  get  ships  in  order  to  trans-
 port  our  food  which  has  been  given
 under  PL  480,  now.  It  is  our  Indian
 ships  that  are  being  chartered  and  the
 number  of  ships  chartered  is  almost
 double  of  what  was  chartered  earlier,
 because  we  have  been  faced  with  a
 particular  type  of  difficulty,  we  are
 trying  to  explore  all  the  possibilities,
 and  are  trying  to  convince  the  coun-
 tries  which  are  helping  us,  to  let  us
 use  our  own  ships.  This  is  a  fact
 which  proves  that  just  now,  we  are
 engaging  our  own  ships,  and  the
 number  has’  doubled.  Sometime
 back,  we  did  not  care  to  exp‘ore  all
 these  possibilities  and  we  allowed
 the  foreign  ships  to  be  engaged  for
 transporting  the  food  that  we  re-
 quired.

 Shipping  is  one  of  the  most  im-
 portant  industries  which  would  bring
 a  lot  of  revenue  to  this  country.  In
 1966-67,  it  was  said  that  our  Vizag
 shipyard  should  be  able  to  manufac-
 ture  three  to  four  ships  per  year,  and
 they  said  it  could  be  incerased  to  six
 ships  a  year.  But  the  Finance  Minis-
 try  and  the  Government  of  India
 seem  to  have  forgotten  that  commit-
 ment  made  earlier,  and  the  resources
 and  the  money  that  are  required  for
 ship-building  are  not  being  granted.
 I  would  like  the  Government  of
 India  to  consider  this  industry  as  an
 essential  industry  and  see  that  what-
 ever  finances  are  required  are  provid-
 eq  for  the  shipping  industry.

 The  Government  is  going  to  spend
 an  enormous  amount  of  money  for
 family  planning.  Family  planning
 may  be  very  important  for  a  country
 like  India  because  we  do  not  want
 that  our  people  should  suffer  and
 starve  and  live  in  misery.  We  would
 like  to  have  family  planning  and
 control,  but  the  way  in  which  this
 programme  is  going  to  be  implement-
 ed  almost  becomes  mockery,  giving
 money  to  the  people  who  come  for
 the  operation;  that  also  did  not  at-
 tract  many  people.  Now,  the  Minis-
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 ter  comes  with  a  very  novel  ides,
 that  a  transister  should  be  given  to
 the  people!  But  we  ferget  the  very
 basic  things.  We  always  try  to  tinker
 with  a  problem,  and  leave  the  entire
 Problem  to  remain  there  for  ever.

 Let  the  Health  Minister  find  out
 where  is  the  growth  of  population
 greater.  Is  it  in  places  where  the
 People  have  four  to  five  rooms,  or
 is  it  in  the  huts  and  the  slum  areas?
 Probably,  even  though  the  Finance
 Minister  becomes  liberal  in  granting
 whatever  money  the  Minister  of
 Family  Planning  and  Health  wants,
 he  did  not  try  to  ask  the  Health
 Ministry  where  the  population  growth
 is  more:  whether  it  is  in  the  cities
 or  in  the  rural  areas,  whether  it  is
 in  the  slum  areas  or  in  the  huts.
 You  allow  the  huts  to  remain  there;
 the  whole  family  to  remain  in  one
 small  hut—father,  mother,  children,
 everybedy—and  then  you  still  think
 that  inducements  like  money  and
 transistors  is  going  to  stop  them
 from  producing  children  The  Fin-
 ance  Minister  may  not  agree  with  me;
 even  in  places  where  prohibition  has
 been  introduced,  and  in  places  where
 prohibition  has  not  been  introduced,
 it  is  really  an  interesting  study  that
 the  Health  Minister  should  conduct,
 to  find  out  whether  in  the  places
 where  prohibition  has  been  introduc-
 ed,  the  family  growth  is  greater  than
 in  the  places  where  prohibition  is
 not  introduced.  This  may  look  to  be
 a  little  queer,  but  they  are  facts.
 You  cannot  forget  the  facts,  if  you
 think  you  will  have  to  really  curb  this
 and  spend  your  money  in  8  sensi-
 ble  manner.  This  is  one  of  the  as-
 pects  which  has  to  be  studied  pro-
 perly.  You  should  not  allow  the
 money  to  be  wasted  in  various  forms.

 Tourism  is  another  thing  by  which
 We  can  get  a  lot  of  money.  But  the
 foreign  tourist  has  got  various  fears
 in  his  mind.  He  thinks  if  he  comes
 here,  he  cannot  eat  what  he  wants,
 or  drmk  what  he  wants,  he  cannot
 Meet  whomsocever  he  lMkes  and  he

 JULY  26  ४७  Bik,  79  ‘14924

 cannot  move  about  and  see  places
 whieh  he  wants  to  see,  These  fears
 are  already  publicised  in  a  greater
 degree,  but  the  real  things  which  can
 attract  the  tourists  are  not  properly
 publicised.  In  Hyderabad,  we  have
 the  Salar  Jung  Museum;  perhaps  it  is
 the  world's  biggest  museum  of  curios
 collected  by  a  single  individual.  Any-
 one  who  comes  out  after  seeing  it  can-
 not  but  express  his  appreciation.  Still,
 there  are  very  few  pamphlets  and
 leaflets  brought  out  by  the  Ministry  of
 Tourism  to  publicise  these  things.  You
 have  got  beaufiful  baths.  In  Germany
 there  are  places  where  people  go  for
 baths.  Of  course,  I  am  not  speaking
 about  Turkish  bath.  These  are  real,
 natura]  spring  baths  which  make  men
 healthy.

 Shri  Hem  Barua:  What  are  natural
 baths?

 Sbri  M,  R.  Krishna:  I  do  not  know
 rauch  about  Turkish  bath;  perhaps.my
 friend,  Mr.  Hem  Barua,  knows.

 It  is  said  that  the  former  Viceroys
 used  to  get  drinking  water  from
 Simla  to  Delhi.  There  are  other
 Places  like  Kovalam,  Gulmarg  and
 Kufri,  where  every  foreigner  would
 love  to  have  winter  sports.  These
 places  can  attract  any  foreigner.  But
 in  this  country,  we  only  publicise  our
 temples,  because  we  want  to  tell  the
 foreigners  about  our  culture.  Today
 the  foreigners  know  more  about  our
 culture  than  Indians.  Whoever  visits
 foreign  countries  will  be  surprised  to
 hear  how  much  they  know  about  our
 Mahabharata  or  Ramayana  or  about
 the  cultural  institutions  jn  India.  Still,
 there  is  nothing  wrong  in  the  ministry
 bringing  out  really  effective  pamphlets
 to  induce  foreigners  to  visit  this
 country,  We  always  try  to  frighten
 them  with  various  things  which  are
 not  prevalent  in  India.  The  foreigner
 thinks  that  he  cannot  drink  in  India.
 This  is  absolutely  not  true.  But  still
 our  Ministry  and  Embassies  think  that
 these  values  are  more  important.  We
 will  have  to  give  up  these  things  if
 we  really  want  tourism  to  increase  In
 this  country.  We  will  have  to  give
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 adequate  publicity  to  the  various
 tourist  attractions  in  our  country.

 Tracters,  land  army,  improved  agri-
 eultural  implements  and  land  reforms
 are  Most  essential  for  increasing  agri-
 cultural  preduction,  It  is  said  that
 neariy  67  to  70  per  cent  of  people  in
 this  country  are  smal]  farmers  using
 all  kinds  of  primitive  implements  fo
 develop  agriculture.  We  will  have  to
 take  these  things  seriously.  Unless  we
 Mmechanise  the  whole  of  agriculture,
 there  wil’  be  no  salvation  for  us  and
 we  will  have  to  always  depend  on
 foreign  countries  for  food.  Whether
 it  is  in  the  private  sector  or  public
 sector,  Government  should  not  hesi-
 tate  to  finance  them  and  see  that  cheap
 agricultural  implements  and  cheap
 tractors  are  produced,  If  tractors  can
 be  produced  cheaper,  we  must  allow
 both  the  private  sector  arid  public  sec-
 tor  to  produce  as  many  tractors  and
 implements  as  possible,

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Power  tillers  also.

 Shri  M.  R  Krishna:  If  he  wanted  to
 allow  some  of  our  friends  in  Orissa  to
 develop  industries,  by  today  they
 would  have  given  a  lot  of  power  tillers
 to  the  whole  country.  But  he  was  a
 little  bit  unfair  to  those  who  were  try-
 ing  to  develop  industries  there.

 The  other  day  we  were  talking  about
 border  roads  and  the  Defence  Minister
 in  his  usual  way  tried  to  convince  this
 House  that  the  border  roads  program-
 me  is  going  on  to  the  ful!  satisfaction
 of  the  Defence  Ministry.  At  that
 time  no  hon.  Member  could  ask  him
 questions.  Even  though  you  permit  us
 liberally  to  put  questions,  many  times
 you  do  not  allow  the  Minister  to  reply
 fully  because  you  know  the  Minister
 has  no  answer.  The  Defence  Minister
 said  in  this  House  that  the  work  en-
 trusted  to  the  State  Governments  with
 regard  to  construction  of  roads  was
 going  on  in  full  swing  without  any
 stoppage  and  he  was  fully  satisfied
 with  it,  but  the  next  day  in  the  State
 Assemb'y  jt  was  brought  out  that  the
 Central  Government  was  not  helping
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 the  State  P.W.D.  in  the  matter  of  con-
 struction  of  roads  and  therefore  there
 was  lot  of  delay  and  the  progress  had
 been  hampered.  This  king  of  state-
 ments,  specially  when  we  are  dealing
 With  border  roads,  is  not  good.  Last
 time,  when  the  Chinese  attacked  us,  in
 this  House  it  was  made  out  rightly
 that  mainly  because  of  lack  of  com-
 munication  on  our  borders  our  troops
 failed  miserably,  Even  after  taking
 that  bitter  lesson,  the  Defence  Minis-
 ter  or  the  Government  should  not  try
 to  confuse  the  House  by  giving  infor-
 mation  which  is  not  correct.  I  would
 beg  of  the  Finance  Minister  and  you,
 Sir,  to  see  that  whenever  questions
 Telating  to  defence  are  taken  up  here,
 they  should  be  properly  answered  and
 answers  should  be  given  only  after
 making  proper  studies  and  no  Minister
 should  get  away  by  saying

 Mr.  Speaker:  Let  them  have  time
 to  study.  The  hon,  Member  has  to  con-
 clude  now.  I  now  call  the  hon.  Fin-
 ance  Minister  to  reply  to  the  debate.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  Mr,  Speaker,  Sir,  as  is  the
 convention,  the  debate  on  the  Finance
 Bill  at  the  consideration  stage  has
 been  full  of  references  to  subjects
 without  any  limitation.  And,  that  is
 as  it  should  be.  I  have  no  quarrel
 with  it.  But  it  will  not  be  possible
 for  me  to  refer  to  all  the  points  raised
 by  the  hon.  Members.  Of  course,  it
 has  also  been  said  by  one  or  two  hon.
 Members  that  nothing  better  than  this
 was  expected  from  me  and  yet  they
 tried  to  say  several  things  for  my
 benefit  expecting  that  I  will  not  hear
 them,  I  do  not  know  why  they  should
 have  made  such  a  fruitless  exercise.
 Yet,  I  heard  them  with  full  attention
 and  I  sha’l  try  to  profit  by  them  as
 much  as  I  can.  I  have  also  been
 cautioned  by  many  hon.  Members.  The
 last  caution  was  from  my  hon.  friend
 here.  I  will  heed  his  caution,  but  I
 hoped  he  would  heed  your  caution
 when  the  Bell  rang.  I  will  certainly
 act  better.  That  is  all  I  can  tell  him.
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 {Shri  Morarji  Desai]
 There  have  been  various  points

 Yraised  regarding  direct  and  indirect
 taxation,  administration,  chronic
 under-estimation  of  revenue  receipts,
 improvement  of  tax  administration,
 simp  ification  of  tax  procedures  and
 structures  and  the  burdens  of  taxation.
 I  was  a  bit  intrigued  when  my  hon.
 friend,  Professor  Ranga  was  referring
 to  the  fall  in  industrial  production.  I
 was  wondering  what  was  happening,
 and  I  have  tried  to  collect  some  of  the
 figures.  He  said  that  the  decline  in
 production  was  9  per  cent  in  coal.  I
 suppose  he  meant  that  9  per  cent  was
 produced.

 An  hon.  Member:  It  must  be  9.l  per
 cent.

 Shri  Morarjj  Desai:  But  what  I
 heard  was  this.  Then  he  said  that  the
 decline  in  production  was  34  per  cent
 in  automobile  tyres,  44  per  cent  in
 automobile  tubes,  22  per  cent  in
 bicycle  tyres,  47  per  cent  in  soda  ash,
 75  per  cent  in  caustic  soda.  He  also
 went  on  to  say  that  decline  in  produc-
 tion  was  as  much  as  29  per  cent  in
 razor  blades,  04  per  cent  in  air-con-
 ditioners  etc.  I  do  not  know  how  he
 was  briefed.  How  can  there  be  any
 fall  in  production  beyond  00  per  cent?
 I  do  not  understand  this  mathematics.
 Therefore,  I  thought  I  would  brief
 him  better  so  that  he  is  not  in  future
 misled  into  making  statements  which
 cannot  be  verified.

 Sir,  I  would  like  to  point  out  that
 production  in  coal  in  1966-67,  was  actu-
 ally  l  per  cent  higher,  and  not  less,
 than  in  the  previous  year.  In  the  case
 of  automobile  tyres,  it  was  higher  by
 5.2  per  cent,  of  automobile  tubes
 higher  by  5.7  per  cent,  of  bicycle  tubes
 higher  by  6.6  per  cent,  of  soda  ash
 higher  by  5.l  per  cent  and  caustic  soda
 higher  by  6.4  per  cent.  He  chose,
 therefore,  wrong  examples.  Produc-
 tion  has  gone  down  in  several  indus-
 tries,  I  do  agree,  but  not  in  the  ones
 which  he  suggested,  and  yet  it  is  on
 these  he  based  his  deductions.  It  is
 therefore  necessary  to  be  cautious  in
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 this  matter.  I  do  not  want  to  caution
 him  but  I  want  to  request  him  to  take
 more  care  in  the  figures  that  he  may
 quote  in  future  so  that  I  can  be  more
 benefited  by  his  criticism.

 He  also  said,  and  several  other
 members  also  said  it,  that  the  tax
 revenue  has  been  under-estimated  by
 about  Rs.  00  crores,  and  that  is  usual,
 and  some  figures  were  also  cited.  I  do
 not  know  how  those  figuras  fit  in,  but
 I  do  not  find  those  figures  from  the
 previous  budgets  I  have  seen.  As  a
 matter  of  fact,  in  the  last  two  budgets,
 it  has  not  happened,  and  there  was
 more  of  deficit  financing.  That  is  what
 it  has  resulted  in.  We  have  found
 deficit  financing  almost  all  years.  How
 did  it  happen  if  there  was  so  much  of
 extra  collection  of  revenue?

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam):  May  I  refer  him  to  page
 l  of  the  Audit  Report  967  where  the
 budget  figures  as  well  as  the  actuals
 were  given  for  the  Plan  period?  I
 quoted  from  that.  That  is  my  mistake.

 Shri  Morarji  Desai:  That  is  certain-
 ly  a  mistake,  because  further  figures
 were  not  asked  for.  Even  in  audit
 sometimes  figures  are  taken’  without
 taking  explanations,  ang  that  is  why
 this  mistake  has  occurred.  If  you  take
 the  budget  as  a  whole,  if  you  take
 only  the  revenue  figures  and  if  you  do
 not  take  the  other  figures  of  capital...

 Shri  Tenneti  Viswanatham:  I  am
 sorry,  they  are  in  the  audited  accounts.
 After  explanations  are  taken  and  the
 accounts  are  audited,  one  year  later
 they  are  produced  in  the  report.  The
 figures  are  available  on  page  |  of  the
 Audit  Report  for  1967.

 Shri  Morarji  Desai:  I  shall  certainly
 try  to  reconcile  the  figures  ६०  my  hon.
 friend,  later  on;  there  is  no  time  for
 Me  to  do  it  just  now.  But  the  fact  is
 clear  that  in  spite  of  all  these  figures,
 there  has  been  deficit  financing,  there
 has  not  been  a  balanced  budget,  there
 has  not  been  a  surplus  budget  all  these
 years,
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 Shri  Kanwar  Lal  Gupta:  There
 might  have  been  more  of  expenditure.

 Shri  Morarji  Desai;  Therefore,  it
 aWwas  not  that  revenues  were  deliberate-
 ly  under-estimated  and  expenses  were
 over-estimated.  Though  it  is  always
 Said  so,  it  is  not  80;  perhaps,  the  ex-
 penditure  is  more  under-estimated
 than  what  is  given;  that  is  what  the
 experience  shows,  if  al]  these  figures
 are  true.  After  the  Audit  Report
 pointed  out  this  matter,  government
 has  been  very  very  careful  and  we  are
 more  careful  even  this  year.

 My  hon.  friend,  Dr,  Lohia  has
 Pointed  out  to  me  a  mistake  of  one
 zero,  as  he  says,  and  he  has  written  a
 letter  to  you,  Sir,  which  I  have  got
 earlier,  Therefore,  I  could  find  out  the
 facts  and  I  would  like  to  read  out  here
 from  the  letter  which  I  propose  to
 write  to  you  in  explanation:

 “The  conclusions  on  the  basis  of
 which  he  has  sought  to  raise  this
 issue  appear  to  be  based  on  cer-
 tain  figures  given  on  page  52  of  the
 published  report  of  the  Powerloom
 Inquiry  Committee,  ‘1964,  The
 estimate  of  the  committee  that  the
 quantity  of  yarn  required  by  the
 powerlooms  then  in  existence  was
 about  50  million  kg.  per  year
 was  only  a  hypothetical  one  on  the
 assumption  that  all  the  42,000
 powerlooms  would  work  two  shifts
 a  day  all  round  the  year.”

 This  is  not  happening.
 “We  have,  for  the  purpose  of

 arriving  at  the  additional  revenue
 from  the  Budget  proposals,  gone
 by  the  figures  of  actual  clearances
 by  payment  of  duty  on  seized  yarn
 of  fine  and  super-fine  counts  by
 all  the  licensed  power  operated
 sizing  units,  spinning  mills  and
 composite  mills.  These  figures  of
 clearance  are  readily  available
 with  the  Central  excise  officers
 since  even  during  the  year  1966-
 67  sized  yarn  of  fine  and  super-
 fine  counts  was  chargeable  to
 special  excise  duty.
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 Since  representations  hag  been
 made  by  the  various  powerloom
 Weavers’  associations  and  some
 Members  of  Parliament  regarding
 under-estimation  of  additional
 revenue,  a  report  was  specially
 called  from  the  Collectorates  of
 Central  Excise  all  over  India.  [
 enclose  for  your  information  a
 complete  statement  of  the  Collec-
 toratewise  clearance  of  sized  yarn
 of  fine  and  superfine  counts  used
 by  the  powerlooms  in  1966-67,  I
 have  no  objection  to  a  copy  of  the
 statement  being  passed  on  to

 For  the  purpose  of  estimating
 the  revenue  collections  we  have
 assumed,  on  the  recommendation
 of  the  aforesaid  team  of  officials,
 that  there  wou'd  be  a  70  per  cent
 reduction  in  the  offtake  of  super-
 fine  yarn  as  a  result  of  increase
 in  the  duty.  It  has  been  calculat-
 ed  that  in  a  full  year  the  duty  on
 sized  yarn  of  superfine  and  fine
 counts  would  be  paid  on  quantities
 of  4.8  million  and  8.6  million
 kilogrammes  respectively.  On  the
 24th  July,  967  I  had  proposed  a
 reduction  of  duty  of  Re.  |  per
 Kg.  on  sized  yarn  of  superfine
 count  and,  therefore,  this  would
 involve  a  reduction  of  Rs.  .48
 crores  in  the  full  year.  The  esti-
 mate  of  revenue  originally  made
 at  the  time  of  formulating  the
 Budget  proposals,  the  revenue
 figures  revised  on  the  basis  of  a
 special  study  by  the  team  of  offi-
 cials  and  the  estimates  now  taken
 on  the  basis  of  reduction  of  Re.  l
 per  Kg.  on  superfine  sized  yarn  in
 the  Budget  proposals  are  set  out  in
 a  statement  enclosed.”

 डा०  राम  मनोहर  लोहिया:  अध्यक्ष
 महोदय,  क्‍या  मैं  वित्त  मंत्री  जी  से  थोड़ा
 पूछ  सकता  हूं  क्योंकि  अगर  मुझे  माननीय
 मंत्री  बता  दें  कि  देश  में  कितने  मशीनी  क  रघे
 हैं  जिनके  कि  ऊपर  महीन'  और  अति  महीन
 सूत  से  काम  हो  रहा  है  और  कितने  किलो-
 ग्राम  इस्तेमाल  हो  रहा  है  तब  उस  के  बाद
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 [डा०  राम  म्नौंहर  लोहिया]
 कुछ  नवोंजे  पहुंच  सकूंगा.  और  यह  जैसा
 कि.  पालियों  को  बाक्त  कहू  रहे  हैं  तो  में
 बतलाना'चाहता  हूं  कि  कहीं  पर  तौन  पालियां
 दो रही हैं  क्ति  मंत्री  जी  मामला  शौर
 बढ़  गया  है  ग्रागे  ।

 यी  मस्ोररण  देखाई  :  |  कहीं  पर  तीन
 पालियां  हो  रही  -हैं  कहीं पर  एक  भी  नहीं
 ष्बल  रही  है  ।

 Bo  रास  सवोहर  लोहिया  :
 दो  रख  लोजिये  I

 श्री  मोरारजो  देसाई  कहीं  बिलकुल
 नहीं  चल  रही  हैं  ।

 डा०  रास  मनोहर  लोहिया:  इसलिए

 इसलिए

 तो  कहा  कि  दो  रख  लीजिये  |

 श्रो'मोरारजो  Rare:  दो  रख:  रूका

 हैं  लेकिन  दो  होती  नहीं  हैं  ny

 Wo  राम  मनोहर  लोहिया  :  ंग  चल
 कर  झंझट  होगा  ।  मुप्ते  ही  कटने  के  लिए
 मौका  मिलेगा  ।

 Shri  Morarji  Desai:  Then,  my  hon.
 friend  should  be  happy  that  he  will
 have  ample  food  to  find  fault  with  me,

 To  रास  कलोहर  लोहिया  :
 मजे  खुशी  नहीं  होगी  ।

 Shri:  Morarji  Desai:  Let  me  assure
 my  hon.  friend  that  I  am  not  inter-
 ested  in  perpetuating  a  mistake,  It.
 would  be  wrong  on  my  part  to  do  so.
 I  have,  therefore,  again  enquired  and
 twice  I  have  verified  from  the  actual
 figures  of  sized  yarn  on  which  this  has
 been  levied  last  year.  It  cannot  be
 more  than  that  this  year.

 Bo  राम  मनोहर  लोहिया:
 की  तादाद  ?

 उस  में

 करघों

 Shri  Morarji  Desai:  I  can  certainly
 get  that  and  also  supply  to  my  hon
 friend  as  to  how  many  are  there.  This
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 vie  ‘taken  from  ‘the  sizing“units  ‘who
 ‘siippliéd  ‘te  the  powerloom.

 ‘Bo  रास  सनोंहर  लोहिया:  कल  तक
 मिल  जाय  तो  अच्छा  है  अध्यक्ष  महोदय  ।

 Shri  Morarji  Desaj:  Therefore,  the
 duty  that  was  received  last  year  also
 can  show,  what  duty  can  be  received
 this  year  by  the  increased  duties,  From.
 that  point  of  view,  there  was,  atcord-
 ing  to  the  calculations,  a  difference  of
 only  Rs.  86  lakhs.  or  Hs,  87  lakhs:
 which  was  more  than  what  we  had.
 calculated.  I  have  now  taken  that.
 also  into  consideration.  Therefore,
 there  is:  no  question  of  trying  to  take
 more  duty  under  false  pretences.  May
 I,  for  the  sake  of  argument,  tell  my
 hon.  friend  that  even  if  what  I  say  is.
 not  true,  if  at  the  end  of  the  year  jt
 is  found  that  Rs.  60  crores  have  been
 utilised,  that  will  not  be  known  to  the
 spending  Departments  at  all  and  no
 more  money  is  going  to  be  spent  and
 no  more  schemes  are  going  to  be  sanc-
 tioned  on  this  basis.  We  have  cut
 dewn  as  much  as  could  be  cut  dewn
 and  I'may  have  to  cut  down  more  as
 a  result  of  what  cuts  have  been  made
 in  this.  I  have  no  doubt  in  my  mind
 that  there  should  not  be  a  deficit  at
 the  end  of  the  year  and:that  is  how  I
 am  trying  to  work  this  year  the
 finances  of  this  country.

 To  राम  सनोहर  लोहिया:  ज्यादा
 पैसा  झाने  पर  आदत  बिगड़  जाती  है,  मोरार
 जी  भाई  ।

 Shri  Morarji  Desai:  I  am  one  of
 those  who  do  not  want  to  have  any
 habit  and,  therefore,  there  is  no  ques-
 tion  of  spoiling  it.  But  I  do  want  to
 be  corrected  and  if  I  find  that  that  is
 60,  I  shall  certainly  apologise  to  my
 hon.  friend  that  I  am  wrong.  I  will
 tell  him  so.  If  he  wants  me  to  get
 out,  I  will  get  out.  I  am  prepared  to
 Pay  a  penalty  if  I  do  something
 wrongly.  It  is  not  that.  I  have  tried
 to  verify  it.  Of  course,  the  bureaucracy
 can  be  blamed  as  it  is  being  blamed.
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 The  bureaucracy  has  not  been  deli-
 berately  trying  to  do  anything  wrong.
 The  bureaucracy  has  been  most
 hetpfal'  in  this  matter.  They  have
 verified  it  again  and  again.  Ulti
 mately,  the  bureaucracy  is  required
 in  Government.  You  cannot  do  with-
 out  bureaucracy.

 डा०  रास  मनोहर  लोहिया
 सा  अपने  दिमाग  को  अगर  इस्तेमाल  करे  तो
 मामला  जरा  शच्छा  रहेगा  ।

 ह 1  रबी  राय  (पुरी)  :  आप  तो  नौकर-
 शाहों  का  इस्तेमाल  करना  चाहते  हैं  ।

 ‘Shri  Morarji  Desai:  Because  I  am
 utilising  my  mind,  I  have  not  gone
 wrong.  My  hon,  friend  has  utilised
 the  brain  of  other  people  and  has
 pointed  out  this  to  me  and,  therefore,
 I  have  got  to  tell  him.  Otherwise,
 why  should  I  have  to  tell  him  this?
 I  do  utilise  my  brain;  I  do  not  go  by
 the  brain  of  anybody,  not  even  of  Dr.
 Lohia.

 Another  point  that  was  made  by  my
 hon.  friend  was  that  we  should  be
 determined  about  our  defence.  I  have
 said  in  my  Budget  speech  also  that
 the  first  priority  is  defence.  About
 defence,  there  will  be  no  steps  left
 and,  certainly,  I  agree  with  him
 that  Government  should  shed  its  last
 drop  of  blood  and  save  this  country
 as  far  as  it  lies  in  its  power.  There
 is  no  doubt  in  the  mind  of  Govern-
 ment  in  the  matter  of  this  determina-
 tion.

 Bo  रास  भनोहर  लोहिया  :  यह  सर-
 कार  खत्म  होंगी  एक  हफ्ते  में,  और  फ़िर
 दूसरी  आप  को  बनानी  पड़ेगी  ।

 Shri  Morarji:  Desai:  Then,  I  will
 not  have  to  form  Government.  When
 I  disappear,  how  have  I:to  form  this
 Government?

 Shri  Hem  Baraa:  The  whole  coun-
 try  should  ‘shed  its  last  drop  of  blood
 to  defend  this  country.
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 Shri  Morcrji  Desai:  That  is  what  I

 was  coming  to.  My  hoa  friend  is
 satisfied  only  if  Government  is  deter-
 mined  to  sheq  its  blood.  That  is  not
 how  the  country  can  be  saved.  The
 country  can  be  saved  if  the  country
 is  prepared  to  shed  its  last  drop  of
 blood  for  which  we  must  be  united
 and  see  that  the  country  is  united.  If
 we  are  united—I  am  sure,  we  will  be
 united  in  the  hour  of  trial_no  power
 on  earth  can  subjugate  us.  We  have
 not  become  free  in  order  to  be  sub-
 jugated  again.  Therefore,  I  can  as-
 sure  my  hon.  friend  on  that,  so  far
 as  determination  goes,  ang  the  rest
 is  in  the  hands  of  God,  not  in  my
 hands.

 Then,  it  was  said  by  my  hon
 friend,  Shri  Dandeker,  who  has  a
 very  long  experience  anda  rich  ex-
 perience  of  Government  machinery,
 having  himself  been  in  it,  and,
 therefore,  he  knows  what  goes  on
 inside—he  utilised  it  for  a  different
 Purpose  and,  therefore,  it  is  seen
 differently—that  there  is  still.  deficit
 financing  and  he  referreg  to  the  PLL.
 480  funds.  Last  time,  he  was  not
 present  here;  otherwise,  he  would
 have  known  what  it  was.  The  use
 of  the  P.L.  480  funds  of  Rs.  45  crores
 or  Rs,  50  crores,  whatever  it  is,  in
 the  Budget  cannot  be  called  a  deficit
 financing  by  any  sense.  It  is  money
 which  is  realised  from  the  people  by
 sale  of  foodgrains  to  the  people.  It
 is  received  from  the  people.  It  is
 not  even  American  money  which  is
 utilised  here.  it  ig  money  which
 comes  here  in  the  hands  of  Govern-
 ment;  it  is  not  created  money.
 That  is  why  it  cannot,  by  any  stretch
 of  imagination,  be  called  deficit
 financing.  I  do  not  want  to  indulge  in
 any  deficit  financing  for  any  purpose
 whatsoever.  But  there  are  so  many
 hon.  members  who  do  want  deficit
 financing  to  take  place.  My  hon.
 friends  belonging  to  the  Communist
 Parties  want  that  deficit  financing
 should  go  on  and  development  should
 go  on  by  deficit  financing.  They  for-
 get....  (Interruptions).  That  is  what
 they  are  saying.  Otherwise,  how
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 to  goon?  They  said  that  they  would
 give  us  a  method  of  getting  more
 money  and  what  was  that  method?  It
 was  to  take  the  income  above  Rs.  1
 lakh  and  credit  it  to  a  fund.  “Why
 should  anybody  earn  above  Rs,  l
 lakh  if  you  are  going  to  take  it
 away?  They  are  not  stupid.  Those
 who  make  this  suggestion  may  not
 have  sense  enough  to  see  that  people

 -will  not  act  like  that.  But  others
 will  not  work  afterwards  for  more
 than  Rs.  |  lakh.  Even  today  what  is
 happening?  In  the  case  of  income
 above  Rs.  ]  lakh,  we  are  taking  away
 Rs.  92,000  for  every  lakh.  It  is  not
 remaining  with  them;  that  is  taxed.

 ‘This  is  done  in  respect  of  every  per-
 ‘sonal  income.  So,  what  is  the  use
 of  saying  that  that  is  not  being
 taken  away?  If  Rs,  8,000  remain  with
 him,  he  will  have  some  impetus  to
 work  and  earn  Rs,  ]  lakh.  Then
 Rs.  92,000  will  come  to  Government.

 श्री  कंवर  लाल  गुप्ता  :  यही  आार्गूमेन्ट
 आप  के  प्लैनिंग  कमिशन  के  वाइस  चेभ्नरमेन
 ने  आज  दिया  है  1  जो  कम्यूनिस्ट  कहते  हैं
 वही  कहा  है

 Shri  Morarji  Desai:  I  should  not
 dike  to  go  into  an  argument  about  this.
 I  should  like  to  discuss  it  with  him
 when  the  time  comes.

 Shri  Kanwar  Lal  Gupta:  He  should
 not  issue  such  statements.

 Shri  Morarji  Desai:  I  do  not  know.
 I  am  not  responsible  for  it.  He  has
 not  yet  assumed  charge.  Till  then
 he  is  free.  Therefore,  how  can  he
 say  that  he  should  not.

 डा०  राम  मनोहर  लोहिया:  बेचारे.
 बाद  मेँ  बनेंगे  |

 Shri  Morarji  Desai:  When  he  has
 not  assumed  charge,  how  can  you
 bing  him?  I  do  not  think  that  he  has
 published  this,  Somebody  else  might
 have  published  this.  That  is  what
 happens,  (Interruptions).
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 श्री  रबी  राय  :  उसफे  बाद  नियन्त्रण
 करेंगे  क्या  ?

 Shri  Morarji  Desai:  I  have  not
 understood  this.  Then  it  was  said
 by  my  hon.  friend,  Shri  Kanwar  Lal
 Gupta,  that  Rs.  50  crores  should  be
 taken  awa  from  administrative  ex-
 Ppenditure  and  that  money  could  be
 utilised.  How  is  it  to  be  taken  away?
 By  disbanding  several  departments,
 by  putting  on  the  streets  several
 people?  I  wish  he  does  that.  He  and
 his  friends  have  got  the  charge  of
 Delhi  Administration  now.  Let  them
 put  several  people  on  the  streets  and
 I  will  see  what  happens.  Jet  him
 set  an  example  in  this  curtailment.

 Shri  Kanwar  Lal  Gupta:  Certainly
 we  will  do  it  and  show  him  the  re-
 sult,

 Shri  Morarji  Desai:  There  are  eight
 Governments,  which  are  functioning,
 of  the  Opposition  Parties  who  are
 here  advising  me  in  various  ways.
 They  better  set  an  example  and  I
 shall  be  certainly  thankful  to  them
 for  it,  I  shall  certainly  learn  from
 them;  I  might  sit  at  their  feet,  if  they
 are  fit  to  be  learnt  that  way,  but  they
 will  have  to  show  that  I  can  learn
 from  them,  Otherwise,  they  will
 have  to  learn  from  me.  That  is  all
 that  will  happen.

 Therefore,  it  is  not  a  question  of
 merely  giving  advice;  now  it  is  a
 question  of  performance  which  will
 have  to  be  made,  and  that  perfor-
 mance  alone  can  tell  us  what  can  be
 done  and  what  cannot  be  done.  It  is
 not  easy.

 Now  take  the  administration  for
 tax  collection.  It  is  not  more  than
 2  per  cent  or  5  per  cent.  What  is
 the  use  of  saying  that  it  is  more?  I
 may  have  to  increase  it  in  order  to
 see  that  arrears  disappear.  But  to
 say  that  there  is  an  increase  of  staff
 everywhere  will  not  help.  There  is
 an  increase  of  staff  in  the  secretariat;
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 we  are  trying  to  take  steps  to  see  that
 that  does  not  happen.  But  all  this
 an  give  ug  results  in  course  of  time
 because  we  cannot  put  the  people  on
 the  streets  immediately.  We  will
 have  to  absorb  all  these  retrench-
 ™ments  as  opportunities  go  on  occur-
 ting  because  Government  is  always
 an  expanding  business.  There  will
 also  be  some  people  retiring.  All
 these  can  enable  us  to  absorb  the
 retrenched  material.  But  that  takes
 ‘time.  It  is,  therefore,  that  I  have
 not  taken  any  account  of  whatever
 €conomies  can  be  performed  or  car-
 ried  out  in  administration.  That  is
 the  only  reason  why  it  has  not  been
 done.  At  the  end  of  the  year,  it
 will  be  seen.  That  wil]  also  help  us
 in  seeing  that  wherever  there  are
 some  shortfalls  we  might  make  up
 for  them.  This  is  how  one  hag  got
 to  work  under  difficult  circumstances.

 I7  brs,

 When  I  am  asked  to  perform  eco-
 nomies,  I  am  certainly  at  one  with
 them  because  I  do  want  to  have  eco-
 nomies,  but  on  the  other  hand,  some
 hon.  friends  want  me  to  spend  more
 money  for  their  own  schemes.  They
 have  pleaded  for  schemes  for  their
 own  States.  It  is  very  natural.  I  do
 not  say  that  it  is  not  natural;  I  would
 not  consider  it  as  improper,  because
 that  is  what  they  have  got  to  do.
 Otherwise,  they  will  not  have  done
 their  duty  probably.  But  how  is  one
 to  do  this  when  there  is  no  money?
 How  is  the  money  to  be  given?  This
 is  a  curious  trick  that  some  of  the
 industrialists  also,  want  me  to  per-
 form.  They  say  that  Government
 should  spend  less  but  they  should  be
 fiven  more  and  deficit  financing  can
 ‘be  there  for  productive  purposes
 through  them.  I  cannot  understand
 what  that  means.  They  also  want
 deficit  financing  from  banks  so  that
 more  credit  can  be  given  to  them  and
 they  can  go  on  expending.  Is  that
 also  not  deficit  financing?  That  trap
 cannot  be  accepted.

 Shri  Indrajit  Gupta  (Alipore):  Does
 he  approve  of  it?
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 Shri  Morarji  Desai:  Therefore,  I
 have  not  approved  of  that.  I  am  not
 going  to  have  deficit  financing.  If
 my  hon.  friend  thinks  that  I  have
 approved  of  it  it  means  that  he  does
 not  understand  the  budget  and  he  does
 not  understand  what  I  say  and  natu-
 rally  so  because  our  languages  are
 different;  our  impetuses  are  different;
 our  impulses  are  different,  and  our
 outlooks  on  life  are  different.  I  know
 he  may  not  agree.  But  let  us  agree
 to  differ.  Why  should  we  quarrel
 over  it?

 Shri  Vasudevan  Nair  (Peermade):
 We  want  to  teach  him  something  also.

 Shri  Morarji  Desai:  First  of  all,  let
 them  learn  before  they  teach.  I  do
 not  want  to  teach  them.  I  do  not  con-
 sider  myself  capable  of  teaching  stu-
 dents  who  do  not  want  to  learn.  Why
 have  I  got  to  do  it?  I  would  not  make
 such  a  futile  exercise.  Such  futile
 exercises  are  only  left  to  my  hon.
 friends.  I  believe  only  in  making
 fruitful  exercise.

 Shri  Kamalinayan  Bajaj  (Wardha):
 They  are  not  capable  of  learning.

 Shri  Morarji  Desai:  The  same
 thing  applies  to  direct  and  indirect
 taxation.  It  is  said  that  indirect
 taxation  is  increasing.  Indirect  taxa-
 tion  certainly  has  increased.  But  di-
 rect  taxation  also  has  increased.  But
 indirect  taxation  has  increased  much
 more.  I  am  not  denying  that.  But
 when  my  hon.  friends  talk  about  it
 do  they  not  realise  that  in  Russia  it
 is  mostly  indirect  taxation?

 Shri  Indrajit  Gupta:  Why  is  he  so
 fond  of  Russia?

 Shri  Morarji  Desai:  It  is  not  a
 question  of  Russia;  governments  are
 the  same  everywhere.  Governments
 cannot  run  differently.  Both  govern-
 ments  run  on  taxes.  If  they  do  not
 want  to  have  direct  taxes,  I  do  not
 quarrel  with  them.  I  am  not  finding
 fault  with  them  But  why  should
 there  be  double  standards?  I  do  not
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 understand  that.  Why  should  they

 ‘apply  two  standards,  ane  standard  for
 the  Fatherland  and  another  for  {he
 Motherland?

 Shri.  Ingrajit  Gupta:  Let  there  be
 one  standard  in  everything  and  not
 only  in  taxation.

 Sliri  Morarji  Desai:  There  are  some
 friends  who  say  that  I  should  raise
 the  exemption  limit  for  income-tax
 from  Rs.  4000  to  Rs.  6000.  What  will
 that  achieve?  That  will  only  achieve
 more  indirect  taxation  again.  Nothing
 else  will  happen.  If  we  want  to  have
 less  and  less  indirect  taxation,  we
 should  have  to  have  more  and  more
 direct  taxation  and  have  more  =  and
 more  people  into  the  net  of  direct
 thxation.

 There  are  today  only  26  lakhs
 of  people  paying  income-tax.  Unless
 this  number  increases  and  becomes
 260  lakhs.  I  do  not  think  there  can
 be  any  impact  on  the  indirect  taxa-
 tion.  We  shall  have  to  do  that.  In-
 comes  are  increasing  also.  Look  at
 the  per  capita  national  income.  If  by
 that  standard  we  judge  the  minimum
 limit  here  (i.e.,  in  relation  to  our  per
 capita  income)  we  shall  find  that  it  is
 much  higher  than  the  minimum  limit
 in  any  other  country.  Of  course,  that
 is  a  comparison  which  cannot  hold
 wholly  true.  Of  course,  in  other
 countries  the  per  capita  income  is  far
 high  and  our  per  capita  income  is
 far  low.  But  when  our  per  capita
 income  is  far  low,  should  not:  those
 who  get  more  than  ten  times  that
 income  pay  a  tax  to  the  country?  If
 they  do  not  do  it,  how  is  the  country
 to  go  up?  We  do  not  want  any  money
 from  outside  as  most  of  the  people
 say.  I  do  not  want  any  help  from
 outside  if  I  can  help  it,  Sut  Lenore
 we  can  do  that,  we  shall  have  to  put
 ourselves  in  a  position  where  we  can
 develop  with  our  own  effort  and  with-
 out  taking  anything  from  others.  Until
 that  time  we  shall  have  to  take  help
 from.  other  people  and  of  course,  on

 “JULY:  26,  967  Bill,  ‘6T  F4go-

 terms  whith  are  suitable  to-us  and
 suitable:  to  both  parties.  and  not  only
 to  ane  party.

 This  is  what  we  are  doing.  And
 there  it  is  argued  by  my  hon.  friend,
 Shri  Kahwar  Lal  Gupta,  that  nothing
 has  happened  so  long.  If  you  oaly
 take  the  use  of  kerosene  in  this.
 country,  how  much  were  we  using
 in  1948-49  and  how  much  are  we
 using  today?  We  are  now  using  far
 more  kerosene.  Who  is  using  that
 and  how?  This  isin  spite  of  the
 fact  that  in  948  we  had  only  3600
 cities  and  towns  with  electricity  in
 the  country.  In  all  these  7  years,
 we  have  more  than  62,000  villages
 with  electricity.  Still  my  hon.  friend
 will  say  there  is  no  progress.  He  can
 certainly  say  that  because  he  must
 traduce  Government  and  say  this
 Government  is  useless,  just  as  my
 hon,  friend,  Shri  Nayar,  used  adjec-
 tives  to  traduce  Government.  He
 could  not  do  so  while  he  was  in  ser-
 vice;  therefore,  he  ig  utilising  the
 opportunity  provided  now  to  do  that.
 I  do  not  mind  it.

 Shri  Kanwar  Lal  Gupta:  We  said
 the  progress  is  very  slow.

 Shri  Morerji  Desai:  I  agree  the
 progress  is  slow.  But  if  the  progress
 is  to  be  faster,  all  of  us  will  have
 to  work  hard.  All  of  us  will  have
 to  co-operate  and  not  pull  each  other's
 legs;  if  we  do  that,  the  progress  will
 always  be  slow.  It  is  there  that  we
 want  co-operation  from  them.  Cer-
 tainly  try  to  remove  us  as  much  at
 you  can  because  that  is  your  right—
 Ido  not  deny  that.  But  in  all
 nation-building  activities,  for  all  pur-
 poses  where  the  nation’s  prosperity  is
 to  tnerease,  let  us  all  work  together.

 It  is  therefore  that  I  had  told  my
 hon,  friend,  Dr.  Lehia,  when  he  gave
 a  scheme  that  I  shall  certainly  be
 fully  willing  to  te  in  his
 scheme.  But  he  probably  felt  that  J
 was  joking.
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 wo  राम  मनोहर  लोहिया  :  बिल्कुल
 नी  4  ऐसा  कमी  नहीं  सोचब्स  हूं  आपके
 बारे  में  ।  मैं  समझता  हूं  कि  श्राप  मजाक
 करना  जानते  दी  नहीं  है  और  न  मज़ाक
 समझते  हैं  ।

 Shri  Morarji  Desai:  That  is  what
 Shri  Pattnayak  told  me.

 That  was  what  I  was  told  by
 his  follower,  Shri  Pattnayak,  who
 came  and  told  me  that.  I  am  not
 saying  I  did  not  think  so.  But  he
 told  me  ‘he  thought  you  were  not
 perhaps  serious’.  I  said  I  am  very
 serious,  but  I  am  only  warning  you,
 which  he  admitted  today,  that  the
 climate  in  the  country  is  different.

 Bio  वरान  सनोहर  लोहिया:  तब  भी
 में  फा  था  |  घमंड  मुझ  को  नहीं है  1

 Shri  Morarji  Desai:  Still  it  must  be
 done.  As  much  as  can  be  done  should
 ‘be  done  so  that  more  can  be  done,
 and  IT  shall  be  fully  co-operating  with
 it,  I  say  this  without  hesitation  be-
 cause  it  has  got  to  be  done.  This  is
 one  way  of  building  the  country,
 which  is  the  surest  way—I  have  no
 doubt  about  it.  But  it  requires  a
 crusading  spirit.  My  hon.  friend.  Dr.
 Lohia,  has  a  crusading  spirit.  I  only
 hope  that  he  does  not  apply  that
 crusading  spirit  in  any  denunciation,
 It  should  not  be  Jost  in  denunciation;

 ‘it  shoulg  be  applied  to  construction.

 श्री  रबी  राय  :  दोतों  होने  चाहियें  1

 डा०  वराल  सनोहर  लोहिया:  ध्वंस
 और  रचना,  दोनों  ।

 श्री  मोरारजी  देवाई :  किसी  चीज़
 का  ध्वंस  करता  है  तो  उत्तका  करो  जो  खराब
 हो  ।  यहां  धबेंप  करते  हो  तो  समय  बरबाद
 ड्वोता है  ।  इसका  कुछ  फज  नहीं  निकलता  है।
 आपका  ही  समय  जाताः  है,  मेरा  नहीं  जाता
 हैँ 1

 Bill,  7987  74942

 Ultimately  time  is  lost  in  debate,
 nothing  else  happens.  That  is  why  I
 am  saying  that  we  have  got  to  see
 that  we  utilise  the  time  and  our
 energies  in  a  proper  manner.  If  that
 is  done,  certainly  we  will  have  far
 Quicker  progress  in  this  country  and
 far  less  waste  than  what  is  happen-
 ing.  I  do  not  say  that  there  is  no
 waste,  but  that  has  got  to  be  eliminat-
 ed  in  a  proper  manner.  If  you  point
 out  to  me  where  there  is  no  waste
 that  there  is  waste,  then  certainly
 everytime  you  do  so,  I  will  ask  my-
 self?  ‘Why  should  I  look  into  it
 every  time?  Why  should  I  go  on
 making  futile  exercises  over  it?’  I
 have  far  more  important  work  to  do.
 Why  should  I  always  go  after  errands
 and  chases  which  are  fruitless?  That
 gives  me  a  different  kind  of  impetus.

 But  let  me  assure  my  hon,  friends
 that  I  do  not  mistake  any  of  their
 suggestions  as  misguided  at  any  time.
 I  look  into  it  every  time  that  I  get
 it,  and  try  to  benefit  by  it  so  that  I
 can  improve.  I  do  not  believe,  as
 some  may  believe,  that  I  have  got  all
 the  remedies  for  the  ills  of  India.  I
 have  not  got  that  much  intelligence.
 T  have  a  limited  amount  of  intel-
 ligence  given  to  me  by  God,  but  I
 have  certainly  the  intelligence  to
 teach  me  that  I  must  learn  from
 everybody  and  accent  from  everybody
 whatever  is  acceptable.  Of  course,
 the  acceptability  hag  to  be  judged  by
 me,  not  by  anybody  else.  Ido  not  think
 my  friends  would  also  want  me  to
 mortgage  my  intelligence  to  them  or
 anybody  else,

 Shri  Kamal  Nayan  Bajaj  (Wardha):
 They  have  done.

 Shri  Mor-rji  Desai:  I  do  not  think
 they  have  done  it.

 Something  was  quoted  from  Dr.
 Jivaraj  Mehta  when  he  इफीइट  as
 Finance  Minister  of  Bombay  about
 the  relations  between  the  Centre  and
 the  State  about  loans  and  other  things,
 and  it  was  pointed  that  I  was  Chief
 Minister  at  that  time.  It  is  true,
 but  when  the  States  speak  for  them-
 selves  I  do  not  find  fault  with  them.
 This  is  what  the  Finance  Minister  was
 saying  at  that  time,  but  I  was  cer-
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 tainly  telling  him  this  was  nota
 fiscal  matter,  but  he  said,  “let  us  tell
 them”.  This  is  what  they  do.  There-
 fore,  I  also  know  the  tricks,  because
 T  have  got  the  experience  of  both  the
 places.  So,  I  know  what  it  is.  But  I
 want  to  help  the  States  because  it  is
 after  all  the  States  which  contain
 India.  The  Centre  is  made  up  of  the
 States,  the  Centre  by  itself  has  no
 existence,  but  the  States  will  have  no
 existence  when  the  Centre  is  not
 strong  ang  the  Centre  does  not  act
 properly.

 Wo  TH  मनोहर  लोहिया:  बात

 सही  है  प्रदेश  पटवारी  और  फेन्द्र  कलक्टर।

 Shri  Morar;i  Desai:  I  would  not  say.
 I  would  only  say  I  do  not  like  this
 patwari  and  collector  analogy.  My
 hon,  friend  does  not  like  the  bureau-
 cracy,  but  still  he  is  very  fond  of
 giving  that  example.  I  believe  the
 Centre  is  the  head  of  the  family,  and
 the  States  are  the  members  of  the
 family.  This  jg  how  I  would  like  to
 consider  it.

 Therefore,  the  Centre  has  not  only
 to  see  that  the  States  are  strengthen-
 ed,  but  whatever  moneys  can  be
 collected  are  collected  and  given  to
 the  States.  After  all,  if  there  are
 plans  for  the  Centre,  those  plans  are
 also  meant  for  the  States,  they  are  not
 for  the  Centre.  Whatever  money  is
 spent  by  the  Centre  is  spent  in  the
 States,  it  is  not  spent  anywhere  out-
 side  the  States  except  union  territories,
 and  union  territories  are  also  States.
 What  else  are  they?  Therefore,  there
 is  no  question  of  there  being  any
 conflict  of  financial  interests  between
 the  Centre  and  the  States.

 And  it  is  not  that  this  talk  is  tak-
 ing  place  now  that  there  are  8  non-
 Congress  Governments.  The  Congress
 Governments  were  far  more  aggres-
 sive  than  these  Governments,  because
 every  State  Government  wants  to  talk
 of  itself  only.  That  is  the  system  in
 this  country,  that  is  what  we  find  even
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 in  this  House.  Every  hon,  member,
 when  he  speaks,  spesks  only  like  that.
 We  are  all  ip  that  habit,  we  have  to
 change  that  habit.  Unless  all  of  us  do-
 that,  unless  the  whole  society  does  like
 that,  this  sort  of  contradiction  will  go
 on  being  expressed  not  only  here  but
 ovtside,  and  we  have  to  set  a  better
 example  in  that  matter,  because  we
 represen¥  the  people,  and  we  claim
 to  represent  them  rightly.  We  have
 been  returned  by  them.  If  we  say
 thal  this  is  the  cream  of  India,  nobody
 can  deny  it,  whether  it  is  really  the
 cream  or  not,  that  is  not  the  question,
 it  is  bound  to  be  the  cream,  The
 cream  is  whatever  it  is,  and  that  will
 show  what  the  country  is.  It  is,  there-
 fore,  that  sometines  when  I  find  that
 the  cream  turns  sour  I  am  bothered,
 because  the  country  will  be  judged
 by  what  is  happening  here.  It  is
 therefore  that  I  am  pleading  to  see
 that  we  do  not  give  that  appearance
 outside,  so  that  the  whole  country  gets
 eondemned,  and  those  who  come  here
 and  watch  us  take  an  example  from
 us,  Afterwards  it  is  asked:  why  is
 there  no  discipline,  why  are  people
 talking  like  this,  why  is  there  no
 order?  How  can  there  be  any  order
 outside  if  there  is  this  example  set
 here  by  most  of  us,  by  my  hon.  friend
 here?  What  am  I  tu  do?  He  wants
 that  there  should  be  discipline,  and
 he  acts  otherwise.  So,  what  can  we
 do?

 एक  माननोय  सदस्य  :  यह  नश्नीहत
 अपने  वालों  को  भी  दीजिये  ।

 Shri  Morarji  Desai:  I  am  talking
 about  everybody,  I  am  talking  about
 even  myself.  I  am  not  considering  that
 Taman  angel.  Let  not  my  hon.  friend
 set  an  example  just  now  of  it.  There-
 fore,  we  have  got  to-be  very  careful
 about  it.

 Then,  I  was  asked  about  the  print-
 ing  press  for  notes.  Shri  Tenneti
 Viswanatham  cited  the  case  of  the
 Police  having  found  some  printing
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 press  for  notes.  I  do  not  know  how
 he  made  the  suggestion  that  the  notes
 were  circulated  by  the  Government.
 I  do  not  know  where  he  got  this  fant-
 astic  case  from.

 Shri  Tenneti  Vishwanatham:  There
 waz  a  notification  by  Government  or
 by  the  Bank  taoat  the  notes  having
 been  in  large  circulation,  they  cannot
 be  declared  illegal.  They  went  into
 currency,

 Shri  Morarji  Desai:  I  would  like  to
 see  that  notification.  [  do  not  think
 there  was  a  notification  like  that.  What
 had  happened  was  that  it  as  not  that
 the  police  could  get  the  press,  because
 the  press  was  melted  by  them,  when
 the  police  went  and  tried  to  take  it;
 some  parts  were  obtained.  They  were
 destroyed,  but  notes  to  the  extent  of
 Rs.  8  lakhs  or  more  were  also  seized
 and  they  were  deposited  jn  the  Reserve
 Bank  and  marked  on  it  “forged”.  They
 are  to  be  destroyed  after  five  years
 when  the  period  is  over.  That  is  the
 rule.  There  are  cher  notes  also  about
 Rs,  2  lakhs  to  Rs.  3  lakhs  worth.  It
 was  also  found  out.  Notes  worth
 about  a  lakh  of  rupees  or  so  must
 have  gone  into  circulation.  That  was
 what  was  found  then,  and  for  that,  a
 notification  was  issued  that  the  people
 should  be  careful  and  should  hand
 over  those  notes  to  Government,  50
 that  they  can  be  destroyed,  and  they
 will  be  given  Rs.  00  notes  so
 that  they  can  give  back  the  notes.
 This  is  what  was  done.  It  was  not  that
 these  notes  were  put  in  circulation  or
 accepted  in  circulation.

 Shrj  Tenneti  VishwWanatham:  Was
 there  a  case  of  5  single  note  having
 beep  destroyed?

 Shri  Morarji  Desai:  Five  years  are
 not  yet  over.  They  were  deposited  in
 the  Reserve  Bank  in  1963,  after  the
 case  was  over.

 Shri  Tenneti  Vishwanatham:  I  am
 sorry  to  interrupt.  I  am  not  referring
 to  these  Rs.  8  Iskhs  or  Rs.  2  lakhs,
 that  were  seized  by  Police  but  to  the
 lakhs  and  lakhs  that  went  into  cir-
 culation,  about  which  the  Finance
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 Ministry  says  that  a  notification  was
 issued  offering  Rs.  100.  Are  there
 any  cases  which  have  come  to  the
 knowledge  of  the  Government,  that
 such  notes  were  given  back  and  were
 destroyed?  There  is  not  a  single  case
 to  our  knowledge.

 Shri  Morarjj  Desai:  Well,  I  do  not.
 know;  I  can  neither  contradict  him  nor
 confirm  him.  But  I  shall  certainly
 try  to  find  it  out.  It  is  possible  that
 nothing  may  have  been  found.  It  is
 just  possible.  The  people  may  be
 afraid  to  give  it,  that  they  may  be
 charged.  That  also  might  have  hap-
 pened.  But  I  shall  certainly  try  to
 fing  out.  But  jt  ys  not  true  that  Gov-
 ernment  circulated  those  notes.  That
 was  a  fantastic  charge  to  be  made.

 Shrj  Tenneti  Vishwanatham:  They
 went  into  circulation;  that  is  all  that
 T  said.

 Shri  Morarii  Desai:  You  said  Gov-
 arnment  circulated  it.

 Shri  Tenneti  Viswanatham:  I  said
 Government  appropriated  it.

 Shri  Morarji  Desai.  “Government
 appropriated  it.’  What  else  was  the
 meaning  of  it?  My  hon.  friend  is  cer-
 tainly  very  clever  in  his  language,  but
 I  must  say  that  the  language,  to  be
 used  like  that,  does  not  lead  to  truth.
 That  is  what  all  of  us  should  be  con-
 cerned  with.  If  I  am  to  be  damned,
 let  me  be  damned,  but  let  me  be
 damned  truthfully.  That  is  all  that  I
 am  asking.

 Then,  my  hon.  friend  from  Madras,
 Shri  Sezhiyan,  talked  about  gold
 control,  and  asked  me  whether  I  had
 not  said—quoting  Shri  Hanvmanthaiya
 who  had  spoken  here—that
 I  was  also  of  the  view  that
 gold  control.  should  be  scrapped.  I  did
 not  speak  anything  about  it  so  long,
 but  when  he  has  put  it  to  me,  I  would
 like  to  say  this:  gold  control  was  in-
 troduced  for  a  specific  purpose,  of
 certrolling  gold  smuggling,  and  sav--
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 ang  a  lot  of  foreign  exehange  being
 drained  away  from  this  country  in  a
 ‘very  wrong  manner  through  smuggl-
 ing.  And  .we  are  very  short  of  foreign
 exchange.  It  was,  therefore,  that  that
 was  made,  and  l]4-carat  gold  was  the
 basis  of  that.Gold  Control  Order.  After
 I  left  Government,  Government
 thought  it  ft  to  change  that.  Gold
 Centro]  Order  and  diluteg  it,  and  that
 ‘made  smuggling  even  more  possible.
 It  is,.  therefore,  when  I  was  asked
 “What  do  you  suggest?”  I  said,  “Rather
 than  have  such  a  truncated  Gold  Con-
 trol  Order,  I  would  rather  see  that  it
 is  gone.”  But  I  also  said  that  gold  con-
 trol  will  be  vitally  necessary  for  this
 country  if  we  are  to  save  ourselves
 economically.  But  it  has  to  be  done
 in  a  manner  which  people  can  now
 be  made  to  accept  and  abide  by  it.
 ‘That  also  becomes  necessary.  The
 Gold  Control  Order—the  law—which
 hag  been  passed  subsequently  has
 taken  note  of  it.  The  Prime  Minister
 also  at  that  time  had  said  in  her
 Policy  statement  made  in  both  the
 Houses,  and  agreed  with  the  main
 conclusions  of  the  Committee  which
 had  said  that  44-carat  rule  which
 helped  to  reduce  the  demand  for  gold
 and  placed  impediments  in  the  circu-
 lation  of  smuggled  gold  should  be
 accepted  as  an  essential  ingredient  of
 India’s  long-term  gold  policy.  She  said
 she  agreed  with  the  conclusion,  but
 while  reiterating  the  Government's
 Ieng-term  objectives  of  gold  policy,
 which  remain  unaltered,  she  stated,
 however,  that  Government  also  recog-
 nise  that  a  major  socio-economic  re-
 form,  which  is  aimed  at  changing
 centuries-old  traditions  and  customs
 cannot  become  fully  effective  within  a
 few  years  and  that  control  measures
 should,  therefore,  be  effected  progres-
 sively  along  with.a  good  deal  of  public
 education.  This  is  the  policy  of  Gov-
 ermment  today.  The  Gold  Control
 ‘Bill,  which  will  come  before  the  House
 in  its  own  time  will  have  that  policy
 before  it.  ‘The  House  will  have  ample
 opportunity  to  consider  it.

 An  hon.  Meniber:  Again  control?
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 Shri  Morarji.  Desaj:  There.is.a  gold
 control  law.  .  teday,  But  when  the
 Defence  of  India  Ruleg  disppear,  we
 will  have  to  make  another  law.  Then
 hon.  members  will-have  full  opportu-
 nity  to  diseugs  it  and  advise  me.

 My  kon.  friend  also  advocated
 prohibitioti and  asked‘me  what  I  was
 doing  about.it.  He  knows  very  well
 that  I  have  not  given  up  the  case  of
 prohibition.

 Shri  Kanwar  Lal  Gupta:  You  seem
 to  be  demoralised.

 Shrj  Morarji  Desai:  I  am  demor-
 alised?  Even  my  hon.  friend  cannot
 demoralise  me.  Let  him  know  that.
 Nobody  can  demoralise  me  like  that.
 But  he  cannot  also  make  me  act  a3
 a  mad  man.  I  cannot  go  on  crusad-
 ing  every  day  that  prohibition  is  not
 introduced  and  therefore  I  will  com-
 mit  suicide.  Is  that  the  idea?  That
 cannot  happen.  But  prohibition  will
 not  be  given  up  by  me  at  any  time.
 Even  if  I  am  alone,  I  will  go  on
 propagating  it.

 Shri  Kanwar  La]  Gupta:  I  am  with
 you.

 Shrj  Morarjj  Desai:  Then,  why
 don’t  you  campaign  for  it?  My  hon.
 friend's  administration  wants  to  give
 up  the  grant  to  the  Prohibition
 Council  of  Rs.  50,000.  That  is  the
 only  retrenchment  they  are  proposing
 to  do.  This  is  the  sincerity  with
 which  they  want  to  prosecute  prohibi-
 tion!  Ig  this  is  what  you  want  to  do,
 I  wil]  have  to  consider  what  to  believe
 in  and  what  not  to  believe  in.  But  I
 am  not  going  to  give  up  prohibition.
 Let  that  be  understood.  It  is  not  a
 question;  for  me  to  introduce  prohibi-
 tion  in  every  State.  I  cannot  do  it.  I
 wish  I  could  do  it.  If  I  could  do  it,  I
 would  do  it  tomorrow.  I  would  not
 be  afraid  about  it.  I  will  rather  give
 up  power  rather  than  not  do  it,  if  I
 have  it  within  my  power.

 (An  hon.  Member:  Thank  God;)

 Thank  God,  that.is  what.  they  say.  T
 do  not  know  why,  because  they
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 miss  the  liquor  afterwards.  What  can
 I  do?  But  I  think  they.  will  be  much
 better  than  those  who  are  taking
 liquor.

 They  will  thank  me  and  they  will
 thank  Gog  that  it  is  good  that  it  has
 happened.  It  is  no  use,  therefore,
 having  a  controversy  about  it.  (Inter-
 ruptions).  I  had  promised  at  that  time
 90  per  cent  contribution  to  those  who
 have  not  done  it.  Of  course,  my  hon.
 friend  now  says,  why  don't  you  give
 50  per  cent  to  Madras  now?  Where  is
 the  question  of  giving  anything  to
 Madras  now?  Madras  was  not  in  need
 of  it,  Madras  has  done  it  and  has
 bencfited  by  it.  Its  finances  have  been
 senefited  by  it.  Those  States  which
 have  taken  to  prohibition  have  bene-
 fited  their  finances  and  they  are  in  a
 better  financial  condition  today  than
 those  States  which  are  wet

 Shri  Indrajit  Gupta:  Bootleggers
 have  also  benefited.

 Shri  Morarji  Desai:  There  are  far
 more  .bootleggers  in  Punjab  where
 there  is  no  prohibition  than  in  the
 areas  where  there  is  prohibition.
 There  will  be  bootleggers  everywhere,
 even  in  the  happy  land  of  West  Bengal
 share  my  hen.  fricnd  reigns.  Even
 there,  amongst  themselves  also  there
 will—I  do  not  know  what  there  will
 be  and  what  there  will  not  be,  be-
 cause  it  is  they  who  are  more  used  to
 underhand  and  underground  working
 than  anybody  else.  Therefore,  they
 know  the  secrets  of  bootlegging,
 smuggling,  etc.  I  do  not  know
 about  it.  I  wish  they  sfop  it
 themselves.  This  is  what  I  would  like
 to  plead  with  my  hon.  friends.  Let
 them  cooperate  with  us  in  this  matter
 and  they  will  see  that  there  is  much
 further  progress.  You  may  call  it  re-
 cession  or  slump;  let  us  not  quarrel
 about  words.  It  is  a  fact  that  idus-
 trial  production  has  gone  down  and
 we  have  got  to  bring  it  up.  We  can
 bring  it  up  not  merely  by  finding
 fault  with  each  other  but  by  creating
 a  better  climate,  a.  better  atmosphere
 It  cannot  be  done  merely  by  giving  up
 taxes  as  my  hon.  friend  Shri
 Dandeker  thinks.  Let  his  friends  also
 598  (Ai)  LSD—I
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 exert  themselves  ang  not  *merély  cry
 out,  give  us  all  incentives  and  then
 we  will  work.  What  is-the  meaning
 of  asking  for  more  and  more  incen-
 tives  by  these  people  What  about  the
 poor  people  who  are  ‘theré?  What  in-
 centives  are  you  going  to  give  to  them,
 if  only  incentives  are  to  be  given  to
 these  people  who  have  no  dearth  of
 money?  Therefore,  let  them  learn  a
 better  lesson  and  let  them  act  better.
 Government  wil]  certainly  help  them
 wherever  necessary,  and  Government
 is  going  to  help  them,  Therefore,
 that  is  a  matter  which  they  should
 consider.

 There  is  another  matter  which  I
 wanted  to  tell’  my  hon.  friends,  just
 to  show  how  they  ‘are  carried  away
 by  vague  notions  without  knowing
 facts.  When  I  was  speaking  on  this
 Bill,  in  the  beginning,  and  I  declared
 that  there  will  be  no  tax  on  shoes
 lower  than  Rs.  5  in  wholesale  value
 per  pair  and  that  there  will  be  no  in-
 crease  in  prices  between  Rs.  5  and
 Rs,  8,  they  were  al]  laughing  saying
 that  no  pair  of  shoes  is  available  in
 that  money.  Do  they  know  what  the
 facts  are?  7]  million  pairs  of  shoes  are
 being  prepared  in  these  factories
 which  are  being  taxed.  Out  of:  7l
 million  pairs,  5  million  pairs  are  un-
 der  Rs.  5  and  another  4  million  are
 under  Rs.  8.  I  have,  therefore,  actually
 exempted  87  per  cent  of.  the  produc-
 tion,  and  yet  my  hon.  friends  try.  to
 think  that  no  concession  is  given.  Well,
 those  who-do  not  want  to  believe  they
 cannot  be  made  to  believe  and  I-can-
 not  make  an  attempt  to  make  them
 believe,  and  still  I  want  to  make  an
 attempt  to  make  them  believe.  be-
 cause  I  believe  in  them  as  my  coun-
 trymen,  I  consider,  them  as  my  friends
 even  though  they  do  not  consider  ‘me
 as  their  friend.

 डा०  राम  मतोहर  लोहियो  :  बुद्धिमान
 बहुत  हो.  इस  में  कोई  शक  नहीं  हैं  I

 Mr.  Speaker:  The  question  is

 ‘That  the  Bill  to  give  effect.  tc
 the  financial  proposals  of  the  Cen-
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 (Mr,  Speaker]
 tral  Government  for  the  financial
 year  1967-68,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.
 Mr.  Speaker  The  House  will  consi-

 der  the  Bill  clause  by  clause  tomor-
 row.  Let  us  now  take  up  the  half-an-
 hour  discussion,

 पक  hrs,

 4

 IN  HINDUSTAN  STEEL
 LIMITED*

 Surendranath  Dwivedy  (Ken-
 drapara):  Mr.  Speaker,  Sir,  it  is  very
 unfortunate  that  due  to  lack  of  time
 this  important  Ministry  could  not  be
 discussed  in  this  House,  What  I  pro-
 pose  to  discuss  is  only  a  limited  aspect
 of  the  Stee]  Ministry.

 In  the  beginning  I  want  to  say  that
 because  of  the  bureaucracy,  nepotism,
 mismanagement  and  favouritism  that
 ‘:  prevalent  in  our  steel  factories  the
 public  sector  industries  are  getting  a
 bad  name—not  that  there  is  anything
 wrong  in  our  public  sector  industries.
 Add  to  this,  I  must  also—you  will
 excuse  me  if  I  refer  to  that—register
 my  protest  about  the  way  the  present
 steel  Minister  started  his  work.  He
 was  imported  to  this  Ministry  from
 Andhra  and  probably  it  takes  time  for
 him  to  forget  his  past  surroundings.
 4  want  to  tell  him  that  when  he  visit-
 ed  Rourkela—it  was  his  first  visit—
 the  first  act  of  his  was  to  lay  the
 foundation  for  the  Andhra  Bhavan
 which  created  the  bitterest  commu-
 Nal  feelings  in  that  area,  and  today
 there  is  such  a  tension  existing  among
 the  employees  that  they  feel  as  if  in
 Rourkela  unless  you  are  a  South
 Indian  or  a  Bengali  you  have  no  place.
 Be  that  88  it  may,  I  would  just  likr  to
 refer  to  the  reply  that  he  made  to  the
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 question  about  the  losses  incurred
 by  Hindustan  Steel.  |  know  that
 when  you,  Sir,  were  the  Minister  in
 charge,  some  efforts  were  made  to  find
 out  what  are  the  real  reasons  for  the
 increase  in  cost  of  production  and
 what  steps  can  be  taken  to  reduce
 that.

 #
 First  of  all,  let  me  point  out  that

 the  Mimister  in  his  reply  has  tried  to
 show  that  the  Hindustan  Steel  as  a
 whole  is  now  making  profits.  He  said
 that  whatever  losses  were  incurred
 were  at  the  initia}  period  and  that
 there  were  so  many  other  factors  in-
 volved  in  it.  |  want  to  ask  him  whe-
 ther  it  is  not  a  fact  that  it  was  esti-
 mated  that  after  depreciation  in  1984-
 65  they  would  earn  a  profit  of  about
 Rs.  ll  crores.  But  what  is  it  that  they
 have  earned?  In  ‘1964-65,  according
 to  their  own  reports,  the  profits  earn-
 ed  are  only  Rs.  2.l  crores.  Again,
 next  year  it  is  only  Rs,  .66  crores
 In  1966-67  have  they  earned  any  pro-
 fit?  Are  there  not  heavy  losses?
 This  can  be  borne  out  fram  the  very
 fact  that  according  to  the  Pande  Com-
 mittee  Report  in  Durgapur  alone  the
 toss  is  to  the  tune  of  Rs.  3  crores.  I
 do  not  know,  but  I  think  I  am  correct
 in  assuming,  that  whatever  profit
 Bhilai  and  Rourkela  would  earn  would
 not  make  up  this  deficit.

 We  have  dumped  Rs.  960  crores  into
 the  stee]  establishments.  What  are
 the  real  reasons  for  the  steel  factories
 not  coming  up  to  expectations  as
 regards  earnings?  The  Minister  can-
 not  take  shelter  by  saying  that  the
 Mahatab  Committee  was  the  ‘only
 committee  that  found  out  the  defects.
 There  have  been  recommendations
 made  by  the  Committee  on  Public
 Undertakings.  Right  from  the  year
 ‘1965,  that  Committee  has  submitted  as
 many  as  five  reports  in  this  regard
 wherein  that  Committee  has  pointed
 cut  the  main  defects.  I  have  the  whole

 *Half-an-hour  Discussion.
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 list  with  me,  but  because  of  the  short-
 age  of  time  I  would  not  like  to  go  into
 that.  But,  so  far  ag  the  important
 aspects  of  the  question  is  concerned,
 either  there  is  no  reply  from  the
 Ministry  to  the  Committee  or  no  action
 has  been  taken.  Here  I  want  to  point
 out  two  important  factors.

 Take  the  case  of  inventory.  You
 will  find  that  the  inventory  including
 finished  goods  is  at  the  present  mo-
 ment  to  the  tune  of  Rs,  121  crores,
 equal  to  8  months  cost  of  sales.  Take
 spares.  It  has  been  pointed  out  many
 a  time  not  only  by  the  Committee  on
 Public  Undertakings  but  also  the
 Estimates  Committee  that  the  spares
 which  they  bave  at  the  present  mo-
 ment  is  ‘..cth  about  Rs.  74  crores,
 wheres’.  the  annual  requirement  is
 oaly  Ns.  30  crores,  which  means  that
 they  have  a  surplus  for  consumption
 for  two  and  a  half  years.  Again,  if
 you  look  to  the  coal  washeries  and
 other  investments,  where  the  capital
 cost  is  much  and  yet  utilisation  and
 production  on  much  below  expecta-
 tion,  it  goes  on  increasing.  Therefore,
 all  these  aspects  which  have  been
 Pointed  out  so  many  timeg  have  not
 been  taken  into  account  by  the  Gov-
 ernment,  nor  any  serious  effort  made

 ‘to  reduce  or  eliminate  them,

 Coming  to  the  Mahatab  Committee,
 it  has  made  as  many  as  45  suggestions.
 The  Minister  chose  to  state  the  other
 day  that  some  of  the  recommendations
 are  being  implemented  and  the  re-
 sults  would  be  known  later.  I  want
 to  know  specifically  which  are  the  re-
 commendations  which  are  already
 accepted  by  government  and  which
 are  the  recommendations  which  are
 not  accepted  by  government.  In  this
 connection,  instead  of  going  into  every
 detail,  I  want  to  pin-point  one  parti-
 cular  matter,  and  that  is  about  coal
 supply  or  coal  purchase  policy.  It
 has  been  pointed  out  by  everybody.
 by  whoever  has  gone  into  this  ques-
 tion,  whether  technicians,  experts  or
 committees,  that  so  far  as  supply  of
 coal  to  Hindustan  Steel  is  concerned,
 it  pays  more  than  the  price  for  that
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 particular  grade  of  coal.  The  high
 ash  content  in  the  coal  results  in
 lower  blast  furnace  output  and  conse-
 quently  higher  coa  of  production.
 This  bas  been  pointed  out  several
 times.

 What  are  the  real  defects  at  the
 Present  moment?  The  Hindustan
 Steel  is  today  the  largest  coal  pur-
 chaser.  They  purchase  2,20,000  tonnes
 for  its  two  coal  washeries.  Ig  you
 compare  the  rate  paid  by  the  Superin-
 tendent  of  Coal  Washeries  with  the.
 market  rate  for  E  to  H  categories,
 grade  III  A,  you  will  find  that  the  loss
 would  be  about  Rs.  5  lakhs  per
 month.  They  pay  Rs,  26.99  per  tonne
 whereas  the  market  rate  is  much
 lower,

 So  far  as  raw  coking  coal  is  con-
 cerned,  the  Hindustan  Steel  purchases
 +1,20,000  tonnes  of  raw  coking  coal.
 There  also,  it  has  been  pointed  out
 several  times,  there  is  heavy  loss  and
 it  merrily  goes  on.  The  Managing
 Director  of  Indian  Iron  and  Steel  in  a
 statement  says  that  the  coal  purchased
 in  95]  had  20  per  cent  of  ash  content
 but  now  it  is  between  25  per  cent  and
 30  per  cent.  Ag  a  result  of  this  you
 know  what  is  happening,  As  I  peint-
 ed  out,  the  more  the  ash  content  it
 means  the  higher  the  cost.

 Where  do  they  get  that  and  how  do
 they  get  that?  They  get  it  from  pri-
 vate  collieries  and,  I  think,  some  from
 the  NCDC.  How  the  purchase  is
 made  has  been  very  elaborately  des-
 cribed  in  thig  committee's  report.
 They  have  said  that  the  joint  sampling
 of  coal  is  done  at  the  destination.
 There  are  as  many  as  144  collieries
 from  which  they  purchase  this  coal.

 SS  hrs.

 {Surrmatr  LAKSHMIKANTHAMMaA  in  the
 Chair]

 ‘There  are  actually  about  78)  load-
 ing  sidings.  When  this  is  done  at  the
 destination,  you  can  well  realise  that
 we  do  not  have  the  staff  to  do  this.
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 ‘(Shri  Surendra  Nath  Dwivedy]
 It  is  impossible:  for  any  business  con-
 cern  or.  commercial  undertaking  to
 appoint  so  much  staff  to  scrutinise  this
 at.the  coal-head.  As  a  result  of  this
 the  grade  that  we  get  is  much  lower
 and  we  pay  higher  rates.  This  has
 been  pointed  out  not  only  by  this
 committee  but  also  by  the  Public
 Undertakings  Committee.  We  must
 have  some  method  to  scrutinise  this,
 they  have  .suggested,  by  supplies
 either  at  the  colliery  or  at  the  destina-
 tion  and  there  must  be  a  statutory
 obligation.  This  has  been  felt  by
 everybody  and  it  has  been  pointed  out
 specifically.  I  would  like  to  know
 from  him  whether  the  statutory  obli-
 gation  has  been  imposed.  It  has  not
 been  done.

 I  would  like  to  know  from  the  Mini-
 ster  whether  the  private  collieries
 from  whom  they  get  these  supplies
 have  the  capacity  to  produce  that
 much  and  whether  the  seams  that  are
 there  ‘still  in  operation  can  really
 supply  the  grade  of  coal  for  which
 contracts  have  been  entered  into  with
 them.  You  will  actually  find  that
 these  collieries  -have  very  negligible
 deposits:  of  grades  E  to  H  and  yet
 orders  are-being  placed  with  these
 collieries  by  the  Superintendent  of
 Coal*Washeries.  I  would  like  him
 even  now—I  think,  he  should  have
 taken  steps  much  earlier—to  examine
 the  working  plans  of  these  collieries
 who  are  the  suppliers  to  Hindustan
 Steel,  It  will  be  found  that  neither
 they  have  the  capacity  nor  they  have
 the  proper  machinery,  These  collie-
 ries  supply  a  very  low  quality  of  coal
 and  that  is  okayed  by  the  Coal  Pur
 chasing  Officer  or  the  Coal  Controller.
 There  is  a  lot  of  corruption.  There  is
 some  sort  of  a  private  arrangement
 between  the  Purchasing  Department
 of  the  Hindustan  Steel  and  the  sup-
 Pliers  of  coal,

 I  know  there  is  a  dearth  of  coking
 coal  in  the  country.  But  that  will  be
 a  lame  excuse,  Hon  account  of  that,
 we  go  on  purchasing  from  private
 collieries,  we-would  be  doing  it  at  the
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 cost  of  the  country,  at  the  cost  of  the
 consumer,  and  the  cost  of  getting  a
 bad  name  for  the  public  sector  in-
 dustries  which  we  want  to  expand.
 The  private  collieries  are  mot  in  a
 position  to  produce  that  quality  of
 coal.  I  would  like  to  know  from  the
 Minister  Why  this  has  been  continu-
 ing  so  far.  No  efforts  have  been  taken
 to  minimise  these  things.

 Apart  from  this,  so  far  as  loss  on
 account  of  supply  of  inferior  raw
 materials  is  concerned,  it  was  admit-
 ted  before  us,  when  we  visited  some
 of  the  steel  factories,  not  by  any
 Manager,  by  the  Chairman  of  the  Hin-
 dustan  Steel  himself  that  coal  and  iron
 ore  account  for  more  than  90  per  cent
 of  the  total  loss.  I  would  like  to
 know  what  steps  are  being  taken  to
 improve  the  position  and  whether  any
 disciplinary  action  has  been  taken
 against  persons  who  are  responsible
 for  this  loss  which  has  been  pointed
 but  several  times  by  many  people  in
 this  country.

 I  would  also  like  to  know  from  him
 what  steps  are  being  taken  to  improve
 the  low  utilisation  of  plant  and
 machinery  and  what  steps  are  being
 mad@t  to  work  the  fertiliser  plant,  and
 the  coal  washeries  to  the  full  capacity.
 Unless  Government  comes  forward
 with  a  comprehensive  statement,  that
 they  are  going  to  take  firm  steps,  at
 least  steps  that  have  been  suggested
 by  different  committees,  to  reduce  the
 cost  of  production  of-steel,  I  will  say,
 if  they  do  not  do  that,  they  will  be
 accused  of  sabotaging  the  very  public
 sector  for  which  they  say  so  much.

 श्री  रणघोर  कासल :.  (रोहतक)  पहले
 भी  हाफ़  शऔवरं  डिस्कणशन  में  दुर्गापुर  की  बाबत
 यह  सवाल  झाया  था  4  हिन्दुस्तान  स्टील  .एक
 परैंट  बौडी  है  शौर  एक  तरीके  से  स्टील
 प्रोडक्शन  के  लिहाज  से  देश  की  यह  नाक
 है  ।  मैं  समझता  यह  हूं  कि  जाय  इसके  कि
 अरबों  और  करोड़ों  रूपया  इस  पर  मुनाफ़ा
 होता.  हमें  बड़ी  शर्म  महसूस  होती  हैं  कि
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 हम  घाटे  की  तरफ  जा  रहे  हैं  -  देश  सोण-
 लिज्म  की  तरफ  कदम  बढ़ाना  चाहता  है
 लेकिन  जो  बड़े  बड़े  इदारे,  सनभझती  इदारे
 जिस  में  यह  भी  एक  है,  इन  में  खसारे  से  हमें
 दो,  चार  होना  पड़ता  है  ny  खसारा  हमें  नजर
 अता है  उस  से  सारे  मलक  की  सोशलिज्म  में
 और  यह  जो  सनभ्रती  इदारा  है,  कौमी  मिलिकियत
 में  बनाने  वाले  हैं  उस  में  हमारा  कौनफिडेंस
 जेक  हो  जाता  है  |  मैं  मंत्री  महोदय  से  यह
 पूछना  चाहता  हूं  कि  यह  इतनी  बड़ी  जिम्मे-
 दारी  देश  की  हम  ने  सम्भाली  है,  अब  अव्वल
 तो  इस  में  खसारा  क्‍यों  होता  है  और  अगर
 खसरा  करना  ही  है  तो  कितने  साल  तक  झौर
 यह  चलेगा  ?  मैं  उन  को  सुझाव  भी  दूंगा
 शर  साथ  साथ  पूछूंगा  कि  क्‍या  वह  यह
 करने  के  लिए  तैयार  हैं  कि  अगर  यह  उन
 के  बस  का  रोग  नहीं  है,  गवर्नमेंट  मशीनरी
 में,  मैनेजमैंट  के  जो  अफसर  हैं  या  म्लाजमीन
 हैं  अगर  वह  दक्ष  और  होशियार  नहीं  हैं
 तो  बिड़ला,  टाटा  व  डालमिया  आदि  के
 वहां  जों  आजमूदा  आदमी  काम  करते  हैं
 उस  साइड  के  मूलाजमीन  को  अपने  वहां
 डैपुटेशन  पर  लेलें  और  इधर  इस  में  खसारे
 के  बजाय  फायदा  करके  दिखायें,  जैसे  भी
 हो  किसी  तरीके  से  इन  में  मुनाफ़ा  करके
 हम  दिखला  सके  ताकि  हमारी  दूसरी
 जो  बड़ी  बड़ी  इंडस्ट्रीज  है  उन  को  भी  हम  टेक
 ग्रोवर  कर  सकें  ।  हमारे  मिनिस्टर  एक
 नौजवान  उप्रक्ति  हैं  जिनमें  कि  काम  करने
 का  उत्साह  व  तड़प  है  और  मैं  चाहूंगा  कि
 यह  ख़सारे  वाली  बात  के  लिए  i-2  साल
 की  हद  रर्क्खें  र  इस  को  देखें  कि  उस
 मुद्दत  के  बाद  यह  खसारा  पबलिक  सैक्टर
 की  इंडस्ट्रीज  में  हरगिज  नहीं  होना  चाहिए  ।
 देश  को  इस  साइड  से  ज्यादा  से  ज्यादा
 मुनाफा  मिलना  चाहिए  और  क्‍या  मंत्रों
 जी  इस  के  लिए  एक  हाई  पावर  कमेटी  पालिया-
 चैंट  के  मैम्बरों  की  या  कोई  एक  ऐसपक्टंस  की.
 कमेटी  बनाने  को  तैयार  हैं  ज्ञो  इस  चीज  में
 गहराई  से  जाकर  जांच  पड़ताल  करे  और  यह
 देखे  कि  इस  में  प्राख्विर  क्या  वजह  है,  कोन
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 सी  बीमारी  है  जिसकी  कि  वजह  से  यह
 खसारा  होता  है  और  इस  घाटे  को  कैसे  रोका
 जाय  ?  क्‍या  मंत्री  महोदय  इस  तजवीज  पर
 गौर  करने  के  वास्ते  तैयार  होगें  ?
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 Shri  S.  8.  Kothari  (Mandsaur):  I
 should  like  to  draw  the  attention  of
 the  Minister  to  certain  aspects  of
 Hindustan  Steel  and  would  like  to
 know  the  reason  why  they  have  not
 been  performing  these  things  proper-
 ly.  The  performance  is  poor  particu-
 larly  with  regard  to  two  or  three  mat-
 ters,  to  which  I  would  draw  the  atten-
 tion  of  the  Minister.

 Firstly,  there  is  considerable  accu-
 mulation  of  obsolescent  stores.  What
 is  happening  is  that  the  Manager  and
 other  staff  do  not  want  to  separate  out
 those  obsolescent  stores  because  if
 they  did  so,  their  losses  would  rise
 higher.  This  is  an  important  thing
 which  has  to  be  looked  into.  This  is
 also  connected  with  lack  of  inventory
 control.

 Secondly,  I  should  like  to  point  out
 that  the  labour  and  the  staff  do  not
 have  sufficient  incentives  to  maximise
 production.  This  is  a  feature  which,
 if  I  may  point  out,  is  common  practi-
 cally  to  all  industrial  undertakings.
 We  have  visited  a  number  of  under-
 takings  as  members  of  the  Public
 Undertakings  Committee  and  we  find
 that  in  most  of  the  undertakings  they
 do  not  have,  as  I  said,  incentives  to
 maximise  production,  It  is  here  that
 the  Minister  must  direct  his  attention.

 The  last  point  that  I  would  like  te
 make  because  of  shortage  of  time  is
 with  regard  to  the  quality  of  raw
 material  and  the  coke  that  is  received
 by  these  undertakings.  In  the  case  of
 the  Durgapur  Steel  Plant,  it  was  even
 reported  in  the  commercial  under-
 takings  report  that  the  coke  received
 was  just  estimated  and  it  was  not
 even  weighed  because  weigh-bridges
 had  not  been  received  for  a  number  of
 years.  This  continued  and  the  result
 was  that  there  was  some  collusion  bet-
 ween  the  suppliers  of  coke  and  the
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 {Shri  5.  S,  Kothari]
 P.ant  Purchasing  Department,  and
 the  concern  incurred  losses.  Besides,
 the  quality  received  is  not  properly
 checked  and  there  js  no  contro]  on
 that.

 Logs  tn

 Mr;  Chairman:  He  may  ask  the
 question.

 Shri  s.  8.  Kothari:  I  am  asking  the
 question.  J]  am  raising  a  very  impor-
 tant-  point  because  it  concerns  the
 vitality  of  the  public  sector  undertak-
 ings,  particularly  this  important  un-
 dertaking.

 With  regard  to  labour,  I  have  just
 two  more  peints.  Considerable  over-
 time  is  being  paid  The  labour  in  the
 Durgapur  Steel  Plant  particulariy  is
 accustomed  not  to..  (Interruptions)
 labour  or  work  very  hard  or  suffici-
 ently  hard  during  working  hours  and
 then  they  try  to  make  up  with  the
 arrears  of  work  by  working  overtime
 or  working  outside  office  hours,  and
 the  overtime  allowance  is  going  up
 higher  and  higher  continuously.  This
 is  a  fact.  The  figures  are  there  and
 can  be  leoked  into  by  the  Minister.

 Then,  excessive  amenitie;  have  been
 given  to  workers  and  that  is  because
 the  amenities  are  shared  from  top  to
 bottom,  from  the  General  Manager  to
 the  inferior  staff,  as  emall  as  the  third
 category  or  the  forth  category  staff,
 and  there  is  mo  check,  no  control,
 whatsoever  This  particular  item  is
 Pparticuler:y  applicable  to  Durgazur
 Steel  Plant.

 Keepin  in  view  all  these  things,  I
 would  like  to  ask  fhe  Minister  whe-
 ther  he  would  look  into  all  these
 points  that  I  have  made  out  and  en-
 sure,  firstly,  that  the  obsolescent
 stores  are  separated  out....

 Mr.  Chairman:  He  need  not  repeat
 all  those  points.

 Shrj.S.  5.  Kothari:  |  #n  not  repeat-
 ing.

 Particu‘arly  with  regard  to  raw
 materials,  he  should  ensure  that  con-
 tro]  is  ‘established  The  most  impor-
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 tant  point  is  that  he  should  see  that
 the  bonus  paid  to  the  labour  and  staff

 is  linked  to  productivity  and  the
 levels  of  production  attained,

 Shri  Sbhrichand  Goel  (Chandigarh):
 Considering  that  the  Durgapur  plant
 is  one

 oe  an
 she  very  important  public

 sector  und  kings,  which  has  cost  us
 more  than  Rs.  200  crores  out  of  which
 the  foreign  exchange  component  was
 to  the  tune  of  more  than  Rs.  i00
 crores,  and  considering  that  the  loss
 has  been  very  huge  and  various  com-
 mittees  have  been  appointed  and  ever.
 the  Pande  Committee  has  made  as
 many  as  82  recommendations,  I  want
 to  know  whether  a  periodical  review
 of  what  has  been  done  to  implement
 those  recommendations  has  been  made
 and  if  so,  what  tne  result  of  that
 periodical  review  is  and  what  it  indi-
 cates.  I  also  want  to  know  what  has
 been  done  in  regard  to  the  important
 suggestion  to  improve  the  skill]  and
 ability  of  the  employees  and  also  to
 have  a  better  employee  attitude  and
 industrial  relations.  I  would  like  to
 know  what  has  been  done  in  that
 direction  because  much  of  the  success
 of  the  project  depends  upon  better
 inaustrial  labour  relations  and  better
 employee  attitude  and  on  the  improve-
 ment  of  the  skill  and  ability  of  the
 employees.

 Shri  N.  हू,  Somani  (Nagaur):  Is
 this  nut  a  saq  spectacle  that  we  have
 in  this  country  that  in  a  singie  mono-
 lithic  structure  an  investment,  or  I  do
 not  know  whether  it  is  a  misinvest-
 ment,  of  over  Rs.  960  crores  yields
 after  a  number  of  years  a  net  profit
 of  Rs.  66  crores?  I  would  like  to  ask
 whether  this  country  is  no  affluent  and
 whether  we  have  got  so  much  of  re-
 sources  that  we  can  afford  to  fritter
 them  away  or  whether  we  can  afford
 to  give  up  the  profits  that  would  other-
 wise  have  accured  if  this  money  could
 have  been  diverted  into  more  produc-
 tive  ventures.  Otherwise,  I  do  not
 know  how  it  is  defensible  that  with  a
 plant  which  does  not  belong  to  the
 I9th  century  as  some  of  our  other
 plants  may  be,  with  a  plant  that  is  not
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 uneconomic  because  it  has  been  buveh'
 of  the  annual  size  between  a  million
 and  2  millions,  a  plant  that  has  been
 bought  in  the  fifties  and  sixties,  which
 must  be  one  of  the  most  modern  anc
 efficient  and  self-supporting  plants  in
 the  world,  we  cannot  face  world  com-
 Petition  in  the  matter  of  exports  anc
 why  we  cannot  have  sound  market
 forecasting  whereby  we  can  seli  our
 steel  produced  from  our  own  steel
 factories.  There  are  several  reasons
 for  this  which  have  been  gone  into  not
 only  by  the  Pande  Committee  but  by
 the  Hare  Krushna  Mahtab  Committee
 and  they  have  also  been  gone  into  by
 enlightened  ang  studied  public  opinion
 in  this  country.  I,  for  one,  therefore,
 cannot  belive  that  the  cost  of  produc-
 tion  in  our  steel  factories  cannot  go
 down.  We  shall  have  0  change  our
 attitude  towards  this.  A  country  like
 Japan  which  is  situated  thousands  of
 miles  away  and  which  buys  Indian
 iron  ore  is  able  to  dump  its  steel  in
 the  world  market  I  do  not  know  why

 .We  cannot  compete  with  Japan  which
 buys  iron  ore  from  us  and  then  dumps
 it  in  the  worlgd  market.  We  would
 like  to  know  what  specific  steps  Gov-
 ernment  are  going  to  take  and  how
 much  time  is  the  hon.  Minister  going
 to  take  to  set  these  maters  right  which
 are  absolutely  being  neglected  because
 of  mismanagement  and  other  things.

 Shri  D,  N.  Patodia  (Jalore):  The
 subject  is  so  important  and  the  char-
 ges  against  these  plants  are  so  grave
 that  possibly  the  matter  should  have
 been  discussed  for  one  full  day.  But
 on  account  of  the  shortage  of  time  Lr
 would  only  confine  myself  to  one  par-
 ticular  point

 The  whole  of  this  inefficiency  is  per-
 haps  due  to  the  very  wrong  concep-
 tion  of  public  sector  undertakings.
 These  undertakings  are  based  on  poli-
 tical  considerations,  without  any  ¢on-
 sideration  of  inputs  and  outputs  in
 economic  terms  and  without  keeping
 any  profit  ratio  in  relation  to  the  capi-
 tal  inputs  in  the  particular  industr:

 In  reply  to  a  question  originally,  the
 hon.  Minister  accepted  that  in  respect
 of  steel  projects  they  are  overstaffed.
 H  reminds  me  of  Parkinson's  theory

 SARAVANA  4,  889  (SAKA)  Hindustan  Steel
 Ltd.

 which  says  that  with  each  additional
 staff,  the  expenses  do  not  add,  they
 multiply,  With  each  addifional  staff,
 we  need  more  living  quarters,  more
 office  space,  more  services,  more  assis-
 tance,  That  is  why  we  find  that  in
 the  Durgapur  Steel  Project  alone,  staff
 quarters  have  been  built  at  a  colossal
 cost  of  Rs.  17  crores.
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 May  I,  therefore,  know  from  the
 hon.  Minister  how  and  in  what  effec
 tive  manner  he  proposes  to  take  steps
 by  which  this  overstaffing  in  these
 public  séctor  undertakings  is  reduce:
 and  expenses  suitably  cut  down  i:
 that  extent?

 ra

 जाज  फरनेंडीज  (ठम्वई-दक्षिण  )
 सभापत्ति  महोदय,  मैं  तो  हमेशा  से  यह  कहते
 ाया  हुँ  कि  नौकरशाही  प्रोर  भ्रष्टाचार
 इन  दो  बुनियादी  करणों  की  वजह  से  सा्व-
 जनिक  क्षेत्र  के  हर  एक  उद्योम,  धन्धे  में,  या
 करीब  करीब  हर  एक  उद्योंए'  शन्धे  में  हमेशा
 नुकसान  होता  रहा  है।  यहं  क्रष्टाचार  झौर
 नौकरशाही  ही  यहां  सारा  बिसाड़  करने  का
 काम  कर  रहे  हैं  ।  भ्रभी  अभी  एक  उदाहरण
 ऐसा  हमारे  सामने  आया  कि  सरकार  जो
 फर्टिलाइजर  कारपोरेशन  चलाती  है  जिस
 में  10 करोड़  से  ज्यादा  रुपये  नगे  हैं,  उस  में
 कई  वर्धों  तक  चेझरमेन  आर  मं॑नेजिग
 डाइयेक्टर,  जो  बो०  सो०  मुकर्जी  नाम-के
 व्यक्ति  थे,  जो  कि  ट्राम्बे  फटिलाइजर  कार-
 पोरेशन  को  बिगाड़ने  का  काम  करते  रहे,
 उन  को  सरकार  महीने  में  5  या  0  हजार
 रूपया  तन्ख्वाह  दिल्ली  में  बिठला  कर  दे  रहा
 है,  रिटायरमेंट  के  बाद  ।  इस  तरीके  से  ो
 अष्टाचार  और  नोकरशाहों  चलत।  है,  मैं
 समझता  हूं  कि  ज्ञो  बड़े  कारपोरेशन  बनाये
 जाते  हैं पौर  उन  का  जो  केन्द्रोयकरण  होता.है
 उस  में  उसे  ज्यादा  प्रोत्साहन  मिलता है  1  दिल्‍ली
 में  फटिलाइजर  कारपोरेशन  का  हेडक्वार्टर
 है  और  पांच  केन्द्रों  में  उस  के  पांच  कारखसने
 हैं।  हर  हफ्ते  उन  के  मंनेजिंग  डाइरेक्टर
 और  छोटे  बड़े  झफसर  दिल्ली  की  यात्रा  करते
 रहते हैं  भ्रौर  यहां खूब  मौज  अबें में  रहते
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 हैं  तथा  सरकार  का  पैसा  बह  गलत  ढंग  से
 इस्तेमाल  करने  का  काम  करते  हैं  |

 इस  लिये  में  मंत्री  महोदय  से  पूछना
 चाहता  हूं,  जब  हिन्दुस्तान  स्टील  के  बारे  में

 यह  बहस  चल  रही  है,  कि  जो  केन्द्रीयकरण
 करके  बनाया  हुआ  कारपोरेशन  है  उस
 का  विवेन्द्रीकण  करके  हर  एक  स्टील  यूनिट
 को  एक  झलग  कारपोरेशन  या  कम्पनी  बना
 करके जो  वहां  के  ही  रहने  वाले  लोग  हैं  ौर
 उन  को  चलाने  वाले  लोग  हैं  उन  के  हाथों  में
 उन  कारखानों  की  व्यवस्था  दी  जायेगी  और
 केन्द्रीकरण  करके  ज़ों  प्रष्टाचार  पर  नौकर-
 शाही  को  चलाने  का  काम  है  उस  को  बन्द
 किया  जायेगा  ?  मैं  जानता  चाहता  हूं  कि  इस
 सुझाव  के  बारे  में  क्या  कोई  वक्‍त  की  मर्यादा
 लगा  कर--यरह  नहीं  कि  सोचा  जायेगा,
 बक्त  की  मर्यादा  लगा  कर-मंत्री  महोदय
 उसको  स्वीकार  करने  के  लिये  तैयार  हैं  ?

 इस्पात,  खान  तथा  धातु  झन्‍्त्री  (डा०
 खन्ना  रेडडो)  :  सभापति  महोदय  स्टील

 प्रोजेक्ट्स  क ेलासेज  के  सिलसिले  में भ्रौर  जो
 सारी  बातें  बतलाई  गईं  उनके  सम्बन्ध  में
 मैं चन्द  बातों  की वजाहत  जो  थोड़ा  समय  है
 उसमें  करने  की  कोशिश  करूंगा  ।  झभी
 इससे  पहले  जून  में  एक  सवाल  के  सिलसिले  में
 तफस्तीलात  मेने  हाउस  के  सामने  रखने  की
 कोशिश  की  शौर  उसके  बाद  कुछ  मजीद
 तफसीलात  में  झ्राज  रखूंगा  |

 पहुली  बात  तो  यह  कि  हमारे  स्टील
 प्रोजेक्ट  का  कंसेप्शन  पब्लिक  सेक्टर  में
 ठीक  नहीं  है  -  यह  एक  मतभेद  की  बात  हो
 सकती  है  लेकिन  हमारे  इस  देश  में  और

 दुनिया  में  कई  इस  किस्म  के  देश  हैं  जहाँ  यह
 पूछा  जा  सकता  है  कि  स्टील  को  पब्लिक
 प्रोजेक्ट  के  तौर  पर  पब्लिक  सेक्टर  में  लेकर
 खोलने  की  भावश्यकता  क्‍या  है  7  पहला
 बुनियादी  तौर  पर  जो  मतभेद  है  बह  यह  कि
 हम  ने  कोई  लगभग  एक  हज़ार  करोड़  तक
 इसमें  इन्वेस्ट  किया  झौर  उसकी  वजह  से
 हमें  कोई  फायदा  नहीं  हुआ  इसमें  मुसलसल
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 लास  होता  जा  रहा  है  |  उस  सिलसिले  में
 एक  बात  साफ  कर  देना  चाहता  हूं।  हजार
 करोड़  जो  रखा  गया  है  उसमें  से  पिछले  चन्द
 सालों  में  सात  सौ  या  नौ  सौ  करोड़  रुपये  का
 स्टील  बनाया  गया  है  1  झ्गर  हम  इस  स्टील
 को  न  बनाने  तो  फिर  बुनियादी  तौर  पर
 पूरा  इम्पोर्ट  करना  पड़ता  शौर  उसके  लिये
 हमें  फारेन  एक्सचेंज  खर्च  करना  पड़ता  |
 यह  जो  चीज़  है  यह  देश  हित  में  न  होती  ।

 8.00  hrs,

 हमारी  इकोनोमी  झौर  हमारी  रोजमरी
 की  जिन्दगी  के  लिए  बाज़  चीज़ें  ऐसी  होती  हैं
 कि  उन  चीज़ों  को  हम  उसी  तरीके  से  'रिटन्स
 भौर  रिम्युनरेटिव  तरीके  से  नहीं  चला  सकते
 हैं  उनको  वैसे  चलाना  मुश्किल  हो  जाता  है  |
 में  समझता  हूं  कि  जहाँ  तक  स्टील  प्राजैक्ट्स
 aT  सम्बन्ध  हूँ  उनके  अन्दर  भी  इस  किस्म  की
 एक  खास  बात  है  |

 हाँ,  यह  जरूर  है  कि  हम  कास्ट  श्राफ
 प्रोडक्शन  को  कम  करेंझौर  जो  दूसरी  खराबियां
 हैं  उनको  दूर  करें  ।  यह  बिल्कुल  सही  भी  है।
 उसके  लिए  जो  सुझाव  दिये  गये  हैं  या  दिये
 जाते  हैं  उन  पर  भ्रमल  करने  की  में  और  मेरी
 मिनिस्ट्री  की  तरफ  से  जितनी  की  कोशिशें
 हो  सकती  है  की  जायेगी  और  ऐसा  करना
 हमारा  फर्ज  भी  है  t

 मेरे  झानरेबल  दोस्त  श्री  द्विवेदी  साहब
 को  एक  बात  की  शिकायत  मालूम  होती  है  |
 मैं  आँध्र  से  झाता  हूं  ।  वह  समझते  हैं  कि
 मुझ  को  इस  मिनिस्ट्री  में  इम्पोर्ट  किया  गया
 है।  में  नहीं  आता  तो  और  भी  कोई  झादमी
 किसी  दूसरी  स्टेट  से भा  सकता  था  उड़ीसा
 से  या  कहीं  औौर  स ेकिसी  न  किसी  को  इस
 मिनिस्ट्री  में  शाना  ही  पड़ता  ।  में  समझता
 हैं  कि  इस  तरह  से  हम  को  सोचना  नहीं
 चाहिये  ।

 जिस  वाके  की  तरफ  उनका  इशारा  था
 उसको  मैं  साफ  कर  देना  चाहता  हूं।  तमाम
 प्राजैक्ट्स  में  जो  प्राविसिस  के  लोग  होते  हैं
 उनकी  भलाई  के  काम  करने  की  कोशिश  की
 जाती  है  ।  में  भिलाई  झभौर  दूसरी  तमाम
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 प्राजैक्ट्स  की  बात  कर  रहा  हूं  1  यहाँ  भी
 उनके  स्कूलों  भौर  उनकी  कल्वरल  एक्टि-
 विंटीज़  के  लिये  बराबर  ध्यान  दिया  जाता  है
 उसको  प्रोत्साहन  दिया  जाता  है  n  इस  तरह
 के  कामों  को  करने  के  लिये  मुझे  उड़ीसा  या
 राउड़केला  जाने  की  जरूरत  नहीं  हैं  !  झगर
 में  वहाँ  जाता  हूं  तो  इंस्पैक्शन  के  लिए  जाता
 हूं  ।  जो  जमीन  देने  का  फैसला  ह्ुझा  है
 बहू  जनरल  मैनेजर ने  किया  है  वह  किसी  भी
 तरह  से  मेरे  हुक्म से  नहीं  हुआ  है।  म॑  मानता

 हैं  कि  वहाँ  उड़ीसा  में  खास  तौर  पर  कोई  खास
 बैकप्राउंड  है  जिसकी  तरफ  भ॑  इतने  थोड़े  से
 समय  में  जाना  नहीं  चाहता  हूं  ।  हमारे  दोस्त
 का  भी  वहाँ  इनफ्लुएंस  है  ।  सुना  है  कि  वह

 . लेबर  भागनाइजेशन  के  प्रेजीडेंट  भी  हैं  ।
 में  उनसे  प्रार्थना  करता  हूं  कि वह  इस  मामले
 में  दिलचस्पी  लें  ौर  तमाम  जो  भी  इस  किस्म
 की  धीज़ें  हैं  उनको  दिलाने  की  कोशिश  करें।

 ; तमाम  प्रान्तों  के  जो  भी  लोग  हैं  उनको

 सुविधायें  देने  के  लिये  बराबर  बहू  श्गर

 मजदूर  संघों  की  तरफ  से  सुझाव  देंगे  तो  ,  उन

 सुझावों  पर  श्रमल  कराने  की  कोशिश  के  लिये
 में  बिल्कुल  तैयार  हूं  ।

 जहां  तक  पब्लिक  अंडर<किग्ज़  की

 रिपोर्ट स  का  सम्बन्ध  है  उस  कमेटी  के  चेयरमन
 श्री  तिवारी  जी  ने  चार,  पांच  रोज़  पहले  झपने
 तौर  से  तमाम  मिनिस्ट्रीज़  को  एक  रेफ्रेंस  भेजा
 हैँ  और  उस  रेफरेंस  को  मेहरबानी  करके
 उन्होंने  मुझे  भी  भिजवाया  है  |  मेने  उनको
 फौरन  जवाब  दे  दिया  हैं  भौर  झाश्वासन  भी
 दे  दिया  है  ।  उस  आशवासन  को  में  यहाँ
 बोहराना  चाहता  हूं  ।  में  कहना  चाहता
 हैं  कि  जो  भी  उनकी  कमेटी  की  रिकोमेंडेशंज

 अनइस्प्लेमेंटिड  हैं  या  जो  भी  पैंडिग  हैं  उन  पर
 गौर  करके  जल्दी  से  जल्दी  उनके  पास  रिपोर्ट
 मिनिस्द्री  की  तरंफ  से  भेजने  की  कोशिश  की
 जायेगी  ।  में  मानता  हूं  कि  पब्लिक  अ्रंडर-
 टेकिंग्स  कमेटी  से  भौर  उसकी  रिपोर्ट्स  से
 हम  सब  को  लाभ  उठाना  बाहिये  1  उसके
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 तजुब  से  जिन  तफ्सीलात  में  बह  जाती  है
 और  जो  फैसले  करती  है  उनसे  फायदा  उठाना
 चाहिये,  उनसे  गुरेज़  करना  गलत  बात  है  t

 मेहताब  कमेटी  का  भी  यहाँ  जिक्र  किया
 गया  है  ।  यह  सही  है  कि  मेहताब  कमेटी  ने
 बहुत  शझ्च्छी  रिपोर्ट  दी  है  |  उसके  बारे  में
 क्या-क्या  स्टेप  लिये  गये  हैं  किस-किस  सुझाव
 पर  श्रमल  किया  गया  है,  उन  सारी  डिटेल्ड-

 फ््में  जाना  मेरे  लिये  इस  वक्‍त  मुश्किल  है  on

 ;  लेकिन  इतना  से  जरूर  कहूंगा  कि  मेंहताधं
 कमेटी  की  रिकोमेंडेशंज़  पर  जो  ऐक्शन  लिया
 जा  रहा  है  वह्‌  सदन  को  उसी  तरह  से  बता
 दिया  जायेगा  जिस  तरह  से  पाँडे  कमीशन  को
 रिपोर्ट  के  बारे  में  तफ्सील  के  साथ  बताया
 गया  था।  जिन  लाइंज़  पर  पढ़े  कमेटी.  की _
 रिकोपडेशंज़्  को  हम  इम्प्लेमेंट  कर  रदे  हैं
 शौर  जिस  तरह  से  उसके  बारे  में  तफ्सीलं  से
 हाउस.  को  बताया  जा  चुका  है  उसी  तरह  से
 जल्दी  से  जल्दी  मेहताब  कमेटी  की  रिपोर्ट  के
 बारे  में  बताने  की  कोशिश  थे  करूंगा  ny

 wat  लो  ग्रेड  कोल  के  बारे  में  कुछ
 कना  चाहता  हूं  ।  लो  ग्रेड  कोल  की  सप्लाई
 का  काम  भाज  जिस  ढंग  से  हो  रहा  है  उसमें
 कुछ  जरूर  दुए्वारियाँ  हैं,  उससे  कुछ  नुक्सान
 जरूर  हो  रहा  है  1  बहुत  से  लोग  कोल  सप्लाई
 करते  हैं।  लेकिन  इसमें  थोड़ी.सी  गलतफहमी
 जरूर  है  |  कोल  की  सप्लाई  के  सिलसिलें  में
 वाव्नेमेंट  ने  ज्वायंट  सैम्पलिंग  झाफ  कोल
 फ्राम  दी  प्वाइंट  झाफ  डस्टीनेशन  रखा  था  ।
 लेकिन  उस  वक्‍त  सारे  कोल  प्रोड्यूसर्स  उसमें
 शरीक  नहीं  हुए  ।  जैसे  कि  जिक्र  होता  है
 उसको  काग्रम  कर  सकी  हैं  +  जहाँ  तक
 सीम  की  जाँच  करने  का  सम्बन्ध  है.  हिन्दुस्तान.
 स्टील  के  कोई  झफसर  इसको  नहीं  करो  हैं,
 यह  उनकी  जिम्मेदारी  नहीं  है  7  कोल  कंट्रोलर
 के  झफसर जो  कि  इंडिपेंड्रेंट  भ्रफसर  हैँ  वे
 इस  काम  को  करते  हैं  ।  यह  कोल  कंद्रोलर
 का  कहना  है.कि  सीम  की  जाँच  की  रिपोर्ट
 फ्पूल  रिसर्च  स्टेशंज़  से  मंगाने  में  काफी  बेर
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 ला  रही  है  जिसकी  वजह  से  यह  मुश्किल  हो
 रही  है  ।  भभी  तो  कोल  का  डिकंट्रोल  हो
 गया  है।  झब  एच०  एस०  एल०  और  गवर्न॑मेंट
 माइनिंग  मिनिस्ट्री  के  कोप्रोप्रेशन  से  इस  बात
 को  देखेगी  कि  क्‍या  ज्वायंट  सैम्पलिंग  की
 बिना  पर  कोल  सप्लाई  ली  जा  सकती  हैं  ?
 में  इसको  भी  मानता  हूं  जैसा  कि  भ्रानरेवल
 मैम्बर ने  बताया  है  कि  बाज  ऐसे  लोग  हैं  जोकि
 बाहर  से  कोल  ले  कर  इनफीरियर  ग्रेड  सप्लाई
 करने  की  कोशिश  करते  हैं  7  इस  तरह से
 हुआ  भी  है  यह  में  मानता  हूं  ।  मेहताब  कमेटी
 की  रिपोर्ट  में  भी  इस  बात  का  जिक्र  है  ।

 हमारे  स्टील  प्लॉट  के  प्रन्दर  गौर
 बनिट  बन  रहे  हैं  ।  फटिलाइजर  प्लॉट
 'राउडकेला  में  है।  उसमें  कैलशियम  अमोनियम
 नाइट्रेट  बनता  है  ।  उसकी  जहाँ  कंपेसेटी
 5  लाख  80  हज़ार  थी  उसके  मुकाबले  में
 लास्ट  यीझर  सिर्फ  लाख  68  हज़ार  236
 टन  ही  बतों  |  इसकी  वजह  यह  है  कि  वहाँ
 एक  हम  ने  नाफ्ता  स्टीम  रिफामिंग  प्लॉट
 रखा  है  ।  वह  कायम  नहीं  हो  सका  ।  वहाँ
 कोक  शोबन  गैस  हाइड्रोजन  कंटेंट  के  बारे  में
 पहले  एक  रिपोर्ट  शाई  थी  7  उसकी  बिना  पर
 इस  प्लॉट  को  रखा  था।  बह  गलत  निकला  t
 इस  वास्त्रे  नाफ्ता  रिफामिंग  प्लॉट  रखने  के
 लिये  जा  रहे  हैं  ।  इसके  लिये  श्रा्डजें  प्लेस
 किये  गये  हैं  और  यह  i96s—69  में  कम्प्लीट
 होमा  |  जब  यह  फुल  कैपेसिटी  में  भ्रायेगी
 तो  फुल  कैपेसेटी  की  प्रोडक्शन  करने  का  हम
 काम  कर  सकेंगे  ।

 भ्रौर  भी  बहुत  सी  बातें  उठाई  गई  हैं  1
 इनवैटरीज़  के  बारे  में  में  कुछ  कहना  चाहता
 हूं  ।  प्राइवेट  सेक्टर  की  फिगर्ज  कम्पैरिज़न
 के  लिये  मेरे  पास  नहीं  हैं  a  पब्लिक  सैक्टर  के
 जो  मुख्तलिफ  सेक्टर  हैं  उनकी  जो  फिगर्ज  हैं
 उनमें  से  एक  चीज़  में  बतलाना  चाहता  हूं  ।
 मुख्तलिफ  यूनिद्स  की  36  महीनों  की  कंपेटी
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 की  इनवैंटरी  मौजूब  है  ।  उसमें  हिन्दुस्तान
 स्टील भी  है।  मेरे  पास  26  यूनिट्स की  हैं  ।
 एनुअल  रिपोर्ट  भ्रान  दी  वकिंग  श्राफ  इंडस्ट्रियल
 एड  कमशियल  प्रंडरटेकिग्ज  भ्राफ  दी  सैट्न
 गवर्नमेंट  i965

 का
 Shri  s.  8:  Kotharl:  May  I  point  out

 that  I  have  actually  worked  out  the
 comparative  figures  for  some  of  the
 inventories  in  each  of  these  three
 plants  under  Hindustan  Steel  and  the
 Indian  Iron  and  Tata  Iron,  and  I  can
 assure  you  that  on  the  basis  of  the
 figures  worked  out  by  me  last  year—
 a  part  of  which  has  also  been  men-
 tioned  in  the  Auditor's  Report  on  the
 commercial  undertakings—that  the
 accumulation  of  stock  in  your  Hindus-
 tan  Steel  is  far  more  than  in  the  other
 two  plants,  Indian  Iron  and  Tata's.
 You  can  compare  it  on  any  basis.

 डा०  चन्ना  रेड्डो  :  मेंने  झभी  जैसे  अर्य
 किया  हूँ  मेरे  पास  इस  वक्‍त  प्राइवेट  सेक्टर  की
 फ़िगर  हैं  |  लेकिन

 Shri  Ss.  Ss.  Kothari:
 figures.

 Dr.  Chenna  Reddy:  I  will  take
 note  of  them  and  I  will  have  them
 examined,  But  as  far  as  the  material
 that  is  available,  ]  am  just  placing

 them  before  the  House.  Hindustan
 Steel  has  about  eight  months’  stock—I
 am  not  trying  to  defend  or  I  am  not
 saying  that  it  is  very  good—as  against
 36  ‘months’  stock  in  other  organisa-
 tions.  I  think  this  figure  is  not  good.
 But  even  this,  I  am  prepared  to....

 Shri  S.  K.  Tapuriah  (Pali):
 shows  how  efficient  you  are!

 That.

 Mr.  Chairman:  You  cannot  have
 any  discussion  about  his  figures  and
 vour  figures  now.  Let  him  be  allowed
 to  continue  hig  reply.

 Shri  8.  8.  Kothari:  His  figures  are
 not  correct.  It  is  a  fantastic  figure.
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 Dr.  Chenna  Reddy:  |  am  referring
 to  the  Annual  Report  of  the  working
 of  commercial  and  industrial  under-
 takings,  page  89,  Table  XIV.

 Shri  Ranga  (Srikakulam):  In  any
 case,  the  other  things  do  not  cost  so
 much.  Here,  it  is  crores  of  rupees.

 Shri  Surendranath  Dwivedy:  Why
 should  you  have  eight  months’  stock?
 He  shou'd  explain  He  should  not  set
 a  bad  example.

 Dr.  Chenna  Keddy:  I  can  apprecite
 the  anxiety  of  hon.  Members.  I  made
 it  perfectly  clear.  I  said  it  in  Urdu
 and  Shri  Ranga  particularly,  has  ob-
 viously  not  understood  it.  I  never
 said  I  am  very  proud  of  the  record  or
 that  I  am  more  than  satisfied.  I  only
 said  the  figures  that  I  had.  I  would
 just  lay  my  hand  on  this  book.  What
 Mr.  Kothari  had  said,  I  immediately
 appreciated  it  ang  said  that  it  would
 be  the  first  duty  of  my  Ministry  to
 look  into  those  details  and  see  how
 best  we  could  improve  the  position
 and  reduce  them  to  the  minimum  ex-
 tent  On  that  point,  I  am  absolutely
 clear.

 सभापति  महोदया  :  दो,  तीन  मिनट  में
 खत्म  करिये  |

 go  चेना  रंडडी:  प्रभी  यह  कहा  गया
 है  कि  लेबर  मैंनेजमेट  के  लिए  हमकों  इंसैंटिव
 रखना  चाहिये  |  यह  बिल्कुल  सही  है  कि
 अभी  हमारे  लेबर  के  ताल्लुक़  से  उनके  काम
 के  लिहाज  से  प्रोडक्शन  का  ताल्लुक  करके
 कुछ  छोटे  चैँमाने  पर  इंडिविजुएल  वर्कर
 के  लिए  ही  नहीं  बल्कि  प्र्प्स  झाफ  वर्कर  के
 लिए  प्रोडक्शन  को  और  इंसैंटिव  को  जोड़
 कर  ग्रभी  यह  सब  काम  किया  जा  रहा  है  और
 जिसका  कि  ऐक्सटेंशन  दूसरी  लैंबिल्स  पर
 बराबर  करेंगे  ।  उसके  साथ  साथ  उन  पर
 जिम्मेदारी  फिक्स  करके,  जहां  काम  नहीं
 करते  हैं  उनके  खिलाफ़  सीरियसऐक्शन  लेने
 का  यह  काम  होना  चाहिए  ।  इस  सिलसिले
 में  मैं  हाउस  को  बतलाना-  चाहूंगा  कि  अभी
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 दुर्गापुर  स्टील  प्लांट  में  दो,  तीन  टौप  प्राफि-
 शिएल्स  की  सविस  टमिनेट  करने  के  लिए
 डिसीशन  लेना  पड़ा  |  इस  लिहाज़  से  गवर्नेमेट

 उस  रुख  में  सोच  रही  है  और  उसको इस  तरीके
 से  पूरी  करने  की  कोशिश  करेगी  1
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 प्रभी यह  कहा  गया  है  कि  इस  में
 ओवश्स्टाफिग  है।  ब  जहां  तक
 ओवर  स्टाफ़ के  सवाल  का  ताल्लूक़  है  मैं
 प्रानरेबुल  हाउस  के  सामने  चन्द  फैक्ट्स
 को  रखूंगा  ।  मैं  भी  इस  इम्प्रेशन  में  हूं  और
 मैं  यह  मानता  हूं  कि  हमारे  पास  झ्रोवरस्टाफ़
 है  ।  मेरे  पास  पब्लिक  और  प्राइवेट  सेक्टर
 की  स्टील  इंडस्ट्री  की  बाबत  ग्रलग  प्लग
 फीगर्स  मौजूद  हैं  और  वह  मैं  हाउस  के  सामने
 रखना  चाहूंगा  ।  प्रोडक्टिविटी  औफ़  00
 इनगौट  टंस  पर  मैन  पर  इयर  20,000
 भिलाई  का  होना  चाहिए,  इसी  तरह  से  टिस्को
 में  20,000  चाहिए  उसके  मुकाबिले  म शझाज
 भिला  में  24981 %  |

 This  is  a  bad  figure,  I  straightway
 concede.  I  am  not  trying  to  take
 shelter  behind  complancency.  In
 TISCO  it  is  29,452  In  TIISCO  it  »
 10.000.  Against  that,  they  have  ‘14,678.

 Shri  D.  N.  Patodia:  Have  you
 accounted  for  the  man-power  needed
 for  the  new  machinery  in  your  plants
 and  the  old  machinery  in  TISCO?

 Dr,  Chenna  Reddy:  The  yardstick
 has  been  taken  as  productivity  of  l00
 infiot  tonnes  per  man-year.

 Shri  D.  N.  Patodia:  How  can  you
 take  yardstick?  You  have  to  take
 into  account  the  efficiency  of  the
 modern  machines  as  compared  to  old
 machines.

 Dr,  Chenna  Reddy:  That  holds  good
 for  both  the  public  and  private  sec-
 tors.  (Interruptions).

 उसके  बाद  हमारे  श्री  ग्रानरेबुल  मेम्बर
 जाजें  फरनेन्डीज़  न ेबाज  चीज  कही  |  बी०  सी०
 मकजी  का  ज़िक्र  किया  लेकिन  समय  की  कमी
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 के  कारण  मैं  उनसे  इस  वक्‍त  डिटेल  म  नहीं
 जा  सकता  ।  उनका  ऐसा  कहना  है  कि  हमारे
 ग्राफिसस  सेंद्रलाइज  होने  की  वजह  से  हिन्दु-
 स्‍्तात  स्टील  के  बहुत  से वोग  मित-जुल  कर
 यहां  झाते  हैं,  तफरीह  करते  हैं  और  गवर्नेमट

 का  पैंसा  खर्च  करते  हैं  म्ौर  उसने  काफ़ो  फिजूल-
 खर्ची  होती  है  L  मैं  अपने  दोस्त  से  एक  चीज

 अ  करना  चाहता  हूं  कि  हमारे  हिन्दुस्तान
 स्टील  की  जो  सेंद्रालाइज्ड  आ्रार्गेनाइजेशन  है
 बहू  रांची  में  है  और  यहीं  किसी  को  और

 शास  तौर  से  मैम्बरों  तथा  अफसरों  को  यहां
 दिल्ली  में  आने  की  कोई  आवश्यकता  नहीं
 रहती  है  ।  मगर  उन्होंते  एक  ग्रच्छा  सुझाव
 रक्‍खो  जो  कि  बहुत  ज्यादा  महत्वपूर्ण  बात  है
 और  वहू  यह  कि  क्या  दा  तरीके  के  स्टील
 प्लॉट  को  सैंट्रलाइडड  तरके  से  एक  ही  कार-
 पोरेशन  में  रक्खा  जाय  या  इनको  तोड़  कर
 अलग  अलग  युनिट्स  बना  कर  इस  तरीके  से
 काम  किया  जाय  |  एक  कमेटी  कायम  करने
 की  जो  बात  है  उस  सवाल  पर  तो  मैं  नहीं  कह
 सकता  लेकिन  वहू  चीज  गवर्नमेंट  के  सामने
 है  ।  इस  मसले  पर  सोचा  जा  रहा  है  और
 कैबिनेट  की  tte  पी०  ई०  कमेटी  है  उसमें
 मिनिस्ट्री  को  तरफ़  से  मैंने  कुछ  प्रपोजल्स  भी
 दिये  हैं  |  वह  प्रपोनल्स  अंडर  कंसिडरेशन
 हैं।

 एक  सुझाव  श्री  रणधीर  सिंह  ने  दिया
 कि  अगर  झापके  पास  एफिशिएंट  मैनेजनट
 नहीं  है  तो  क्‍यों  नहीं  आप  प्राइवेट  सेक्टर  से
 या  कहीं  से  जहां  से  भी  एफिशिएंट  लोग  आपको
 मिल  सकें,  उनको  डुपुटेशन  बगरहू  पर  अपनी
 इन  पबलिक  सेक्टर  इंडस्ट्रीज  में  ले  लें।
 सरकार के  सामने  इन  पब्लिक  सेक्टर  इंडस्ट्रीज
 को  कामयाब  बनाने  का  एक  चैलेंज  है  बौर

 उसका  पूरा  इरादा  पब्लिक  सेक्टर  इंडस्ट्रीज़ को
 को  कामयाब  बना  कर  दिखाना  है  ।  इस
 बात  को  पबलिकली  भी  मैं  कई  ब्फ़ें  कह  चुका
 हूँ  कि  गवन पेंट  के  सामने  यह  मामला  पेश  है
 गौर  इप  बात  पर  कंसिडरेशन  किया  जा  रहा  है
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 कि  अपनी  पबलिक  सेक्टर  की  यूनिट्स  को
 कामयाब  बनाने  के  लिए  हमको  कहीं  से  भी
 अच्छे,  एफिशिएंट  और  एक्सपीरियेंस्ड  लोग
 मिल  सकते  हैं  तो  उन्हें  हम  ले  लें  ।  इतना  ही
 नहीं  इस  सिलसिले  में  हमको  अगर  कुछ
 रिलैकशनः  श्ौफ़  कंडिशंस  औफ़  सविस  भी
 करना  पड़े  तो  वह  भी  हम  कर  दें  ।  हमारा
 सैंकैंड  लाइन  फ़  कैंडर  आज  डेवलप  हुआ  है
 क्योंकि  ग्रल्टीमेटली  तमाम  पबलिक  सैक्टर
 जो  श्राज  डे  ऐक्सपेंडियग  स्टेज  में  है  उस  में
 उन  की  झ्ावश्यकता  होगी।  अभी  हमको
 डिफकल्टी  ज़रूर  है  लेकिन  हमने  इस  तरीके
 से  भी  सोचा  है  कि  यह  सिर्फ  स्टील  प्लांट
 का  ही  सवाल  नहीं  है  बल्कि  तमाम  पब्लिक
 सैक्टर  का  सवाल  है  और  गवर्नमेंट  इज ए  होल
 इस  बात  को  सोच  रही  है  और  जहां  तक
 मेरा  ताल्‍्लुक़  है  में  इस  बात  पर  बिल्कुल  सहमत
 हूँ  कि  हमको  कंडिशंस  श्ौफ़  सविस  का  रिलैक्सेन
 करके  जो  भी  भ्रच्छे  किस्म  के  काम  करने  वाले
 हैं  उनको  यह  पत्रलिक  सैंक्टर  के  मैंनेजनेंट
 ग्रादि  का  काम  सुपुर्द  करने  के  लिए  हमको  तैयार
 होना  चाहिए  |

 यहां  पर  कुछ  और  भी  बातें  कही  गई  हैं
 लेकिन  चेग्न  रमैंन  साहब  मैं  वक्‍त  की  कमी
 की  वजह  से  उनको  नहीं  ले  रहा  हूं  लेकिन
 उन  बाकी  सभी  बातों  पर  गवनेपेंट  बराबर
 ध्यान  रखेगी  और  उनके  बारे  में  गौर  करेगी  ।

 हिन्दुस्तान  स्टील  के  लौसेज  के  बारे  में
 एक  चीज़  बतला  कर  मैं  ख़त्म  करूंगा  -  झभी

 हिन्दुस्तात  स्टील  की  कौस्ट  भ्राफ़  प्रोडक्शन  के
 बारे  में  हमारी  आम  तौर  पर  फीलिगज  है  कि
 यहां  पब्लिक  सेक्टर  यूनिट्स  में  बड़ा  ज्यादा
 खर्चा  झाता है.  ।  आपको  एक  चीज  मालूम  है.
 कि  हमारा  बेसिक  खर्चा  और  मशीनरी  चूंकि
 अपी  अभी  हाल  में  आई  है  एक  आनरेबुल  मेम्बर
 ने  भी  कहा  कि  जब  जापान  मे  इतनी  दूर  से
 वरा  मैंटीरियल  इम्पोर्ट  करने  से  भी  भच्छा
 काम  होता  है  तो  फिर  हमारे  यहां  क्‍यों  नहीं  हो
 पाता  है.  ?  हमारे  यहां  भी  वर्क  एफिशिएंटली



 4973
 Loss  in

 होना  चाहिए  ।  एक  बुनियादी  चीज़  यह  है
 हम  फौरेन  कंट्रीज्ञ  से  इम्पोर्ट  करके  मशीनरी
 बनाने  का  काम  कई  सालों  से  कर  रह  हैं  ।
 बाकी  धीरे-धीरे  यह  जो  बाहर  से  मशीनरी
 लाने  का  काम  है  उसको  हम  काफी  कम
 कर  चुके  हैं।  अभी  69  परसेंट  तक  हमारे  पाप
 यह  फैबरिकेशन  कैपेसिटी  है  i  मैं  सफलता  हूँ
 कि  उसके  आंकड़े  दे  बने  के  बाद  कम  से  कम
 हमें  इतमीनान  होता  है  कि  जब  हग  री  चीज़ें
 अपने  मुल्क  में  करेंगे  तो  उसका  बड़ा  अ्रच्छा
 एकोनामिक  असर  पड़ेगा  |

 जहां  तक  कौस्ट  का  सवाल  है  एबरज
 कैप्टिल  ब्लाक  (सेलेबुल  स्टील  झोनली)
 हिन्दुस्तान  स्टील  लिमिटेड  का  करीब  2500
 रुपये  पर  टन  था  जब  कि  i776  रुपये  पर
 टन  का  ब्लाक  आम  तौर  पर  टिस्को  के  ब्लाक
 पर  था  लेकिन  ्ाज  जो  मौजूद!  कौस्ट  का  लसी
 सिमिलर  इक्विपमेंट  को  ऐक्तायर  करने  में
 पहली  की  कौस्ट  से  कोई  तुलना  नहीं  की  जा
 सकती  है  1  आज  हिन्दुस्तात  स्टील  लिमिटेड
 के  वास्ते  सिमिलर  इक्विपमेंट  मंगाने  में  ज्यादा
 कीमत  दी  गई  है  ।  इसलिए  टिस्को  ब्लाक  पर
 कोई  प्राइस  अगर  बेस  की  जाती  है  हिन्दुस्तान
 स्टील  लिमिटेड  के  लिए  तो  वह  हिन्दुस्तान
 स्टील  की  प्राफिटिव्लीटी  के  लिहाज  से
 काफ़ी  एडबर्स  होगी  i  जाहिर  है  कि  इस
 स्कीम  औफ़  प्राइसैज़  में  प्राविजन  फौर
 कैप्टिल  रिलेटैड  चाजेंज़  बहुत  नाकाफ़ी  है  कि
 वह  ऐक्वुम्लल  चार्जज  को  “वर  कर  सके
 जो  कि  एच०  एस०  एल०  को  अपने  हायर
 कैप्टिल  ब्लाक  के  कारण  करना  पड़ता  है  ।
 मैं  प्रोफेसर  बंगा  साहब  से  अजे  करना  चाहता
 हूं  कि  यह  भी  टिस्को  और  इसको  जो
 'ऐक्सपैंशन  कर  रहे  हैं  वह  भी  उसी  कीमत
 पर  कर  रहे  हैं  बल्कि  मेहताब  कमंटी  की  फीगर्स
 के  मृताबिक  हिन्दुस्तान  स्टील  की  फीगर्स
 कुछ  कम  ही  हैं।  जैसा  मैंने  यहा  इस  प्र;इस  में
 टईम  का  फैक्टर  वर्क  कर  रहा  है  और  इस  वजह
 से  कुछ  ज्यादा  कीमत  का  असर  हम  पर  पड़ता
 है  1

 SARAVANA  4,  889  (SAKA)  Hindustan  Steel
 Ltd.

 इसके  अलावा  मैं  प्रापको  बतलाना  चाहता
 हूं  कि  जहां  तक  पर्सनल  ऐक्सपेंडीचर  का
 सवाल  है  एच०  एस०  एल०  में  l.5  परसेंट
 है  टिस्को  में  7  परसेंट  है  इसको  में  भी
 i?  परसेंट  है  ।
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 जहां  तक  डैप्रीसिएशन  का  ताल्लुक  है
 जिसे  हमारा  लात्न  कहा  जाता  है  उसमें  हमने
 कोर्ड  625  करोड़  रुपया  इन  चन्द  सालों  के
 अन्दर  बतौर  डेप्रीसिएशन  के  और  बतौर
 इंटरेस्ट  के  हमने  गवर्नमेंट  को  दिया  जो  कि
 प्लान  'रिसोसेज  में  इस्तेमाल  हो  रहा  है  t
 इस  तरह  से  झाप  अन्दाज  लगायें  तो  डैप्रीसिएशन
 में 15.  8  परसेंट  एच०  एस ०  एल०  को  बियर
 करना  पड़ता  है  7.  7  परसेंट  टिस्कों  को  और
 5  परसेंट  इसको  को  बियर  करना  पड़ता  है  ।

 इंटरेस्ट  जाकर  होता  है  6.  9  परसेंट  जो  कि
 हम  पे  कर  रह  o/i.7  टिस्कों  पे  कर  रहा  है
 या  दुस्को 1.  3  परसेंट  पे  कर  रहा  है  .  .
 (व्यवआान  )

 Mr,  Chairman:  This  is  only  a  half-
 an-hour  discussion.  We  cannot  have
 a  full  debate  now.

 डा०  चन्ना  पह्वीः  :  बस  चेयरमैन  महोदया,
 मैं  और  भागे  नहीं  कहूंगा  हालांकि  कहना  अभी
 बाकी  रहता  था।  मेरे  पासऔर  भी  फीगर्स
 थे  इन  पबलिक  सेक्टर  और  प्राइवेट  सेक्टर  के
 प्रोडक्शन  के  बारे  में  मैं  उनको  पेश  करके
 बतला  सकता  था  लेकिन  चूंकि  वक्‍त  काफी  हो
 चुका  है  इसलिए  मैं  उन  तफसीलात  में  इस  वक्‍त
 नहीं  जाऊंगा  और  मैं  आपके  जरिए  तमाम
 भेम्बरों  को  घन्यवाद  देते  हुए  यक़्ीन  दिलाना
 चाहूंगा  कि  उन्होंने  जो  भी  अपने  सूझाव  इस
 मौके पर  दिये  हैं  उन  पर  मैं  पूरी  तरह  से  गौर
 करके  अमल  करने  की  कोशिश  करूँगा  ny

 38.78  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 July  27th,  967/Sravana  5,  889  (Saka)
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